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LOK SABHA DEBATES 

LOK SABHA 

Monday, AugUst 23, 1993/ 
Bhadra I, 1915 (Saka) 

The Lok Sabha met at 
Eleven of till Clock 

[MR. SPEAKER. in the Chair] 

[EnglishJ 

OBITUARY REFERENCE 

MR. SPEAKER: I have to inform the 
House of the sad delIDse of one of our 
fonner colleagues, Shri R. Glindu Rao. 

Shri Gundu Rao was a Member of 
Ninth Lok. Sabha (1989-91) representing 
Bangalore South Constituency. 

Earlier he was a Member of the Kama
taka Legislative Assembly during 1972-83 
and served Karnataka as its Chief Minister 
during 1980-83. Before this stint as Chief 
Minister, he also serv.:d the State as a 
Minister for five and a half years and was 
the Leader of the Opposition for some 
time. 

Actively interested in the deVelopment 
of sports, Shri Rao was a Minister of 
Sports in Karnataka and in that capacity 
attended the Wrestling Meet at Tehran in 
1974. Shri Rao was also a member of 
the Karnataka State Cricket Association. 

An active social worker aud political 
leader, Shri Rao made valuable contribu
tions to the proceedings of 10k Sabha. He 
was a Member of several Parliamentary 
Committees. 

Shri Rao passed away 011 22nd of 
August, ]993 at the age of 56. 

We deeply mourn the Joss of this friend 
and I am sure that the House will join 
me in conveying OlD' condolencs to the 
bereaved family. 

The Members may stand in silence for a 
short while as a mark. of respect to the 
deceased. 

11.02 hn. 

(The Members then stood in silence for II 

short while) 

SHRI NIRMAL KANTI CHATTER
JEE (Dum Dum): Mr. Speaker, Sir, the 
Joint Select Committee's, report ~ still 
not reached us. I talked to some other 
Members also. They have also said that 
it has not reached them. So, huw can 
we discuss? Many of us have not 
received it. (Interruptions) It has not come 
here either. 

SHRI EBRAHIM SULAIMAN SAn 
(Ponnani): I have not re;;eived it so far. 

MR. SPEAKER: Question No. 361. 

11.04 lin. 

ORAL ANSWERS TO QUESTIONS 

[English] 

State Electricity Boards 

-361. SHRI RAM V1LAS PASWAN: 

SHRI SRIKANTA lENA: 

Will the Minister of POWER be pleased 
to state: 

(a) whether the financial viability of the 
State Electricity Boards has been deterio
rating year after year; 

(b) if so, the main causes for the pre
sent dismal performance of the SEBs; 

(c) the achievement made so far in the 
implementation of the measures to revive 
the SEBs; and 

(d) the manner in which the Union GOY

ernment propose to solve the oroblems 
bein, faced by the SEBs: 
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THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P. V. 
RANGAYYA NAlDU: (a} to (d) A State
ment is laid on the Table of the House. 

STATEMENT 

(a) While most State Electricity Boards 
continue to make losses, some of them 
have shown improvement in financial per
formance, during the last t ... ·o years. 

(b) The reasons for the losses of SEBs 
can be ascribed to low generation output, 
high Transmission and Distribution losses, 
unremunerative tariff for agricultural and 
domestic supply, heavy inventory in terms 
of manpower and materials, adverso 
capital structure, sJ..ipp~e in project sche
dules, meeting the interest durilljt cons
truction from the Boards' revenue. losses 
due to rural electrification and larie 
arrears in revenue collection. 

(c) State Governments/State Electricity 
Boards have taken the followina measures 
to streamline the worldng of the Boards:-

(i) All SEBs have, during the last two 
years, revised their tariffs upwards; 

(ii) Ten SEBs and one Union Territory 
Administration have adopted the 
minimum agricultural tariff of 50 
paise/kwh; 

(ill) Five State Governments have con
verted part of their loans into 
equity, thereby reducing the interest 
liability of their Boards; 

(iv) Two State Governments have waiv
ed interest due on capital loans, in 
lieu of RE subsidy; 

(v) There has been over.tll increase 10 

the Plant Load Factor of thermal 
power stations 0( SEBs, on all-India 
basis; and 

(vi) As per the Annual Accounts of the 
SESs for the year 1991-92, eight 
SEBs have achieved the statutory 
miDimum &urplus of 3".;, while fow 
other SESs have achieved less than 
3 % surplus, after takirut into ac
count the RE subsidy as provided in 
the accountI. 

(d) The Central Government has taken 
the following further steps to assist the 
State Electricity Boards: 

(i) The problems being faced by the 
SEBs were discussed in the Power 
Ministers' Conferen.:e held in Janu
ary, 1993 and an Action Plan was 
adopted, which is under implemen
tation; 

(ii) It has been decided, in principle, to 
establish the mechanism of Power 
Tariff Boards to help SEBs in arriv
iug at rational taritl structure; 

(iii) A Committee of experts have been 
appointed to improve the commer
cial accounting system in SEBs; 

(iv) Power Finance Corporation (PFC) 
assists SEBs in preparation of Opera
tional and Financial Action Plan 
(OFAP) for restoration of their fin
ancial health. PFC is also assist
ing SEBs in l{enovation and Moder
nisation and System Improvement 
schemes, by channelling multi-lateral 
loans; and 

(v) An NDC Committee on Power has 
been set up recently to review the 
factors which have contributed to 
technical and managerial inefficien
cies of the SEBs and to recommend 
measures to make them economi
cally viable. 

[Translation] 

SHRI RAM VILAS PASWAN: The 
main reasons for losses incurred oy State 
Electricity Boards are below capacity 
generation of power and laxity on the part 
of the Government towards the major 
power projects coostruction work of which 
has been withheld. Through you, I would 
like to know from the Government the 
namCll of the States in which Electricity 
Boards are earning J)rofit and which hre 
the States where power generation is not 
as per installed capacity. What will be 
the requirement of J)ower in next five 
years in megawatts and what target haa 
been fixed for the same. Has the Gov
ernment any long term plan to meet the 
shortage? What are the names and 
number of power "roJects of Bihar that 
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are lying pending with the Government, 
Bihar is a State which experiences acute 
power shortage. So I would like to k.now 
as to what measures the Government is 
going to take in this regard? 

" 

[English] 

SHRI P. V. RANGAYYA NAlDU; We 
have given a very detailed answer regard· 
ing the losses incurred by the various elec· 
tricity boards. The hon. Member's ques .. 
tion is very very sweepin,g ami compre
hemive one. I can give tne details of the 
various steps being Lakcn in different States 
for improving the generating capacity in 
the next Five Year Plan. But the overall 
figure for the Five Year Plan is around 
30,500 megawatts. Some States have done 
better than other States in achieving the 
stipulated earnings on the return on the 
invostment which was three per cent as 
per the Electricity Act. States are Andhra 
Pradesh, Gujarat, Karnatak:t, Madhya 
Pradesh, Maharashtra, Ra jasthan, Tamil 
Nadu and Meghalaya. _"\5 far as Bihar is 
concerned, the following are the projects 
which are envisaged to be taken up and 
completed in the Ei)),hth Five year Plan: 

Tenughat 

Chandil Hydro 

420 megawatt 

8 megawatt 
Eastern Gandak Canal, 15 megawatt 

North Koal 24 megawatt 
Sone Eastern Canal, 
Hydro 3 ,3 megawatt 

It totals to 470 megawatt. In addition to 
this, it is also planned to have an added 
capacity for the existing plants of Chandil. 
thermal of 500 megawatts in the Eight 
Five Year Plan. It is also proposed to 
take the Tenughat project of 630 mel"1watt 
in the Ninth Plan. 

[Translation] 

SHRI RAM VILAS PASWAN : 
Mr. Speaker Sir, I have asked an import
ant question as to what would be the re
quirement and as ,".()mplred to that what 
target has been fixed for the same. Will 
the power generation meet the demand? 
The hon. Minister has not replied to it. 
I will move to next c;uestion if you can 
have the question replied by the hon. 
Minister. 

[English] 

SHRI P. V. RANGA YYA NAIDU: Is 
it for the whole country or for Bihar? 

MR. SPEAKER: The question relates 
to the whole country rather tban to Bihar. 

THE MINISTER OF POWER (SHRI 
N.K.P. SALVE): Ihe tar,get is 30,537 
megawatts of additionality generation in 
the Eighth Five Year Plan. 

MR. SPEAKER: That is what we are 
producing. You can send the intormation 
to him later on. You can check the Eighth 
Five Year Plan and the requirements and 
send it to him afterw ilrds. 

[Translation] 

SHRI RAM VILAS P A SWAN: Mr. 
Speaker Sir, the hon. Minister has simply 
given the figures in his reply. In order to 
meet the shortage, one or the suggestions 
would be that subsidy should be with
drawn and tariff incrcJ.Sed. Thereafter, 
they will take recourse to privatisation. 
But the main issue is mismanagement due 
to which theft of electricity by big indus
trialists and hotels take place even after 
installation of meters. The Government 
has taken no action against it and is try
ing to withdraw subsidy from power 
against farmers' interests at the instance of 
the World Bank. So I would like to 
know whether the Government has llny 
scheme under which it has directed the 
State Governments tJ raise power tariff 
in the agricultural sector, withdraw sub
sidy in the rural are3S. and orivati.e the 
units under public sector. If the hon. 
Minister agrees that there h~s been mis
management and pilferage is takin!: place 
in power sector, I would like to know 
the number of people cau~ht under this 
offence and action taken specially agailll>t 
big industrialists. 

[English] 

MR. SPEAKER: His Q11estion is: How 
do you overcome ,he losses by pilferage? 

SHRI P. V. RANGAYYA NAIDU : 
Mr. Speaker Sir, we hdve Jriven instruc
tions to the various State Governments 
and also during the Power t.finisten· Con
ference held in January .... 
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[Translation] 

SHRI RAM VILAS PASWAN : That is 
alreadY there, Sir! 

[English] 

SHRI P. V. RANGAYYA NAIDU: 
Instructions are being given to tighten up 
the vigilance and see that power pilferage: 
is reduced or complelely eradicated. It 
is for the State Government to take action 
and see that the power pilferage is 
reduced. The Government of India can 
only request them to take steps. Govern
ment of India cannot directly check the 
meters or the oonnectio11S. We can only 
tell them because it is entirely a State 
subject and the Electrici~y Boardll are run 
by the State Governments. 

[Translation] 

SHRI RAM VILAS PASWAN: Mr. 
Salve is also here, so I asked him directly 
whether he has issued instructions to State 
Governments and State Electricity Boards 
for increasing power taMS, withdrawing 
subsidy from the agricultural sector and 
privatising more and more Electricity 
Boards. Let us forget allout the State 
Governmenlls. What about the pilferage 
of power in Delhi. DESU incurs a loss 
of Rs. 600 crore ~very year. Bihar Gov
ernment may be inefficient but what acout 
Delhi which is under Central Govern
ment and who is responsible for it. 

[English] 

SHRI P. V. RANGAYYA NAlDU: 
Mr. Speaker, Sir, we have not given any 
directives; it is only a suggestion. ... 

MR. SPEAKER: These are good ques
tions, that is why, Shri Paswan, I am 
allowing them. 

SHRI P. V. RANGA YY A NAIDU : 
Mr. Speaker, Sir, we have not given any 
directive to the State Governments to re
move the subsidy being given to the agri
culturalists but, it was a consensus deci
sion taken by all the State Power Minis
ters to increase the tarijf to fifty paise per 
unit for agricultural sector. And in fact, 
ten State Governments and the Union Ter
ritories have already increued the tariff 
to fifty paja. 

As regards the privatisation, we have 
not given any directions to pnvatise dis· 
tribution or the State Electricity Boards. 
It is for the State Electricity Boards to 
decide on the proposals, if they want to 
privatise. We only encourage them to in
crease the privatisation of power genera
tion so as to seek more and more funds 
from privatisation. 

MR. SPEAKER: Shri Jena, this is an 
All-India question. Hence, the question 
to the supplementary should also be an 
All-India supplementary. 

SHRI SRIKANTA lENA: Sir, the hon. 
Minister has given an exh3 ustive answer 
but has Dot pinpointed the answer to the 
basic question even after heanng the: sup
plementary. My main question is about 
the causes which they have given, that is, 
transmission and distribution losses and 
seccnd is the unremunerative tariff rates 
in agriculture and domestic supply sectors. 
You have said that the averalle generation 
cost is more than Rs. 1.21 ~hereas the 
average supply cost is at the rate of 94 
paise. May I know from the hon. Minis
ter about the sectors which he has em
phasised, that is, the agricultural and the 
;domestic sectors, the total wnsumption 
of electricity in those sectors and the rest 
of electricity in other commercial and in
dustrial sectors? Why are you not increas
ina the tariff in that sector and why are 
y;u emphasising and giving instructions 
to the different State Governments to in
crease the tariff rates only in agricultural 
and domestic sectors? 

MR. SPEAKER: Shri lena, you have 
asked the question very well. Now let it 
be answered. 

SHRI P. V. RANGAYYA NAIDU: 
Mr. Speaker, Sir, the gap between the cost 
of production and the tariff is very high 

in these two sectors. 

Whereas it is 120 paise per unit, some 
States are not charging even 20 paise or 
30 per paise per unit. That is too much. 
Similarly in the case of domestic consump
tion also the rates are much less than the 
cost of production. As reJ{3rds other sec
toB, already we are charging much more 
thaa tile COlt of production. So there ia 
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not much scope for increasing them. So 
it depends upon the States. Electricity 
consumption ill very hi~h in Haryana and 
other States which are agriculture based. 
Naturally in those States if the power 
tariff is increased for the agricultural 
sector ... (Imerruptwns) 

MR. SPEAKER: Now Mr. Munda 
should ask the question. 

(Interruptions) 

SHRI GOVINDA CHANDRA MUNDA: 
Mr. Speaker Sir, the hoo. Minister has 
replied something about all India. . Now 
I specifically like to know from the han. 
Minister through vou about the Harijans 
and Adivasis; whether they will be subsi
dised or they have to pay somethillR: for 
the electricity. For the Scheduled Caste 
and Scheduled Tribe people what is the 
planning of the Power Minister and what 
is the planning of the Central Government, 
let me know. 

MR. SPEAKER: It is a !ood questl01l. 
In the supply to the tribal areas will there 
be some more subsidy and some more help 
from the Government or India and the 
GOVlet'IUIleut8 of States giwn~ 

SHRI P. V. RANGA YYA NAIDU : 
At the moment we have no such scheme 
to subsidise power supply to either tribal 
areas or aboriginal areas. The State 
Governments can do it at their discretion; 
some State Governments are doiDR: it. I 
am not aware of the details. 

SHRI ANNA JOSHI: Coming to the 
reasons for the loses, three more reasons 
have not been elaborated here as to what 
the Government is doin~ to 
them. 

improve 

Firstly, about the arrears of crores of 
rupees. These arrears are not \\ ith the 
poor people or with the small sector indus
tries. But arrears of crores of rupees are 
with multimillionaires. Why is it not col
lected in time? That i.~ part one. 

Then, there is tlimperinJ( with the meters 
of the consumers and that too by your 
statf membem only. There are examples, 
especially in DE~U in Delhi itself. Though 

the tariff rates are increased, the a.nnual 
collection is the same for years to~ether. 

How is it so? That means those meters are 
tampered and they are tampered bv the 
employees of DESU only. So tampering 
with the meter is a great reason for the 
10sselS. That is part (b) of my question. 

Thirdly, regarding low generation, out
put of the power generation. In that also 
it is the efficient point where you can in
crease it and get gnod generation. On these 
three points I would like the Minister to 
elaborate. 

SHRI P. V. RANGAYYA NAIDU: 
One of the points of the action plan is 
to collect the arrears or the dues to the 
various Electricity Boards. We have im
pressed upon them the need to collect the 
arrears. We will review it after six months 
to know what is the ellect of it. The col
lection of arrears i~ essentially the respon
sibility of the State Governmeint. We can 
only request them to RO ahead with it 
rather tha.n do anything directly. 

Regarding the second point, about the 
tampering of meters of the consumers with 
the connivance of the staff, it is prevalent 
throughout the country. 

SHRI ANNA JOSH[: With the help of 
the staff, not with the connivance. 

SHRI P. V. RANGAYYA NAIDU 
Whether it is the help or the connivance, 
whatever it is, the subscriber also is a 
party to it. Subscribers also probably enjoy 
some benefits out of it and they may be 
doing it. For that purpo~e there is vigi
lance organisation in every electricity 
bcard. Even Delhi hAs got its own 
vigilance organisation and they are con
stantly checlting it. As you h'!lve sugg
ested, probably privatisation of th.: distribu
tion system may be a sOlution for that 
problem in the looi run. 

Regarding glCneration, yes Sir, we have 
been pointing out to a number of State 
Governments that they have to increase the 
plant load factor, PLF. One way to Im
prove PLF is to renovate and modernise 
their equipment. We are prepared to 
pve loam to them from tho Power Finance 
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Corporation. if they come up with speci
fic plans. So, some State Governments 
are availing of this finance available with 
PFC; some State Governments have not 
prepared their action plans. Once they 
prepare their action plans, they can apply 
to the Power Finance COl'J)oration for 
assistance under the Scheme. 

[Translation] 

SHRI VIJOY KUMAR YADAV: This 
case bas been pending for a long time and 
the Government is putting the entire res
ponsibility on State Electricity Boards. So 
I would like to know whether the Gov
ernment is going to constitute a separate 
committee to look thorouj1;hly into the 
matters relating to problems of consumers 
such as wbether they are gettinj! ele<;tricity 
or not, what are the problems of manage
ment regarding production or distribution 
and make suggestions in this regard. 

MR. SPEAKER: No, there is already 
a committee for this in N.D.C. Please 
take your seat. 

SHRI MADAN LAL KHURANA: Mr. 
Speaker Sir, Delhi experiences an acute 
shortage of power. Out of the total reo 
quirement of 1600 megawatts of power. it 
gets only 850 to 900 megawatts. People 
are facing great hardship due to it. Now 
I came to know that DESU is being pri
vatised. So, I would like to know whe
ther the proposed privatisation will take 
place in the field of generation or distri
bution or in both the fields. If you are 
going to privatise both, what is your plan 
about labourers and errtployees. who 
will be affected by it. 

MR. SPEAKER: No, this issue does 
not come directly under this question. 

[English] 

SHRI P. V. RANGAYYA NAIDU: 
Mr Speaker: Sir, they want several ques
tions cn the subject .. \nd we have half
an-hour discussion also today on the same 
subject. 

MR. SPEAKER: Okay. then let us go 
to the next question. 

(Interrupt;o1lSl 

SHRI ATAL BTHARI VAJPAYEE: 
Sir. the hon. Minister bas misled you. The 
half-an-hour discussion bas notbins to do 

with DESU. It is in reRard to reservation. 
How can we discuss generation and dis
tribution in 'reservation'? This is not fair. 
I never expected this from Shri Salveji. 

(lnterTllptions) 

SHRI N.K.P. SALVE: Sir. The Leader 
of the Opposition lIas said that I have 
misled you. The que~tion, if I under
stood. was whether DESU was being pri
vatised in respect of generation and dis
tribution: and if it is being privatised. 
what is the approach of the Government 
so far as its employees are concerned. 
That was the crux of the question. (III
terruptions) 

MR. SPEAKER: Partly it covers. 

(lnterruptions) 

SHRI N. K. P. SALVE: Half-an-hour 
discussion today relates to reservation in 
the privati sed sector, for Scheduled Castes 
and Scheduled Tribes; and in that, the 
question of the interest of the employees 
is built-in; it is integrated. I am going 
to deal with it. So, I have not misled 
you, Sir. (Interruptions) 

[Translation] 

Food ProceWIII TraiDina 

·362. SHRI RAM PRASAD SINGH: 
Will the Minister of FOOD PROCESS

ING INDUSTRIES be pleased to state: 

(a) whether the Government have for
mulated any scheme tt' impart training to 
women, especially rural women, in pro
cessing of items like pickles and jams; 

(b) Whether it IS proposed to give finan
cial assistance to them to start their own 
food processing industries; and 

(c) if so, the details thereof and the 
steps taken by the Government in this re
gard? 

[English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI TARUN Goo01): 
(a) to (c) The Ministry is operating a 
Scheme for assisting State Govemmeot 
organillltions. cooperatives, autonomoUi 
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bodies, voluntary organisations, etc., for 
setting up of Food Processing Training 
Centres particularly in rural areas for 
providing training to potential entrepre
neurs including women in the techniques 
of production ,and marketing of food 
products including pickles and jams and 
operation and management of small food 
processing units. Under the Scheme as
sistance is provided as grant-in-aid for the 
plant and equipment including quality 
testing equipment for the centre and a 
one time revolving capital for production. 
The implementing agencies are expected 
to make special efforts for involving wo
men and unemployed youth as .trainees 
Of the 250 centres proposed to be assisted 
during the Eighth Plan, assistance has 
already been provided for establishment 
of 42 centres since the beginning of the 
Eighth Plan. Under another Plan scheme 
of the Ministry, assistance in the form of 
grant-in-aid is provided to cooperatives. 
voluntary agencies. autonomous bodies. 
etc., for setting up of fruit and vegetable 
processing units. Womens cooperatives 
and voluntary organisations can avail the 
assistance under the scheme for setting up 
of food processing unit~. 

[Translation] 

SHRI RAM PRASAD SINGH: Mr. 
Speaker Sir, the women in rural areas are' 
apt in making pickles and jams and in 
his address on 15th AUlZust our Prime 
Minister had stated .. (Interruptions) 

MR. SPEAKER: Please come to your 
question. If it is made lengthy. you may 
not get the reply. 

SHRI RAM PRASAD SINGH: I am 
corning to the question. In his reply. the 
hon. Minister had stated that thIS Minis
try is conducting a scheme for the assis
tance of organisations of State Govern
ment, cooperative societies, autonomous 
bodies and voluntary organisations. The 
hon'hle Minister has given a routine reply. 
I had asked a question regardmg women. 
I would like to know whether the Gov
ernment propose to set up trainillll C en
tres under the provision of special facili
ties to rural women '/ 

[English] 

SHR.l TA1WN (lOGOI: Sir, all the 
250 training centres will be in the rurt1 
areas. (1IUemlption,) 

2-3 LSSINDI94 

[Translation] 

MR. SPEAKER: He is gIVIng informa
tion to you but you are not paying atten
tion. He is replying to your questions. 
All the Centres are going to be opened 
in rural areas. 

[English] 

SHRI TARUN GOGOI: As I said the 
Centres will be in the rural areas and it 
includes pickles also. 

[Translation] 

SHRI RAM PRASAD SINGH: Ac-
cording to the reply given by the hon. 
Minister, the number IS quite less. He 
has stated that 250 such centres are pro
posed to be opened during the Eighth 
Five Year Plan and assistance has already 
been given from the be~inning of Eighth 
Five Year Plan for setting up 42 Centres. 
I would like to know from the hon. Mi
nister the number of Centres to be reserv
ed for women, particularly in Bihar. 

[English] 

SHRI TARUN GOGOI: In addition to 
our Ministry, there are other organisa
tions who train women. The Khadi and 
Village Industries Commission also pro
vides training to them. They also provide 
help in setting up industries and help in 
marketing. KVIC do morket the pickles 
most of which are manufactured by wo
men in the rural areas. 

SHRIMATI MARAGATHAM CHAN
DRASEKHAR: It is a good thing to in
crease the production and the quality of 
the pickles and jams in the rural areas. 
But will the Minister take interest or 
get in touch with the other departments 
for proper marketing of these products? 
Otherwise. there is no use of producing 
all these pickles and jams in the rural 
areas. 

SHRI TARUN GOGOI: In fact, we 
had a discussion with the KVIC for market
ing. On our side, training centres will not 
only give training and for setting up in
dustries but will also help in locating. 

[Tramlarion] 

SHR.I RAJVEER. SINGH: Mr. Spea
ker Sir, this departlDeDt has been fune-
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tioning for the last eight years. The pro
posal was to open two hundred and fifty 
centres. According to my information 
forty two centres have started functioning. 
Keeping in view the proposal of prepar
ing pickles and jams by women, licence 
was issued to Pepsi Cola eigbt years 
back. It was also proposed that the Mi
nistry of Food Processing will export the 
pickles, murabbas and juices in more 
quantity and sell in the domestic market in 
less quantity. My specific question is that 
what is the quantity of pickles and jams 
prepared by women and produced by 
factories, separately, which was exported 
during the last eight years? What per
centage of the total business has been 
exported by Pepsi Cola. 

[English] 

SHRI TARUN GOGOI: I do not have 
all the figures about exports of pickles at 
present. I will ftlrnish the information 
after collecting it from the Commerce 
Ministry. 

[TrQlUiation] 

SHRI ItAJVEER SINGH: Mr. Spea
ker Sir, it is a matter of great concern. 
(InterruptiDlU) 

MR. SPEAKER: He would provide you 
the information after collecting it. 

SHRI ltAJVEER SINGH: The hon'
ble Minister has not come well prepared. 
The recent report is this that it has not 
been exported so far. Not even a tingle 
unit has been opened in the whole coun
try. The Food Processing Ministry has 
become merely a White EleJ)hant, Pepsi 
Cola has Dot exported anythin,z. Will tbe 
hon'ble Minister enquire into it? 

[Englflh] 

SHItI TARUN GOGOI: As I laid 
about exports, I do Dot have tigu.rea Iftdy 
DOW. It it the Commerce Ministry who 
deal with that export. My Ministry', 
scheme is for providina training. Minis
try', scheme do provide aWtance in Iett
in, up i8duItria aad reacIeriDI beJp iD 
DWftelina in die C:OIllUT)'. 

Commerce Ministry does the export 
part of it. But, I can collect and give you 
the information about total export of 
pickles etc. 

[TrQlUlation] 

SHRI ltAJVEER SINGH: Mr. Spea
ker Sir, I am not seeking information in 
this regard. My question is whether any 
export has been made at all (lnte"up
tiorlS) ...... 

This department may be wound up, It 
is useless. 

[English] 

SHRI TARUN GAGOI: There had 
been exports but I do not immediately 
furnish the amount. 

SHRI MRUTYUNJAYA NAYAK: 
What is the proposal of the Government 
in view of giving adequate facilities for 
women participation in industries? For 
this purpose, will the Minister consider 
PbuIbani district which is a no tndustry 
district and which is a place mostly con. 
ducive for forest produce? This district is 
a tribal district and by setting up this 
industry, tribal women of my constttuency 
will get the facilities. 

[Translation) 

MR. SPEAKER: 
please reply. 

[En,lflh] 

If you can reply. 

SHRI TARUN GAG01: If a proposal 
comes through the nodal agency of the 
State Government, we will consider it and 
we will help them under the scheme. 

KUMARI FRIDA TOPNO: The Mi. 
Dister has replied that the Ministry it 
operating the scheme for assistiu, State 
Government organiaations, cooperatives. 
autonomous bodies, voluntary orpnila. 
tiona, etc. for settin, up food )X'OCeIIlD, 
trainina centres partic:u1arly in rural areu. 
Is the Government takina any actioD 
apinst thOle orp.nisatious which are DOt 
operatinl properly in rural areas'l 

SHlU TAllUN 00001: In addition 
to the ICbeme of my MiDislry, there » 
IIso IIlOtber ICbeme. Por CPmPIe, smB) 
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hu intrOduced a scheme known as Mahila 
Udyam Nidhi. They also provide assis
tance for setting up industry by women 
entreprcocurs including food processing 
industries. 

DeIp ........... 

+ 
*363. PROF. UMMAREDDY VEN

KATESWARLU: 

SHRI ANKUSHRAO RAO-
SAHEB TOPE: 

Will the Minister of FOOD PROCESS
ING INDUSTRIES be pleued to state: 

(a) whether the Government have ap
proved investment proposals worth over 
Rs. 1700 crores in the deep sea fishing 
sector, including processing of fish, during 
the last two years; 

• 
(b) if so, details of the proposals ap-

proved during the above period, State-
wise; 

(c) whether most of these proposals in
volve foreign equity and investment; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI TARUN GOGOI): 
(a) Yes, Sir. 

(b) The information is furnished in the 
Statement attached. 

(c) and (d) Out of 89 projects approved 
during the 1ut two years in deep sea 
fishing and processing, 36 projects involve 
foreign equity and investment amounting 
to Rs. 1508 crores. 

STATEMENT 

Details of Deep sea fishing and Processing p'ojeclS approved during lAst two Y_s
Statewise 

STATE 

Andbra Pradesh 
Orissa . 
Kcrala 
Tamil Nadu 
Oujarat 

Karnataka 
Maharashtra . 
Goa 
Laksbadweep • 
Andaman & Nicobar 

No. of 
fishp'O
cusi1f(f 
Pr(JjecII 
(100% 
EOU) 

15 
2 

14 
7 
6 
3 
5 

53 

Approx. 
Invest
ment 
(Rs. in 
crores) 

98.85 
6.65 

42.78 
22.58 
81.87 
18.97 
29.55 

2.10 

303.35 

No. of 
deqJsea 
fishing 
p'ojeclS 
with 
fore/g1l 
collabora
tion 

3 

2 
9 

7 

22 

App'ox. 
Invest
ment 
Rs. ilf 
croru) 

35.22 

26.17 
797.32 

15.75 

132.90 

1007.36 

Fish P'OCusing 
project with foreign 
colJoboraJion 
No. Investment. 

(Rs. In aores) 

6 83.18 

3 13.30 
1 360.00 
1 30.00 

2 12.30 

1.86 

14 500.64 

Fish Proc:esIing units (100% EOU) Rs. 303.35 Crores 
Deep sea fishing projects Rs. 1007.36 Crores 
(Foreign Collaboration) 

500.64 Fish~jecta Rs. Crores 
(Foreign Colla tiOD) 

Rs. 1811.35 Total Crores 
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PROF. UMMAREDDY VENKATBS-
WARLU: Sir, at present, most of the In
dian deep sea fishing fleet is lying idle and 
under utilised. In spite of the country's 
large 2.02 million square kilometres of 
Exclusive Economic Zone, the annual pro
duction is hardly 24.69 lath tonnes. ] 
am glad that the Minister has been tak
ing some steps for the past two years 
after the investment of Rs. 1700 crore. 
However, I would like to know from the 
hon. Minister whether the Government 
has chalked out any new schemes for ex
tending financial assistance and subsidy to 
cold storage, diversification of the present 
fishing charters particularly rehabilitation 
of sick deep sea fishing units after the 
recent Rs. 1700 crore investment to aug
ment the present earnings. To what ex
tent would these proposals boost up pro
duction during the next few years to 
come? 

SHRI TARUN GOGOI: In fact, we 
have a scheme for giving subsidy for 
about 50 per cent plant and machinery 
for establishing cold storage. There is 
also a scheme for diversification of fishing 
ves5e1s and we give assistance. I do not 
exactly remember it. There is a scheme 
by SCICI and MPEDA; they do provide 
assistance for diversification. About sick 
units, the problem is there. I have al
ready constituted a technical committee to 
go into the whole matter. 

PROF. UMMAREDDY VENKATBS-
WARLU: Sir, from the answer provided, 
it is clear that out of 53 units sanctioned 
in the past two years, 36 units are foreign
based and only 17 units are Indian-based. 
I n the earlier fleet, majority of the In
dian based deep sea fishing charters are 
sick. The Ministry seems to have been 
adopting a dlscremanatory approach bet
ween foreign units and Indian units. Par
ticularly under 1990-91 rehabilitation pro
gramme. fast track approach is extended 
to Indian-based foreign fishing companies. 

Whereas, several units of the Indian en
trepreneurs are lying lick, particularly at 
Vizag in ADdhra Pradesh. They have been 
at your mercy over several years for 
rdtabilitariOD and other uailtaDCe. It seems 
that Nveral middlemeu-I speak IUbject 
to comction-are also leD4in1 • helpiq 

hand in this process and making hay out 
of it. It has taken about 15 years for 
us to build the deep sea fishing fleet·· and 
it has landed in trouble recently. Unfor
tunately, we are after the American com
panies for joint ventures, who will simply 
vanish once the potentiality depletes, as 
they have done in the case of Pacific Is
lands. I would like to know from the 
hon. Minister whether the 'fast track ap
proach' is also going to be adopted for 
all the Indian sick units which are en
gaged in deep sea fishing. 

SHRI TARUN GOGO!: In fact. we 
are encouraging Indian entrepreneurs to 
have more vessels so that there can be 
more and more diversification. That IS 

why, we have formulated all these schemes 
to provide assistance by way of soft loans 
for acquisition of more trawlers. We are 
also providing 33 per cent of subsidy for 
constructing indigenous vessels. We have 
formulated al these schemes in order to 
encourage Indian entrepreneurs to acquire 
more vessels. 

PROF. UMMAREDDY VENKATES
WARLU: I want to know whether the 
'fast track approach' is going to be im
plemented. 

MR. SPEAKER: He has stated that 
they are encouraging entrepreneurs. That 
implies 'yes', 

[Translation] 

SHRI MOHAMMAD ALI ASHIlAP 
FATMI: Mr. Speaker, Sir, four coun
tries i.e. Korea, Thailand, Japan and HoI
land occupy a special place in the field 
of deep-fishing. At least two hundred 
people have applied for trollers to the 
Government of India during the last three 
years and out of them fifty si~ people 
have been pcnnittcd. Throu~ VOU, I 
would like to know that while permittiDa 
these two hundred people whether the 
collaboration with these four countries 
would also be kept in view so that we 
may get bigh-tech. from these countriet? 
At the same time I would also like to 
know whether the Government is think
ing of the whole net\\'ork i.e. catching 
and processina of lobasters and prawns 
teopina them in cold atoralC and exponiaa 
aftenvalds? 
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[English] 

SHRI TARUN GOGOI: In order to 
exploit our marine resources, we have m
troduced new schemes. The earlier polIcy 
of 1981-82, wh;Ch is known as the 'char
ter policy' is no longer pursued. We have 
introduced a new policy which enables us 
to go in for joint ventures, then for leasing 
and test fishing in order to encourage our 
own people. With this scheme, they caD 
acquire their own vessels, their own tech
nology and they can train their own crew. 

MR. SPEAKER: He wants to know, 
whether you are going to encourage peo
ple from Thailand, Japan, Holland etc. 

SHRI TARUN GOOOI: Yes Sir. we 
are encouraging. 

SHRI MOHAMMAD ALl ASHRAF 
FATMI: Sir, I asked about the network. 

MR. SPEAKER: It is implied that fish
ing involves all that. 

DR. KARTIKESHWAR PATRA: The 
Minister has stated that out of 53 projects. 
two projects with an investment of Rs. 
6.65 crore have been sanctioned for Oris
sa. Is there any proposal from the State 
Government to lease out the Chilka Lakc 
for some foreign collaboration? 1 would 
like to have a categorical answer from 
the hon. Minister because certain objec
tions were raised that it would lead to 
ecological imbalance. It is said that the 
take should not be leased because of en
vironmental reasons. What are the com· 
ments of the hon. Minister on this aspect? 

, . 
SHRI TARUN GOGOI: As far as thiS 

figure of Rs. 6.65 crore is concerned, it 
is not the Government who bas spent this 
money; it is the private party who has 
come to invest in this sector. We have 
not received any proposal about the 
Chillta Lake. 

MR.. SPEAKER.: Are you lOins to lease 
it out? 

SHRI TARUN GOOOI: We have not 
taken any decision to lease it out. 

[T,GIUlation} 

SHIU DILE.£P BHAl SANGHANI: 

mation provided by the hon. Minister it 
appears that not even a single project with 
foreign collaboration has been provided 
to Gujarat though its production is high
est in Gujarat md the quality of fish there 
is best and costly. I would like to know 
whether keeping this in view Government 
is going to do something for Gujarat or 
not. 

[English) 

SHRI TARUN GOOOl: Sir, these are 
all private investors. It is they who have 
to decide where to invest their money. I 
cannot compel anybody to invest the 
money in a particular sector. 

[Trallslalion) 

H;iDdustan Steel Works Construcdoa 
J.lmited 

+ 
*365. SHRI BHERU LAL MEENA: 

SHRI SANAT KUMAR MAN· 
DAL: 

Will the Minister of STEEL be pleaacd 
to state: 

(a) the accumulated loss SUltained by 
the Hindustan Steel Works Construction 
Limited upto March 31, 1993; 

(b) the amount out of the above, which 
represents non-payment by the Company's 
Libyan clients for works executed in that 
country and the interest burdaa on ~
erument loans advanced for the Libyan 
contracts: 

(c) the manner in which this amount is 
proposed to be recovered from the Lib
yan clients; 

(d) whether there is any proposal for 
restructuring the capital base of the Com
pany and formulate a viable revival plan 
without pursuing the voluntary retinment 
scheme; and 

(e) if so, the oetail; there .. ,f'! 

[Eng/ish] 

Mr. Speaker, Sir, acc:ordiDi to the infor-

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): ,a) to Ie) A Statemem is 
laid on the Table of the House. 
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SfATEMENT 

(a) The accumulated loss of Hindustan 
Steelworks Construction Limited as on 
31-3-1993 arc Rs. 454 crores (provisional). 

(b) Total outstanding dues for works 
executed by HSCL payable by Libyan 
clients arc I.D 36.01 lakhs equivalent to 
RI. 39.61 crores (current exchange rate 
I.D 1 = Rs. 110). 

.As on 31-3-1993 the total accumulated 
interest on Government loan (non-pian) 
on account of their Libyan operations is 
Rs. 125 crores. 

(c) The matter for settlement of out
standing dues from Libya has been taken 
up with Libran authoritie~ for early set
tlement of pending dues. 

(d) and (e) There is no proposal at pre
sent under consideration of the Govern
ment for restructuring of capital base of 
HSCL. 

[English] 

[Translation] 

SHRI BRERU LAL MEENA: Mr. 
Speaker Sir. I have not received the infor
mation laid on the table of the Honse by 
the hon. Minister. but I would like to 
~ow the reasons for the loss of Rs. 454 
,crore aDd whether this loss is due to the 
aesJigance of management or bv adopt
iDI: wrong methodology? In what way this 
amount will be recorded? 

lEnglish] 

SHRI SONTOSH MOHAN DEV: Sir 
the loss in HSCL is mainly because of the 
smpIus manpower and incapability of the 
manpower to take up the particular type 
ofwork of civil nature required of it. Ori
Jinally it had less than 2000 workers. 
When Botaro Steel Plant was in ditIic:ulty. 
IOIIJC of the private contractors left. In 
1988 the Government of India took a 
decision to reduce the surplus manpower 
through V.R.S. We tried to talte up work 
in Libya but there also because of the 
political situation HSCL suffered a hup 
. to.~ So. the net result is the acamrula
tioa of loss·4ue to idle labour aDd also 
due to the loll suffered in dilfcnat eoua
tries. 

[Translation] 

SHRI BHERU LAL MEENA: How the 
balance of Rs. 125 crore will be recovered? 

[English] 

SHRI SONTOSH MOHAN DEV: As 
I said this amount is mainly because of 
the work done in Libya, Government of 
India has taken up the whole issue with 
the Libyan authorities for amicable set
tlement of outstanding dues of Indian 
Companies including HSCL. 

[Translatipn] 

SHRI NmSH KUMAR: Mr. Speaker, 
Sir, the hon. Minister has stated about the 
bad conditions of the HSCL and stated that 
a large numbers have been employed. 
Who are responsible for employing 
the workers more than requirement 
and what action is being taken against 
them by the Government? What are the 
steps proposed to be taken by the Gov
ernment to ensure that HSCL may get 
maximum work in the country and abroad. 

[English] 

SHRI SONTOSH MOHAN DEV: Sir. 
as I said, in 1969-70 manpower was 1968. 
In 1972-73 in the Dokaro Steel Plant, the 
work was allotted to various private com
panies. During the course of construc
tion of that steel plant of the private con
tractors left the work without completing 
it. The Government took a decision to 
absorb aU the workers, who were employed 
there by the private companies in HSCL 
and as a result of this there was excess 
manpower in HSCL. 

j 

Yes, they were engaged in various Steel 
Plants in various States. Now, some of 
them are working in the integrated Steel 
Plants as employees of HSCL. So. some 
work is being given to them. But many 
of the workers are not capable of· doin, 
such type of work that is being done now. 
We have tried to give them the Voluntary 
Retirement Scheme. Only 3957 people 
have opted for that scheme as on 3}-7-'93. 
We are trying to engage them in some 
other work. but unfortunately. even if the 
SAIL gives them some work, the wort.ers 
are not capable of doing that type of 
work. So. it goes to the sub-contracton. 
The moaoy that they cam from them 
arc paid to the labourers. 
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We had several rounds of discussions 
with the Unions and they had given some 
plans and programmes. We are trying 
to diversify the activities. We are trying 
to go in for road construction; we are 
trying to go ia for building construction 
and so on. But, I agree that it has not 
picked up to the e~tent that it should have 
picked up. There is no question of pu
nishing anybody. This was done on hu
manitarian ground by the Government. 
We have to live with it. We have no 
other alternative. 

SHRI A. CHARLES: The main rea
son as to why the HSCL is suffering from 
loss is stated to be excessive manpower. 
From the available statistics, it is known 
that more than Rs. 1500 crore worth of 
(ertain type of steel is being imported. 
Because, that is not manufactured here. 

May I know whether there is any R&D 
Department under SAIL? Then, you may 
consider diversification of HSCL so that 
this may be made a profitable conce~ 
and also crores and crores of rupees worth 
of foreign exchange can be saved by re
ducing import of special type of steel 
which is now being imported. 

SHRI SONTOSH MOHAN DEV: Sir, 
import of steel has no connection with 
HSCL. Import of steel is bein~ done for 
those products which are not available in 
the country Even the developed coun
tries do import some quantity of steel. 

As regards diversification, I have already 
replied that we are at it; we have taken 
up some work other than the work that 
are done in the Steel Plants. 

The Government of India bas decided 
not to retrench any labourer. That is the 
COmmitment given by the Prime Minister. 
We will either ask them to go in for Vo
luntary Retirement Scheme or we will ab
sorb them. We are trying in both ways. 

Iadiu Stall In L'N 

-366. SHRI SYED SAHABUDDlN: 

Will tbe Minister of EXTERNAL AP
FAIRS be pleased to state: 

(a) the number of Indians working aa 
rcaular personnel in comparison to tho 

total ata1f strength of tbe UN aDd ita va
rious specialised Agencies in grades P 1-5 
D-l and D-2 as on 1-1-1993 pde-wise 
and organisation-wise; 

(b) whether the recruitment of UN per
sonnel is subject to the principle of equi
table distribution among the member 
States on population or contribution basis; 

(c) if so, the details thereof; 

(d) whether India's representation in 
this regard has been steadily coming down 
for the last several years; and 

(e) if so, the steps taken by the Gov
ernment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI R. L. BHATIA): (a) The number 
of Indians working in the UN Secretariat 
as regular personnel in grades P 1-5, 0.1 
and D-2 is 66. Information with regard 
to various specialised agencies is beina 
collected aDd will be placed on the table 
of the House. 

(b) and (c) At present, three factorl are 
taken into consideration in the formula 
for determination of equitable geographi
cal representation of member States in the 
UN Secretariat. These are population, 
membership and contribution. 40% of the 
posts are distributed equally amonpt all 
members, SS% according to contributions 
and 5 % on the basis of population. A 
factor of 15% above and below the figure 
for each country is applied to provide 
flexibility, thus determining the "desira
ble range" for each country; 

(d) and (e) India is adequately repre
sented. The Government of India is 
constantly monitoring the situation regard
ing its representation and taking c0rrec

tive steps when required. 

SHRI SYED SHAHABUDDIN: Mr. 
Speaker, Sir, the information provided by 
the Hon. Minister is very scanty. We had 
asked about all the U.N. agenciea and 
the information haa been provided only 
with regard to the U.N. Secretariat. 'Ibe 
Government saya that they are constantly 
QlODitoriDi the aituatiOD. 
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I do not know how they are monitor
iDg it -that they do not have the upto 
date fiaures even about the number of 
Indian nationals in various specialised 
agencies. Now the hon. Minister has told 
us .bout the three factors that are taken 
iDto consideration-population, member
ship and contribution in deciding, if I 
may can it, the national quota, the quota 
of a member-State. There is also the 
flexibility factor of IS per cent. We want 
to have a comparative picture; we are 
not interested just in the absolute figure, 
but the absolute figure in relation to the 
total number of openings in the U.N. 
Secretariat. What, according to him, is 
the appropriate Proportion for Indians in 
the U.N. Secretariat and its specialised 
agencies for each of these grades, accord
ing to the formula, which is being applied 
in the United Nations and what 'actually 
u the overall' proportion at present? 

SHlU R.L. BHATIA: The total num
ber of posts in the U.N. is 30,000; and 
out of that, 2700 posts are distributed on 
the basis of geographical proportion. In 
this case, I would like to inform the hon. 
Member that in P-5, we have got 9, in 
1'-4, . we have got 14, P-3, we have got 
21, P-%, we have got 17, D-2, we have 
JOt 2 and 0-1, we have got 3. We have 
sot 66 people in that category. 

With regard to specialised agencies, 
would like to inform the hon. Member 
that in the World Health Organisation, 
we have JOt 35 Indians; in the Inter
aational Labour Organisation, we have 
JOt 9 Indians; in the Internatjonal Tele
communicatiQn Union, we have got 6 
Indians; and in the World Meteorological 
Organisation, We have got 2 Indians. But 
lOme bodies such as UNEP or HABITAT 
or UNDP, UNICEF and UNHCR have 
their own statutes to have employment. 
011 this, thja is not considered. 

SHRI SYBD SHAHABUDDIN: You 
will kindly, appreciate that 1 asked for 
tile 1PJO(a. and the proportion I am not 
iiIIere.t.d just in the absolute or the 
.aUal munbers; I am more interested in 
bowing whether India can command a 
errtain pen::illDtage of this posts; and whe
tMr It has that much percentage or not. 
The bon. Minister has no sUch informa
tion. My MCODd' question is this. I IIDJ' 

very much concerned about the procedure 
for the recruitment in the UN. As far 
as I understand, sub~ the correction by 
the hon. Minister, there the U.N. Secre
tariat recruits people largely on a sub
jective basis and on a local basis. The 
local recruits and the high officials of 
the U.N. have a certain weightage; and 
there is no such thing as an annual assess
ment of the likely vacancies distributed 
according to the formula amOIl$! the 
member-States, intimation of those vacan
cies to the under-representative States and 
calling for nomination from the member
States against those vacancies. Is any 
effort being made by the Government in 
order to...put the procedure on the right 
foot so that all small countries and all 
under-representated countries would get 
their due share? My feeling is that Indian 
representation in the U.N. in the last 
decades has come down; we are not ade
quately represented. 

SHRI R.L. BHATIA: Coming to your 
first point the desirable range for India 
is 35 to 40 positions in the category 
of posts subject to geographical distri
bution out of 66 ·posts. 

Coming to your second point, India is 
Itlwar.. trying to make an effort to have 
more people over there. But, as I have 
explained to you that we have already 
much more representation than our popu
lation or contribution. 

SHRI SYED SHAHABUDDIN: Is 
that with regard to the U.N. Secretariat 
only or all the specialised agencies? You 
do not have the figures and yet you are 
making a statement on the Floor of the 
House. (Interruptions) 

SHRI SHARAD DlGHE: Here the 
hon. Minister has said that as far as tbeIe 
grades are concerned. the number of 
Indians working is 66; and the informa
tion with respect of various specialised 
agencies is being collected. Then on what 
basis do you say that India is adequately 
rt!IPreseIlted? 

SHRI LL. BHATIA: As I told you, 
according ·to this formula the adequate 
IlUJIlber for Indians is 35 to 40. We, "" 
already 66. 
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mJo-UknIae Co-etenfioa 
+ 

*368. SHlU S. R. SIDNAL: 

SHRI" CHETAN P. S. CHAU
HAN: 

Will the Minister (,f EXTERNAL AF
FAIRS be pleased to atate: 

(a) whether Ukraine has offered to co
operate with India in various fields in
cluding science, shipping, tourism, space 
and defence; 

(b) if so, the details thereof; 

(c) whether any Indian delegation visit
ed that country recently in this regard: 

(d) if so, whether any agreements ~ere 
reached during the visit; and 

(e) if so, the salient features thereof? 

THE MINISTER OF STAlE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI R. L. BHATIA) (a) and (b) The 
Treaty of Friendship and Cooperation bet
ween India and Ukraine siJ1;lled on 27-3-
1992 provides for cooperation in several 
fields including the political trade, cultural, 
industrial, science & technology and envi
ronmental spheres. In pursuance m that 
Treaty, bilateral 'I.gt'eements with Uk.raine 
are being negotiated in a variety of fields. 

(c) Yes, Sir. The President of India ac
companies by members of his family and a 
delegation including a Mini5ter of St;"te 
in the Ministry of External Affairs, visited 
Ukraine from July 13 to 16, 1993. 

(d) During the President's visit, ongoing 
and potential areas of co~ration were 
discussed in general terms. Future dis
cussions are envisa&ed in both Kiev and 
New Delhi. 

(e) Does DDt arise. 

SHRI S. B. SlDNAL: The answer II 

DDt clear and I think it is vague. In view 
of the disintegration of Russia, the Gov
ernment of India a.szreed with the Ukrai
nian Government to carry out the pro
grammes as per schedule, as agreed with 
Russia or is it be.ine independent of that; 
Secondly, is the uP&l'lldation f'Il the arms 
also to be obtained from that coUDtry? 

,....., LfIS/ND/t4 

I would liko to know whether the earlier 
agreement with Russia has been complet
ed or It ill continuing. Whether any other 
agreement has been entered jato, if 10 

what are these? 

SHRI R. L. BHATIA: We are having 
independent contracts with them. There 
are a number of contracts/agreements 
which have taken pla.ce, on which we bav!;: 
MefI1Drandum of Understanding with 
them. Now five or six contracts are beinJ; 
entered into between India and Ukraine 
shortly. 

SHRI S. B. SIDNAL: In this back-
ground, has the Russian Government has 
denied the existence of earlier arms and 
other agreements? I would like to know 
whether the Government of India has re
ceived any offers or it is thinking to go 
to other countries f()f completing the pr~ 
grammes of arm8, space, science " tech
nology and agreements in other fields or 
they have stopped on their own 

Lastly, is the Prime Minister visiting 
these new Republics which are disintell.
rated from Russia and are there any offers 
from other States of Commonwealth of 
Independent ~? 

SHRI R. L. BHATIA: Yes. Sir. We 
had discussions about defence also and 
their officen; are coming to India for dis
cussion on various items in which both 
the countries are interested. 

SHRI CRETAN P. S. CHAUHAN : 
The friendship treaty has been siJ1;llCd bet
ween India and Ukraine. I would like to 
inform that 30 per cent of the trade v.ith 
the erstwlule Soviet Union or exports to 
Soviet Union from India were to Ukraine. 

I would like to point out here a news 
item, 'e1imination of t·krainian from BSL 
shocks experts'. In this particular project, 
the Ukrainian company which was owned 
by the Government had supplied hot1trip 
mill for Bokaro Steel Plant. The oompany 
has been sidelined and this is going to 
bring in bad-blood between Ukraine and 
India. What is the Government Roing to 
do about this? 

SHRI R. L. BHATIA: There is an OD

coina discussion on this IIDd in the next-
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meeting betWeen India and Ukraine this 
point will be sorted out 

. MR. SPEAKER: Qn. N(). 369. 

Sbri Rajesh Kumar. He is absent. 

Sbrim&ti Sheela Gautam. She is aBo 
absent. 

WRfITEN ANSWERS TO QUESTIONS 

[Translation] 

Impart of Steel 

*364. SHRI HARIKEWAL PRASAD: 
Will the Minister of STEEL be pleased 

to state: 

(a> whether the Government are import
ing steel; 

(b) if so, the total quantity of steel im
ported during the last two years and the 
value thereof; 

(c) whether the imported steel costs 
cheaper than the £tee! produced by the 
Steel Authority of India Limited; llDd 

Cd) the names of the industries permitt
ed to import steel? 

TIlE MINISTER OF STATE OF TIiE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEY): (a) The current Import
Export Policy freely allows import of a1\ 
categories of steel Import of steel de
peads upon the specific fe<luirementa of 
tbe importers .in order to supplement iDdi
JCIIOUS aVllilability both ill term.; of quan
tity aad quality. 

(1)) The total quantity llDd value of im· 
portI of jojdIed steel.in tho last two 
".,. was as UDder: 

,.\)\ 

1.% 
\:\&) 

\562 

NB : Jmports through Major Ports only. 

by SAIL in· temJs of 1If&de.<; and spedftca. 
tions; honce it i. not possible to campare 
the price of imported steel witIt steel pro· 
duced by SAIL. 

(d) No permission is required by any 
industry for import of steel. 

*367. SHRI RAM LAKHAN SINGH 
YADAV: 

Will the Minister of ~TEEL be pleased 
to state: 

(a) whether the small scale steel indus· 
tries are facing a lot of difficulties clue 
to lIuctuations in steel prices; 

(b) if so, the prices of steel durinlt the 
last two years, mooth-wise; 

(c) the reasons fo: fluctuations; and 

(d) the efforts being made by the Gov
ernment to keep die prices of steel con
stant for at least six month.? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) Steel "rices have 
varied from time to time. 

(b) Stockyard )lIices of representative 
items of steel of ~ Authority of India 
Limited duriDa the last two yelll'i!i are 
given in the statement attacbed. 

The impact of steel price iocreases cn 
the COIJIUIIriDc iDcIustrles iDcludiDa small 
scale industries varies from industry to 
industry aDd product to product ckpeacJ
iug upon the value of the steel 81 • corn
poaeot of the filial cost of product. 

(c) Inrepated steel plants iDc:reuecI 
Cbeir priceI from tiIne to rime in order 
to aeuInI1ise ia&:reue io iDput C05tI em 
IICICOWIt of _ow (acton hIcJucJiat ooa1 
\)lice nmsicm, -...4jultmeat of "Rupee 
value and excbanF rate "'1ionI. ill
creaae in l'OWt" and water rate aDd alto 
on account ot inaeaIe in Ceatral a.cite 
duties and Rail_y freisht. 

.(c) 'Qae steel imported by various im
porters is not identizal to steel produced 

(d) Alter cJereaulatioa of PI'idaa aDd 
distribution of iron aa4 IteeJ w.d. 16-1-
1992, GoverDlDCllt bas no .~. 4ft!r 
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pricing of steel. However. as a result of 

various measures taken by Government 
domestic ateeI producers will have to ex
orcise reslra.if\t in increasinJt their prices. 
Som. of these measures are-

(i) Import of iron and steel is now 
freely allowed and the JowerinJt of 
customs duties on most items of 

iron and steel has also reduced the 
la.oded cost of these items; 

(ll) Delicensing of the iron and steel 
industry and deregulation of pric
ing and distribution of iron and 
steel are expected to encourage 
creation of new capacities in the 
private sector which will lead to 
greater competition within the in
dustry. 

STATEMENT 

(Rupees per tonne) 

Stoclcyard Prices of SAIL with maximum freight element 

It.", w.e·f· w.e./. w.e./. 
1/8191 1/9/91 1/3/92 

Pig Iron 4480 4540 4670 
Billets 100 mm 6625 6715 6975 
Wire Rods 8 mm 7735 7825 8085 

Rounds 12 mm 7675 7765 8025 
Tor Stecll0 mm 8905 8995 9255 
Joists 300 x 140 mm 9155 9245 9505 

Channel 75 x40 mm 8175 8865 9125 
Plates 8/10 mm 10800 10890 11039 
HJl Coils 2.00 mm IJ380 11470 11563 

T.M.Q. 
CR. Coils 0.63 mm 13900 13'190 1&128 
GP Sheets 0.63 mm 18640 18730 19561 

GC Sheets 0.63 mm 18695 18785 19623 

UN S-..c-;..t. oa MiaorithI. 

·369. SHRI llAJESH K.UMAR: 

SHRlMATI SHBBLA GAUTAM: 

WUl the MiDis .. of EXTBRNAL Af· 
FAIRS be pIeuecI to .. hi: 

(a) the major __ diIcussed betweca 
the United Natioal Cosnmiasioo OD Human 
RitIt .. and i .. Sub<ommiSlioll OD ~ 
ventioa 01. DilcrimiDation and ProIection 
of MiDoritiei duriIw 1992 and 1993; 

(\) the detail& 01. the Iadian tepresellta
tivee who putidpated therein duriDR tMse 
Ylan and the role played by them in 
tbN diIcuaIioMi.,. 

(0) the JIlOIMI made ill rea:u-d to the 
dnIftiDa of 1AtIaaSional MiDority Cbarter 
and its 1C1apdoD; _ 

w.e·f· w.e.f. w.e./. woe./. .... e.f. 
1/4/92 19/5{92 312/92 1/3/93 1 {4/93 

4755 5505 6340 631:0 6470 

7099 9029 9579 S659 9i~9 

82C9 10559 J1329 1l:;3~' li .. t.S 
8149 10499 1(1799 1(1&79 11()('9 

9379 11379 11 "i 79 118:'9 11969 

9629 12479 12579 12659 12789 

9249 11299 11599 11679 lIfC9 
11163 14138 146~4 14"194 14924 

11687 13915 14Sn 14fS: I<FI2 

14252 17(n 1£(C3 H14:; H':73 
19685 21('23 2H:;: ::C~::; ~1-;S 

19747 210S5 21884 22110 22240 

(d) the stand o[ the Government in re
gard to this Cbartct'l 

THE MINISTER OF STATE IN THE 
MINlSTR Y Of EXTERNAL AFfAIRS 
\SMRI SALMAN KHUkSHEED): (a) 
The major issues discussed by the 
Commission CD Human Rillhts' Sub
CommissioD 00 Prevention of Discri· 
minatioD and Protection of Minori
ties durina its session in 1992 included 
eliminatioD of racial discrImination, elimi
auoo of all forms of intolerance and of 
the disaimination baaed on reUaioll or 
belief. contemporary (orms of. slavery 
and protection of minoritie'l. These issues 
may also be disc\I&$ed in tb.e meetina of 
the Sub-Commission this year. 

(b) Shri Rajendra Sacllar from India 
fa a member of the Sub<'~ 
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However, Members once elected serve in 
their personal capaci!y as independent ex
perts. Government representatives are 
ob&ervers in the Sub-Commission. 

(c) and (d) There is no proposal for 
the drafting of International Minority 
Charter. However, in 1992, the UN 
General Assembly adopted Resolution 
47/135 entitled '"Declaration on the 
litigbts of Persons Belon~ing to National 
or Ethnic, Religious and Linguistic Mino
rities~. The Commission on Human RightIJ 
also adopted Reso!uti0n 1993/24 entitled 
"Rights of persons belonginll to national 
or ethnic, religious and linguistic minori
ties~. The Government of India support
ed both these ~olutions. 

IC ..... pc- Super Thermal Power ProjKt 

"*370. SHRJ LALIT ORAON: 

Will the Minister of POWER be pleased 
to state: 

(a) whether the original estimated power 
generation capacity of the Kahalgaon 
Super Thermal Power Project in Bihar 
has been reduced; 

(b) if so, tbe details thereof: 

Ic) whether the Union Government have 
accorded approval to the first unit of 
840 MW and proposed to provide the re
maining 1000 MW of the Project to IDIlle 

other ageucy; 

(d) if so, the details thereof. 

(e) the original construction cost of the 
above project and the expenditure incurred 
thereon so far; 

(0 the present ~mated COIl of CODl

tn:dion and the likelY date of commis
sioning thereof; and 

(g) the details of the amount received 
from various agencies acparatelv for the 
Project 10 far? 

THE MINlSTER OF POWER (SHRI 
N.K.P. SALVE): (a) and (hI At the time 
the Feasibility Report for StalC-I (4x210 
MW) of the KabaJpoo Super Thermal 
Power Project in Bhaplpur district ill 

Bihar was prepared by the National 
1bennal Power Corporation in 1980, it 
wa:; envisaged that the ultimate c.tpacity 
of the project would be 2800 MW. This 
was reviewed in 1988 takin!: into account 
various technical factors including demand 
i~ the Eastern Region as a whole and 
it was considered appropriate to limit the 
nltimate capacity to 1840 MW. It is not 
envisaged that the additional capacity of 
1000 MW would need to be inducted up 
to 2000 A.D. 

(c) and (d) Stage-l (840 MW) of the 
project was approved by the Government 
in July, 1985 and is nearing completion. 
As there is at J)re~ent no proposal for 
Stage-II of the »roject, the question of 
entrusting the same to some other agency 
does not arise. 

(e) and (f) Stage-l of the project was 
approved at Rs. 1054.64 crores (includJna 
associated transmission system) at 3rd 
quarter. 1983 price level. The estimated 
cost of the project (including a!SOciated 
transnuSSlon .ystem) updated to 3rd 
quaner, 1991 price level is Rs. 1939.64 
crores. The expenditure incurred till end 
of March, 1993 is R •. 1436.:8 crores. 

The cornrnISSIonin& schedule .is as 
follows:-

Unit I 
Unitn 
Unitm 
Unit IV 

1993-94 
1993-94 
1994-95 
1994-95 

(g) Soviet/Rus.~ian credit of Rouble! 
224.00 million was available for stalle-l of 
the Kahalgaon project out of which 
Roubles 213.168 millioD had bcca utilised 
upto 30th June, 1993. Balance of fuadinlZ 
for the project being arranged by N.T.P.C. 
from internal resources. 

{Engillh] 

*371. SHRI B. DEVARAJAN: 

Will tho Minister of STEEL be pleaMd 
to state: 

(a) whether there is any plan to ex
pand tho maritetiDI baae of the Salem 
Steel Plant: 
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(b) if so, the details thereof; 

(c) whether the plant, which has shown 
profit till last year incurred lo!lSeli during 
tJte current year;' 

(d) if so, the det.lils thereof and the 
reasOllll therefor; and 

(e) the remedial stef'S the Government 
propose to take in this regard~ 

THE MINISTER OF STATE OF THE 
MINISTR Y OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) Yes, Sir. 

(b) Salem Steel Plant is contemplating 
to c:>.pand its mark~t b,m: through con
version of value addd products, introduc
tion of new grade; like 4fl9M and deve
lopment of new :\pplicatio!1~ for coal 
handling, mining anJ po.\ er sectors. Be
sides, its marketing network is a],o be
ing strengthened. 

(c) & (d) Profits of SSP have not been 
consistent over the years. The Profit and 
loss for the last 4 years are .. , under:-

Year Profitt 
Loss(-) 

(Rs. in crore1) 

1989-90 (- )25.63 

1990-91 20.05 

1991-92 9.35 

1992-93 (-)12.34 

The reasons of l06ses in 1991-93 include: 

1. Recession in demand leading to 
lower offtake and cono;equently 
lower capacity utilisation. 

2_ Exchange rate fluctuation~ reeu1tins 
in il14rreascd co~h. 

3. Increase in F",cise Dut) on cold 
rolled stainless steel prod~1IS from 
Rs. 220 per tonne to Il.s % ad
valorem. rn.akin& SSP's prod~ts 
uncompctitiw. 

(e) In addition to expandinll the market 
base of ita products. othef stepI bein& 
taken by SSP to reduce cOlt of pI'Oduc-

~ion flosses arc reduction in the level of 
Inventory, reducing foreign exchanllc outgo 
by conversion of ~tail1less steel siaM into 
hot rolled stainless steel coils at kourkela 
Steel Plant, improvement in techno-eco-
nomic parameters, improvement in 
quality and yield etc. Government are 
monitoring performance throullh periodic 
reviews. 

(Translation 1 

"372. SHRI B. l. SHARMA PREM: 
Will the Minister of EXTERNAL AF

FAIRS be pleased to state: 

(;I) the schemes being implemented and 
the facilities being provided by variOUi 
organisations of the Union Government in 
India and abroad tv teach Hmdi to 
foreign students and other persons who 
arc desirous of studying Hindi; 

(b, the number of such students under
going studies in the country and abroad 
under these schemes and facilities; 

(c) the number of foreign students 
and persons who availed of these facili
ties during the last three years; 

,d) "'"bether the Government propose to 
introduce more such schemes liJId facili
ties; and 

Ie) if so, the detail, thereof? 

THE MINISTER OF STATE IN 1HE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SALMAN KHURSHEED): II) 

The Government h<lS a scheme for the 
'Propagation of Hindi Abroad'. UDder 
this scheme. " HiDdi Professors are de
puted to Guyall8., Surinam and Trinidad 
& Tobago_ 50 scholarships are awarded 
every year to foreign students from vari
OU.\ countries for study of Hindi in India. 
Hindi reading material is supplied through 
Indian Missions abroad to countries 
which have sizeable population of Hindi
speak. ing residents. ])evsn&JllTi tyJIewr1-
ten lire also lupplied. 
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In addition, visiting professors of Hindi 
are sem to Univenities.' instituti(>ns ab
road under the Bilateral Cultural Ex
change Programmes. 

The Department of Correspondence 
Courses of Central Hindi Directorate h:iS 
also been running Certificate and Diploma 
courses in Hindi tlucugh correspondence. 

(b) In India, there are 9 students study
ing for B.A. (Hons) in Hindi langua~e 
under ICCRs scholarship schem.:s. All 
students are from Mauritius. 

Slots allotted to various countries for 
awards of scholarship for the aCademic 
session 1993-94 for study of Hindi in 
India under the Scheme of Propal(ation of 
Hindi Abroaa are as per statement attached. 

Ie} The number of foreigners who avail
ed of the facilities to study Hindi in India 
during the last three years under the 
Scheme of 'Propagation of Hindi Abroad' 
is as under: 

Year 

1990-91 

1991-92 

1992-93 

Number of Foreigners 

41 

39 

39 

The number of stUdc:ilts who av::iJed 
of the' facilities of correspondence courses 
being run by the Department of Correspon
dence Courses of Central Hindi Directorate 
through English !Dedium during the last 
three years arc as under: 

Yarr 

1990 
1991 

1992 

Total 

Indians Foreigners Tolal 
including 

8333 
8621 
6372 

23326 

Indians 
settled 
abroad 

43 
74 
92 

209 

8376 
8695 
6464 

23535 

(d) 11acR is no proposal to introduce 
any DeW acbeme. 

(e) Doea not arise. 

STATEMENT 

Slots Allotted to various coumries for awards 
of Scholarship for the Academic session 
1993-94 for study of Hindi in India under the 

scheme ofpropagafion of Hindi abroad 

S.No. Country 

1. Trinidad & Tobago 
2. Colombia 
3. Holland 
4. Finland 
5. Hungary 
6. Indonesia 
i. Japan 
S. Russia/USSR 
9. Italy 

;0. Belgium 
11. Poland 
12. South Korea 
13. Germany 
14. Mongolia 
I 5. Srilanka 
16. Vietnam 
17. Mauritius 
18. France 
19. Guyana 
20. U.K. 
21. Romania 
22. Thailand 
23. Surinam 
24. Kazakhstan 
25. Uzbekistan. 

26. Turkmenistan 
27. Azerbaijan 

Number of 
Scholar
ships 
proposeiJ 

jar 
1993-94 

3 

2 
4 

3 
3 
3 
2 
2 
2 
2 
2 
4 

I 
2 

2 
1 

2 

-------------------Total 50 

[English] 

*373. SHRI ARVIND TULSHIRAM 
KAMBLE: 

Will the Minister of SURFACE lRAN· 
SPORT be pIea&ed to atate: 

(a) whether Japan has -.reed to provide
_stance for the developmcat of roa!la; 
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(b) if so, the details of the agreement y,::e:-a-r---------------
signed in thii regard; Target Achievement 

(c) whether tapan has also a"reed to 
provide latest technoloy in the road sector; 
aDd 

Cd) if so, the details thereof and by when 
this assistance is likely to be provided? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPOR1 
(SHRI JAGDISH TYTLER): (a) Yes, Sir. 

(b) An agreement for a loan assistance of 
4855 million Yen has been si~ned in 
January, 1992, with the Overseas Economic 
Co-operation Fund (OECFI, Japan, for four 
laning of Mathura-Agra Section of NH-:! 
in Uttar Pradesh. 

(c) No, Sir. 

(d) Does not arise. 

P4lSt aDd Telegra\lh om~ in Ker'1la 

·374. SHRI TH-\YIL JOHN ANJA
LOSE: 

Will the Minister of OnIMVNICA
TIONS be pleased to ~ta!e: 

(a) the targets fix'cd for ope'1il1Z of post 
and telegraph offic;:s in Kcrah d\lrin~ the 
Seventh Five Year j>l3o: 

(b) whether these tar~c!, have beel! achie
eved: 

(el if so, the details thereot: 

(d) if not, the reHons therefor: 

(e) whether any tJr~:ts have been fixed 
for the Eighth Five Yen Plan: ,.Dd 

co if so, the details thereof. State.wise? 

THE MINISTER 01- STATE Of' THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SVKH RAM): (a) to (f) 

Post O/JiCt!1 

The details of tar,llct and achievement 
durilll Seventh Pive Year Plan in Kerab 
Qrcle are as under: 

1985·86 

1986-87 

1987·88 

1988·89 
1989-90 

86 
79 

84 
80 
43 

The reasons for shortfall in achieve
ment of targets are as under: 

(a) Ban on creation of new posts. 

(b) Withdrawal of power.; for creation 
of posts from DG(Posts)/Subordi
nate offices. 

(c) The time invoived in referrin/! every 
case of opening of a pest office to 
the Finance Mini:;try, and obtain
ing apprcval therefrom. 

(d) Inherent time lag between sanction
ing and opening of new post offices 
which sometimes spills over into the 
next financial year. 

It is proposed to open 3COO Extra De
partmental Rr~ncn PMt Ofuce" and 500 
Departmental Sub Post 0fticcIS during 
Eighth Five Year Plan In the country as 
a Whole. It is pmp:ls;:(1 to open 600 
Extra Departmental Branch Post Offices 
and 100 Departmental Sub Post Offices 
during 1993-94. The State-wise details are 
given h the enclosed statement-I. The 
State-w'ise targets are fixed annuallv under 
Annual Plans. 

Telegraph Offiee.t 

Target s for openin. of 10 independent 
telegraph offices and 25 combined post 
and telegraph offices in Kera 13 wcrc fixed 
during the Seventh Five Year Plan and 
targets are ach.ieved fully. The details of 
cffices opened are Riven ill the en<:losed 
Statement n. 

Telegraph facility is provided through 
Long Di,t:mce Public Telephones (LDPT) 
on selective basis wherever feasible in a 
post office, departmental establishment or 
in a private premises a, a policy for Eighth 
Five Year Plan. It is proposed to provide 
phone facility in all Gram Pan~haya1s by 
1·4-1995 and additional 1.S lath villages 
by 1 .. 4-1997. 
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STATEMENT I 

Circle~ Targets for opening 0/ Branch Post 
Offices and Departmental Sub Offices during 

Annual Plan 1993-94 

S. Name a/the 
No. Circle 

1. Andhra Pradesh . 
2. Assam 
3. Bihar 
4. Delhi 
5. Oujarat 
6. Haryana 
7. Himachal Pradesh 

BO : Branch Office 
DSO: Departmental 

Sub Office 

1993-94 

BO DSO 

17 5 
25 3 

90 8 

Nil 6 

20 8 

10 5 

15 2 

8. Jammu & Kashmir 5 

9. Kamataka 15 6 

10. Kerala 20 3 

11. Madhya Pradesh 35 5 

12. Maharashtra 80 11 

13. North East 40 4 

14. Orissa 35 4 

15. Punjab 10 3 

H,. Rajasthan 30 5 

17. Tamil Nadu 10 4 

18. Uttar Pradesh 93 12 
19. West Bengal 50 5 

600 100 

STATEMENT II 

Namu of Telegraph Offices and Combin
ed Offices opened during 7th Five Year 

Plan. 

(A) Telegraph Offices 

1. Pathanamthitta 

2. Calieut 1.0. Road 

3. Kasaragode 

4. Kavarathy 

5. Puaalur 

6. B;tdagara 

7. Kayangu1am 

8. Kottarakkara 

9. Malappuram 

10. Tirur 

CB) Combined Of/ices 

I. Kattachira 

2. Paruvannamoozhy 

3. Cochin UDiversity 

4. Champad 

S. Angadikkal South 

6. Kunnathur East 

7. Padoor 

8. Chingoli 

9. Bhoothathankettu 

10. Perambra 'Trichur) 

11. Paddi 

12. Karikkad 

13. Pulassory 

14. Parassinikadavu 

15. Naduvil 

16. Pulickalakavala 

17. Maruthancode 

J 8. Kumarapuram 

19. Cochin Palarivattom 

20. Marayoor 

21. Konnathadi 

22. M urickasserry 

23. Upputhode 

24. Cumbummettu 

25. Kadamanitta 

26. Edayannur 

27. Trivandrum General Post Office. 

[Translation] 

Expausioa of Telecommunk:ltion netw_ 
·37~ SHRI SURENDRA PAL 

PATHAK: 

SHRIMATI PRATIBHA DEV
SINOH PATIL: 

Will the Minister of COMMUNICA· 
TIONS be pleased to stale: 

(a) the details of schemes formulated by 
the Department of Telecommunications to 
expand its network in the couatry, after 
the 8ucceu.ful launchina of INSAT 2·B; 
and 



45 Written Answers BHADRA ), 1915 (SAKA) Written Answers 46 

(b) the details of the schemes being for
mulated to bring the rural and far-ftuni 
areas of Uttar Pradesh within the tele
I:ommunication qetwork.? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) Communica
tion payload of INSAT-2B satellite, ear
marked for the use of Department of Tele
commllfticatioll!! has been planned mainly 
to expand the telecommunication networks 
to remote. hilly. inaccessible and Island 
.areas of the country, which are not tech
nically feasible on terrestrial media. The 
variou't schemes planned envisaie settini 
up satellite Eanh Stations in Himachal 
Pradesh, Uttar Pradesh, North-East region 
et,. The digital technoloiY will be used 
for providing the loni distance Trunk 
media. 

(b) A scheme for settini up satellite 
earth stations at 10 remote stations in 
Garhwal region of Uttar Pradesh has been 
~a!lctioDed 

PerformaDee of ports 

*376. SARI RAJENDRA KUMAR 
SHARMA: Will the Minister of SUR-
FACE TRANSPORT be pleased to state: 

(al the total profit earned by the ports 
dUrin, 1992-9'3; 

(b) nether some of the ports are run
ning into 10sseA; 

(c) if so. the details thereof; and 

(d) the action beini taken by the 
Government in this rei\ard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) The 
total profit earned by the ports durin, 
1992-93 (provisional) is Rs. 5lt41.68 lakhs. 

(b) No. Sir. 

(c) and (d) Does not arise. 

4-3 t.sS/ND/94 

AJlotIMat ef STD PCO 

*377. DR. MAHADEEPAK SINGH 
SHAKYA: 

PROF. RASA SINGH RAWAT: 

Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether the Government have recent
ly changed the criteria for allotment of 
STD/ISD Public Telephones: 

(b) if so, the details thereof; and 

(c) the number of educated unemployed 
youths likely to be benefited therefrom 
during 19'J3-94? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) Yes, Sir. 

(b) The required information is furni
shed in the statement attached. 

(c) It is expected that 29000 educated 
unemplbyed people will be benefited 
durin~ 199'3-94. 

~TATEME~T 

Review of po/icy on SrD peos. 

Under the orders of Hon'ble Minister of 
State (c). the liberalise policy of allotment 
of STD pay phones enumerat~d in our 
office Memo No. 3H3/91-PHB dt. 14-8-92 
has been reviewed "'ith a view to provide 
greater employment opportunities to edu
cated unemployed. The following guide
lines are issued for implementation with im
mediate effect: 

I. GENERAL 

I. Eligihility: Only educated unem-
ployed persons are eligible to ap
ply for allotment of STD PCOs. 
They should produce an unemploy
ment certificate from their local 
MPsj MLAs/ Revenue Authorities of 
the Rank of Tehsildar and above/ 
employment officer IChairman or 
Member of Zilla Parishads/Pancha
yat or Village Pradhan or Secretaries 
of recognized Social Organisations 
like Rotary Club/Lions Club etc. 
who have jurisdiction over the loca
lity where the applicant resides. The 
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educational qualifications for the ap
plicants are:-

Ci) for rural areas ~th or Middle 
School Pass and above. 

(ii) for urban areas : At least Mat
riculate or High School & above. 

Application is to be submitted in 
the prescribed proforma. enclosing 
the unemployment certificate and 
agreeing to tl).e ierms and conditions 
prescribed by the Department of 
Telecom for the operation of STD 
peos. 

2. Selection of Bonafide Persons: A 
Committee with a composition as 
given below will select the appli
cants for allotment of STD PeOs 
after proper scrutiny and verification 
of bonafides. As a check against 
possible frauds, photocopy of the 
unemployment certificate may be 
sent by registered letter to the issu
ing authority with a covering letter 

. :requesting for getting it verified. 
The Committee will allot the avail
able number of peos giving' prefe
rence to following categories of per
sons:-

Ca) Handcappd 
persons. 

including Blind 

(b) SC/ST applicants. 

(c)' Ex-Servicemen/War widows. 

(d) Retired DOT employees o~ their 
dependents. 

( e) Dependents of freedom fighten. 

(f) Charitable Institutions/Hospitals. 

The committee will- be fully 
authorised to allot STD PCOs and 
also decide the lo;ation of the new 
PCOs, 

Compositiou of the committee 

Ca) The Committee for' a)lotmeut of 
the new SID Payphones would con
sist as under: 

(i) Head of the SSA - Chairman 

(ii) An Officer from the Finance & 
Aceount.~ Wing of the Depart
ment working under the SSA 
Head such as AO/CAO etc.
Member.' 

(iii) Three Non-Official members 
would be nominated by the 
Ministry for a tenure period of 
tWO years, 

3. Procedure for Allotment: The 
Committee will meet atleast once 
every month depending on the 
amount of work relating to allot
ment STD peos to scrutinise and 
select the applications' from eligible 
persons for STD pea allotment. 

4. Laall facility to ST D peo allotll'~s: 

SSA 'Head will issue a certificate· of 
allotment of SID PCO to the allot
tee to enable him to seek loan etc. 
from scheduled bank,,' SSA Head 
will also provide all assistarice' in 
this regard. 

5. Extent of provision: Upto 5°:, 
capacity of the exchange lines is to 
be reserved for allotment of PCOs 

. (STD and Local). 

6, Type of Exchangl' ti> whjch STD 
peos should he parented: - SID 
PCO, should normally be parented 
tf' an Electronic ElCchange only. 
In a 'place which'is served by electro 
mechanical exchanges, a new 128 
PC-DOT electronic exchange or 
an electronic e.lCchange of a higher 
~apacity with 16 KHz homo rnetel'
ing capability can be opened and 
all STD Payphones may be parented 
'to this electronic exchange. The 
call loggers working with the so STD 
peos should be operated on 16 

. KHz. cycl,e pulse from the parented 
electronic exchange. 

7, General conditions: 

(i) One ,applicant. should be provided 
with only cine STD Payphone. How
ever, the existing bulk franchises 
will continue to operate as per terms 
and conditions of their existinll 
agreement. 

(ii) All STD opayphones should be so 
installed that they face public road / 
lane to allow free access to public. 

(iii) The opening hours of such public 
telephone would be atleast from 
6-00 A.M. to~ 10-00 P.M. . 
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(iv) Tetminal equipment used by the 
allottee should be interface approved 

-and thel( should not be program
mable lohlly. Simple call loggers 1 
charge indicators manufactured by 
Hindustan Teleprinters Ltd. or other 
manufacturers which are interface 
approved by the department sbould 
be used. Use of stop watch will 
not be permitted (list of approved 
charge indicators is being circulated 
separately). 

(v) The allottee of STO PCO will be 
entitled to 20 paise per call unit up
to 10,000 call units, 15 paise per 
call unit in the range of 10.000 to 
20,()Ol) call units and 10 paise per 
~-all unit beyond 20,000 call units as 
commission for the total number of 
call umts made over a period of one 

. month. Procedure for recovery of 
security deposit and bills from STO 
PCO allottee will he as under:-

T\\ 0 accounts either in a Public 
Sector Bank or in Post 'Office savings 

I bank will be opened per STO peo 
allottee. The fiN account will be 
opened in the name of Department 
of Telecom in whieh the allottee will 
deposit daily the entire collection of 
the day after dedu,ting 20 paise per 
call unit Uptl' t O,O()() call units; l~ 

paise per call unit in the range of 
10,000 to :W.O()(} call units and 10 
paise per "'atl unit beyond 20,000 
call unns as commIssion for the 
total number of call units made over 
8. period of one month. The A.O. 
(TR) will monitor the proper depo
sit of the amount co-ordinating with 
bank I post office and will also ensure 
thai all bills in respect of these STO 
PCOs are timely adjusted from above 
accounl. The other account will be 
in the name of the allottee and it 
will be pledged to the President Clf 
Union of India. The allottee will 
deposit 5 p-J.ise per call unit in this 
account daily' towards security de
posit and this deposit will continue 
to be made till the amount becomes 
equal to Rs. 5,000/- in respect of 
Urban STD/peOs or Rs. 600/- in 
the case' of rural STO PCOs or ave
rage one month revenue whichever 

is bigher. In rural aleas, if the 
facility of Bank, or Post Office is 
not available nearby, the above 
deposits can be made weekly. The 
telephone Inspectors and ITOs in the 
field will periodically inspect and 
cbeck the passbooks of PCO allot
tees· for prompt depositing. Oe
faulters. if any, in tbis regard 
would be brought to the notice of 
higher authorities for takmg action 
against them. Lapses on the part 
of the field staff during inspection 
will be dealt with severe penaltie~. 

(vi) The security deposit can abo be 
deposited in each cash in one 
instalment or be in the form of a 
Bank Guarantee. 

(vii) Rate, of pulse should be displayed 
prominently by the allottee of STO 
PCO for all important stations in 
the country and all stations within 
200 kms. 

. (viii) The applicants have to apply in the 
prescribed form for the allotment of 
STO peos. 

(ix) The applicant' should sign an agree
ment in the prescribed form with 
the Telecom Authority when an STO 
peo is allotted to him. 

(x) Incoming call facility will be aJlow
ed on all STO PCOs. 

(xi) Shifting of STD PCOs within the 
local area is permitted. Normal 
shifting charges applicable to OEL 
will be levied. 

(xii) Periodical surprise checks should be 
done to see that the allottee charges 
customers as per the guidelines given 
by the Depanment of Telecom. 

(xiii) Guidelines for applying for PTs and 
rules governing them should be pub
lished in the commercial information 
pages of the telephones directClry. 

\ xiv) Periodical advertisements may be 
inserted in local newspapers, when 
sufficient number of applicants are 
not fonhcominll. 
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II. RURAL 

Apart from the general conditions 
the following guidelines have to be 
followed in respect of rural Sf 0 
peo operation. The: rural STO peo 
is defined for this purpose as one 
work.ing in an exchange system 
which has a tol-al capacity of 512 
lines and less. 

I. A minimum guaranteed revenue 
per PeO per month in the case 
of rural STO PCOs is fixed as 
Rs. 100/-. 

2. A security deposit of Rs. 600 / -
based on six months guaranteed 
revenue or monthly average 
whichever is higher has to be 
deposited by the allottee of the 
STO rural PCO. This average 
revenue is calculated on the 
basis of the revenue of the pre
vious six months. 

3. Weekly billing cycle would be 
followed for recovery of STO 
PCO charges. 

Ill. NON-RURAL (URBAN) 

Apart from the general conditions 
mentioned above, the guidelines de
tailed below have to be followed in 
respect of the STO peos scheme in 
Non-rural (Urban) areas: 

1. Atleast one STO PCO may be 
made available for about every 
100 dwelling / business premises. 

2 STD PCO locatioll 

While selecting the location for 
allotment of PCO, the SSA 
Head will consult the local 
bodies like Municipality, Public 
Institutions etc. to allocate con
vinient places for the PCO 
Booths. The important places 
&iven below should invariably 
be covered while selecting the 
location of PCO booths. 

- Commercial Housing Socie
ties. 

- Resettlement Colonies. 

- Government Colonies. 

- FamilY Quarters of Defence 
Personnel. 

- Student's Hostels. 

- Bus Stands. 

- Tourist Centres. 

- Airports. 

-- Pilgrim Centres. 

- Railway Stations. 

- Charitable Institutions. 

- Hospitals. 

- Educational Institutions. Pub-
lic libraries etc. 

4. A minimum guaranteed revenue 
per PCO per month to the De
partment in the case of Non
rural I Urban) STO peo is 
fixed as Rs. 1.600;-. 

5. The amount of security deposit 
will be Rs. 5,000/- or an amount 
equal to the average monthly 
revenue whichever is higher. The 
average monthly revenue will be 
calculated on the basis of pre
vious six months revenue. 

6. Fortnightly billing cycle will bo 
followed for recovery of STD 
PeO charges. If the charges 
are heavy, weekly billing may 
be resorted to by local telecom 
authority. 

{EnKlish} 

I......... ........ HI auK region 

*378. SHRI K. M. MATHEW: Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to state: 

(a) whether the Government propose to 
host Invesunent India' seminars in tho 
Gulf region in view of the Jarae concen
tration of N Rls there; 

(b) if so, 
steps taken 
reillrd ; 

the details thereof and the 
by the Government in this 
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(c) whether any proposal has been recei
ved by the Government from the Govern
malt of Kerala for hosting such seminars; 
and 

(d) if so, the details in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI R.L. BHATIA): (a) Yes, Sir. 

(b) Indian Mission~ in the Gulf region 
have been organising on a regular basis. 
seminars and similar activities focussed on 
the Nltl community in the region as well 
as other" in order to attract investmenr 
into India and to pUblicise India's econo
mic reforms. Several such seminars have 
been orgamsed in the Gulf region. The 
Government intends to continue these 
effoTt~ in future. 

(c) and (d) The Government of Kerala 
on April 25. 1993 concluded a Memoran
dUIll of Understanding with the NRI Eco· 
nomic Forum. Muscat. Sultanate of 
Oman to promote investment by NRIs and 
natiol\&ls of Oman in particular as well as 
tho Gulf area in general. The MOU pro
vide.-; inter alia for the holding of semi
nah, workshops. business tour, 10 Kerala 
etc. with the objective of promoting such 
investment. 

[T ralll/arioll) 

"and for ~teel pwduction 

*379. DR. CHINTA MOHAN: 

SHRI NITlSH KUMAR: 

Will the Minister of STEEL be pleased 
to state: 

(a) whether the Government propose 
to set up a new fund for encouraging 
the use of new technology in steel produc
tion so as to make it competitive in the 
world martel; 

(b) if so. the details in this reSllrd; 

(e) whether any amount is bein, realised 
at present as cess on the steel production 
in the OOUDtry for the expansion and deve· 
lopment of the steel industry; 

(d) il so, the total amount realised 
through this cess in each of the last three 
years; and 

(e) the manner in which the Government 
are utilising this amount? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTO~H 
MOHAN DEV): (a) No, Sir. 

(b) Does not arise. 

Ie) At pre;,ent Steel Development Fund 
levy i, realised on the ~teel produced by 
the Main Producers (excluding Indian 
Iron & Steel Company Limited) for the 
purpo;e of, among others, modernisation 
and development programmes of the steel 
industry, at the rate of Rs. 350·500 per 
tonne. 

Id) The total amount realised during 
the last three years was as under: 

1990-91 
1991-92 
1992-93 (prov.) 

Rs. 37 I Cl'ores 
Rs. 380 cwres 
Rs. 391 crores 

Ie) The Fund is being utilised mainly 
for financing capital expenditure for moder
nisation and expansion of integrated steel 
plants and for reimbursement of rebalc:s 
allowed by the Main Producers for conces
sional supplies to the SSI corporations. 

[English] 

Natioaal highways patrolliJ1c scheme 

*380. SHRI BOLLA BULLI 
RAMAIAH: 

SHRI D. VENKATESHWARA 
RAO: 

Will the Minister of SURFACE TRANS
PORT be pleased 10 state: 

la' whether any scheme for National 
Highways Patrolling has been introduced; 

Ib) if so. the details thereof: and 

(c) if not. the time by whkh it is likely 
10 become operational? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
~SHRI JAG DISH TYTLER): (a) to (c) 
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The scheme will be known as Natio
nal Highway Accidents Relief Service 
INHARS)_ The following functions will 
be assigned to it: 

(i) Removal of vehicles involved in 
accidents from the National High
way to the side or convonient loca
tion so that traffic is not dislocated 
and to inform the local police. 

(ii) Providing immediate First-Aid to the 
road accident victims and their re
moval to the nearest medical centre 
and inform the local police. 

I iii) To provide service to breakdown 
at cost. 

Under the Scheme. a Rescue Team will 
be stationed at a distance of every 50 kms. 
on the selected portions of the National 
Highways. The limit of the distance will 
be, however. flexible, depending on the 
circumstances of each location which shall 
be nearer to accident prone areas and at 
a conspicous place. 

In the first instance 19 Rescue Teams 
will be set up on the following stretches of 
National Highways: 

Ii) Delhi-Kanpur 

(ii) Delhi-Jaipur 

(iii) Delhi
Chandigarh 

[Transilltion] 

399 Krns. (NH-2J. 
(l Team by Delhi and 7 
by U.P. Gov!.). 

269 Kms. (NH-8). 
(l Team by Delhi, 4 by 
Rajasthan and 1 by 
Haryana Govt.). 

250 Kms. (1 each by 
Delhi and Punjab and 3 
by Haryana Govern
ment). 

Goa DatJPOrt olice 

3844. SHRI GOVINDRAO NlKAM: 
Will the Minister of EXTERNAL AP
F Al RS be pleased to state: 

(a) the number of the passports issued 
from Goa durin, the last three years; 

(b) whether a number of passports have 
been issued to the peI'!iOIls of Kashmiri 
origin by this oiicc; 

I c) whether passports are being issued 
despite the fact that the requisite informa
tion and the addresses given in the appJi
cation form for the passport are fake; 

i d) if so, the Teasons therefor: and 

(e) the measures being taken by the 
Government in this reiard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI R.L. BHATIA): (a) The num.ber 
of 'PaSsPOTts issued by Passport Office Goa 
in the past three years are as follows: 

199() 10311 

1991 
1992 

Ib) No. Sir. 

1625R 
20821 

i c) and (d) Passports are issued on the 
basis of documentation submitted by the 
applicant. If subsequently it is found that 
the information given was false. action 
under the Passports Act is taken. 

Ie) Whenever Passport Office, Goa. 
suspect that false information has been 
given further inqulfles are conducted 
through the local authorities. 

[English) 

Commission on SustlliD;lblc d.~vel()pmeAt 

3846. SHRI GEORGE FERNANDES: 
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whether India participated in the 
first session of the Commission on Sustain
able Development (CSD) held in New 
York recently; 

(b) if so, the subject discussed an,d the. 
outcome of the session; . and 

(c) the role played by the lnqian .delega
tion and the reaction of the other member 
countries thereto? 

THE MINISTER OF STATE IN TIiE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRJ SALMAN KHURSHEED): . (a) 
Yes, Sir. 
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(b) The Commission on Sustainable 
Development adopted a multi-year the
matic programme of work. The other 
main issues discussed were exchange of 
information regarding the implementation 
of Agenda 21 at the national level, pro
gress in incorporating recommendations of 
the UN Conference on Environment and 
Development in the activities of internatio
nal organisations, progress achieved in 
transfer of environmentally sound techno
logies. capacity building as well as finan
cial commitments and flows. The Com
ml~~lon after discussions, also approved 
general guidelines for exchange of infor
mation on the implementation of Agenda 
21. It ·a150 decided to establish an inter
se"ional. ad hoc open ended working 
group of Government nominated experts to 
assess and promote access to transfer of 
technology and related matters. A simi
lar: group is to be set up to\ monitor and 
review availability and adequacy of finan
cial resources and other aspects related to 
financial commitments and financial ftows. 

(c) The Indian delegation participated 
actively in all discussions relating to 
various aspects of implementation of 
Agenda 21 and the role of the Commis
sion. It stressed that success in the im
plementation of the Agenda 21 would de
pend particularly on the satisfactory ftow 
of' new and additional financial resources 
and the transfer of technology on accept
able and affordable terms to the develop
ing countries. The Indian delegation was 
able to assist in formulating the positions 

.. DELHI 
1990 Hindi 
1991 Hindi 
1992 Hindi 

BOMBAY 
1990 Hindi 
1991 Hindi 
1992 Hindi 

(h) Yes,' Sir. 

(c) Orders have already been issued to 
hrina . out Telephone Directory in Hindil 
Regional LanllUage. when there is ·1'eason
able demand for them. Such demand 
oould normally be 1~%· of total demand 
for directories. 

within the G-77 group and other develop
ing countries so as to ensure that the in
terests of the developing countries were 
taken care of A dialogue could thus be 
held with the developed countries on the 
future of the global partnership for envi
ronmental protection. 

[Translation] 

Telephone dired.JfY 

3847. SHRI SURENDRA PAL PA-
THAK: Will the Minister of COMMU-
NIC A TlONS be pleased to state: 

(a) the number of telephone directories 
(Hindi and English separately) printed by 
Mahanagar Telephone Nigam Limited 
during each of the 111<;t three years; 

(b) whether the demand of English tele
phone directory i, comparatively more by 
the sub'icribers in Delhi and Bombay; 

(c) if so. the steps being taken to popu
lari,e the Hindi telephone directory; 

(d) whether Government issue Hindi tele
phone directories (alongwith Bnglish) to 
all Government Offices/Undertakings; and 

Ie) if not. the reasons therefor" 

THE MINISTER OF STATE OF TIlE 
MINISTRY OF COMMUNlCATIONS 
(SHRI SUKH RAM): (a) lhe required 
information is furni~hed below: 

Nil English Nil 
895 English Nil 
Nil English 600017 copies 

1000 English Nil 
Nil English Nil 
Nil English 700000 copies 

(d) No. Sir. 

(e) As per the existing instructions. the 

publication of Hindi Edition of Telephone 

Directory should be stagge~ed so as to 
have an interval of about six months bet

ween ·two editions of directory. 0nIJ 
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one directory either in English or in Hindi 
is issued free of cost for each telephone 
connectiOfl for Government Offices/Under
taking. In case any Government Officel 
Undertaking requires any additional copy 
of Hindi/English directory it is provided 
on payment basis. 

[EI/glish] 

Rdatioos wilb Jt~"lIblk of Central A~a 

3848. DR. RAVI MALLU: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state: 

ral whether the Government have taken 
timely steps to establish and strengthen 
diplomatic. political, economic and cul
tural relations with the newly independent 
Republics of Central Asia. 

(b I if ,0, the details thereof: and 

(c) if not, the steps proposed to be 
taken by the Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI R.L. RRATIA): (a) Yes, Sir. 

ib) India was one of the first countries 
to :lccord recognition to the newly indepen
dent Republics of Central Asia. Our 
Comulale General in Tashkent (Uzbekis
tan) was upgraded to the level of an Emba'i
sy and our Ambassador there has been 
concurrently accredited to Tajikistan. We 
have opened a new Embassy in Almaty 
(Kazakhstan) and our Ambassador there 
has been concurrently accredited to K}T
ghyzstan, We expect to open new Em
bassies in Ashgabat (Turkmenistan) and 
Dushanbe (Tajikistan) shortly. 

Leaders of all the newly indepec.dent 
Central Asian Republics have visited India. 
From our side. Shri R.L. Bhatia. Mini!
ter of State for External Affairs. has 
visited Uzbekistan. Kazakhstan and K "T
ghyzstan (October 19921. Shri Salman 
Khur5heed. who was then Deputy Minis
ter of Commerce has vi<;ited Uzbekistan. 
Kazakhsan. Kyrghyzstan and Turkmenis
tan (Oct-Nov. 921 and the Prime Minis
ter ha, "isited Uzbekistan. Kazak:hstan 
(May 93). Durin, these visits important 
~ were dlDed for the develop-

ment of our commercial. economic and 
cultural relations. The discussions llet
ween the leaders of these Republics Ind 
our leaders have led to a close understand
ing on regional and international issues. 
We have also offered credit to these Re
publics for strengthening our commeKial 
and economic ties with thern. 

(c) Does not arise. 

UtilisatiOB of Mariae Rtsourcts 

384". SHRf SANAT KUMAR MAN
DAL: 

SHRI ANKUSHRAO RAO 
SAHEB TOPE: 

Will the Minister of FOOD PROCES
SING INDUSTRIES be pleased to statt: 

(a) whether any schemes have been for
mlilated by Government for the utifisation 
of the country's marine resources by brini
ing in advanced technology for fhhinll. e~
pecially for deep-sea fishing: 

(I» if so, the details thereof including 
the capital outlay involved; and 

IC) the particulars of foreign equity in
vestment in these schemes? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
JNDUSTRIES (SHRI TARUN 0(001): 
(a) and (b) In order to exploit and utillsc 
the country's deep sea fishery resources 3 
schemes namely Joint Ventures, leasin, 
and Test Fishing were introduced in March, 
1991. Under these schemes. foreign in
vestment and collaboration involving trans
fer of advanced technology in deep sea 
fishing Rnd processing is envisaged. More
over. there are ~ plan schemes in this 
Ministry for assistance in utilisation of 
marine fishery resources as furnished in 
the statement attached. 

(c) 36 projects in deep sea fisbillg and 
processing have been permitted, which in
volve foreign equity investment. The 
total foreign equity in these projecta IS 

R\. 46478.47 lak:hs. The countriCl iD\'ol
ved arc USA, Russia. Ukraine. DcIlnwrt, 
PbiJlipines. Japan. Taiwan, Tttailand. 
Latvia. etc. 
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STATEMENT 

List of Schemes in the Ministry of Food 
Processing Ind4stries for Utilisation of Marine 

Fishery Resources 

Name of the Scheme 

1. Grant-in-aid for tuna and 
other fish processing. 

2. Grant-in-aid for diversified 
fishing. 

3. Scheme for providing interest 
subsidy on loan for acquisi-
tion of deep sea fishing ves-
sels. 

4. Grant-in-aid for setting up of 
Cold Chain. 

5. Scheme for assistance in deep 
sea fishing & processing ven-
ture. 

[Translation) 
Lead ladustry 

3850. SHRI VISHWANATH 
SHASTRI: 

Outlay in 
1993-94 
(Rs./lakhs) 

125 

100 

100 

175 

75 

Will the Minister of MINES be pleased 
to state: 

(a) whether lead industry is in crisis for 
want of latest technology; 

(b) if so. the remedial actioan being taken 
by the Government in this regard; 

(c) the demand of lead, in tonnes, In 

the country during 1991, 1992 and 1993; 

(d) whether the demand was fully met; 
and 

(e) if not, the action being taken by the 
Government to meet this demand? 

THE MINISTER OF STATE OF TIlE 
MINISTRY OF MINES (SHRI BAT.RAM 
SINGH YADAV): (a) No, Sir. 

(b) Does not arise. 

(c) The estimated demand for Lead 
during 1991, 1992 and 1993 is as follows: 

Year 

1991 . 
1992 . 
1993. 

5-3 LSS/ND/94 

Demtllld 
(in tmrnu) 

85,000 
82,000 
82,000 

(d) The demand satisfaction of Lead 
from indigenous production during 1991, 
1992 and 1993 has been/likely to be to 
the tune of 56%, 76% and 76% respec
tively. 

(e) The Government has delicensed the 
lead industry and thrown open the mining 
to the private ~ector to encourage increase 
in indigenous production and also libera
lised imports for ensuring easy availability 
of the metal in the Country. 

[English] 

Safety StaadanIs iD. \ferchant Navy Ships 

3851. SHRI PIUS TIRKEY: 

Will the Minister of SURF ACE TRANS
PORT be pleased to state: 

(a) whether most of the ships in the 
Indian Merchant Navy are neglected by 
the owners as far as safety standards are 
concerned; 

(b) if so, the details of the steps taken I 
proposed to be taken to enforce the safety 
standards strictly; and 

(c) the steps proposed to be taken aga
inst those found guilty in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYnER): (a) No, Sir. 
All sea-~oing ships are surveyed at least 
once every year by the Mercantile Marine 
Departments and the Classification Socie
ties to ensure that the vessels comply with 
relevant safety standards as per various 
International Conventions and the Rules 
made under Merchant Shipping Act, 1958. 

(b) Does not ariso. 

(e) There is already a proVISIon in the 
Act to impose penalty on the owner or 
master in case of violation of safety stan
clards. 

DeIdII by Dectrol'Ufion ba DeIIIi 

3851. MAJ. GEN. (RETO.) BHUWAN 
CHANDRA KHANDURI: 

Will the Minister of POWER be pleas
ed to ..... : 
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(a) whether cases of deaths due to elec
trocution have been reported in Delhi dur
ing the current monsoon period; 

(b) if so, the number of people killed 
and injured separately, during the months 
of June and July, 1993; and 

(c) the preventive measures, if any, taken 
by the Government to prevent such acci
dents in future? 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF POWER (SHRI P.V. 
RANGAYYA NAIDU): (a) to (c) Accord
ing to DESU, seven persons were electro
cuted and one person was injured in elec:
trical accident in Delhi during June and 
July, 1993. Preventive maintenance is 
carried out by DESU from time to time 
and unauthorised tappings are also remov
ed during raids/inspections to prevent such 
cases. Public is also advised to take ne
cessary precautions, particularly during 
rains against electrical hazards. 

ProtecdoD of DeBli Tralk PoUce 
Pen.Dd from PopalatioD 

3853. SHRI N.J. RATIIVA: 

Will the Minister of SURFACE TRANS
PORT be pleased to state: 

(a) whether there is any proposal to 
protect the Delhi Traffic Police personnel 
from pollution; 

(b) if 50, the details thereof; and 

(c) the time by which it is libly to be 
implemented ? 

TIlE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPOIlT 
(SHill JAGDISH TYTLEIl): (a) Yes, Sir. 

(b) A study was conducted by the Cell
tral Iload Ilesearch Institute, New Delhi 
in collaboration with the DcIhi Traftie: 
Police aad the Doctors of All India lns
titute of Medical SciCDCCI, New Delhi to 
auess the elfoc:ts of environmental 
pollution due to road tralBc (both 
air and noite) on the health of Tra· 
me Policanen in Delhi. PoUowiD. 1be 

conclusions and the recommendations of 
the study, a rotation scheme of posting 
the constables and officers from inter-sec
tions to office jobs, and open peripheral 
areas and use of anti-pollution mask has 
been introdUCed. 

Simultaneously, the awareness levels 
among the constables with regard to the 
ill effects of pollUtion have been raised, 
so that they themselves consciously take 
measures and desire to prevent or mini
mise the hazard. 

Deptt. of Cardio-Respiratory Physio-
logy, V.P. Chest Institute, Delhi Univer
sity, have volunteered to treat all traffic 
police personnel affected by atmospheric: 
pollution. The Patel Chest Institute have 
offered to advise individuals after exami
nation, on appropriate measures to be 
taken by all such personnel who while 
posted in Traffic Unit feel that they have 
developed some disease due to air pollution. 

(c) It has already been implemented. 

Biased Media CoVerall' in RiYlldh and 
Jeddab 

3854. SHRI MANIKRAO HODLYA 
GAVIT: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether Government are aware of 
the biased coverage about India in the 
local news papers in Riyadh and Jeddah; 

(b) whether the Government are aware 
of instances of losing of jobs by IndiaUl 
and their deportation at short notice; 

Cc) if so, whether the Government have 
taken up such issues with the conc:cmed 
Govemmentt; and 

(d) if so, the details thereof and their 
reapODIC thereto? 

THE MINISTEIl OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHill Il.L. BHATIA): Ca) Some instaoces 
of such media coverage have come to 
Oovermneut', notice. 
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(b) Yes, Sir. 

(c) and (d) The Government have taken 
up such matt~s officially with the Govt. 
of Saudi Arabia. Saudi Govt. has offi
cially denied any discrimination against 
Indian employees. 

Complaiob by FreDl:b Compaalea OD 

IndlaD CoUaboratora 

385S. SHRI G. DEVARAYA NAIK: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) the details of complaints received 
by Indian Missions in France during the 
current year from some French companies 
regarding their Indian collaborators; 

(b) whether the Missions have taken any 
steps to resolve the issues; 

(c) if 50, the details thereof; 

(d) whether the Government have taken 
up this matter with that country so as to 
strengthen bilateral economic relations 
between the two countries; and 

(e) if so, the facts and details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY, OF EXTERNAL AFFAIRS 
(SHRI SALMAN KHURSHEED): (a) 
During the current year our Mission in 
France has received two complaints from 
French companies reprding their Indian 
collaborators. 

(b) &. (c) Disputes of a commercial na
ture are basically for the parties concerned 
to resolve directly between themselves. 
However, our Mission has taken ~ppro
priate steps to facilitate a resolutton of 
these complaints. 

(d) &. (e) Government maintain regular 
contact with the Government of France 
with a view to atreqthenina bilateral ec0-

nomic relatiollS. 

Arbltratlo. Board 

3856. DR. VASANT PAWAR: 

SHRI BOLLA BULLI RAMA
IAR: 

SHRI S.B. SIDNAL: 

SHRID. VENKATESWARA 
RAO: 

Will the Minister of COMMUNICA
TIONS be pleased to state: 

(a) whether Telecom Commission has 
decided to set up an arbitration board to 
settle the disputes between service provi
ders and subscribers; and 

(b) if so, the time by which the final 
decision is likely to be taken in this re
gard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) Yes. Sir. 

(b) All out efforts are being made to 
expedite the action. 

3857. PROF. (SMT) SA VITHRl 
LAKSHMANAN : 

Will the Minister of EXTEllNAL 
AFFAIRS be pleased to state: 

(a) whether the Government has rCCClv
cd any request for providing adequate stall 
in the Cochin Passport Office; and 

(b) if so, the action taken by the Gov
ernment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI R.L. BHATIA): <a) Yes, Sir. 

(b) Seven additional posts have been 
allocated to Passport Oftice, Cochin. 



67 Wrinen ..4n.rwns AUGUST 23, 1993 Written Answel's 

Air Tal for 1i'aaspod of Mall 

3858. SHRI ATAL BIHARI 
VAIPAYEE: 

SHRI R. DHANUSKODI 
ATHI'IHAN: 

SHRI J. CHOKKA RAO: 

Will the Minister of COMMUNICA
TIONS be pleased to state: 

(a) whether there is any proposal to uti
lise the services of Air taxi for transport 
of mail instead of Indian Airlines for the 
speedy delivery of mail; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF srATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) to (c) The De
partment is constantly exploring ways and 
means to speed up circulation of mail and 
to enhance the cost effectiveness of its 
mail operations by various methods includ
ing possible utilisation of private airlines 
for mail transportation, wherever there are 
distinct advantages in terms of timill& and 
costs. However. no dpecifiC point in re
gard to utilisation of private air-lines for 
mail conveyance has been formulated 10 

far. 

RatiIcatioD of ..... VK Emadidoa 
Traty 

3859. SHRI BOLLA BULLI 
RAMAIAH: 

Will the Minister of EXTERNAL 

amend the Extradition Act, 1962 to eDIUI'O 

full and effective implementation of the 
Treaty. 

[Translation] 

TelepIIoae £XchIlDIt'S iR BIhar 

3860. SHRI RAM T AHAL CHOU
DHARY: 

Will the Minister of COMMUNICA
TIONS be pleased to state: 

(a) the places in Bihar where new tele
phone exchanges are proposed to be set 
up during 1993; 

(b) the percentage of work completed 
so far; and 

(c) the number of the Gram Panchayats. 
in Bihar provided with telephone facilities 
during 1991-92 district-wise: 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) Places where 
new telephone exchall&es are proposed to 
be set up durill& 1993 aro as per Statement
I attached. 

(b) 20% 

Cc) Number of Gram Panchayats in 
Bihar provided with telephone facilities 
during 1991-92 di~trict·wise are as per 
Statement II attached. 

STATEMENT I 

Name o/I'iata in Bihar where new uleplro_ 
exclumges proposed to be set up during the 

yem 1993 

AFFAIRS be pleased to state: S.No. NQIfIe 0/ place 

(a) whether the Government have taken 
any steps for the ratification of Extradi
tion Treaty signed with the UK and its 
implementation; and 

(b) if so, the details thereof? 

TIm MINISTER OF STATE OF nm 
MlNISTRY OF EX'I'EltNAL AFFAIRS 
(SHR R.L; BHATIA): (a) and (b) .As part 
of the process towards ratification of the 
Tre;aty. Iesislatioa bas beca ildroduced ill 
the . curreat SaIioD of ParIiaatCDt to 

1. Patchpur 
2. Dobhi 
3. ICurtha 
4. Deo 
S. GuDa 
6. SbeoaJaI\i 
1. ICawalcoJ 
8. Akbarpur 
9. Makdumpur 

10. Gboei 
1l.KOftCh 
12. ICaIeI' 
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S.NtI. 

13. Siria 
14. Bandhuganj 
15. Goe1kara 
16. Bhofodih 
17. B.T.P.S. 
IS. Chanch 
19. Kasmar 
20. Maharaj Ganj 
21. Deoli 
22. Rahua Tulsiahi 
23. Muradpur 
24. Narpatganj 
25. Torpa 
26. Tamarh 
27. Bero 

2B.Sonabatu 
29. Chatli 
30. Nelarhat 
31. Raidih 

32. Senho 
33. Pitboria 
34. Basia 
35. Ramgar (Dumka) 
36. Ramgar (Lakhibarai) 
37. Dighi 
3S. Kalajore 
39. Bhikhanpur 
40. Sarwan 
41. Chandan 
42. Mohanpur 
43. Naraim 
44. Ganali 
45. Ha1si 
46. Dario 
47. M~ 
48. Kotalpahar 
49. Chira 
SO. Chouka 
51. BariIol 
S2. Narwapahar 
53. Donpaposhi 
S4. BandpoD 
5S. Tantnapr 
56. Paodrasali 
57. Hatpmarea 
S8.~ 
59. Kimldih 
60 •. ltaDbpar 

BHADRA I, 1915 (SAKA) Ri'rllte1l AIUwt/'s iU 

S.NtI. Name tllJI/4a . 

61. Boram 

62. Schaiorh 
63. Manaamurea 
64. Sampatcbak 
65. Khapul Rural 
66. Biud 
67. Katrisarai 
68. Goraor 
69. Dumrama 
70. Jagipur 
71. Kanhaipur 
72. Panna! 
73. Gaurichale 
74. Surda 
75. Gaudey 
76. TiI1ayadam 
77. Rankraj 
7S. Champapur 
79. Baruna 
SO. Seosagar 
S1. Baghat 

STATEMENT B 

NUIfIber til Gram ptllfCllayat.s ill BIIItr JII'(WidM 
with Te/ephtJne lacili&.s dIIriIw tile 

year 1991-92 dUtrlc,-wi# 

S.No. N_ 01 Di.strict No. 01 Gram 
p~ 
pt'OFidtJtJ II1IIIr 
Telq/tona . 

1. Patna 25 
2. Nalanda 96 
3. Gaya 14 
4. Johanabad 27 
5. Aurangabad 26 
6. Nawadah . S 
7. DaltOllplij 7 
S. Garwba 4 
9. Bhojpur 31 

10. Rohtu 8 
1l.Bbabbun 6 
12. Bww 14 
13. Hazaribqb (j() 

14 •. Qiridih 17, 
15. Qotra IS 
16. DbaDbed 8 
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S.No. N_ 01 D/6IrlCt 

17. Botaro 14 

18. Sinlhbhwn East 2S 

19. Sinlhbhwn West 57 

2O.Ranchi 7 

1l.Gumla 24 

22. LobardasP 11 

23.Otapra 15 

24. SiwaD 14 

25. GopaJpnj. 27 

26. Motibari 30 

21. Botjah 27 

28. MuzUI'arpur 33 

29. sitamarhi . 32 

30. Vaisbali 17 

31. Bbaplpur. 09 

32. Dumka 07 

33. MUDICI' 24 

34. Jomui 24 

35. Jlootbar 07 

36. Godda OS 

37. Sabcbpnj 11 

38.Baka 07 

39. Dal'IlbIDP 27 

40. MadbDbaDi SO 

41. Semutipur 14 

42. JIeIaIarai 33 

43. XJIIpria . 23 

44.1C.1dh1r 07 

45 •. ICltInmPDj 06 

46. Sahana 10 

41. Pamea 07 

48.Adria 06 

49. M8dbrJpn 05 

SO.s-aul 21 

Total. 1005 

[Engfillr] 

s,eeI ... c.-. 
3861. SHlU MOHAN llAWALE: 

Will the Minister of COMMUNICA· 
nONS be pleased to atafe: 

Ca) 1be DIIIIlb« of complaiJltt· nc:eiwcl 
cIuriDa JaIl three yean. ,_."'friIe. for late 
deli., IJId ~ of articIeI book
ed at Speed Poll Cadra iD the COUDt!T. 

(b) the reasons for late delivery and non· 
delivery of articles booked by such Centres; 

(c) the number of cases refunds were 
claimed for late delivery and non-<ielivery 
of articles and the amount involved there
in; 

(d) the number of such claims settled 
and the number of cases, pending settle
ment during 1990-91, 1991-92 and 1992-93; 

(e) the measures taken to improve the 
efficiency of the Speed Post Service in the 
country; 

(f) whether the Speed Post Service in 
the country has encouraged private cou
riers in the country; and 

(g) if so, the reaction of the Govern
ment thereto 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) to (g) The in
formation is being collected and wiU be 
laid on the Table of the House. 

3862. SHRI RAM NAIK: 

Will the Minister of INFORMATION 
AND BROADCASTING be plealed to 
state: 

(a) whether Marathi programmes are not 
Jiven importance by sponsored metro pro
grammes; 

(b) whether Government propose to res
tore the time formerly devoted to Marathi 
programmes in Maharashtra; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BR.OADCASTING (SHRJ K.P. SINQH 
DEO): (a) No, Sir. 

(b) and (c:) Additional time for Marathi 
Programmes would become a'V&ilable OlD 
the pilot satellite service in ten reaional 
Ianauaaea, inc:Judina Marathi, ia atatted by 
Doorc!ar1ban from 2nd Odober, 1993.· 
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[Translation] 

TeIep..,. Exc:baltge8 10 Gujarat 

3863. SHRI MAHESH KANODIA: 

Will the Minister of COMMUNICA
TIONS be pleased to state: 

(a) the places in Gujarat where new tele
phone exchanges are proposed to be set 
up during 1993; 

(b) the percentage of work relating to 
their installation completed so far; and 

(c) the number of the Gram Panchayats 
provided with telephone facility during 
1991-92, district-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) Places where 
new telephone exchanges are proposed to 
be set up during 1993 are as per State
ment I attached. 

(b) 69.23% 

(c) Number of Gram Panchayats in 
Gujarat provided with telephone facilities 
during 1991-92 are as per Statement n 
attached. 

STATEMENT I 

Name of pla~s in Gujaral wMre new telqhone 
exclumges are proposed to be set up during 1993 

SI. Ploces proposed for new telephone 
No. exclumges during 1993 

l.Vasna 
2. Vastrapur 
3. Hansalpur 
4. Shertha 
,. <lIanaodar 
6.~ 

7. Kujad 
B. KamijaJa 
9. VohIol 

10. Kudasaa 
11. :Kera1a 
12. Sitapur 
13. ICarartoal 
14. Tejpdb 
15. Patiad 
16. LiJapur 
17. 1Chipaua. 

SI. 
No. 

lB. Malisan 
19. K.horana 
20. Shapar 
21. Kherda 
22. Khakhrechi 
23. Vadbari 
24. Daldi 
25. Umrali 
26. Piparadi 
27. Sbrinathpdh 
28. Valkat 
29. Bargoda 
30. Limbada 
31. Devgadbbaria 
32. Uchhal 
33. Sancholi 
34. Vaddala 
35. Dabban 
36. Dammava 
37. Savali 
38. Cbitpawada 
39. Vadpm 
40. DhaDor 
41. Kambbarwadi 
42. Vadhata 
43. Gira 
44. Ma~ 
45. Patana 
46.Sansora 
47. CbaDdroda 
48. Mithipobar 
49. Gandhiclham-2 
SO. Vanbamactbj 
SI. Narayan Sarovar 
S2. Bharodia 
53. Ravmoti 
54. Adosara 
'5. Jansi 
S6. KJUrai 
57. Umbbarat 
SB. KrlshDapur 
59. Shira 
60. Mota AIhoka 
61. Jam DevaUa 
62. Ilaapur 
Q.SaamIia 
64.~ 

74 
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SI. P/izI:u p'optJ#d for new telephone 
No. . exchanges durl1fg 1993 

65. Devrana 

66. Moddar 

67. Mandorana 

68. amatbata 

69. Katrapli 

70. Kamalpura 

71. Junawaghodia 

72. Gopalganj 

73. Hudli 

74. Mota Mandavada 

75. Kcriachad 

76. Sanjavadar 

77.Gadbada 

78. Pratappura n 
79. Nana Delwada 

SO.Bhalsara 
81. Bhadath 

82. Navadva 

83.Kuda 

84. Tadav 

8S.Sandba 
86. Nam Katecbi 

87.Bajrangpura 

88.OIokdi 

89. MalW8D 

90. Kherol 

91. Nikoli 

92. Koodh 

93. Lacbhabash 

94.Mandva 

95.Bbamodia 

96.Zauor 

97.1Carmad 

98. 0lh0taDaaduvada 

!I9.llampur 

100. Abod 
101. Pandunabodi 

102. SantaJa 

103. Kaadai 

104. Seranta 

STATEMENT B 

Districlwise number of Gram Panclrayats with 
Telephonefaeiltty during 1991-92 

SI. Name of District 
No. 

1. Ahmedabad 
2. Gandhinagar 
3. Amreli 
4. Bajaskantha (palanpur) 
5. Bbavnagar 

6. Bharuch 
7. Jamnagar 
8. Junagadh • 
9. Khoda (Nadiad) . 

10. Kutchch (Bhuj) 
11. Mehsana 
12. Pancbmahals (Godbra) 
13. Rajkot 

No. of Gram
panclrayats pro
vided with I. 
phone facility 

65 
Nil 
121 
106 
46 
48 
22 
69 

116 
46 

242 
82 
89 

14. Sabarkantha (Himatnagar) 99 
15. Surendranagar 92 
16. Surat 188 
17. Vadodara (Baroda) 31 
18. Valsad (Bulsar) 114 
19. Dangs Nil 

Grand Total 1576 

Fuads fOl' LiIIkiDa Roads of Bihar with 
N ..... BlPways 

3864. SHRI CHHEDI PASWAN: 
Will the Minister of SURFACE TRANS

PORT be pleased to state: 

(a) whether Government of Bihar has 
sent any proposal to the Union Govern
ment seeking special allocation for linkina 
some of the roads with National Hiah
ways; and 

(b) if so, the number of such roads in 
the State for whieb the allocation has been 
sought? 

THE MINISTER OF STATE OF TIm 
MINISTRY OF SURFACE TRANSPOR.T 
(SHRI JAGDISH TYn..BR): <a> and (b) 
Presumably, the Hon'ble Member has In 
view the Centrally sponsored scheme of 
State roads of Inter-state or BcoaoD:IIc 
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Importance. The State Go'\(ernment of 
seven proposals Bihar have submitted 

under the aforesaId 
Five Year Plan. 

scheme in the ~th 

Reve_ Eamed from Road Tax 

3865. SHRI TEJSINGHRAO 
BHONSLE: 

Will the Minister of SURFACE TRANS
PORT be pleased to state: 

(a) the total revenue collected by way 
of road tax from the transport on Natio
lIal Highways during the last three years; 
and 

(b) the total amount spent on the deve
lopment and maintenance of these roads 
out of this revenue? 

TIlE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRT JAGDISH TYTLER): (a) Presum
ably. the Hon'ble Member has in mind 
the revenue collected by way of fee charg
ed on vehicles using permanent Bridges on 
National Highways. The total amount of 
such revenue collected during the last three 
years is Rs. 7456.31 lakhs. 

(b) The allocations made to the States 
out of permanent Bridge Fee Fund during 
the last three years is Rs. 5196.99 lakhs. 

[English} 

STD/pCOs in Delhi 

3866. SHRI MADAN LAL 
KHURANA: 

Will the Minister of COMMUNICA
TIONS be pleased to state: 

(a) the total number of ISD ISTD I 
Public Telephones located in Delhi; 

(b) the procedure to sanction theae tele
phones; 

(c) whether the power to sanction tem-
porary telephone connections by CGM 
and Zonal Managers bas been curtailed; 

(d) if so, the reasons thereof; and 

(e) the number of telephones so with
drawn? 

6-3 LSS/ND/94 

TIlE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) The total num
ber of ISD/STD Public TelephollCl locat
ed in Delhi is 1954. 

(b) The information is furnished in the 
Statement I attached. 

(c) Sir, the power to sanction temporary 
telephone connections by Chief General 
Manager ~nd General Managers has been 
curtailed in respect of applicants other 
than Government bodies, PSUs and Sta
tutory bodies etc. 

(d) The decision has been taken after 
review of policy on sanction and extension 
of temporary telephone connections. The 
period of sanction and extension of te
porary telephone connections by the com
petent autbority is as given in Statement n 
attacbed. 

(e) Temporary telephones are sanctioned 
and extended in accordance with the re
vised guidelines issued after policy review. 

STATEl\IE~. I 

The procedure for allotment of S1D 
PCOs was revised in July 1993. As per the 
present guidelines only educated unem
ployed persons are eligible to apply for 
allotment of STD PCOS. They should pro
duce an unemployment certificate from 
their local MPs/MLAs/Revenue authori
ties of the rank of Tehsildar and abovel 
employment officer IChairman or Member 
of Zilla Parishads/Pancbayat or Village 
Pradhan or Secretancs of recognised Bo
cial Orgamsations like Rotary Club lLiona 
Club etc. who have juriMictian over the 
locality where the applicant resides. The 
educational qualifications for the applicants 
are: 

(i) for rural areas: 8th or middle school 
pass and above. 

(ii) for urban areas: atleast Matriculate 
or High School. and above. 

Application is to be submitted in the 
prescribed proforma enclosing the unem
plo}ment certificate and agreein8 to the 
terms and conditions prescribed by the 
Department of Telecom. for the operation 
of STD PCOs. 
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The applications will be scrutinised by a 
Committee constituted under the Chair
manship of Head of the respective Secon
dary Switching Area and consisting of 
three DOn-official members. The Committee 
will allot the available number of PeDs 
giving preferente to the following catogo
ries of persons: 

(a) Handicapped including blind persons 

(b) SC/SI' applicants 

(c) Ex-Servicemen/War Widows 

(d) Retired DOT employees or their de
pendant 

(e) Dependants of freedom Fighters 

(n Charitable Institutions/ Hospitals. 

The Committee will be fully authorised 
to allot SID PeOs and also decide the 
location of the new PCOs. 

STATEMENT n 

A B C 

Powers of Oovernment departments! Other than those 
Public Sector Undertak- mentioned at B 
ings/Statutory bodies etc. 

I. CMD, MTNL, New Delhi/COMs 6 months at a time 
in Metro Distts., New Delhi. Bom- -------------------
bay, Calcutta, Madras/COMs in extendable upto 4 years extendable upto 2 years 
Telecom. Circles. 

n. OMs (Area) in Telecom. Circles! 6 months at a time 3 months at a time 
OMs Telecom. Districts in Tele- -------------------
com. Circles/OMs (Area)in Metro/ extendable upto 2 yrs. extendable upto 6 months 
/Telephone Distts/Area Directors 
in Telecom Circles/Area Managers 
in Metro Telephone Distts;TDMs 
in Telecom Circles. 

m. TDEs in Telecom. Circles 6 months at a timc 3 months at a time 

extendable upto 1 year no powers of extension 
beyond 3 months 

SwpJoIy of Power in Ddhi 

3~7. SHRISHASm PRAKASH: 

Will the MiDistor' of POWER be pleas
ed to state: 

(a) whether the Oovernment have receiv
ed a number of memoranda from Welfare 
Associations in North Delhi complaining 
against frequent break down of power par
ticularly in Block A, Pocket-B of Shalimar 
Bagh during the current year; 

(b) if so, the details tbereof; and 

(c) the action taken or Pl'I'posed to be 
taken by the Government thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P.V. 
RANGAYVA NAIDU): (a) to (c) DESU 
bas receiwd representations from some 

Welfare Associations in Shalimar Bagh 
against interruptions of power supply. Re
cently. the power supply was affcted due 
to damage to the cahles in Block-A. Sha
limar Bagh during con'itruction of flood 
water drains by Delhi Municipal Corpora
tion. Besides carrying out routine main
tenance of the power supply ~tem, an 
additional J J KV fe::der has been laid in 
Block-A, Shalimar Sag.; to improve the 
position. 

[Translation] 

" leV Power Grid in S,' ... _ Villar 

3868. SHRI VUAY KUMAR YADAV: 
Will the Minister of POWER be pleas

ed to state: 

(a) whether the required land has sill~ 
been made available to Delhi Electric Sup-
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ply Undertaking to set up 66 KV power 
grid in Sangam Vihar; 

(b) if so, the details thereof includina 
the Khasra number; and 

(c) the name of the agency I department/ 
individual who has m.tde available the land 
to DESU? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P.V. 
RANGAY¥A NAlDU): (a) to (c) The 
Pragati Sheel Welfare Association had 
Identified a plot for establishment of 66 
K V Grid Sub-Station in Sangam Vihar in 
connection with the electrification of the 
area. However, physical possession of the 
site has not yet been handed over to DESU. 
The particulars of the plot cannot be fur
nished in the absence of finahsation of the 
site which is to be actu~lly handed over to 
DESU by the concerned Residents' Welfare 
Association. 

(English) 

Steel ProdUcOOD 

3869. SHRI C. SREENIY ASAN : 

Will the Minister of STEEL be plea~ed 
to state: 

(a) whether steel production has increas
ed in the public sector steel units during 
1992-93; 

(b) if so, the details thereof; 

(c) whether the demand for steel has 
fallen in the country due to which steel 
produced in the public sector units could 
not be marketed indigenously; and 

(d) if so, the steps proposed to be taken 
to dispose of the steel produ~ in these 
units? 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEY): (a) and (b) The total 
production of finished steel by the Public 
Sector Steel Plants during 1992-93 was 
7.47 million tonnes as against the produc
tion of 6.97 million tonnes in 1991-92 
showing an increase of 7.2~;". 

(c) The increase in production was not 
matched by corresponding increase in do
mestic demand resulting in the buildins up 
of inventories with main producers. 

Cd) Steps taken or proposed to be taken 
by the main producers to reduce invento
ries are--

(i) Increase in exports; 

(ii) Re-working of the product-mix ~ 
ing in view the market demand and 
marketability of various proc1ucts; 

(iii) Improving customer contact; 

(iv) Selective extension of credit facilitiCi 
to customers; and 

(v) Extension/strengthening of distribu
tion network.. 

Prilate B_ UDder STA Permits 

3870. SHRI R. SURENDER REDDY. 
Will the Minister of SURFACE TRANS

PORT be pleased to state: 

(a) whether f.,m July, 1993 DTC autho
rities are charging money from private bus 
operators under STA permits for using 
DTC terminals; 

(b) if so, whether the:;e charges are pay
I1ble at all DTC terminals; 

(c) if so, the details thereof and the 
rr.:asons therefor; 

(d) whether priva.te operators do not pick 
up passensers from the fixed and recosnis
ed bus POlDts especially at KeocIriya Ter
minal causing inconvenience to commu
ters; 

(e) if so, the steps proposed to be taken 
to mitigate the sufferings of commuters; 
and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Yes. Sir. 

(b) and (c) Out of 20 terminals, at 11 
the DTC is charging bus terminal fee at 
the rate of Rs. 10 per trip or alternatively 
Rs. 1000 per bus per month from the pri
vate bus operators. This decision was taken 
by DTC consequent upon the decision 
taken by the Govt. of National Capital 
Territory of Delhi in the month of May. 
93 to levy stand foe of Rs. 10 per trip or 
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monthly consolidated fee of .Rs. 1000 pay
able by DTC/Readlin.:=/Whiteline/Local bus 
operators for operation of their buses from 
Inter-State bus terminal to other places. 

(d) No, Sir. 

(0) and (f) Do not arise in view of (d) 
above:. 

Rmval Sdleme for HSCL 

3871. SHRI PURNA CHANDRA MA-
LIK: Will the Minister of STEEL be 
pieued to state: 

(a) whetha the Government have since 
finalised the revival scheme for Hindus
tan Steel Works Construction Limited 
(HSCL); 

(b) if so, the salient features thereof 
and the time by which it is likely to be 
implemented; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF STEEL (SHRI SONTO
SH MOHAN DEV): (a) to (c) The revival 
plan for Hindustan Steel Works Construc
tion Umited has not been finalised. How
ever, the voluntary retirement scheme 
is in operation under which 3957 em
ployees have taken retirement as on 
31-7-93. The issues re!:lting to viability, 
survival and possibilities of turnarbund at 
HSCL have been discussed with the 
management and the joint committee of 
the unions. The unions wece of the view 
that more works should be .!liven to 
HSCL on negotiated basis. The union 
also demanded that the management 
should not enter into sub-contracts but 
execute all works with their own work
force. Since the existing workforce 
could not be SUPPJrted by the present 
turnover mainly due to mismatch between 
the existing skills and jcb requirements. it 
was not possible to fully implement the 
suggestions. There is a need for HSCL 
10 improve its efficiency. 

(Translation] 

........... ~ Ia Food ProcaI
... s.ctar 

3872. SHltJ BHAGWAN SHANKAR 
RAWAT: Will the Minister of FOOD 

PROCESSING INDUSTRIES be pleaiea 
to state: 

(a) the number (If multinational com
panies issued licences durin!l the last three 
years for setting up of food processina 
industries; 

(b) whether any condition to export 
a fixed percentage of production was 
attached while issuina; such licences; 

tc) if so, the details of the exports made 
by these companies along ~ith the value 
of exports during these years; and 

(d) the amounts of foreign exchange 
spent in establishing those units and on 
the import of equipment and raw mate
rial for these companies ano the amount 
of intere5t paid thereou·? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRiES (SHR TARUN GOGOI): 
{a) to (d) No industrial licence is required 
for setting up of the food Processing In
dustries except for beer and alcohol and 
items reserved for Small Scale Industries. 
94 proposals involving foreign investment/ 
NRI investment have oeen approved. Some 
of the foreign investors have rcportedly 
investments/ operations in more than one 
country. Many of the,c inve~tment por
posals envisage export of products. Units 
with foreign investment which has been 
approved as Export Oriented Vnits are to 
abide by the Terms of Export Oriented 
Unit Scheme. Most of the proposals ap
proved are foreign exchange positive. 
Since most proposals approved are 
in various staj!e5 of implementation 
the total foreign exchange spellt by them 
for import of equipments etc and details 
of export made are not maintained. 

[English] 

Developmeat of PM aad Telecom S7lkm 
in Mallarsshtra 

3873. SHRI ANNA JOSHI: Will the 
Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether there is any proposal for 
the development of "cst and telecommu
nication system in Maharashtr.l and parti
cularly in Pune region duri~ the Ei,hth 
Five Year Plan; 

(b) if so, the details thereof; aud 
(c) if not the rcuol1l therefor? 



8S Written Answers BHADRA 1,1915 (SAKA) Written Answers 86 

THE MINISTER OF STAlE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) Yes, Sir. 

(b) Telecom.: In Maharashtra includine 
GOll, MTNL Bombay and Pune Region 
lit is proposed to add 20.36 lakh lines of 
switching capacity during 8th five year 
plan (1992-97) and out of this 2.49 lakh 
lines during 93-94. The expansion capa
city at specific location like Pune is 
planned on year to year basis depending 
on demand and availability of resources 
and infrastructure. Durin.1l: 93-94 about 
39100 lines of switching capacity is plan
ned to be provided for l'une. Other 
Major objectives of 8th Five Year Plan 
for (he development of Telecom system 
in Maharashtra circle including Pune :>ond 
80mbay envisage. 

Telephone COnnCC!lO:1 pradically on 
demand in the Rural/Tribal area~ 
and telephone connection within 
two years of registration in other 
areas. 

Provision of telephone t.1cility to 
all Gram Panchayats and some ad
ditional villages. 

Extension vf Subscriber Trunk 
Dialling facility to all exchange~. 

Post Offices: It is p:oposed to open 80 
extra departmental hranch post offices and 
11 departmental sub post olfices in Maha
rashtra Circle during 1993-94, out of 
which, it is proposed to ooeD 25 extra 
departmental branch post offices and 4 
departmental sub post offices in' Pune 
region. No decision has been taken for 
the remainina yean of the Eighth Five 
Year Plan as the State-",ise targets are 
fixed annually. 

(c) Question does not arise. 

Moden Food IDdastry, SIkhar 

3874. SHRI KA81NDRA PURKAYAS
THA: Will the Mini~ter of FOOD PRO
CESSING INDUSTRIES be pleased to 
state: 

(a) whether Modem Food lndustr) , 
Silchar has been handed over to a pri
vate eDtrepreneur; 

(b) if 10, the details thereot and the 
reaaons therefor; 

(c) whether any Memorandum of Under
standing was signed with that private en
trepreneur; and 

Cd) if so, the details thereof? 

lHE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI TARUN C,OGOI): 

(,,) No. Sir. 

(b) to (d) Do not ari~. 

Setting up of Copper Projects by NRI 

31)75. SHRI GOPI NATH GAlA-
PATHI: Will the Minister of MINES be 
p:cased to state: 

(a) whether some Non-Resident lndiaus 
(NRI) have offered to set up a copper 
project; 

(b, if so, the locatbn and the estimated 
cm! thereof; 

(c) whether Govemmeil( have permitted 
those N Rls to set up the copper projects; 
and 

(d) if so, the details in this reg;Jrd 

THE MINISTER OF STATE OF THE 
~INISTRY OF MINES (SHR' BALRAM 
SINGH YADAV): :a) and (b) M/s Met
dis( Limited. U.K. headeJ by a Non-Resi
dent Indian (NRI' hwe J)rvpos;;:d to setup 
a plant with a capacity to produce 1.50 
lakh lcnnes per anDum of copper cathode 
at an estimated capital cost of Rs. 1200 
crores in Maharashtr<l!Gujarat. 

(c) and (d) No final decision has been 
taken on the above proposal. 

~Translationl 

reo, Telelrap' IIIICI Saw. ..... FariJi.. 
lies III POIIt ~ .. BIhar 

3876. SHRI SI~ON MAIlANDI: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number of post offices in Bihat 
provided with the facilities of PCO: t:te
araph service and saVInIt bank. di~trict

wise; 
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(b) whether the Government propose to 
provide these facilities in all the post 
offices located in rural areas of Bihar in 
the near future; and 

(C) if so, the details in this regard'! 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): la) The number of 
post offices in Bihar provided with the 
facilities of PCO, telegraph service and 
savings bank, distri.:t-wise is given in the 
Stateme", attached. 

(b) and (c) PCO 

The Government have planned to pro
vided Public Telephone facility in ail the 
panchayat villages in the country pro· 
gressively by 31-3-95 subject to availabili
ty of resources. These public telephones 

are to be located at panchayat headquar
ters, post offices, Grocers' shops or other 
suitable places easily accessible to the 
public. There is no separate programme 
to provide telephone facility in post 
offices. 

Telegraph Service 

No. Sir. The telegraph service in the 
po~t office,; located in rural areas of 
Bihar is provided s'lbicct to the demand 
and feasibility of pmvidinll a long-dis
tance public telephone. 

Sa\'ings Bank 

Savings Bank facilities are provided in 
f,c Post otlices of rural areas keepinll 
I" VICW the demand ;..nd justification, and 
s~curity arrangements. 

STATEME.t"iT 
Details of number of Post Offices ill Bihar provided with the facilities of peo, Telegraph ~ervjce 

alld Saving Bank, District-wise 

51. Name of District PCO Telegraph Savings 
No. service Balik 

2 3 4 5 

1. KATIHAR 65 77 181 

2. KISHANGANJ 37 49 85 

3. ARARlA 62 74 156 

4. SUPAUL 76 82 150 

5. SAHARSA 62 62 149 

6. MADHOPURA .. 77 89 211 

7. PURNEA 46 58 173 

8. KHAGARlA 62 74 127 

9. BEGUSARA! . 117 129 217 

10. BHAGALPUR III 123 246 

11. MlJNGER 132 144 269 

12. BANKA . 34 46 162 

13. JAMUl 57 69 138 

14. SAHEBGANJ 21 33 149 

15. DUMKA 47 59 270 

16. GODDA. 20 32 136 

17. DEOGHAR 19 31 151 

18. PATNA 112 1I2 406 
19. BHOJPUR 54 66 281 

20. MUXAR 36 48 17J 

21. ROHTAS 67 79 208 

22. BHABHUA 35 47 112 

23. NALANDA 73 85 310 
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24. BOKARO S.C. 
25. DHANBAD 
26. GIRIDIH 
27. AURANGABAD 
28. NAWADA 
29. JEHANABAD . 
30. GAYA 
31. RANCID 
32. LOHARDAGA 
33. GUMLA. 
34. HAZARIBAGH 
35. PALAMAU 
36. GARHWA 
37. CHATRA 
38. EAST SINGHBHUM 
39. WEST SINGHBHUM 
40. MUZAFFARPUR . 
41. EAST CHAMPARAN 
42. SAMASTIPUR 
43. WEST CHAMPARAN 
44. VAISHALI 
45. MADHUBANl 
46. DARBHANGA 
47. SARAN. 
48. SIWAN . 
49. GOPALGANJ 
50. SIT AMARHI 

[English] 

Private Sedor Partidpl1uon in Power 
Geaer:dion 

3877. SHRI PAWAN KUMAR BAN· 
SAL: Will the !\linister of POWER be 
pleased to state: 

(a) whether there is any proposal to 
invite private sector parti':lpation for 
generating more electricity in Puniab. 
Haryana and Chandigarh; :lnd 

S. 
No. 

PrIJject Name 

3 

31 
34 
72 
61 
41 
22 
71 

22 
53 
92 
72 
20 
12 
15 
10 

113 
188 
209 

69 
61 
17 
68 

135 
99 
59 

217 

4 

43 
45 
84 
74 
54 
35 
84 

110 
35 
66 

105 
83 
33 
25 
36 

31 
72 

201 
126 

82 
222 
74 

167 
81 

148 
112 
230 

5 

57 
192 
266 
268 
196 
136 
366 
318 
76 

202 
265 
188 
155 

80 

178 
194 
397 
399 

369 
265 
238 
211 
293 
300 

301 
185 
314 

(b) if so, the details thereof and the 
capacity likely to be added as a result 
thereof: 

THE MINISTER or STATE IN THE 
MINISTRY OF POWER (SHRT P. V. 
R-\NGAYYA NAIDU\: (a) ::nd (b) The 
following power project, have been ad
verti~ed I identified for priv.lte sector par
tidp:ltion: 

State Installed Capacity (MfV) 

(Prorisionall 

1. Guru Nanak Dev Power Proje.:t (GNDP) St. III Punjab 420 
Bhatinda. 

2. Goindwal Sahib TPS 
3. Hissar TPS 
4. Pal_I TPS 
5. Faridabad TPS 
6. Yamunanapr TPS 

Punjab 
Haryana 
Haryana 
Haryana 

Haryana 

420 

1000 
Capacity not indicated 
1000 
1000 
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SIdftiog of Telepboaes in Delhi 

3878. SHRI RAM SINGH KASHWAN: 
Will the Minister of COMMUNICA nONS 
b~ pleased to state: 

(a) whether the number of telephone 
connections in Delhi/New Delhi not 
shifted from one exchan~e to an(lther dur
ing last three years; 

(b) if so, the details thereof with rea· 
son~ therefor; and 

(c) the action taken or proposed against 
guilty officials and suitabie compensatio:] 
plan to the affected partie,·~ 

THE MINISTER OF STATE OF THE 
. MINISTRY OF COMMC'NICATIONS 
(SHRI SUKH RAM): (al Sir, telephone 
connections have been shifted frem one 
exchange to anotner exchanj(c of DeIhl! 
New Delhi durin~ the last three years 
as per the request of the subscribers ~ub
ject to eligibility, comoletion of ollicial 
formalities and technical- feasibility. Some 
cases are pending completion of work. 

(b) The status of pendin:~ ca<es as on 
1-7-93 is as under: 

(i) 1632: cases shift ord~rs are yet 
to be issued. 

(ti) 2117: cases !ohift order h:.tve been 
issued but execution i~ pending. 
These cases are pending due to: 

(i) distant exchange being frozen
out to availahle capacity being 
fully util~d. 

(ii) Non-availability of cable pair 
at new location. 

Raislng Klll'lhmir issue at AId India 
Consortium 

3879. SHRI D. VENKATESWARA 
RAO: 

SHRI BOLLA BULLI RAMAI
AH: 

Will the Minister of EXTERNAL AF
FAIRS be pleased to slate: 

(a\ whether the Kas'1mir issue was rais
ed at the meeting of Aid India Consortium 
"nd at other international fora during the 
last four months; 

(b) if so, the details thereof, forum-wise . 

(cl whether the Government countered 
all such move, effectively; and 

(d) if so, the details tbereof, forum
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SALMAN KHURSHEED): (a) and 
:b! Tile Kashmir issue wa,; not raised at 
the meeting of the Aid India Consortium 
held in Paris from .'0 June to 2 July, 1993. 
The Pakistan Delegation, however. raised 
it at: 

(i) The World Conference on Human 
Rights in Vienna in June, IQ93. 

(ii) The 80th Session of Intcrnation:d 
Labour Confer.!l1cc in Geneva in 
June, 1993, and 

(iii) The Substantive Session of the UN 
Economic and Sodal Council in 
Geneva in July, 1993. 

lC) No speciik lapSe OIl the part ot 
an)' o1l\cial has been observed. A CU~
tomer can get 'hi~ te\etJhooe discounected 
pendmg s\lift to the dislant excbanl!.t. "Pto
rata retund 0( rental is allowed fOf the 
period the telephone service remains SUl

pended due to delay in shift because of 
departmental reasons beyODCi 1 S daya. 

(e) Yes Sir. 

(d) Indian de\ep\&s at al\ tbe tbree 
fora exe'Ccised tight of fe\\\,/ \0 refute the 
Pakistani charges of alleged humrn rights 
viOlauOllS in Jammu A Kaahmir. 
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[Translation] 

Ismauce of Pennits and Drl'rinJt 
Licenc:es 

3880. SHRI SURYA NARAYAN 
YADAV; 

SHRI BARE LAL JATAV; 

SHRI KESHRI LAL' 

SHRIMATI GIRIJA DEVI: 

SHRI RAM VILAS PASWAN: 

SHRI BRIJ BHUSHAN SHARAN 
SINGH; 

SHRI RAJENDRA AGNIHO' 
TRI: 

SHRI PANKAJ CHOWDHRY; 

SHRI J ANARDAN MISRA: 

SHRI SHRIKANTA JENA: 

Will the Minister of SURFACE TRANS
PORT be pleased to state: 

(aJ whether irregularities have been com
mitted in the is:mance of permits ttl Red 
line and private bus operators and driv
ing licences during the last two years in 
Delhi; 

(b) if so, the detalls thereof including 
the number of persons arresteu in this 
connection; and 

(c) the corrective steps taken or pro
posed to be taken in this legard~ 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANS· 
PORT (SHRI JAG DISH TYTLER): (a) 
No. Sir. 

(b) and (c) Does not arise. 

Theft I. Bokaro Steel Plant 

3881. SHRI MUMTAZ ANSARI: 

SHRI BHUBANESHWAR PRA
SAD MEHTA: 

Will the Minister of STEEL be pleased 
to state: 

la) whether the Government are awn!'! 
of the theft o{ steel committed in \\o\;.aru 
Steel ?\ant~ md 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) Yes, Sir. Some inci
dents of theft have heen rellorted from 
Bakaro Steel Plant. 

(b) According to Steel Authority of India 
Limited the security has been intensified 
in Bokaro Steel Limitd: Ti~hter secu
rity measures like sealing the gates at 
night, permanent closure of gates, patron· 
ing by Central Indu,;trial SecuritJ Force 
personnel, inspection of security measure( 
by plant executives, surprise checks by 
senior officers etc. have been introduced. 
These are reviewed periodically and action 
taken wherever warranted. 

[English] 

Pak's Abetment to MiIitaDcy 

3882. SHRI T \ 'L\ CHAND KHAN-
DELVl-J'\L: 

SHRI V. SREENIV ASA PRA-
SAD: 

SHRI G. DEVARAYA NAIK: 

Will the Minister of EXTERNAL AF
FAIRS be pleased to state: 

(a) whether the attention of the Gov
ernment has been drawn to the news item 
captioned -'Pakistan's abetment (,f K.ash
mir militancy" as reported in the Times of 
India dated May 31, 1\193: 

(b) if so, the facts and details thereol 
and 

(c) the steps taken/proposed to be taken 
by the Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI R. L. BHATIA): (a) Government 
have seen the news item titled ~Pakjstan 
abetting Kashmir militancy" which ap
peared in the 'Times of India' dated 

31-5-1993. 

~b\ the remedial step~ ta.lttl\ to ptevent 
recurrencc thcttof'? 

(b) Pakistan's support to terrorism and 
subversion directed asainst India is con
tinuin&- ?akistan has been uaining Kash
min militmts, providin'l them with aIt'IlII 

and tina.ncial support md actively awst
ing them to intlltrate across the 

7-l LSS/ND!94 
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LOC into J&K. Training activity ill also 
being carried out by the Pale-trained mili
tants in J&K. 

(c) Our security iorces continue inten· 
sive surveillance along the border and 
LOC to counter the attempts at infiltration 
by Pale-trained militant5. Operations in
tended to contain the activities of the 
militants have also been stepped up. Mea
sures are being taken to inte~3.te and 
coordinate the operations of security forces 
with a view to enhancing their overall 
effectiveness. 

Smuggling of Orph:ln.~ to Ford .. 
CouDlries 

3883. SHRI SHRAVAN KUMAR PA-
1EL: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

whether the Governmem o..e dware 
or the recent reports regarding sending or 
orphans to foreign countries illegally; 

(b) if so, the steps taken/proposed to be 
taken to eifeotivC'ly prevent the illegal 
trade in orphaned children by various 
modes; and 

(c) the number of such children report· 
ed to have been illegally sent abroad dur
ing 1991, 1992 and 19!13 so far? 

THE MINISlER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI R. L. BHATIA): (a) Yes, Sir. The 
Government have seen a press report on 
the subject of State machinery not prevent, 
ing illegal adoption. 

lb) and (c) The information is being 
collected and will be placed on the Table 
of the House. 

leeR CalelltllII' 

3884. SHRI JAGAT VIR SINGH ORO
NA: Will the Mini.t::r oC EXTERNAL AF
FAIRS be pleased to stale: 

(a) whether Indian Council for Cultural 
Relations (lCCR) draws up its calendar of 
events a year in advance; 

(b) if 50, the details thereof: 

(c) whether any deviation has taken 
place vis-a-vis ll!)!)t'Oved calendar of event!> 

and the actual events during the last thrce 
years; and 

(d) if so, the details thereof and action 
taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SALMAN KHURSHEEO): (a) Yes, 
Sir. 

(b) to (d) Annual Plan of Action in 
respect of all activities of IeCR nllmely 
Ci) Outgoing cultural delegations: (li) In
coming Cultural DeleJ!:ations; (iii) Incom
ing and Outgoing Visitors Programme; (iv) 
Incoming and Outgoin2 Exhibitions; (v) 
Indian Cultural Centres abroad; (vi) Scho-
larship Schemes; (vii) Publications and 
Journals (viii) Seminars/Symposia and 
ES'Says (ix) Library and (x) Regional Offi
ces, is planol~ a year in advance and 
placed for tl,~ cc.nsideration of the Finan
ce Committee of the Council for scrutiny. 
The Plan of Action as approved by the 
Finance Committee is placed before the 
Governing Body of the Council which 
subsequently seeks the approval of the 
General Assembly of the Council. 

The Plan of Action is examined by the 
above mentioned three authorities of the 
Council before fmal approval is accorded. 
A Plan of Action is necessarily linked direc
tly to available funds. 

In view of the above, scope fOT devia
tion from an approved Plan of Action 
does not arise. 

Any event sponsored by the ICCR out· 
side a Plan of Action is normally necessi
tated by s~ial cvents/VVIP visits etc. 
and this is done with the specific approval 
of the President of lCeR. In all such 
events outside the Plan of Action addi
tional funds are made available for the 
specific purpose by the relevant Depart
ment/Ministry. 

AJreemeDt wItIa Pald,tan ou Prn'atdoa of 
AIr Space Violadom 

3885. DR. KARTIKESHWAR PAT-
RA: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether the Government have fe· 
nC'wed agreements/treaties with Paldstan on 
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prevention of Air Space Violations and 
advance notice of military exercises I troop 
movements; and 

(b) if so, the details thereof and since 
when it has come into force'! 

THE MINISTER 0)' STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI R, L. BHATIA): (a) and (b) The 
Agreement between India and Pakistan on 
Prevention of Air Space Violations ana 
the Agreement 011 Advance Notice on 
Military Exercises, Manoeuvers and Troep 
Movements came into torce on 19th 
August, 1992, the date on which the 
)nstruments of Ratification of the two 
agreements were ('xchanged, 

-_-.". 

The Agreement 011 Prevention of Air 
Space Violations seeks to prevent air 

5pace violations :md landings bv military 
;lircraft. The Agreement on Advance 
Notices on Military Exercises, Manoeuvers 
and Troop Movements prescri~ advance 
notice on exercises, manoeuvers and troop 
t:lovements on both side, "{ ··Ie Indo-Pak 
border. 

InlitatioD from Evacuee Truat Property 
Board of Palr.l5taD 

388b. DR. V. SILVERA: Will the Minis
ter of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether tho Government are aware 
ot the invitation received by some persons 
of Punjab from the Evacuee Trust Pw
perty Board of Pakistan in cODDection 
with the inauguration of the new 'Lanaar 
Hall' constructed at Nankaaa Sahib on 
November 29, 1993; 

(b) if so, the details thereof; 

Ie> whelher this invitation was received 
tbrough Government channel; 

(d) if so, the details thereof: 

(e) if not, the s~lient fe..tures of the 
law permittilli non-o'Ttcials to accept such 
invitation in their individual capacity from 
a foreign countr;V; 

(f) wbether the Government propose to 
take any steps on this subject; and 

(a) if so, the detal1s thereof? 

THE MINISTER OF STATE IN THE 
MiNISTRY OF EXTERNAL AFFAIRS 
(SHRI R, L. BHATIA): (a) and (b) 
Though Government bave no direct inti
mation or information, Government have 
seen media reports to tbe effect that 
Shri G. S. Tobea, President, SGPC, bas 
been invited by the Evacuee Trust Pro
perty Board of Pakistan to inall~urate the 
new 'Lanl!ar Hall' at Gurudwara Nan
kana Sahib on November 29. 1993. 

(c) No, Sir. 

(dl Does not arise. 

(e) There are Government regulations 
concerning the acceptan.:e by public offi
cials of invitations received from foreign 
countries. However, the regulations do 
nol cover invitatir.ns received by private 
individuals. 

(fI and (g) Does not arise. 

IDdia OD TtII1'OI'ism at UN CoDferftlCe 011 
HamaD RiPD 

3887. DR, SUDHIR RAY: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether the Government mobilised 
world opinion against terrorism during the 
recent UN Conference on Human Rights 
at Vienna; 

(b) whether Indiat: delegation raised the 
ill~ue of Pakistan', support to subservise 
elements in lDdu: and 

(c; if 50, the felillOnse of Mro-Asian 
Sates and OIC thereto'! 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SALMAN ~HURSHEED): Ca> The 
Government of India mobilised world cpi
nion al the World Conference on Human 
Rights on the is.~ue of terrorism, The 
Conference adopted a formulation which 
st:Ited that the acts, methods and practices 
of terrorism in all its forms and manifcs
btions as well -\S liDkages in some coun
tries to drug-trafficking are activities aimed 
at the destruction of human ri.2hts, fun
damental freedoms and democracy, iliml
tenini territorial int~, security of 
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States and destabilisi~ legitimately con
stituted governments. The Vienna Dccla
..ation also called upon the international 
community to take the ne<:e'ssary steps to 
enhance cooperation to prevent and com
hl.1 terrorism. 

(b\ The Indian delCllation in a plenary 
srotement said that Pakistan had trained, 
armed and infiltrated thousands of mef
,'cnaries and terrorists into India, who 
have indulged in killings, destroyed pro
puty. seeking t,) destroy the secular fabnc 
of society. 

(c) The Vienna IJC-:laration including the 
P-0vlslon on terrorism was adopted by 
consensus by all St3tes in.:luding Afro
A~al'! States and OIC. However, Afro
A. ... ian States and OIC did not make any 
direct comment on Pakistan. 

Talb with US 011 IIa.tiJIc over of Wanted 
Criminals by Pak 

3888. SHRI GU R 1 '!.)h..~ K/\MA T: Will 
the Minister of EX1ERNAL AFFAIRS 
be pleased to state: 

(8) whether the Government have held 
any talks with the US in regard to hand 
over of wanted criminals by Pakistan; and 

(b) if so, details thereof and the re~

ponse of the US thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SALMAN KHURSHEED): (a) Gov
ernment believe that this is an issue to 
be taken up bilaterally with the Govern
ment of Pakistan. Government have been 
app I ;ing the US on a continuous basis 
about Pakistan's clear involvement in 
providing safe havens, training facilities 
and arms and equipment to terrorists in 
India. 

(b) In the aftermath of the bomb blasts 
in Bombay, the US Government told Pakis
tan that the US would be watching to see 
whether Pakistan cooperates in solving the 
Bombay blast crimes. More recentlv, US 
Government have emphasised that not
withstanding its decision Dot 'to declare 
Pakistan as a state tq)Onsor of terrorism 
for DOW, the US continues to monitor the 
situation very doseIy and the US Secre
tary ~\ State bas the lepl riaht to lilt a 
state as 8 sponsor ~ terrorism at a'tV !)Oint. 

Customs Duty OD Copper Intermediates 

3889. SHRI SANDJPAN BHAGWAN 
THORA!: Will the Minister of MINES 
be pleased to state: 

(a) whether ther:: is any proposal to 
rationalise customs duty on copper inter· 
mediates to prevent closure ot MIs Hin
dust.m Copper Limited: 

{b) if so, the details thereof; and 

(c\ the details of other measures taken! 
proposed for revival of public sector 
undertakings under his Ministry? 

THE MINISTER OF STATE OF THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADAV): (a) and (b) Customs 
duty on non-ferrous metals including cop
per intermediates is, by and larJ!e, gov
erned by the liscal policy of the Govern
ment from time to time. 

(c) For revival of MIs Bharat Alumi
nill1'1 Cc,npany Linli~ed its capital L,ctSC 

has been restructured and M! s Bharat 
Gold Mines Limited has been referred tel 

the Board for Industrial and Financial Re
e( nstruction (BIFR} under the pro"ision~ 
of Sick Industrial Companies' Amend
I'1Cn( (Special Provi~ionl Act, 1985 (SICA). 

[Translation] 

Indian Soidiers aDd Citizens in l"oreip 
hils 

3890. SHRI RAJVEER SINGH: 

SHRI RADAU DAYAL JOSHI: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) The number of Indian soldiers and 
citizen who have been imprisoned in 
foreign countries, country-wise; 

(b) The steps taken(proposed to be 
taken by the Government for their early 
release; 

(c) The number of Indian Sl)ldiers and 
citizens released during the lasf two years 
as a result of the steps takeD. by the Gov
ernment; 

Cd) Whether the Government have taken 
up with tbe concerned country tile re
ported torture of . these prisoners, and 
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(e) If so, the details thereof and the 
outcome thereof country-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
I(SHRI R. L. BHATIA): (a) to (e) The 
information is being collected and will be 
laid on the Table of the House. 

Extradition treaty with variol1s countries 

3891. SHRI K. D. SULTANPURI: 

SHRI 5YED SHAHABUDDIN: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) The countries with \\hom negotia
tions are in progress for the conclusion of 
an extradition treaty or agreement. 

(b) The countries with whom the requ· 
ests for detention and surrender of decl
ared offender$ or fugii'"'e, ... ~ of persons 
required for interrogatioh arc pending; and 

(c) The brief particulars of such requests 
with the names of the persons involved. 
the alleged charg~s against them. the date 
of requcst to the foreign Goyernment 
concerned and the rcsponse of that Gov· 
ernment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AfFAIRS 
(SHRI R. L. BHATIA): (a) to (c) The 
information is being collected and will be 
laid on the Table of the House. 

Salaries to Indians returned from Kuwait 

3892. SHRI BHEEM SINGH PATEL: 
Will the Minister of EXTERNAL 

AFFAIRS be pleased to state: 

(a) Whether the Kuwait Government 
had not paid salary to a large extent to 
the Indians who have returned back from 
Kuwait during the Gulf war; 

(b) If so, the number of such incidents 
came to the notice of the Union Govern
ment; and 

(c) The steps being taken/proposed to be 
taken by the Government in this regard'l 

THE MINISTER OF STATE IN THE 
]I,lINISTRY OF EXTERNAL AFFAIRS 
(SHRI R. L. BHATIA): (a) No specific 
requests have been made to Government 
to intercede with Kuwait Government in 
this regard, especially as Kuwait has agreed 
to accept powers of attorncy in settling 
such cases. However, a number of retur
r;ees from Kuwait have included loss of 
salary in their claims submitted to the UN 
Compensation Commission (UNCC) 

(b) The claims on the UN Compensation 
Fund include a number of items other 
than s::laries; as such no break-up is avail
able. 

fc) EX<lmination processing timing and 
payment of compensation amounts are the 
responsibility of the UNCC. Government 
\\ ill represent the intersts of Indian clai
mants as and .vhen necessary. 

[English] 

Vebicular Pollution 

3893. DR. KRUPASiNDHU BHOl: 

MAJ. GEN.' (RETD.) BHUWAN 
CHANDRA KHANDURI: 

SHRIMATI VASUNDHARA 
RATE: 

Will the Minister of SURFACE TRANS
PORT be pleased to state: 

(:!) the target date set for reducing the 
vehiCUlar pollution in Delhi and other 
m~:ropolitan cities; and 

i b) the stcps taken to strictly implement 
the provisions of the eXIstmg Acts In 
order 10 achieve the above target? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDlSH TYfLER): (a) Central 
Government have issued notification pres
cribing the mass emission standards for 
petrol and diesel driven vehicles. These 
norms will be made stricter with effect 
from 1966 for which draft Notification has 
already been iSSUed. 

(b) Central Government have advised the 
State tiovernments to take the following 
steps to contain vehicular pollution: 

. (i) to strengthen the infrastructure by 
procuring equipments and providing 
necessary staff for enforcement; 
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(li) to authorise private workshops and 
petrol pumps for checking and tun
ing of vehicles; 

(iii) to launch a drive against vehicles 
of other States for checking pollu
tion; 

(iv) to undertake public awareness com
paigns; 

(v) to form inter-State committees com
prising 3 or 4 contiguous States to 
coordinate checking activities; 

(vi) to set up area committees in big 
cities consisting of workshops, police 
departments and others who can 
keep a watch over the vehicles in 
their areas; 

(vii) to set-up enforcement teams to check 
overloading at entry points; 

(viii) to equip the State Transport Un
dertaking's wor ... dop further to 
check pollutiou levels of the vehi· 
cles; and 

(ix) shifting of transport activities til 

loCations outside the city limits. 

{Translation 1 

Price of UlHd 

3894. SHRI CHETAN P. S. CHAU· 
HAN: Will the Minister of FOOD PRO· 
CESSING INDUSTRIES be pleased to 
state: 

Ca) whether price of various brands of 
bread bas been hiked recently; 

(b) if so, the reasons therefor; 

(c) whether prior permission was soupt 
from the authorities conc:erned in this re
prd; 

Cd) if so, the details thereof; and 

ee) if not, the action taken by the Gov
emr.neDt thereon'! 

1HE MlNISTER OF STATE OF 1HE 
MJNISTJty OF FOOD PIlcx::ESSING 
INDuSTIlJES (SHIll TAIlUN 00001): 

(a) and (b) There has been increase in 
the price of various brands of bread ill 
the recent past due to most increase in 
the cost of inputs. 

(c) As Bread is not covered under the 
Essential Commodities Act, no permission 
is required to be sought for the increase. 

(d) and (e) Do not arise. 

[Eflglishj 

Share capital of Railway ill Gujant Slate 
road tnosport COrporatiOll 

3895. DR. AMRIT LAL KAUDAS 
PATEL: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether Government of Gujarat has 
submitted any memorandum regarding 
share capital of Railway in the Gujarat 
Slate Road Transport Corporation; and 

(b) jf S~. the details thereof anu the 
amount given to Gujarat State Road Trans
port Corporation by the Ilailways under 
this scheme? 

THE MINISTEIl OF STATE OF TIlE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAG DISH TYTLER): (a) and 
(b) Gujarat State Road Transport Corpo· 
ration had submitted a Memorandum in 
1992 for release of Rs. 1.98 crores as ar· 
rears outstanding ior the year 1991·9: and 
Rs. 19.25 crores for the year 1992-93 to
wards Central Governmeat's share of capi
tal contribution. 

However, Rs. 1.13 aor. only c:ouId be 
released during 1992-93 to Gujarat State 
Road Transport Corporation as Central 
Government Capital Contribution due to 
limited availability of funds. 

[Translation] 

-"ota 1'IIInDaI Project 

3896. SHRI DAU DAYAL JOSHI: 
Will the Minister of POWER be pleased 

to state: 

(a) the quantity of daily c:ousumptioa 01 
coal at preIeDt in 1M Tbennal Power 
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Project at Kota in Rajasthan and the 
quantum of fty ash emitting therefrom: 

(b) whether the above fty ash is being 
r~aed into. the Chambal barrage and the 
water filling capacity of the dam has been 
reduced as a result thereof; 

(c) if so, the reasons therefor; 

(d) the action taken or proposed to be 
taken by the Government in this regard; 

(e) whether the Government propose to 
utilise the fty ash for road construction; 
and 

(0 if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P. V. 
RANGAYYA NAIDU): (a) to (0 Re
quisite information is being col1,,~ and 
will Dc laid on the Table of the HOUse. 

[English) 

GI'IIIIite CuUiDl and PoHsbiae UaJt 

3897. SHRI C. P. MUDALAGIRIY AP
PA: 

Will the Minister of MINES be pleased 
to state. 

(a) whether a variety of granite blocks 
are abundantly available in Kolar Gold 
Fields, Bangarpct, Kolar and other adja
cent areas; 

(b) if so, whether a granite cutting and 
polishing unit of Export Oriented Urut 
standard is proposed to be set up; and 

(c) if so, the details thereof? 

THE MINlSTER OF STATE OF THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADAV): (a) Preliminary sur
veys at Kolar Gold Fields (KGF) in Bha· 
rat Gold Mines Limited (BGML) lease
hold area have indicated presence of Dykes 
of marginal size and quality below ground. 
Deposits of pink Granite are stated to be 
available at Yellodu village. Gudibande 
Taluk, Kolar DisU'ict. 

(b) No, Sir. 

(c) Doca DOt arise. 

Kelkar Collllftittee Report 

3898. SHRI AMAR ROY PRADHAN: 
Will the Minister of INFORMATION 

AND BROADCASTING be pleased to 
state: 

(a) the details of the recommendatioDl 
made by the Kelkar Committee in respect 
of imported and indigenous newsprint; 

(b) the recommendations out of them 
which have not been considered for impl .. 
mentation; and 

(c) the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DEO): (a) Kelkar Committee had sub
mitted its report fl" 'he Government in 
August, 1988. The tCport has already been 
scrutinised by the Estimates Cemmittee of 
the Tenth Lok Sabha as reftected in tbeil' 
18th report (1992-93) presented to the Lot 
Sabha on 12-8-1992. 

(b) and (c) Consistent with geDCl'a) 
policy and taking into account the interest 
of all concerned. the Government have 
not implemented the recommendation ot 
total decontrol of newsprint with 40% 
tariff on import of newsprint. 

EqKII't/1mport of Commodities from 
PlIIlIdip Port 

3S99. SHRI ARJUN CHARAN SETHI; 
Will the Minister of SURFACE TRANS

PORT be pleased to state the details 01 
commodities being exported and imported 
from the Paradip Port during the last three 
years and the total quantity in terms of 
rupees? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
ISHRI JAGDISH TYTLER»: Major 
commodities ..... hkb are bein~ im
ported through Paradip Port are cotin& 
coal, limestone, fertilizer, pill iron. phos
phoric acid and ammonia. Major c0mmo

dities which are being exported throuP 
Paradip Port arc iron Ole. thermal c:oal. 
chrome ore. etc. 
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No account is kept by the port of the 
value of the commodities handled by it. 

[Translarion] 

Wideaiag of National Highway Betwct!D 
Dell. aDd Cbandig:uh 

3900. SHRI NARAIN SINGH CHAU
DHARY: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) the amount spent on double laning 
of the National Highway between Delhi 
and Chandigarh; and 

(b) the time by which it is likely to be 
completed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SPRl JAG DISH TYTLER)' (a\ Pre
sllldably by "double laning", '(lte Hon'hle 
Member has in view four laning with divi
ded carriageway. The work of widening 
of Murthal-Karnal section of the National 
Highway between Delhi and Chandigarh 
i~ in progress on which an expenditure of 
Rs. 16% lakhs has been incurred upto 
June, 1993. 

(b) The above widening work is targetted 
to be' completed by December, 1995. 

Bbojpuri Programmes 

3901. SHRI PANKAJ CHOWDHRY: 
Will the Minister of INFORMATION 

AND BROADCASTING be pleased to 
state : 

(a) whether there is a persistent demand 
to telecast/broadcast news and other pro
grammes in Bhojpuri from Gorakhpur 
AIR/Doordarshan Kendra in Uttar Pra
desh; 

(b) if so, the reaction of the Government 
thereto; 

(e) whether the ~tandard of Bhojpuri 
prosrammes from Goralthpur AIR/Door
darshan Kendra bas declined; and 

(d) if .w •. the steps taken by the Govern
ment in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DEO): (a) and (b) While AIR Station/ 
Doordarshan Kendra at Gorakhpur are 
broadcasting/telecasting programmes in 
Bhojpuri. no persistent demands to broad
ca,t/telecast news in Bhojpuri from there 
have been received. 

(e) No, Sir. 

(d) D~es not arise. 

[Ellg!ishJ 

Sea Fisbing Ve.sels 

3902. PROF. UMMAREDDY VEN
KATESWARLU: Will the Minister of 
FOOD PROCESSING INDUSTRIES be 
ple1sed tel state: 

(a) whether the Covernment are provid
ing any subsi.... fv! the acquisition of 
deep sea fishing vessels; 

(b) if so, the number of companies along 
,,,;th the number of their vessels for which 
: :lbsidy has been provided during each of 
! :-.e b,;( three years; and 

I c) the reasons for encouraging acquisi
I;on of more vessels in view of large num
ber of ve,sels lying idle? 

THE MINISTER OF STATE OF THE 
YrINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI TARUN GOGOl): 
(a) and (b) No subsidy is given for ac
quisition of deep sea fishing vessels. How
ever, subs;dy at the rate of 33 % is given 
to the Indian shipyards for construction of 
fishing trawlers for the use of Indian com
panies. The subsidy given for indigenous 
construction of fishing trawlers to Indian 
shipyards during the last three years is as 
under: 

Year 

1990-91 
1991-92 
1992·93 

No. of 
Ship-
yard~ 

2 
3 

2 

No. of Amount 
Vessels released 

(Rs. In 
lakhs) 

12 87.23 
4 20.89 
2 12.50 
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(c) Most of the existina deep sea fishing 
vessels are mainly mcant for shrimpina. 
The shrimp resources in the coastal reaions 
is being exploited at optimum level at 

, present. Therefore, in order to diversify 
fishina in deep seas, introduction of re
~o\lrce specific vessels like stern trawler, 
tuna long liner, squid jigger, etc. is en
courag«;d for rational exploitation of ali 
types of resources. 

Dirertonte '" neld Publicity 

3903. SHRI SARAT CHANDRA PAT
TANAYAK: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) whether the Government propose to 
revamp the working of the Directorate of 
Field Publicity; 

(b) if so, the details thereof: and 

Ic) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADC\STING (SHRI K. P. SINGH 
DEO): (a) No, Sir. 

(b) and (e) A Hi&h Level Committee 
under the Chairmanship of Shri U.C. Ag
garwal, retired Secretary, Depanment of 
Personnel has beell set up to study inter 
alia the workillg of the Directorate of 
Field Publicity and to suaest appropriate 
measW'es to make it more purposeful and 
effective. F~tber action will arise only 
after the Committee submits its report. 

[Trllnsi4a,ion) 

PrlYIIdaIdoa o( VP.'iE,B. 

391l4. SHRI MANGAL RAM PREMl: 
Will the Minister of POWER be pleas

ed to stare: 

(III) whether the Union Government pro
j)I)SO to privatise the Uttar Pradesh State 
Electricity Board and some Indian .nd 
Corcian companies have submitted their 
proposals ill this reprd; aad 

(b) if so, the details thereof? 

8-3 LSS1ND/94 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P. V. 
RANGA YYA NAIDU): (a) and (b) 
There is no proposal to privatise Uttar 
Pradesh State Electricity Board (UPSEB). 
Privatisation of UPSEB or any part tbere
of is within the competence of Government 
of Uttar Pradesh. Central Government is 
aware of efforts being made to examine 
feasibility of privatisation of distribution of 
certain areas. 

[English] 

National Highway No. 8 

3905. SHRI ARVIND TRIVEDI: Will 
the Minister of SURFACE TRANSPORT 
be pleased to state: 

la) whether there is any proposal for the 
four laning of Vadodara-Maharashtra bOl
der section of National Highway No.8; 
and 

I b) if so, the details thereof including the 
funds earmarked therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
ISHRI JAG DISH TYnER): (a) and 
I b) Out of 277 km length of Vadodara
Maharashtra Border Section of National 
Highway 8, four laning of 61 km has ai
rcady been completed and that for ano
ther 50 km is in various stages of pro
gress for which a provision of Rs. 527.33 
lakhs exists in Demands for Gran!s 
1993-94. It is ton early to indicate whe
Iher four laning of any of the remaining 
stretches will be taken up in the near fu
ture as it will depend upon overall priori
lies and availability of funds. 

[Tmns/tltiOlI) 

I.etten ,_ Members of Pari_eat 

31.)(16. SHRI MOHAMMAD ALI 
ASHRAF FATMI: 

SHRI RAM THAl CHOU
DHARY: 

Will the Minister of FOOD PROCESS
ING INDUSTRIES be pleased to state: 

(a) the number of letters received by 
his Ministry and other subordinate oftices 
(rom the Members of Parliament durina 
the period from July 1, 1992 to March 30, 
19')3: 



111 Written Answers AUGUST 23, 1993 Writtell Answers 112 

(b) the number,._,r letters to which ~ 
final reply has been sent: 

(c) the reasons for not sending the final 
reply to remaining letters: and 

~d) the action taken/proposed to be taken 
in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI TARUN GOGOI;: 

fa) 48. 

(b) 40. 

\1.') The information has to be collected 
t rom various field agencies / Ministries f 
Offices which are scattered throughout IndIa 
and this process takes time. Some of the 
letters were originally addressed to other 
!vI inistries and subsequently transferred to 
the Ministry of Food Proce~sing Industriei. 

(d) All the officers in this Ministry have 
been iD'ilfUCled to give top priority to let
ters from MPs and strictly comply with the 
instructions issued on the subject in the 
Manual of Office Procedure. 

[English] 

lmtaHation of HPT /I_PT in 
Mahatashtra 

3907. SHRI SUDHIR SAWANT: 

SHRf GOVINDRAO NIKAM: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleas:d to 
state: 

(a) whether the Government propose 10 
install a HPT and a LPT for Ratnagiri and 
Sindhndurg Districts in Maharashtra; 

(b) whether there is any proposal to in
stall the High Power T.V. Transmitter at 
Vi~halgarh or Ambaghat; and 

(c) if so, the time by which these are 
likely to be set up? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P_ SINGH 
DEO): (a) An HPT is ·envisaged to be 
SCI up at Hathikhamba in Ratna,iri dis
trict An lPT is also bein, set up at 

Chiplum in the same distriCt. An LPT i~ 
being set up at Kankauli in Sindhudur.g 
district of Maharashtra, 

(h) No. Sir .. 

(c) It is expected to commission the 
HPT. Hathikhamba into service within a 
period of about four years. after the i sc
heme is formally approved by the· Go
vernment. The lPTs at Kankauli and 
Chiplun are expected to be commissioned 
into service during 1993-94 and 1994·95 
re<;pectively. 

[Translation1 

laWan IIUtitute of Mass CommuDI{·ation 
at Dbenk;tool; Orissa 

3908. SHRI RAM PUJAN PATEL: 

Will the Minister of INFORMATION 
AND BROADCASTING. be pleased to 
state: 

(a) whether the Government propose. to 
,e: up an Indian Institute of Mass Com
munication at Dhenkanal in Orissa: and 

(b) if so, the criterion fixed fo~ the 
setting up of the above Institute? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
RROADC ASTING (SHRI K. P. SINGH 
DEO): (a) and (b) The Indian Institute 
of Mass Communication has· oPened - its 
Branch at Dbenkanal in Orissa on 14th 
August, 1993. The under-developed nature 
of the Eastern and North-Eastern belt of 
India in communication infrastructure and 
re~ource'l. the persistent public demand for 
facilities for training ib the various bran· 
ches of mass communication, as also the 
need for human resources development 
both in terms of education and training ;r 
the Eastern region were thj:: rpain reasons 
for locating the Indian Institute of Mass 
Communication :Branch at· DbenkanaJ .. 

JLulla aDd Mallali SatioDIII Hi,,,,,...,, 

3909. PROF. PREM DHlJMAL: 

. Will the Minister of SURFACE TttANS
PORT be ple~d to state: 

(a) whether the' National Hiahway. bet
ween Kullu and Manali in Himachal Pra
desh had been blOcked due to :recent raiD; 
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(b) if so, the number of days for whicb 
the Higbway remained blocked; 

(c) the time by which traffic is likely to 
be r~stored on the Highway; 

\ (d) whether there is any proposal to 
con'StrUct a byepass on the· Jeft bank of 
Dcas river from KuJIu to ManaJi; and 

(~) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI IAGDPSH TYTLER): (a) Yes, 
Sir. 

(b) and (c) The hiahway remained 
blocked from 10th July to 3rd August, 1993 
and opened to traffic on 4th August as 
fair weather road. During this period 
traffic was going via the existing left bank 
road. 

(d) No, Sir. There already exists a state 
road on the left bank of Deas river bet
ween Kullu and Manali. 

I c) Does not arise. 

Additio .. 1 Facilities to Passport AppHcut; 

39io. SHRI KASHIRAM RANA: 

. DR. GUNVANT RAMBHAU 
SARODE: 

Will the Minister of EXTERNAL AF
FAIRS be plea,ed to \tate the additional 
facilities or services proposed to be prOVI
ded to the pa~sport applicants and mea
sures taken to reduce the time taken for 
the issue of passports in view of the in
crease in the passport fee '! 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI R. L BHATIA): The fees for 
passport services were increased to bring 
them in line with ~he costs of production 
and preparation of passports and provision 
of passport services. Government have 
however, initiated a number of measures 
to improve passpon services and reduce 
delays; which inter-alia include stablisation 
of the supply of passport. booklets; in
..:reastoll the staff strength by 400 additional 
posts· in 1992; introduction of a producti
vity linked incentive scheme; provision •• f 

adequate and modern office equipment; im
provement in infrastrutcure of Passport 
Offices etc. • 

[English) 

Cheaper Telecom Facilitic~ in Rural Areas 

3911. SHRI SHANT ARAM POTDU· 
KHE: 

Will the Minister of COMMUNICA
TIONS be pleased to state: 

(a) whether telephones working beyond 
the distance of live kms from Exehange 
are not charged road mileage; 

1 b) if so, the details fOT both fiat Tate 
and mea~ured rate systems; and 

(c) the steps taken by the Government 
to provide cheaper telecom facilities in 
the rura I areas? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): ~a) No, Sir. 

(b) Does not arise in view of (a) above. 

(c) The rental in rural areas is already 
low compared to urban areas and is high
ly subsidised. Besides, the rural areas 
which are mainly served by Flat Rate Ex
changes. do not have separate charges for 
Subscriber Dialled Calls. Charges for 
trunk Calls made from Long Distance Pu
blic Telephones-Which cater to rural 
areas-are also only 50~~ of tbe nornul 
charges. 

(TronJiolioll) 

T e1tea1t 01 PFOII'~mmes of iDdepodeDl 
Producer:; 

3912. SHRI RAINATH SONKAR 
SHASTRI: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased tl' 
state: 

tal whether some technical efforts arc 
~ing made to telecast the programmes ()f 
independent producers throughout the 
(,luntry by connecting Metro·Channel to 
the Satellite; 
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(b) whether four track machines are re
quired to connect 'Metro-channels to the 
Satellite requiring -heavy financial invest· 
ments; and 

(c) if so, the efforts being made by the 
Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DEO): (a) Yes, Sir. 

(b) No, Sir. 

(c) Does not arise. 

Taqet for Post aDd Telqra,h OIIices i. 
Gu_iarat 

3913. SHRI CHHITUBHAI GAMIT: 
Will the Minister of COMMUNICA

TIONS be pleased to state: 

(a) the target fixed for setting up of 
post and telegraph offices in Kutch. Juna
It3dh, Amreli and Surendranagar districts 
,.f Gujarat durinl 1991-92; 

'b) whether the target has been achieved; 

Ie:) if not. the reasons tberefor; and 

Id) the number of post and telegrap!:> 
offices proposed to be set up during 1992-93, 
1 993-94 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) to (c) PO.ft 

O!}ices 

A target for opening of 36 extra 
departmental branch post offices was 
fixed for Rajkot Relion as a whole 
during the year 1991-92. District
wise taraet was not fixed d~ 
1991-92. Proposal received from 
Amreli, Kutch, Junapdb and Suo 
rendranapr districts of Gujarat 
were not found justified as per de
partmental norms. 

tal Telegraph Offices 
Target for setting up of telegraph 
offices in Kutch. Junagadb. Amreli 
and Surcndranagar districts of Gu
,.rat was Dot fixed district-wise dur
iDJ 1991-92. 

(b) and (c) Telegraph Offices 
Do not arise. 

(d) Post Offices 

A total number of 4 extra depart
mental branch post otIices IUld 1 
departmental sub post office ""ere 
.opened during 1992-93. It is pro
posed to open 7 extra departmental 
branch post offices and 2 departmen
tal sub post offices during 1993-94 
in the above four districts. 

Tdegrapil Offices • 
One telegraph office was set up In 
Gujarat during 1992-93 and one more 
office is proposed to be set up dur
ing 1993-94. 

Capacity of T eiep!i()1II.' F.ltcl!lIqet1 ill 
Mab:u·ashtr:t 

3914. DR. GUNVANT RAMBHAU 
SARODE: 

SHRI PRAKASH V. PATIL: 

Will the Minister of COMMUNICA· 
TIONS be plca~ to state: 

(a) whether the Government propose :0 
increase the installed capacity of the exist
ing telephone exchanges in Mahara.htra; 
and 

(b) if so, the details thereof. district
wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) Yes, Sir. 

(b) Details are as %lCr statement attacb
ed. 

STATEMENT 

Akola 2SOO 
Amravati 4CIO 
Auranpbad 8000 
Boed lseo 
Bhandara • 3e 
Buldhana . 2CIOO 
Chandrapur 

1_ 
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Dhulc 
Gaddiirofi 

.~ JaJgaon 
Jalna ' 
Kolhapur 
Latur 
Nagpur 
Nanded 
Nasik 
Osmanabad 
Panhhanl 
Pune 
Raigad 

Ratnagiri 

Sangli 
Sindhudurg 
Satara 
Solapur 
lbane 
Wardha 
Yeotmal 
MTNLBombay 

Total 

4000 
1500 
2500 

800 
9500 
4000 

10500 
3000 
2500 
1800 
1000 

47000 

2000 
8400 
4000 
3000 
1000 

'2500 

24000 
2500 

2500 
87000 

:!49900 

N~ Publi~iMd from Bihar 

3915, SHRI PREM CHAND RAM: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(al the number of the dailies beiDa 
published from Bihar and the languages in 
which these are being published; 

(b) the number of the such publishers 
who have claimed the circulation of more 
than fifteen thousand copies; 

(c) the number of those dailies to which 
newsprint quota has been sanctioned; and 

(d) the number of the dailies in which 
the advertisements are beinl liven regular
ly by the Directorate of Audio Visual Pu· 
blicity? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DBO): (a) As per record maintained in 

the Office of the Registrar of Ncwspaoen 
for India, 12 dailies in English, 291 in 
Hindi, 56 in Urdu' and 'three in other lan
guages wen: beinlli published from Bihar as 
on 31-12-1991. 

(b) As many as 75 dailies were baving 
the circulation of more filan 15,000 copies, 
as on 31-12-1991. 

(c) 228 dailies were allocated newsprint 
during 1991·92. 

(d) There are 63 daily newspapers on 
DAVP's list as on 18·8-1993 which are 
being u,ed for release of Government Ad
vertisements, 

T elep"'" CoauctioIlS in Raachi 

3916. SHRI BIRSINGH MAHATO: 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) the capacity of telephone exchanges 
in Ranchi, Bihar; 

(b) the number of applicants sanctioned 
telephone connections in various telephone 
exchanges in Ranchi during 1993; 

(cl the time taken to instal telepbone 
connections after sanction; 

(d) whetber any complaint regarding de
lay in installation of telephone connections 
has been received; 

te) jf so. the details thereof; and 

(0 the action taken thereon? 

THE MINISTER OF STATE ,OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) The capacity 
of Telephone Exchanges in Ranchi as on 
31-7-93 is 24032 lines. 

(b) 3300. 

(c) (i) 75°~-within one month. 

(ii) 20o~-within 3 months. 

(iii) 5~'~-beyond 3 months. 

(d) to (f) Five complaints were received 
for non-installation of telephone and tbesc 
have been attended to and the telepboaes 
installed, 
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3917. SHRI LAL BABU RAJ; 

SHRIBHOGENDRAIHA: 

SHRI SHIV A SHARAN SINHA: 

SRI MOHAMMAD ALl 

ASHRAF FATMI. 

Will the Minister of FOOD PROCFS
SING. INDUSTRIES be pleased to state; 

(a) whether the Government are aware 
of the large scale production of fruits and 
vqetables in Bihar; 

(b) whether the Government have made! 
purpose to make any assessment in reprd 
to the investmen~ in food proc:essina sector 
in that State; and 

. (c) if so, the details thereof and the 
areas of the ~or proposed to be en
couraged and the extent thereof? 

.. . 
THE MINISTER OF STATE OF THE 

MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI TARUN GOGOl): 
(a) Yes, Sir. 

(b) and (c) While no State-specific 
assessment of investment required for eo
coura&in. food processing industries have 
been made by this Ministry. uru1cr its plan 
schemes, financial assistance is provided to 

State Government organisaqons/acallemic 
bodies etc:. for conductin, studies to assess 
the potential investment required etc. for 
development of food processin, industrie~ 
invarious states/resions. ODe such pro
posal for assistance has been receiVed. from 
Bihar in thi-; regard recently on ",hich 
acti<?n has been initiated. 

Since the Iiberalisation of industrial 
policy in July '91 entrepreneurs are re
quired only to file industrial entrepreneurs 
Memorandum with the Ministry of industry 
for making investments in food proccssin& 
industries subject to certain conditions. So 
rar 12 IEMs envisaging an investment of 
Rs. 79.68 crores have been received for 
setting up food processing industries in 
Bihar till July '93. The details thereof are 
given in the statement enclosed. Thi; 
Ministry seeks to encouraJC investments 
in the ~as of fruits and vegetables pro
cessing, meat. poultry and ega processing, 
fishing beyond territorial waters and fish 
processina· The Ministry has formulated 
several developmental plan schemes which 
seek to provide assistance for encouraging 
greater investments in these areas. During 
the year 1992-93 i.e. first year of 8th Plan. 
3 Food Processing and Training Centres 
have been assisted for being set up in 
Bihar for which an assistance of Ri. 9 
laths has been provided.: 

STATEMENT 

SectorwiH SIUMIIlf'Y of IEM, Filled up to July '93 

STAtE: BIIwl 

NtIIiIe of the Sector 

GItAIN PllOCESSING : H 

Cereal Millina 
Edible 0i1sfOjloSeeds . 

Total 

Fruits " VcpabIe Procosiin, 

~ ic.POulcry 
PiIb ft .... 1adustrics 

! ' 

N0j::£jEMs 

2 

0 

3 

3 

S 

0 

0 

(ill 7ftousand Rs.) 

Proposed 
Employmelll 

Proposed 
IIfVC8t1fW1fI 

3 .. 
0 0 

268 2J898O 

268 238980 

3~ 174118 

0 0 
0 • 
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2 3 

CONSUMER INDUSTRIES: 
\ Coffee, Tea, Mate etc. 0 0 0 

Beer, Alcohol etc. 2 190 3$0500 

Cereal Based Products 0 () 0 

Sugar, Confectionary, Waters 0 0 0 

Total 2 190 350S00 

Milk & Dairy Products 2 139 32800 

Total (for all sectors) 12 947 796398 

Distr{ct-wis~ Sumrrwr.l' of IEMs FiW uplO Jul)" '93 

STATE: BlHA.ll 

Sl. 
No. 

NQm~ of th~ District 

1. Aurangabad 
:!. Muzaffarpur 
3. Patna 
4. Santhal Parganas 
5. Sitamarhi 
6. Vaishali 
7. West Champaran (Bett) 

Grand Total 

('~ of Over 8rlqe;; 

3918. SHRI PRABHU DAYAL 

KATHERIA~ 

SHRI PANDURANO PUNDUK 
FUNOKAR: 

SHRI DHARMA BIKSHAM: 

Will the Minister DC SURFACE TRANs.. 
PORT be pleased 10 state: . . ~ , 

Ca) whether the Government have receiv
ed proposals from the States dllriDa 1991-
92 and '992-93 for the construction of 
over bridaes on ~.tional Hj~ .... )'S; 

(b) if so, the details thereof, State-wjsc 
and 'National Hllbways-wisc; 

(c) the number of such proposals appr0-
ved and whole construction work is in 
PfOII'CIAS: 

(d) tile Dumber of proposals wbieh are 
Yet to be approved; 

(Rs. in thollSllllds) 

No. of IEMs PropostNl Propi1sM 
/ikd Employment Invest~nl 

2 
3 
3 

12 

160 
201 
350 
108 
128 . 

0 
0 

947 

177000 
118800 

31275 
61980 

264500 
14251iO 

283 

796398 

te) the action taken to clear tbose· pro
~Is; and 

\0 the number of over bridaes proposed 
to be cOllliuucted duriol 1993-94. aDd 
19'14-9~. State-wise? 

THE MINISTER OP STATE OF THE 
MlNlSTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTlER): la) Yes, 
Sir. 

(b) to (e) Stale-wise and National Hiab
way-wise details of the proposals receiwd 
during 1991-92 and 1992-93 are given in 
the statement J. Out of 21 proposals re
ceived. 11 have been sanctioned aDd the 
remainiftl were under modification ill con
sultation with State Governments. 

(0 Eiain. numbe~ 0( over-bridges arc 
proposed to be sanctioned ~uria& 199)-94-
The State-wise details are given in the 
statemelll 11. For 19M-95, the proposal. 
are yo( to '" llaaJiSecL • 
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STATEMENT I 

Sl. 
No. 

Stat~ NH No. No. of No. of 

1. Andhra Pradesh 
2. Gujarat 
3. Haryana 
4. Kerala 
5. Madhya Pradesh 

6. Maharashtra 
7. Orissa 
8. Punjab. 
9. Rajasthan 

10. Tamil Nadu 

II. Uttar Pradesh 
12. West Bengal 

To.tal 

7 

8 

47 
6 
7 
7 

5 
1 

11 
45 
47 
29 
:! 

34 

proposals proposals 
receiv~d sallc

tioned 

2 

3 
3 
2 

21 

3 
2 

11 

STATEMEW I[ 

1. Andhra Pradesh 
2. Bihar 
3. Gujarat 
4. Kamatalul 
5. Orissa 
6. Tamil Nadu 
7. WllSt Bengal 

Total 

I No. 
I No. 
1 No. 

.2. Nos. 
I No. 
I No. 
I No. 

8 Nos. 

TeIecMt of Slow Speed f!liews BlIHe ... ill 
HiIIdi 0JIl o-d:mhaa 

3919. DR RAMKRISHN.~ KVSMA-
RIA: 

SHRI N. K. BALIYAN: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(_a) whether the Government propose 10 

telecast slow speed news bulletin in Hindi 
on Doordarshan to help the non-Hindi 
speaking people to learn Hindi; 

(b) if so, the details tbereof: and 

(e) the time by which a final decision is 
likely to be taken in this regard 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DEO): (a) No, Sir. 

I b) and Ie) Do not arise. 

[English 1 

3920. SHRI PROBIN DEKA: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

I a) the number of AIR stations with 
their locations in Assam; 

Ib) whether there are demands to set up 

new AIR stations in the state; and 

Ie) if so, the details thereof? 

THE M-INISTER OF STATE OF THF 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DEO): (a) There are .s All India Radin 
Stations {unction ina in the State of Assam. 
These lire located at Guwahati. Silchlr. 
Dibruprh lorha! and Haflon,. 

(b) and (c) Yes, Sir. The details are 
given in the statement attached. 

STATEMENT 

S.No. Del1lll11d received from 

I. Shri Santolb Mohan Dev. . 
Minister of State for Steel &; Mines. 
Government of India 

2. Shi'i Ihmpyarc Rabidas. MLA 
3. Shri Mission Ranjan Das, MLA 
~. G~t of Assam 
5. Shri Dobeswar'Bora. MLA 

Del1lllnd for Radio Station at 

. Rarnkrishnanapr. Di.trict Karimaanj 

-·00-
Karimganj 
South Salmara in Dhubri D.tricl 
Golqhat (Sibsapr) 
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FPI _ CoUaae lIIdustr, 

3921. SHRI NAWAL KISHORE RAI: 

SHRI NmSH KUMAR: 

SHRI SHY AM BIHARI MISRA: 

Will the Minister of FOOD PROCESS
ING INDUSTRIES be pleased to state: 

(a) whether the Government have con
ducted any feasibility study regarding the 
maximum utilisation of Food Processing 
Sector including employment to rural youth 
by developing it as cottage industry in 
rural areas; 

(b) if so, the details thereof; 

(c) whether the Government are provid
ing any funds to the districts for settina: 
up of food proceslin8 industries in rural 
areas; and 

(d) if so, the amount sanctioned and 
disbursed by the. Government in this re
JIlrd durin8 each of the last three yearA ~ 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI TARUN GOOOO: 
(a) andt (b) Various studies conducted in 
different sectors of food processing indu
stries from time to time indicate good 
potential of direct and indirect employment 
generation in the food processing industry 
including employment ia small and cottage 
scale industries. 

(c) and (d) The Ministry bas formulat
ed various schemes for assistinl various 
projects / proposal. of food processinl in
dustries including those in the rural &rcaS. 

The schemes of this Ministry arc for pro
viding assistance to specific projects and 
assistance under the same can be availed 

by various orPtrlsations,. from diferent 
districts of the country. III 0 carmarltilll ('f 
district-wise and State-wise allocation is 
made. 

Telepboae CoDDl!efi_ i. TamD Nads 

3922. SHRI K. T. VANDAYAR: -. 
Will the Minister of COMMUNICA

TIONS be pleased to state: 

Ca) the number of persons on the waiting 
list as on date for telephone connections 
in Tamil Nadu, district-Wise and category
wise; 

(b) the number of persons provided tele
phone connections during last two' -years, 
district-wise and category-wise; 

Cc) the number of telephone connections 
likely to be provided during 1993-94, dis
trict-wise and category-wise; and 

(d) the steps taken to clear the Wllitins 
lilt? 

THE MINISTER OF STATE OF TIm 
MINISTRY OF COMMUNICATIONS 
(SHRI SUICH RAM): 

(a) Details are siven in statement I. 

(b) Details arc given in statement II. 

(c) Details are given in stat:ment Ill. 

(d) As i'CI' 8th Plan objec;tift, the "Wait· 
ing period for telephone conaectloll it. tl' 
be reduced to two years in Iaqe telephone 
system and telephones practically OD- de
mand in rurai/TnOal aNaS, by the end of 
8th Plan period (92-97). The expansion of 
the exchanges arc being planned a'ctord
ingly to meet the objective. 

STATEMENT I 

The numbnr of persons on the waiting list as on 31-3-93 for telephone connections in Tamil 
Nadu, districtwiJe and categorywiae are given below: . . . 

S.No. SSA OYT o YT SpI. No"..O YT Tolal 
!h1tl. 

2 3 4 S 6 

I. Chengalpat 181 '220 SOOO 5401 

2. Coimbatore 4229 3119 44477 52485 

3. Coonoor 120 98 2619 2837. 

4. Cuddalore 432 .266 SI90 S888 

9-3 LSSIND/94 
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t 2 • 3 4 5 6 

S. Diw'mapuri • 288 295 3090 3673 
6. Erode • 812 1658 17963 20433 
7. K.araikudi 83 234 4117 4434 
t. Madurai 711 1820 17808 20339 
9. Naaan;oil 229 327 4541 5097 

10. Pondicheny . 488 495 4498 5481 
U. SaIarD 156 1349 17391 19496 
12. 1'ha1\javur 898 721 11819 13438 
13. Tinmclmi 317 366 5504 6187 
14. Tricby • 696 906 16480 18082 
IS. Tuticoriu 170 177 3867 4216 
16. Voltore 386 586 9233 10205 
17. VirudlJDlllU 121 293 3882 4276 
18. Madras 11494 3198 97858 109352 

STA'l1!'MIrNI' n 
'J"heJUllllbor ornot new Telephone connections prmided 4urinalast two,ears II on 31-3-93 

ill nmil iIadu. DiIIrictwiIe are liven below : . 

'8.No •. 88A No. of 
COIIIII!C-
u.s 
lJrOPi4ed 
ia.ft two 
yetlT, 

1. Qeq1epat 2514 
2. CoimhatoR 11341 
1. CocIaoar 1754 
4. CuddaJore 1952 
5. DIIanaapari 1141 
f. Erode 1m5 
1. JWaitu4i 2001 
.I.~ 7685 
9. Nqan:oil 1921 

10. PoDdic:hmy 1263 
11. s.Jem 5944 
12. 'l1wQavur 5651 
13. 1'iruDeIveIi 3632 
14. 1'ridI1 6564 
IS. Taticoria 1241 
16. veUore 3791 
IT.V ........ tOil 
18.,..... 44372 
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STATEMENTm 

Detalll 0/ Te/qltone COIIMCdOIU P::t:ud to be gfml dMrlng 1993-94 
in Tamil No Circle 

NfIIIIII 0/ SSA DEl-I OfT- OfT- Nort- /itnI-
propo_d $pl. GmI. OfT OFT 

I '\ to be prt1- $pl. a.J. 
viMd 
dlIriIrK 
1993-94 

Chcnaalpattu 1790 66 206 NIL 1518 
Trichy 3100 NIL 432 247 2421 
Dharmapuri . 1221 29 177 149 866 
Karaikudi 1341 6 83 74 1178 
Nilgiris 893 NIL 127 69 697 
Tuticorin 740 20 144 165 411 
VirudhU!llllllJ' 1667 13 42 143 1469 
Coimbatore . 20140 116 3284 3631 12499 
NqcrcoiJ 914 6 46 59 803 
PonJichcrry 4(,9 2 109 64 234 
Tirunelveli 3060 37 199 278 2546 
Thanjavur 3906 127 715 391 2673 
Salem 5347 66 656 639 3986 
CuddaJorc . II! 1 NIL 345 227 579 
Vcllore 2!21 92 313 251 1865 
Erode. 65£0 328 1645 1054 35~3 

MAurai E3iO 152 720 1715 5783 
------

Total 63150 

JoiIDI of Buplore-MyIOft-Meftua
MupIen R_' wIda !'orB·17 

3923. SHRI KODAKANI GOWDANA 
SHIVAPPA : 

WDl the Minister of SURFACB 'TRAN
SPORT be pleased to state: 

(a) whether there b any proposal to 
liDlt Banplore-Mys\'tf'C-Mercara-Manplore 
road with National Hiahway Number No. 
17; 

(b) if 10, the details thereof: and 

(c) the time by which it is likely to be 
liaked? 

nIB MINISTER OP ST ATE OF nIB 
MINISTRY OP WJClACB TRANSPORT 
(SHJU JAGDISH TYl'LBR): Cal No, Sir. 

(b) ud (c) Do DOt adIe. 

1670 9243 9156 43081 

3924. SHRI G. DBVARAY.~ Nlill(: 
SHRI V. SREENIV ASA 
p~: . 

SHRI TARA CHAND KHAN
DBLWAL: 

Will the Minister of STEl::.L be pleued 
to .. Ie: 

(a) whether lleveral mini steel plants have 
been forced to shut down due to acute 
shortaae of imported carbon steti meltiaa 
ICI'ap; 

(b) if so. the DlUlleS of the mini steel 
plants faced closure due to this shortaJe! 

(c) whether the Government have since 
contemplated any ste(K to save IUcll plants 
from cloIure; and 

(d) if 10, the detal1! ill this npnI? 
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THE MINISTER OF STATE OF TIlE' 
MINISTRY OF STEEl. (SHRI SONTOSH 
MOHAN DEY): (a) and' (b) Mini steel 
plaDts can freely Import Carbao Steel 
Mcltina Scr8p. ' 

,'ic) aDd (d) lbe produ~ti~ of mini steel 
plants is affected by various factors 
such as martet demand. input coats, 
availability of power. etc. Due to 
the rile in international scrap prices 
in ' receat mouths. the industry bU 
repres=nted for variouS reliefs. 1he pr0-

posals n:ceived from the industry are 
uDder the consideration of Government. 

~ell(I •• _ eo.aecd.,. ID MaItaruIIb:a 

3925. SHRI BAPU HARI CHAURE: 

SHRI PRAKASH V. PATIL: 

Will the MlDister of COMMUNICA
TIONS be, pleased to state: 

.. (a) the total number of telephone ex
changes functionin,a at prescat in Maba· 
raahtm; 

(b) the total Dumber of tele&m.one lOb
sc:ribers as OIl date. distriCt-wise; 

(c) the number of telephone connectiona 
likely to be provided duri~ 1993-94, dis
trict-wise; ,and 

(d) the total number of applicants OD 

the waiting list as on date, cate&ory-wise 
and district-wise? 

THE MINISTER OF STAle OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM) : (a) 2033 number 
of telephone exchanaes are functioninJ at 
present in Maharashtra. 

(b) to (d) The details are aiven in the 
statement attached. . 

STATEMENT 

S. 
No. 

1. 
2-
3. 
4. 
J. 
6. 
1. 

R.ajpdb 
Ja1poa • 
ICaIyan 

IlatDaIiri 
SqIi 
SlUua . 
Ko1lapm 

8. Pua,ji & Goa . 
9. So1apar 

10. Nqpur • 
11. ~ 
12- L&itur 
13. NandecI • 
If. .......... pr 

IJ. DhuIo . 
M- ~ .' .> 
1'7 • .... 
.1. AUla 
19;1 Mtara.ai .-Will" tt. ,.,q,n -....-: 
t;2.,. ~i·' 
23. W ... 
:J,4. .... , 
~. 'Btt.' J ~/ ' '. ~. 

'. 
F 
I 

.. ., 

; .. 

...• ' . .-

Total No. 
of SIlbscri
hers as 011 
31-7-94 

11049 
162~ 
55957 
11098 
16803 
16549 
24832 
18162 
15601 
38311 
16486 
13222 
13229 
21204 
10737 
36703 

12430S 
10426 
12668 
6266 
7780 
4984 
5677 
1201 

9OS15l 

No. of Total No. 
Te1e. 011 W/L 

c:onnec-
tions 
liJuly to 
beprovi- OYT SPL GENL. 
dedduring 
93-94 

I SOD 159 16 2690 
2300 443 47S '7567 

12500 3666 261 30127 
2920 130 150 3'782 
3000 34S 247 6685 
3300 52 79 4701 
6SOD 1181 1056 13544 
8SOD 3371 1207 12S07 
2000 1072 876 90'1 

10300 2923 1451 28754 
6800 847 790 19651 
3790 280 34S 6471 
3_ S38 280 sm 
1400 392 282 10473 
1900 209 170 3213 
4000 926 749 16558 

29SOO 3951 1553 fOI28 
1400 -170 82 4m 
1600 96 23 4080 
1900 97 111 2a 
2.900 '7S ·134 ""6 1200 Ul '72 15'JIIt 
'1«8 fO 1. .-S90 18 75 1%7t 
41100 25283 )510 t9tJII 
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3926. SHRI BHOY KRISHNA HAN
DIQUE: 

SHRI RAM NAIK: 

Will the Minister Of COMMUNICA-
TIONS be pleased to state: . 

(a> whether a Committee has been let 

up by the Government to review the 
Indian Post Oftic:c Act. 1898; 

(b) whether the Committee has submit
ted its report, if so, the salient feature 
thereof; 

(c) whether the recommendatiOOI of the 
Committee have been considered; and 

(d) if so, the s*.t:1)S taken or proposed 
to be taken to implement the I3nlC'! 

THE MINISlER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) "~CSt Su. 

(b) The Committee hall submitted its re
port. The salient feature of the report 
is its emphalil cn public participation in 
policy makiD&. partial relinguishment of 
aovemment's exclusive privilCjlC of COD

veying letten. financial autonomy for the 
postal services and assumption of entara
cd liability for the services rendered to the 
public. 

(c) and (d) Detailed coaaideration of 
the report hal been taken UP. Implemen
tation of the accepted recommeacIatioal 
would involw either amendment of the 
existina Act or enactment of fresh .Ia· 
tioD replacina the preseat Ad. for which 
action will be initiated at the appropriate 
time. 

Opw I •• ., ........... DIOII 

39%7. SHltI SRIBA1.LA V PANI-
GRAHl: 

MAJ. GBN. (RETD.) BHUWAN 
CHANDRA KHANDUlU: 

Wilt the yimlter of SURFACE TRAN
SPORT be pIeued to Ita .. : 

(I) ..... the DelhI Trdlc Police bad 
~ draft the .atbiatioa or the TaN
.. '~ to the' fatal ~illildl 
ca .... ., ......... ; 

(b) the. _ture of obMnatioua made by 
the Delhi TndIlc Potice in ddI COIIDCIC
tioIli aDd 

(c) the dctaiIs of action tatca in uu. ... 
prd? 

THE MINISTER OF STAlE OF THE 
.MINISTRY OF SURFACE TRANSPOIlT 
(SHRI IAGDISH TYTLER): (a) and (b) 
Delhi Traffic Police sends the detaiJI of 
the fatal accidents caused by the redIiae 
bUIeS to the State Transport Authority. 
The Traffic Polke, Delhi had written 
about the Redline buses competina with 
each other and oveJ'tatma from \\'1'ODI 
side. They have also stated that RedIiDe 
busea arc equipped with )Jt'rISUre horns. 
They have suggested that thCle butes 
should be fitted with lJashinJt liahts which 
come on the moment the bu. exceeds 
nwtimum speed limit. on the uattern of 
traasport buses in Sinppur. Howcvor, the 
Traffic Police have stated that the mauer 
require further eumination and ItUdy 
before it could be, implemcated. 

(c) It is the rcsponsbility of the Tralic 
Police to regulate traffic on the roads. As 
pcr the provisions of the M.V. Act and 
rules thercuadeI'. llle Traffic Police are en
trusted with the respcasibility of chcckina 
Traffic offences including. drivins uaautho
risedly. drivina at excessive speed I.lld 
driviDa danaerously. The Traffic Police 
are also respoasible for c:hcckinJr the com
miseion of coanWble offences on the roads. 

As reprds Transport Deptt. is COIIII:IeID

cd. it has been takina strinaent acbDll on 
the buses involved in fatal accideats. 
STA has alao started refresher counes and 
takins pro&ieDcy tests of the driven. 
Awareness pt'OJJ':Immcs haw also bcca 
launched to educ:l te the drivers as well as 
the operators. 

[Tran.rlGtioll] 

.... C_ ........ C::::..c:::--..:.:: 

3928. SHRI AST'BHUIA PRASAD 
SHUKLA: 

SHRI llAMA K.RISHNA K.ONA~ 
THAL\: 

Will the Minister of POWBR be ...... 
to ItatI: 

(a) the pnIIIftt anauaI per-c:aIIita -=-
..rnpdon of power in Wia as ~. 
~ tile ....... ·coauieI; 
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(b) the pescentqe of increase or decline 
pcr-capita COJl3umption of power in 

:cordance with the increase in popula
on during each of the last three years; 

ad 

3. 
4. 
5. 
6. 

2 3 

Sweden 
Luxembourg 
Finland 
U.S.A. (c) the extent to which the capacity for 

~neration of additional -oower in both 
ite thermal and h'Jdro-t.\ectric -oower sec
tors. has been .. cbieved as comoared to 
:;be targets fixed in this resllcct during the 
Seventh Five Year Plan? 

7. Australia 

17i30 
14054 
13118 
12170 

9161 

mE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SRRI P. V. 
RANGA YY A NAlDU) : (a) The annual 
per-capita COD5umption of electricity in 
the country during 1991-92 was 267.95 
Kwh (Provisiooal). This is low as com
pared to pcr-capita consumlltion <>f elec
tricity in the developed countries. The 
details of the per-capita consumption of 
some developed countries are Riven in the 

statement attached-
(b) Per-capita consumption in the coun

try during the last three years has increas
ed from 231.95 Kwh in 1989-90 to 252.17 
Kwh in 1990-91 and further to 261.95. 
Kwh in 199\-92. This rellresents an in-

crease of \2.6% 

Ie) The required information is as 

under:-

Hydro 
Thermal 
Nuclear. . 
Non-conventional 

Total 

(Frgs. in MW) 

SeYenthPIan 

Target 

5541 3827.44 
15999 17093.40 

705 470.00 
NIL 10.80 

22145 21401.64 

STATEMENT 
Annual per Capita consumption 0/ Electri

citY til Dneloped Countries _1116 
the year 1990 

AJUluai 

S. Switzerland 8097 

Source: Energy Statistics Yea.r Book-1990 
-United Nations. 

Altola Doonlanhan Relay ('eatre, 
Mah;trAhtra 

3929. SHRI PANDURANG PUNDUK 
FUNDKAR: 

Will the Minister of INFORMATION 
AND BROADCA~"'ING be pleased to 
state: 

<a> whether the Government propose to 
increase the range of Akola Doordarshan 
Relay Centre in Mah.lrashtra; 

(b) if so, the detaih thereot; and 

(c) the time by which the work in thiS 
regard is likely to be completed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DEO): <a> No, Sir. 

(b) and (e) Do not arise. 

3930. SHRI VlLASRAO NAGNATH
RAO GUNDEWAR: 

Will the MiniltCr of FOOD PROCES
SING INDUSTRIES be pleased to atate: 

Sl. Name 01 the Co",,", 
No. 

per Capital 

<a) whether mills have been .et up in 
Maharashtra for the proc:essinl of pulsea; 

2 

I. NorwaY 
2- ea..sa 

C(]II6UmP-
liOn (Kwh) 

3 

2S083 
149 

Ib) if so. the details thereOf. district
wise: 

(c) whether adequate amqemetlU h&ve 
been made UlMIc tM Natioaal hl.a ~. 
velopmcDt Scheme; 
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(d) if so. the details thereof; and 

(e) if not. the efforts made by the 
Union Government in this regard? , 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRlES (SHRI 'TARUN GOGOl): 
(a) and (b\ The information is being col
lected and will be laid on the Table of 
the House. 

(c) to (0) A provision of Rs. 2.70 lak.hs 
has been made in the National Pulses 
Development Sclteme for 1993-94 for set
ting up of Dal Processors. Out of this. 
Rs. 2.00 lakhs is the Centre's share and 
Rs. 0.70 laths is th~ State share. No pro
posals in this regard have been received 
from any State Government so far. 

[English] 

AIR TIme SIoU 10 Pri,,* Panics 

3931. SHRIMATI CHANDRA PRA-
BRA URS: 

SHRI RAM KAPSB: 

SHRI PRATAP SINGH: 

SHRI SYED SHAHABUDDIN: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) the names of private parties wbo 
had applied for AIR time slots during 
1992-93 and during the fust quarter of the 
current financial year; 

(b) the names of persona who have 
been allotted such slots with the duration 
of the slot; 

(c) the terms and conditions for sncb 
allotment including charges payable by 
the allottees; 

(d) whether any allotments have been 
cancelled subsequently;· and - . 

(e) if so, the reasons for the cana:lIa
tion In each case? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
D80): (a) to (e) A statement is attached. 

(d) No, SJ.r. 

(e) Does not arise. 

STATEMENT 

Allotment 0/ Time IIlotll on the FM Channel, 0/ Air Bombayl Dclltil MadrtU 

Airtime 1110111 on FM Channel 

FirmlBQ1f1Ier 

I. AIR, BOMBA Y 
(1) Mis. Mid-day 

Publications 
156-01 Dadajce 
Road, Bombay-
400 034 

(2) Mis. Star 
Entertainment 
Bombay 

(3) Mis. Bennett 
Coleman &: Co. 
Ltd. 
The'l'imesof 
1n4ia 'Building, 
Dr. D:N. '1.084, 
1ombay.400 001 

Applied/or 

2 

(i) 8 a. m. to 9 a. m. (365) 
(ii) 6 p. m. to 1 p. m. (365) 

(i) 7 a. m. to 8 a. m. (365) 
(ii) 9 p. m. to 10 p. m. (281) 

(i) 7 a.m. to lOa. m. (365) 

(ii) 1 p. m. to 3 p. m. (365) 
(iii) 1 p. ro. to 10 p. m.. (365) 

Allotted 

3 

8 a. m. to 9 a. m. (365) 
6 p. m. to 7 p. m. (365) 

7 a. m. to 8 a. m. (365) 

9 a. m. to lOa. m. only (365) 

1 p. m. to 3 p. m. (365) 
1 p. ro. to 10 p. m. (365) 
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2 

U. A.lR. DELHI 

(1) Mis. Vaishali 8 a. m. to 9. a. m. (365) 
Udyog Pvt. Ltd., 
C-23, Bast of 
Kailash, 
New Delhi 

(2) MIs. Bennett, 
Coleman &: Co. 

(i) 1 a. m. to 10 a. m. (365) 

Ltd.,7, Baha-
durshah Zalar 
Mug, New (ii) 1 p. m. to 3 p. m. (i65) 
Delhi-I 10 002 (iii) 7 p. m. to 10 p. rn. (365) 

, 
m. AIR, MADIUS 

(1) MIs. Select (i) 7 a. m. to 8 a. m. (365) 
Direct Marketiul, 
Communicaties 
Pvt. Ltd., . 
A-II8, Dcepan 
Plats, Shanthi 
Colony, Atmanagar, 
Madru-4O 

(2) Mis. PriyaVJSion, 
17 ICa.paJi Nagar, 
Mylapore, 
MadnIs-4. 

(3) MIL V.ll.G. 
AaeucieI. 
B-S. Bbavat Flats, 
KarpapmA~, 

Madras-2S. 

(4) MJs. Bennett 
CoIemaD aad Co. 
Ltd. 16 Hadc10us 
Itoa4. Ma4ru-6 

(5) MIa. lCanmya 
Bducatioaal TraIt 
16 GnIemra,. 
Road. Madras-28. 

(6) MIL yapppa 
IcnIoDI, 24, 
IIaIpitaI a.d, .......... 
....... 15. 

(i) 7 a. m. to 8 a. m. (365) 
(Ii) 8 a.m. to 9 a. m. (365) 

(iii) 9 p. m. to 10 p. m. (365) 

7 a. m. to 8 a. m. (365) 

. .. 
(i) 8 a. m. to 9 a. m. (365) 
OJ) 2 p. m. to 3 p. m. (365) 

(iii) 1 p. m. to 8 p. m. (365) 

1 p. m. to 2 p. m. (44) 
(SuDdays oo1y)· 

9 p. m. to 10 p. m. (36S) 

Wrtuen Answers 

3 

S a. rn. to 9 a. m. (365) 

1 a. m. to 8 a. rn. ) J (365) 
9 a. m. to 10 a. m. 

1 p. m. to 3 p. m. (365) 
7 p. m. to 10 p. rn. (365) 

7 a. m. to 8 a. rn. (365) 

8 a. rn. to 9 a. rn. (36~) 

2 p. m. to 3 p. rn. (36!)' 
1 p. m. to 8 p. rn. (365) 

1 p. m. to 2 p. m. (44) 
(Sundays only) 

9 p. rn. to 10 p. rn. (36'> 

140 

(TIle Il1IIIdIcr of dap tor wIaida till aDotlllalt IIu booa .. .Is iadlcaald Ja ...... 
"-k\ 
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Terms and Conditio". for Allotment of 
Time Slots 

Allotment has been made to the appli
cadts on 'first-come-first-served' basis. for 
each transmissions separately, subject 
to preference to those applying for (i) all 
365 days of the year, (ii) all 182 days ot 
the SIX months, and (iii) all 90 days of tbe 
three months. Allottees are required to 
adhere to the provisions of the AIR's Broad
cast Code, Advertising Code, Copyright 
Act, and all the other relevant laws of 
the land, besides all other terms and con
ditions spelt out in the Guidelines brought 
out by AIR. The allottees have to pay Rs. 
6,000 as the licence fee per one-hour time 
alot, per channel. 

Vi............ Briel,e onr BooahIy 

3932. SHRI CHITTA BASU: 

Will the Minister of SURFACE 
TRANSPORT be pleased to state; 

(a) whether the techno-economic feasi
bility study of the Second Vivekananda 
Brdige over the Hooghly has since been 
completeiJ; 

(b) if so, the findings thereof; and 

(c) the action taken thereon? 

TIlE MINISTER OF STATE OF TIlE 
MINISTRY OF SURFACE TRANS-

THE MINISTER OF STATE OF nIB 
MINISTRY OF COMMUNICAnONS 
(SHRI SUKH RAM): (a) The year-wi. 
waiting list position for telephone con
nections in Patna and Ranchi is as UDder: 

1990-91 1991-92 1992-93 
as on as on as on 

31-3-91 31-3-92 31-3-92 

Patna 6011 3264 8854 
Ranchi 2680 19S1 2589 

(b) The waiting list position as on 31-7-93 
is as under: 

Patna 889S 
Ranchi 39S9 

(c) Most of the present waiting lilt iD 
Patna and Ranchi in Bihar is likely to be 
cleared by the end of March. 1994 sub
ject to availability of equipment and • 
sources. 

Natio1I,tII BIPWIIJ' Pr.fedI 

3934. SHRI· BHUPINDER SINGH 
HOODA": 

Will the MiDister .of SURFACE TRANS
PORT be pleased to state: 

(a) the details of the National Higb
· way projects which were proposed to be 
, completed by the end of the Seventh Plan 
· period in different State&; 

(b) the number of pojects which haw 
· been completed within the scheduled po-
· riod. Staa,..wise; 

PORT (SHRI JAGDISH TYTLER): (a). (c) the. reasons f~r deia,. ~ compietiOil 
No. Sir. . . . __ .. 

(b) and (c) Do DOt anse. 

w ...... LIII for Telephones .. BOlar 

3933. SHRI RAMASHRA Y PRASAD 
SINGH: 

Will the Minister of COMMUNICA
TIONS be pleased to state: 

(a) the details of the waiting list for 
telephone connections. in Patna and Ru
chi in Bihar during 1990-91. 1991-92 and 
1991-93; 

(b) the latest ocsition of walti~ lin 
al on date; and 

(e) the time by which the waitina lilt II 
likely to be cleared? 

10-) LSSIND194 

• of the remammg projeCtS; .... 

(d) the steps taken to complete the wort.: 
expeditiously? 

THE MINISTER. OF STATE OF nIB 
MINISTRY OF SURFACE TIlANSPOIlT 
(SHRI JAGDISH TYTLER): (a) and (b) 
Out of the total number of 4S80 Natioaal 
Highway Projects costinl Rs. 2,134.47 
CI'OI'e$ proposed to be completed. 2611 pr0.

jects were completed during the Seventh 
Plan in various States as per detaila IiwIl 
in the Statement attached. 

(c) The main reuoIII for delay in c0m

pletion of the remaining projecta are 
land acquisition problems, contractual pr0-

blems resulting in rescindiq and reaward
in. of contracts" UDforaeca coastruc:tioa 

~-. 
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(d) With a view to completing the works 
expeditiously close monitori1l8 of prosress 
of works is done by the Ministry and 

half-yearly· review meetin81 are held with 

all the State Chief BDJineera. 

STATEMENT 

SltlIement Regarding the Number of project' pro poled to be completedl 
completed during 7th Plan 

St. Name Q{ the Stale/UlliOlf Territory 
No. 

1. Andhra Pradesh 
2. Assam 
3. Bihar 
4. Gujarat . 
5. Haryana 
6. Himacbal Pradesh ,- lammu &: Kashmir 
8. Kamataka 
9. 1C.era1a . 

10. Madhya Pradesh . 
U. Maharashtra • 
12. Manipur 
13. Megba)aya 
14. NapJand 
15. Orissa . 
16. Punjab 

17. ~ 
18. Tamil Nadu 
19. Uttar Pradesh. 
20. W- Boopl 
21. Anmac::haI Pradesh • 
22. Cbandiprh 
23. Delhi 
24. Goa, Daman Diu 
25. Pondicherry 

Total 

ms. SHJU ANANTRAO DBSHMUIC.H: 
WiD the Minister of CX>MMUNICA

nONS be pIeued to Itatc: 

(a) the total procIuc:tion ca.pacity of teJe. 
piIoDe instruments ia the c:ountry; 

(b) the averap mpairemeDt of IUdJ ill
ItruIDcIltI; aad 

(e) the .,. tatea to acbieve NIt lUll
cieacy ill the productioD of teIepbooe iII
_1 

Number of Project. 

Proposed Completed 

21S 100 
273 U2 
183 110 
265 US 
120 71 
185 8' 
84 SO 

2S4 174 
162 TI 
487 m 
352 182 
78 43 

153 lOS 
13 I 

%47 140 
170 106 
304 181 
329 187 
362 204 
165 94 

20 1'7 
4 1 

38 14 
fJ1 49 
12 4 

4580 2611 

THE MlNlSTBR OF STATE OF THE 
MINISTRY OF CX>MMUNICATIONS 
(SHRI SUKH RAM): (a) Tbe total An
nual production capac:ity of telephone ill
atruoIeD&I annually it aboat 8S.SO Iatb 
DOl. 

(b) Tbe avenp requimnem ~ te1e
phone iDltrUmeatl durio. the 8th pJaa 
period is of the order of 2S lath DOl. .,.. 

year. 

(e) Tbe preteat productioD capadt'f 01 
teIepbooe inltaumeatl hl tire 00UDtrJ II 
moro thaD I'dIIdeDt 
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3936. SHRI GABHAJI MANGAJI 
THAKORE: 

Will the Minister of INFORMATION &: 
'BROADCASTING be pleased to state: 

(a) whether the Government of Gujarat 
sent proposals for convel'llion of the Low 
Power T.V. transmitter at BhuJ into High 
Power T.V. transmitter, changing the loca
tion of High Power T.V. transmitter 
Dwarka and commissioning a Low Power 
T.V. transmitter at Cambay; and 

(b) if 10, the action taken thereon? 

1HE MINISTER OF STATE OF 1HE 
MINISTRY OF INFORMATION AND 
BROADCASIlNG (SHRI K.P. SINGH 
DEO): <a) and (b) Yes. Sir. A High Power 
(10 KW) TV Transmitter (HPT) is present
ly under implementation in replacement of 
the existing LoW- Power T.V. Transmit
ter (LP'I) at Bhuj. Pending construction 
of the 300 M high tower, an interim set 
up to operate the HPT at a reduced power 
of 1 KW has been made technically ready. 
A suitable alternative site at Dwarka is 
being identified for shifting the existing 
HPT. The LPT at Khambat (Cambay) is 
technically ready and is expected to be 
commissioned into service very soon. 

Food ProteIIIII& lIS " Priodty Sector 

3937. SHRI MANORANJAN 
BHAKTA: 

SHRI JANARDAN MISHRA: 

Will the Minister of FOOD PROCESS
ING INDUSTRIES be pleased to state: 

(a) whether the Union Gow:mment have 
urged the State Governments to declare 
food processing as a pnority sector and to 
expand them in rural areas; 

(b) if 10, the details thereof and the res
poIIIe of the State Governments thereto, 
_te-wile; 

(c) wbether incentives are likely to be 
prcmcled to State Governments for the 
promotion of thia sector; and 

(cI) if ... 1M .tetalIa thereof? 

and (b) In several meetings organised at 
regional and national levels. State Govern
ments have been impressed upon the Deed 
for according requi,ite priority, adequate 
attent and thrust to the development of 
food processing industries in the States, 
adoption of suitable State Pulicy, pr<Msion 
of incentives, reduction of State levies etc. 
The response from most State Governments 
hall been encouraging. 

(c) and (d) Under the plan schemes for
mulated by this Ministry, Nodal apacies 
set up by the State Governments for the 
promotion of food processing industries are 
provided financial asslstance upto Rs. 3 
lills for strengthening the nodal aJeD
cies. A sum of RI. 50,000 is aIao provided 
for data collection and entry. Fmancial 
assistance is also extended to State Gov
ernment organisations for conducting stu
dies. surveys, feasibility report etc. for the 
promotion of food p.ocessing industries. 
Besides, proposals re.:cived from different 
organisations for assistance under the plan 
schemes of the Ministry ar.:: processed on 
recommendations of the State agency I 
authority. 

Ton Collected 0. Bridaw 

3938. SHRI RATILAL VARMA: 

Will the Minister of SURFACE TRAN~ 
PORT be pleased to state: 

(a) whether the toll collected on bridges 
in Gujarat and to be utilised on National 
Highways works in the State has not yet 
been allocated for the works in the State. 

(b) if so. the details thereof and the rea
IOns therefor; and; 

(c> the time by which allotment of ftmdI 
to meet the requirements of National Hish
ways is likely to be made in Gujarat? 

1HB MINISTBIl OF STATE OF 11m 
MINJS'I1lY OF FOOD PROESSING IN
DUS'I'IJIS (SIlIU TAilUN GOGOI): (a> 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
CSHRI JAGDISH TYTI.ER): (a> and (b) 
A sum of Rs. 3131.38 lak.bs has been c0l
lected as fee on permanent bridps on 
National HigbwaJl in Guj8l'&t from 1980-
81 to 1992-93. Of this. an amount of 
Rs. !iI02. 71 lak.bs has been released upto 
1992-93. Besides. an amount of Rs. l62.42 
Iatba has been nimbuned to OoftlDmtlllt 
of Gujarat apinst collection cbaraea ia
curnd by the State Oowmmeut. 
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(c) The fee is credited to General Reve
nue of the Government of India and release 
of balance amount will depend upon re
source position. 

3939. SHRI RAM KAPSE: 

Will the Minister of POWER be pleased 
to sta .. : 

Ca> whether the Government have cons
tituted a panel to identify the lacunae in 
the tariff atructure applicable to private 
investora in the power sector; 

(b) if so, the terms and reference of the 
panel; and 

Cc) the. time by which the panel is likely 
to mbmit its report? 

THE MINISTEIl OF STATE IN THE 
MINISTR.Y OF POWER (SHRI P.V. 
llANGAYYA NAIDU): Ca) Govt. has ap
pointed a consultant to review and update 
the provisions of the Govt. of India Tariff 
Notification No. S.c. 251(E). dt. 31-3-1992. 

(b) The terms .& reference of the Con
II11tant are as under: 

(i) Review the provisions contained iu 
the Notification dt. 31st March. 1992 
in totality, to see the extent to which 
the provisions in the Notification. if 
any, inhibits breign investment in 
the power sector and whether any 
modifications thereof are required; 

Cii) the extent of flexibility required in 
the Notification (0 ensure the assur
ed reasonable retDrn on equity of 
16%. both in letter and in spirit; 

(ill) Review the issues raised by the vari
OUI Private Sector project proponents, 
mch as, inadeqU'ill.')' of depreciation 
allowance, 10 as to ensure adequate 
cash poera1ion for payment of the 
principal. diftlcultiel due to non-pm
_on of iDmrance premia in the 
ftad char ... the Deed for improvin, 
upon the proviSloDl for OAM char
... etc. aad recommenc.t the extent 
to which ·tbeee Deed to be built into 
...... Notilcation, or Iugest any .... aberiIati..,.. ueeeuary to 

protect the interest of both the in
vestors as well as consumers of 
power; 

(iv) Review the alternatives to provide for 
an all inclusive tariff or desisnation 
of the tariff either in full or as part 
in foreign exch!U1se, and any othor 
related matters. 

Cv) Review the incentive/dis-incentive 
formula as prescribed in the Noti
fication as different plant load factor 
of the generating station, the need for 
prescribing any ceiling in respect of 
incentive allowance beyond 6000 hrs. 
/lew/year or ueed t.} iMue any guide· 
lines in the matter. and recommend 
suitable incentive/disincentive for
mula for hydro-power aeneration, as 
necessary. 

(vi) Review the lldeqUa..--y of the recom
pense provided for sale of power 
from hydro-power ,eneratin, stations 
to the Electricity Boards or to any, 
other persons or I and suggest modi- \ 
fications to the formula provided in 
the Notification dl. 31·3-1992 in res
pect of hydro-p.Jwer seneratine sta
tions as necessary. 

(c) The consultant is expected to submit 
the report to the Government by the end 
of this month. 

DeveiopJDellt of Food rroce.iII,r Sedor lit 
BKkward Area 

3940. DR. ASIM BALA: 

Will the Minister of FOOD PROCESS
ING INDUSTRIES be pleased to atate: 

Ca) whether the Government propose to 
implement any scheme fer the develop
ment of food procegin, industries in the 
economically and industrially backward 
areas of the country includina marketina 
for this sector; and 

(b) if ao. the salieDt features of the 
scheme? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PllOCESSlNG 
~DUSTRIES (SHIll TARUN GOGOI): 
(a) anc.t (b) MiniltrJ of P"od Pr8Celliq 
Industries has formulated sewraI pIaa Idle
mil which teet to praricIe iii ........... 
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of financial assistan~ for setting up fruit 
& vegetables processing industries and 
meat, egg, poultry, sheep, goat, rabbit, 
buffalo and pork processing units in the 
Industrially backward areas of the country. 
~ addition, Government also operates a 
Transport Subsidy Scheme valid upto 
31-3-1995 for all industrial units (barring 
plantation industry, refinery and power 
generating units) located in specified areas 
such as North-Eastern Slates, Silkim. HI
machal Pradesh, Jammu & Kashmir, 8 Hill 
districts of UP, Darjeeling Distt. of West 
Bengal, Union Territory of Andaman &: 
Nicobar Islands and I~akshadweep. Tranb
port costs IDcurred by industrial units for 
movement of raw-materials and finished 
goods are reimbursed ranging from 50% 
to 90% under the Scheme. Many State 
Governments have their plans and pro
grammes for attracting investments in in
dustrially backward areas which include 
subsidies. 

In order to promote marketing of pro
cessed fqods a Scheme ha. been formulat
ed for stimulating demand by generic ad
vertising as well as for assisting State' 
Central Government organisations, Coope
ratives, Joint Sector a.ld private sector 
units for buying up produce from small 
scale or cottage .. cale producers and mar
keting them under their own brand name 
by providing assistance upto 50'70 of the 
cost of market promotion subject to a ceil
ing of Rs. 10 lalths. Similarly. in the meat 
processing sector, assisrance is provided 
upto 50% of the capital cost for purchas
ing deep freezers, refrigerators for opening 
up marketing outlets to Stllte /Central Gov
ernment Organisations/Cooperatives I pn
vate sector unit& 

[Translation] 

IIIjII A ...... by DESU 

3941. SHRI RAJENDRA AGNIHOTRI: 
Will the Minister of POWER be pleased 

to Ita .. : 

Ca) the number of C3Se5 disposed of by 
the existiJII Bijili Adalats of Delhi Electric 
Supply Vadertakill, CDESU) 80 far &ad the 
Dumber .f casea ltin pendill8; 

(b) whether the D1!SU propoee to let up 
some ... Bijili Adalatl duriq the c:umat 
,..r; M4 

(c) if so, the time by which the DeW 
AdaJats are 1iIr.ely to be set up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRJ P.". 
RANGAYYA NAlDU): (a) to (c) Out ot 
six Bijili Adalats c.on~tituted by DESU t01 
the year 1993-94, four Adalats have already 
been held. 359 complaints cases were re
ceived by these Bijili Adala:s out of which 
180 were disposed of prior to the holdilll 
of the Adalats. 94 cases were settled by 
the Malats. 7 cases could not be consi
dered as they were sub-judice and 78 cases 
were referred to the Departmental Grie
vances Committees for disposal. The re
maining two Bijli Adalats are scheduled to 
meet on 23-8-1993 acd 16-9-1993. 

3942. SHRI RAMPAL SINGH: 
Will the Minister of POWER be pleased 

to state: 

(a) the details of augmentation of power 
generation capacity of the various power 
plants in the country in 1993-94; 

(b) the number of 132 KV power sub
stations in Uttar Pradesh at present, the 
number under construction separately and 
the names of the places where these are 
being constructed and the dates from whiCh 
these are under ;:onstructiO:l; and 

(c) the amount allotted for these sub
stations and the time by which they are 
lilr.ely to be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P.V 
RANGAYYA NAIDU): (a) The details of 
new capacity addition targetted for the 
year 1993-94 are given in the Statement t 
attached. 

(b) and (c) The numb:r of 132 K.V Sub 
stations in UP existing at present is 18t. 
The 132 KV Sub-statiilns under construc
tion, names of the places where being 
constructed. date of start and expected 
date of commissioning are given in the 
Statement II attached. Workin, Group of 
PlanniJII Commission ha, recommended an 
allocation of Rs. 207.75 crores for tho total 
transmission works (tnnsmisaion linea aacI 
sub-atations of UPSEB) clurin£ 1M year 
1")-94. 
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STATEMENT I 

SI. NQIfte ~ 1M Pro/ed H/T/N Slflle/O,., __ 
1~ty Expected 

No. QIId Jtit No. MJtitJrI dGte ~ 
CltJmlIIIuIMI 

2 3 4 5 6 

NORTHERN REGION 

1. Pampara GT-l T J &1{ 25 10/93 
2- Pampara GT-2 T J&I{ 25 12/93 
3. Sa1al St. n-2 . H J & K./NHPC 115 9/93 
4. Sa1al St. n-3 . H J &.K/NHPC 115 12/93 
s. ·Ownera St. 1-1 H HP/NHPC 180 9/93 

6. ·Ownera St. 1-2 H HP/NHPC 180 10/93 

7. .0Iamera St. 1-3 H HP/NHPC 180 11/93 

8. Dadri Sf-I T UP/NTPC 146.' 9/93 
9. Dadri ST-2 T UP/NTPC 146.' 1/94 

10. ·TaDda-4 T UP 110 12/93 

11. ADpara 1r-4 T UP 500 12/93 

Central State Pvt. Total 

Hydro . 770 770 

Tbermal 293 660 9'3 
Nuclear 

Total 1063 660 1723 

WESTERN REGION 
12- ·Utr&n ST-l T Guj/GBB 45 6/93 
13. Baninpar-2 T MP 210 12/93 
14. ·Uran WH-t T Yah. 120 8193 
15. UranWH-2 T Mab. 120 12/93 
16. Trombay COOT T Mab.fPyt. 100 12/93 
17. Kakrapar 2 N Guj/NPC 220 12/93 

Central State Pvt. Total 

Hydro 
'I1Icrma1 495 100 '95 
Nuclear 220 220 

Total 220 495 100 81S 

SOUTHERN REGION 
18. ·PaDua AhobiIam-I H AI' 10 12/93 
19. ·PaDua AhobiIam-2 H AI' 10 1/94 
20. Upper Sileru St-n-l H AI' 60 1/94 
21. Upper Sileru St. n-2 If AI' 60 3/94 
22. Rayalueema-l T AI' 210 21M 
23. -v ...... kaDOIet-l T Kamatab !t.31 11", 
2A. -v ...... DO Iet-l T Kamatab 21.32 I/9'J 
2!. -v ........ DO __ ' T Kamatab 21.31 10/93 
.. ey",DO tet-4 T ICulaItab .2t.J2 ''" 
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1 2 3 4 , 6 

27. ·Yolabanka DT lOt·, T Karnataka 21.32 6/93 

28. ·Ma1lapur·l H Kamataka! 4.' 7/93 

~ ·MalIapar·2 H Karnataka 4.5 7/93 

30. ·Kallada-l H Kera1a 7.S 9/93 

31. ·KaIlada·2 H Kera1a 7.S 10/93 

32. NeyveIi.7 T TN/NLC 210 6/93 

Central State Pvt. Total 

Hydro . 164.0 164.0 

Thermal 210 116.6 S20.6 

Nucloar 

Total 210 480.6 690.6 

BASTERN REGION 
13. 1Cabalgaoa-2 . T Bihar/KTPC 110 12/91 

14. e'fonugbat-I T Bibit' 210 12/93 .,. -Eastern GaDdat·t K Bihar S 10/9J 

M. -Eastern GaDdat·2 H Bihar S 11/93 

11. -Eastern GaDdat·, H 8ihIc S 21M 
n. -Sooo Weltern Caaal·!I H Bihar 1.65 6/93 

19. Paratka·, T WB/NI'PC ~ 11/93 

<40. !t.olagbat-4 T WB 2tO 7f93 
41. -Upper ROftIIli4Im·' H Siktim 2 7/93 

42. ·Upper 1loIlpi4h0-4 H Siktim 2 8/93 

Omtral State Pvt. Tom! 

Hydra • 2e).6S 20.65 

Thermal 71et 4%G.0 1130.0 

Nue10ar 

Tom! 710 440.65 1150.65 

NORTH·EASTERN REGION 
43. -Lakwa GT·S T Assam 20 5/93 

44. -Lakwa GT-6 T Assam %G 9/93 

4S. LakwaGT-1 T Assam 20 1/94 

Central State PYt. Total 

Hydro . 
ThormaI 60 60 

Nuclov 

Total 60 60 

.fLL INDIA 
Central State Pvt. Total 

Hydro • 170 184.65 9S4.65 

Tbermal 1213 1951.6 100 3264.6 

Nuclear 220 220.0 

Total 2203 2136.25 100 4439.25 

*SIlppqa troaa l~l 
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STATEMENT n 
I. No. of existing 132 KV Substations: 181 Substatio~. 
2. 132 KV Substations under construction : 

SI. 
No. 

Nam!o/SIS 

NEW SUBSTATIONS: 
1. Gomtinagar, Lucknow 
2. Koilsa, Azamgarb 
l. Dumariaganj, Sidhart Nagar 
4. Sbankargarh, A11d. . 
S. Singbaoli. Meerut 
6. Phoolpur, Azamgarh 
7. Pindra (Gajokbar), Varanasi 
8. Sidbauli, Sitapur 
9. Kotdwar 

10. NOIDA-ll; Gbaziabad 

Power PIojeds hi • .t.P. 

3943. SHRI RAMA KRISHNA 
KONATHALA: 

Will the Minister o! POWER be pleased 
to state the details of the power projects 

I. Projects IIDICtioned by Planning Commissioll 

81. Name 0/ the Pro/tel 
No. 

1. Guntur Branch Canal 
atRD4Km. 

2. Vijayawada TPS St. m 
3. Visbakbapatnam TPS 

n. Pro}ect6 cleared by CEA 

1. Priyadanhini Jhurala REP 

2. Jegurupadu CCGT. 

3. Godavari CCGTt 

4. Ray~ TPS Extn. St. U at Muddanur 

Date 0/ Target date 
start qf commir 

IsioninK 

6/89 1/941 
6{80 4/94 
7{89 12/94 

12/90 6/94 
1{89 12/941 

-/90 6/94 
6/93 6/94 

-{93 4/94 
6/90 3/95 
6/92 3/95 

cleared in Andhra Prac1~h during the last 
three years along with their projected cost, 
location and power generation capacity? 

THE MINISTER OF STATE IN THB 
MINISTRY OF POWER (SHRI P.V. 
RANGAYYA NAIDU): The following 
power projects in Andhra Pradesh have 
been cleared during the last three yean. 

Capacit)' Cost LocatiO,. 
(MW) (Rs. Crores) (Dun.) 

2x2.2S 8.63 Guntur 

2x210 790.00 Krislma 
2xSOO 1947.49 VishaJtba.. 

patnam 

6X36.9 387.07 Mehaboob-
napr 

.400 625.52 East 
Godavari 

. 400 436.37 East 
Oodavari 

2x210 1273.00 Cuddapab 

-This project is idelltifted for execution ill Private Sector at a reduced capacity of 211 MW 
tThis project is identified for execution in Private Sector at a redUCldcapacity 0(201 MW 
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(Translation] 

~, 

SetdDc .. a ~m'!lter In M.P. 

3944. DR. LAXMINARA Y AN 
PANDEYA: 

Will the Minister of MINES be pleased 
to state: 

(a) whether tllere is a large quantity of 
deposits of copper near Baltaghat district 
in Madhya Pradesh; 

(b) whether the whole quautity of copper 
is tramporteJ tl) Khetri, Rajasthan due to 
non-availability of the facility of smelter in 
Madhya Pradesh and this transportation 
costs too much; 

S.Ho. Item 

1. Metal in concentrates produced (in tonues). 

Cc) whether Government of Madhya Pra
desh has submitted aoy proposal for 6ettin& 
up of a smelter in ttle State to the \Jnion 
Government; and 

- (d) if so, the action taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADAV): (a) As per the recent 
feasibility report the total in situ reser
ves at Malanikhand Copper Project (MCP). 
District Balaghat. Madhya Pradesh have 
been estimated at 260.42 million tonnes at 
an average grade of 1.21;', 

(b) The metal in C01\ccntrates produced 
at MCP and despatched tc Khetri Copper 
Complex (KCC) for further processing 
during 1991-92 and 1992-93 and the expen
diture on trallSportation W(Te as followa: 

1991-92 1992-93 

24,613 24,023 

2. Quantity of metal in concentrates despatched from MCP 
18,984 to KCC (in tonnes) 16,990 

3. Amount spent on transportation (Rs. in laths.) . 534 701 

tc) and Cd) Presently Government d0C5 
nOI propor..e to !oCt up any Copper Smelt=r 
in Madhya Pradesh. 

3945. SHRIMATI SU~lTR" 
MAHAJAN: 

Will the Minister of POWER be pleased 
II) state: 

(a) the total installed capacity of power 
pneralion at present in Madhya Pradsh;. 

(b) the details I)f the share of Madhya 
Pradesh in the power projects of the neigh
bouring States; 

(c) the places from where the supply of 
power is made to Msdhya. Pradesh during 
peak period; and 

(d) the reasons for non-aupply of its 
share of power from the Riband hydro
electric power plant dC!Pite repeated requ
ests for it? 

THE MINISIER OF STATE IN THE 
MINISTRY OF POWER ("HIU P.V. 
RANGAYYA NAIDlJ): (a) The inItallecI 
capacity of Madhya Pradesh as on 30-6-93 
was 3532.59 MW. 

(b) Madhya Pradesh has shares in the 
common projects with aeighbooring _tel 
as per the details furnished below: 

HaIM of t'" Project S/rorirrg State, with LocatitHf of ProJect 
(11I8IaJled CtlpQClty) $lwt!1 i. MJIY (%) 

l. Chambal Valley Complex 
(386 MW) 

M.P. 193 (50%) 
~sthan 193 (SOYJ 

M.P. and ~than 

2. Satpura TPS Units 1 to 5 M.P. 187.5 (60%) M.P. 
(312. S MW) ~han 12$ 0 (40%) 

3. Pencb (160' MW) M.P. 107.0 (66.7%) M.P. 
Maharasbtra 53.6 (33.3 %) 

11-3 LSS/ND/94 
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(c) During tbe peat period Madbya 
Pradesh bas been supplied power from its 
entitlement from the Central Sector Sta
tions vis Korba STPS. Vindhyaehal SIPS. 
Kawas (GT) and Kakarapar Atomic Power 
Station. its share from common projects 
with Rajasthan and assistance from }\Ior-' 
them Region and Southern Region. 

Cd) Rihand Hydro Power Project belongs 
to Uttar Pradesh State Electrticity Board. 
Under a bilateral agreement between Uttar 
Pradesh and Madhya Pradesh, latter is en
titled to a share of 15% of power based 
on the energy availability. from year to 
year, from power generated at Rihand. fail
Ing wbich compensation is to be paid. The 
issue is a bilateral one. 

IInIq of. BoBds 'Y DC 

3946. DR. P.R. GANGWAR: 

Will the Minister of POWER be pleased 
to state: 

(a) whether the Rural Electrification Cor
poration propose to is.me bonds to encou
rage rural electrification; and 

(b) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRl P.V. 
RANGAVYA NAIDU): (a) and (b) The 
Rural Electrification Corporation proposes 
to issue 10.5% (Tax free) BoDda to the 
tune of Rs. 50 crores and Government 
Gnaranteed Bonds to the tune of Rs. 26 
crores durin, 1993-94 on private placement 
basis. 

3947. SHR.I K. PRADHANI: 

WID the Minister of COMMUNICA
TIONS be pleased to state: 

<a> whether microwave system is func
tioning satisfactorily in Orissa particularly 
ill Koraput District and its adjc..inin. areas; 

(b) if not, the reasons the!efor; aDd 

(c) the step taken or propoeed to be 
taken by the Government in this reprd? 

THE MINISTER OF STATE OF THE 
. MINISTIlY OF COMMUNIcATIONS 

(SHRI SUKH RAM); (a) to (c) The infltf 
matIon is being conected and will be plac
ed on the Table (11 tile H(luse. 

DoonI ...... Keatlra In Uttar PradeIIt 

3948. SHRI SHY AM BIHARI 
MISRA: 

Will the Minister of INFORMATION 4 
BROADCASTING be pleased to state: 

(a) whether the Government propose to 
set up a new Doordarshan Kendra in Uttar 
Pradesh during 1993-94; 

(b) if so, the location thereof: and 

(c) the time by which it is likely to be 
set up? 

TIlE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASIING (SHRI K.P. SINGH 
DEO): (a) There is no proposal at present 
to establish any new Doordarsban Kendra 
in Uttar Pradesh during 1993-94. 

(b) and (c) Do not arise. 

3949. SHRI SHIBU SOREN: 

Will the Minister of COMMUNICA
TIONS be pleased to state: 

(a) the number of new post offices opened 
in Jharkband repon of Bihar dur
ing 1991-92 and 1992-93, year-wise aDd 
district-wise; 

(b) the proposal for 1993-94, district-wise. 

Cc) the number of Branch Post Offices 
aDd Sub-Post Oftices UPifaded. 

(d) the number of d:stricts without Head 
Post Oftices; and 

(e) the action taken or proposed to be 
taken by the Govermnent in the matter? 

TIlE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHR.I SUKH RAM): (a> and (b) The 
number of Post Offices opeaecl duriJlc 1991-
92. 1992-93 and 1993-94 ill 1M area of 
Bihar known as Jbarkh~, and the pr0-

posals for opeDiua of Post 0fIkeI ill that 
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area are shown distnct-wise in the State
ment attached_ 

(c) During 1991-92, 1992-93 and 1993·94 
no branch post office and sub post office 
h,s been upgraded. 

(d) and (e) There are five districts in this 
region without a Head Pnlt Office. There 
is no proposal to upgrade aoy sub post 
office into a Head Post Office i'l these 

Districts at present. 

STATEMENT 

Details of numaer of new post offices op::,d in Ih_1rlclz liuJ Region of Bihar during 1991·92 and 
1992-93, year-wise and di~trict-wise 

Sl. Name of the District 
No. 

Post 0 jJices opened 
1991-92 1992-93 

Propo8als 
for tM 
year 
1993·94 

------------------------------
1. B, Deoghar 
2. Bokaro 
3. Chatra 
4. Dhanbad 
5. Dumka 
6. East Singhbhum 
7. Garhwa 
8. Giridih 
9. GOOda 

10. Gumla 
11. Hazaribagh 
12. Lohardaga 
13. Palamau 
14. Ranchi 
IS. Sahebganj 

16. West Singhbhum 

Total 

[English] 

ReI.do_ with ASEAN 

3950. SHRl B.N. REDDY: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) Whether the Oovernment have tatenf 
propose to take any step! to strengthen 
further the relati~"'th ASEAN and Its 
member countries; aDd 

(b) U 10, the detaila thoreof? 

2 

4 
3 

10 

4 
3 
9 
3 
3 
3 

12 
3 

59 

4 

4 
4 

1 
3 

IS 
5 
6 

43 

2 

4 
2 

1 
1 
4 
1 
2 
5 
3 
2 
6 

37 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SALMAN KHURSHEED): (a) 
and (b) Yes. Sir. The 6.)vernment of India 
have commenced a sectoral dialogue with 
the ASEAN in March 1993 during which 
several committees and sub-committees 
have been set up to deal with trade. invest
ment and tourism. loint Commissions, 
Joint Business Councils and loint Work
ing Groups have been functioning with 
member countries of the ASEAN to pro
mote trade and overall economic relations. 
There have also heeD regular exchanges of 
visits and moetinp, including at the highest 
level. Hich level visits are also in the offilll 
for the comillJ JIlOI1tb1. 



163 Written Answers AUGUST 23, 1993 Written Answers 164 

DeBwId ... SappJy of r.wer i. N ... 

EaItena RepoD 

3951. SHRI NURUL ISLAM: 

Will the Minister (If POWER be pleased 
to state: 

Ca) the criteria adopted for supply of 
power from the Central Pool to the Sitates; 

(b) the present demand and supply posi
tion of power in the North-Eastern reg:on; 
zoDe-wise; 

Stale/ System 

Arunachal Pradesh . 
Assam _ 

Manipur 
Meghalaya 
Mizoram 
Nagalaud 
Tripura 
N.E. Region 

(c) to (e) It is prOl)OllCd to add 14SH.!I 
MW comprising 668.9 MW hydro and 
790.0 MW thermal capac:ty in North Eas
tern Region during the 8th Plan penod. 
Various other measures being tak.en to im
prove the availability of power in the 
North Eastern Region include expediting 
commissioning of new !!enerating capacity, 
improving the performance of existing po
wer stations, reduction in Transmission and 
Distribution losses. implementation of de
mand management and energy conserva
tion measures etc. 

STATEMENT 

A. Criteria for Allocation of Power to 
the States from Central Sector Thel
mal/Atomic Power Stationa: 

Ii) 15% power is kept as unaUocat
eel at the disposal of the Centre 
to meet the emerteDCY require-

(c) whether the Government propose to 
take concrete steps to supply InC rc power 
in the above region; 

Cd) if so, the details thereof; ana 

Ce) if not, the ·,easons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P.V. 
RANGAYYA NAIDU): (a) Criteria ado
pted for supply of power to the Statca. 
from the Central Pool (Central Sector Pro
Jects) are given in the Statement attached. 

(b) During the period April-July, 1993, 
the power supply po\ition in North Eastern 
Region is gi ven beIO'''' 

(Figures in MU net) 

A.pril 1993 - July 1993 

Require. A.vailabi/ity Short(J/le % 
men! 

49.9 33.5 16.4 32.9 
794.4 709.1 85.3 10.7 
93.5 92.4 1.1 1.2 
87.9 879 0.0 0.0 
37.S 36.6 0.9 2.4 
48.4 47.7 0.7 1.4 
88.4 75.8 12.6 14.3 

1200.0 1083.0 117.0 9.8 

ments of individulU States from 
time to time; 

(ii) 10% ;"'Ower is allocated to the 
State in which the power station 
is located; an,1 

(iii) the remaioing 7~% power is allo
cated amongst the States of the 
region (including the "Home 
States") 10 accordance with the 
energy consumed by and the 
Central Pbm assistance to 
the States during the 
last five years. The needs of the 
Union Territori" are also met 
throup appropriate allocation!!. 

B. Present Criteria for Allocation Df 
Power to the States, from CeatraI 
Sector Hydel Statiom; 

(i) 15% of the aeneration capacity 
will be kept III "UnaDocatccr at 
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the disposal o~ the Central Gov
ernment to be distributed with. 
in the Repon or outside, depen
ding upon overall requirements; 

\li) 12% of p~wer from energy ge
nerated by the power station 
would be supplied free of cost 
to those States of the Repon 
(including the State where the 
hydroelectric project is located) 
where di.tress is caused by setting 
up the project at the specific 
lite, lilte submergence, disloca
tion of population; the alloca
tion being made in proportion 
to the extent of such distress. 
The "energy generated" figures 
for the purpose would be cal
culated at the bus bar level, i.e. 
after discounting auxiliary con
wmption bul withOllt taking in
te account the transmIssion line 
losses. The extent of distress 
caused would be assessed for 
the purposes of allocation of 
12% free power by the Central 
Electricity Authority in consul
tation with the concerned 
States; 

(Iii) The remalDlDg power (73%) 
would be distributed between the 
States of the Region on the basis 
of the Central Plan assistance 
""en to various States in the 
Region during the last five years 
and on the basis of consump
tion of electricity in the States 
of the Region in the last five 
years, the two factors being 
given equal weightage. 

Tbeft of Gold 

'W~2. SHIlIMATI VASUNDHARA 
1lAJE: 

WIll the Minister of MINES be pleased 
:0 ltate: 

Ca) whether theft of Gold is being con
tinued in various mines ot Bharat Gold 
Mines Ljmited IBGML); and 

tb) if 10. the stepa taken to stop the theft 
ot aold? 

THE MINISTEIl OF STATE OF mE 
MINISTltY OP MlNES (SHill BALUM 

SINGH YADAV): (a) and (b) AccordinS 
to the information furnished by the Bharat 
Gold Mines Ltd. (BGML), there is elabo
rate arrangement for searching of the em. 
ployees in the mines and if any employee 
is caught carrying gOJ!d, appropriate crimi
nal &; disciplinary acti:JD is taken. Also 
surprise checks and screening of the em
ployees is done under the supervision of 
Security Officers. There was no case 'of 
theft of Gold bearing quartz during 1990. 
However, during 1991, 1992 and upto July, 
1993 there were 4, 9 and 2 cases of theft 
respectively. 

DTM 0Iiee ia Kerala 

3953. SHRI KODIKKUNNIL 
SURESH: 

Will the Minister of COMMUNICA
TIONS be pleased to state: 

(a) whether the Government have taken 
any decision to set up District telecom 
Manager's Office at Pathanamthitta m 
Kerala; 

(b) if so, the reasons for the delay; and 

(c) the time by which it is likly to be 
set up? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) No, Sir. 

Cb) There is no delay in decision for 
l!pgradation. 

(c) Upgradation o~ the Telecom District 
will be considered when the workload 
meets the norms being adopted for such 
upgradation. 

3954. SHRI VJJAY NAVAL PATlL: 
Will the Minister of SURFACE TRANS

PORT be pleased to sute: 

(a) whether the Indian National Shippers 
Association (INSA.) has demanded remo
VII of the mortgage c1auoe in the Merchant 
Shipping Act; and 

iO) if so, the details thereof? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHR.l JAGDISH TYTLER); (a) and (b) 
INSA has demanded tnat there should Dot 
be any need to obtain prior approval ei
ther from a Court or Government body 
before foreclosing a mortgage in the 
event of default in repayment of loan, in 
cases wMns there is only a unale mort
gagee. 

RmaI Teie(IIIoIIe Exdwlaes iR Mahan ..... 

3955. PROF. ASH OK ANANDRAO 
DESHMUKH: Will th(' Minister of COM
MUNICATIONS be pleased to state the 
target fixed and achieved, separately. for 
opening of rural telephone exchan~es m 
Maharashtta during 1991-92, 1992-93 and 
1993-94. year-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): Details of target fix
ed and achieved for opening of rur.11 
telephone exchanges in Maharashtra an 
as UDder: 

y- Target Achiepe-
~nt 

1991-92 104 110 
1992-93 100 129 
1993-94 129 16 

(upto 
(31-7-93) 

o..-.r ... T .... _~ 

3956. SHRIMATI GEETA MUKHER
JEE 

Will the Minister of COMMUNICA-
TIONS be pleased to state: 

Ca) whether the Delhi High Court hal 
RCeDtly directed thlll allotment of oot-of
tum telephone connections by the Minis
ter should be restricted to five percent of 
the toeal coonectioos sanctioDed iD a year; 

(b) if 10, the details theRof; 

(c) the reaction of the Government 
themo; 

Ccl) the perIOOJ iD the Mahana,tel' Tele
pboDe Nipm Limited other than the 
M.iaiJter ha'rinc the power to grant oot
of-tuna ~; 

(e) whether Government propose to 
restrict all such discretionary allotment. 
to a certain limit; and 

(0 if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) Yes, Sir. 

(b) and (c) [he Delhi High Court vide 
its judgement :lated the 19th July, 1993 
has directed that out of turn allotment 
of telephones to) be granted only to S ':', 
of the total connections and this number 
will be calculated on the basis of the 
total numbers of c..)QDCCtions granted on 
the immediate preceding year. The judge
ment is being studied. 

Cd) The CGM. M fNL is empowered to 
sanction telephone connections on out-of
tum priority basis as per the {ollowlna: 

(i) In respect of MPs quota. 

(ii) In the deserviog cases in OYT and 
NOYT -SS categories. 

(iii) Po the basis of recommendations 
of Telephone Advisorv committees 
OYT -G and NOrJ"-SPL Cafe
lories at time of bulk release sub
ject to restri~ion of 5% of the 
total No. or 100 telephones which
ever is less. 

(iv) In respect of additional telephone 
liDes with incoming facility for 
public utility services. 

(v) Junction lines to PBX and PABX in 
OYT-G Category. 

(e) and (0 Sir, ont-of-turn telephones 
an allotted only after objective assess
ment of the ufltent need~ of prospective 
subscriben. However the Delhi High 
Court haa given judaemcnt as iD (a) Iibove. 

View... Pnferellee 011 .,.....,.. .. ............. 
3957. SHRI MULLAPALLY RAMA

CHANDRAN: 

Will the Minister of INFORMATION 
AND BROADCASTING be pIeued to 
state: 

(a) whetbIr UIY ttudy has been mac1e 
or is prupoeecI to be made to determi. 
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the 'IIi_en' preference for programDle!l 
telecast by Doordal'!lhan as compared to 
those telecast by foreign TV network; and 

(b) if 110, the details of 1indiDi-~ thereof? 

TIlE MINISTER OF STATE OF TIlE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH 
DBO): (a) Doordarsh:m conducts periodic 
surveys in respect of viewiD~ trends. 

(b) The latest survey has revealed that 
overall, the total audience of. Doordal'!lhan 
continues to be very high as compared to 
that of prosrames on the fomltD channels. 

[Tran.rlation] 

T ..... Conedio .. 

39~8. SHRI UDAY PRATAP SINGH; 

DR. RAMESH CHAND TOMAR: 

Will dlID Minister of COMMUNICA
TIONS be pleased to ltate: 

(a) whether Telepbooes have not been 
insta1led so far as per their demand; 

(b) if so, the demand of telephones and 
the number of. telephones functioniDlt till 
June 30, 1993, State·wise; aod 

(c) the target fixed for installing tele
phones during the current financial year? 

THE MINISTER OF STATE OF 1HB 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a; Yes, Sir. 

(b) State-wise details of waiting list 
and Telephone connecti0D3 pro'llided as 
on 3().6-93 is given in the Statement at-

tached. 

(c) The target l'f telephone COIJIl(CtlOOI 

tor the year 1993-94 1'1 11 Iakbs. 

STATEMENT 

S. State, Waiting lUt for Te/qllone 

No. Telephone proYiMd 

I. Aodhra Pradesh 187909 449659 

2. Assam 11553 62536 

3. Bihar 491;5 114870 

4. Oujarat (including Dadar, Daman, Diu 
&: Nagar Haveli) . • • • 234111 585108 

5. Haryana 76710 156004 

6. Himachal Pradesh 16383 49815 

1. Jammu &: Kashmir 23115 34591 

8. Karnatalca 193313 441592 

9. Kerala includes Lakshad_p (UT) 314559 382835 

10. Madhya Pradesh 91636 359032 

11. Malwashtra (includes Ooa State) 514486 1418110 

12. North East (includes 4runachal Pradesh, 
Manipur, Mizoram, Meghalava, Nagaland 
&: Tripura . 7247 42315 

13. Orilla 11618 97120 

14. Punjah (includes Chandigarb U.T.) 198961 273066 

IS. Rajasthan l8940B 240913 

16. Tamil Nadu (includes Pondicherry (U.T.) . 334390 573309 

11. Uttar Pndesb 149319 488811 

18. W_ BesIpl (includes Siktim State) 86'780 383628 

19. Delbi (U,T.) 353416 697029 

Total 3047789 69109S3 
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[English} 

Maaee ~ , .......... A.P. 

3959. DR. K. V. R. CHOWDARV: 
Will the Minister of FOOD PROCES

SING INDUSTRIES be pleased to state: 

(a) whether the Union Government are 
providing any financial assistance to Mango 
Processing Industries in Audhra Pradesh; 

(b) if so, the details thereof; 

(c) whether lIllY proje..."'1S are under COD

sideration of the Government for app~ 
val; and 

(d) if so, the cdai1s thmor. 

1HE MINISTER OF STATE OF THE 
MINISI'R.Y OF FOOD PROCESSING 
INDUSTRIES (SHRI TARUN GOOOn: 
(a) aDd (b) Ministry of Food Processing 
Industries is ilnJ)lementinll a number of 
developmental plan schemes under whkh 
assistance is provided for setting up I up
gradalioo of food, fruit and vegetable pro
cessing units which includes units for 
mango Pl'ocessing. An assistance of Rs. 104 
lakhs in the form of equity has been 
proYided to Audhra Pradesh Industrial 
Development Corpu. Ltd., Hyderabad for 
setting up of two fruits aDd vegetable pro
cessing projects in joint sector in Andhra 
Pradesh, which among other items en
visages processing of mango. 

(c) aDd (d) A proposal bas been receiv
ed from a cooperative society seeking 
financial assistance for development of 
precooling and pacbginJ facilities for 
fruits and vegetables, inc! udina manROtS 
OD which actiOD has been initiated. 

STD/ISD ..uc T~ ia M.P. 

3960. SHRI SURAlBHANU SOLANKI: 

SHIll BHEEM SINGH PATEL. 

wm the Minister of COMMUNICA
TIONS be pleased to state: 

(a> the IUlIDber of STD/ISD Public 
Telephooea fUDCtioning in Madbya Pra· 
desh, dlIItrid-wise; 

(b) fJa6 DUIIlber out of diem. allotted to 
SCltrr and pIIyskalIy baudicappcd pelIOIII 

1ill elate; 

Cc) wbcdJer any taqet is &eel for SC!Sf; 

(d) if so, the drtalis thereof; 

(e) the number of applications pendina 
in this regard; lind 

(f) the time by whkh these ~ IIkel~ 
to be cleared? 

THE MINISTER OF STATE OJ- THE 
MINISTRY OF (OMMUNICATJON1> 
\SHRI sum RAMI: (a) The infOrmr.tiOD 
is available as llCf Statement attached. 

(b) to (f) As Public TelephOlle were 
allotted liberally to all those who volun· 
teered for the same till recently, category
wise statistics was not maintained and 
hence is not available. 

STATEMENT 

PCOs Set up ill M.P. Telero", Cirt:/~ till 
31-3-93 [;jstrlr'_'vi~ 

S. '\0. District STDFT 

2 3 

1. Bhopal 271 

2. Sesbore 5 

3. Raisen 10 

4. Raipur 248 

5. AmMkapur 17 

6. Raigarb 28 

7. Shohdol 12 

8. Bilaspur 95 

9. Satna 47 

10. Rewa 21 

II. Sidhi 9 

12. Panna 4 

13. Ourg 14() 

14. Rajmandgaon 21 

IS. JagdatplU' • 19 

16. Jabalpur 274 

17. Gwalior 214 

18. Datia 3 

19. Morena lS 

20. Shivpuri 28 

21. Bbind 16 

22. Guna 28 

23. Sapr 66 

24. Damob 12 

1$. Cbbatarpur 16 

26. Tiklmplb S 

27. Nanialbpur 14 

28. MandIa 14 

19. Sooni 16 
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1 2 

'ao. BaJqIIItt 

31. CbbiDd ..... 

32. Kbandwa. 

33. HosbaPsabad 

34. Betul. 

35. Dewas 

36. Khargone. 

37. Dhar 

38. U,ijain 

39. Ratlam 

40. Jhabua 

41. Rajprh 

42. Bhojapur 

43. Vidisba 

44. Mandsaur. 

45. Indcm 

Total 

3 

16 

49 

61 

SO 

16 

23 

19 

23 

88 

56 

IS 

11 

20 

1" 

9 

442 

2600 

Reca __ ddo_ of AIR ,,_ 

CoIadUee 

3961. SHRI HARISH NARAYAN PllA
BHU ZANTYE: Will tlto Minister of 
INFORMATION AND BROADCASTING 
be pleased to state: 

(a) the details of the recommendatiOll8 
of the Air rune Committee and the pre
lent status of their implementation; 

(b) whether the Government are CODSl
dering utilising tl>e professional expertise 
of NFOC in production of proJflUlllJleS 
for Doordarshaa Channel&; 

(c) if so, the detaI1s thereof: and 

(d) the performance profile of NFOC 
during the last three years, year-"ise? 

THE MINISTER OF STATE OF TIlE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DEO): <a> The order under which _;Air 
Time Committee of India had been conm
tuted bas been U'lClDdeo. 

(b) and Cc) NFDC h already providing 
programmes for telecast on the metro and 
other satellite channels of Doordarshan. 

(d) A IItatcmeat is attached. 

STATEMIi:NT 

17te ~ia1 hr/ormtlllf'e projile 0/ NFDC IiMring Last TIIIw Y_s (Y_-wi.w) 

(Rs. ,,,IokIr.r) 

1990-91 1991-92 1992-93 

CAPITAL STRUCUTRE 

Authorillld Capital 1000.00 1000.00 1400.00 
Paid-up capital 799.985 924.985 1068,985 

FINANCIAL HIGHLIGHTS 

- 'I'urnoYer 763.81 803.50 885.71 
-Expenditure 746.27 771.38 811.62 

-Proat ..... Tax 1"7.54 32.12 74.09 

-EaraitIp ill Pom,n E&cbanae 310.92 . 320.24 229.26 

-Dinet Blq:Jort of m. b)' NPDC 236.90 249.11 207.1,8 

-EamInp &00 Cualisition Setvi«e lSJ.70 106.34 

12-3 tISIND/N 
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~ 1tnM1ns Ia M.P. 

3962. SHR1 PARASRAM SHARD-
WA1: 

SHRI SHIVRAJ SINGH 
CHAUHAN: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state; 

<a) whether the Government have fixed 
auy taraets for openiq of All India Radio 
aDd Doordarsbau Kendras in Madhya 
Pradclsh duriD& the EiJlbth Five Year 
Plan; 

(b) if so. the places where the All Iactia 
Radio aDd Doordarsbau Kendras are 
likely to be set up; and 

(c) the adioa proposed to be talten for 
IPeOdy expansion of All India Radio and 
Doordarsban Network in the State? 

11IB MINISTER OF STATE OF THE 
MJNJSI1tY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DEO): <a) Yes, Sir. 

(b) aDd (c) There is no new scheme for 
opeaiDg of All India Radio Stations in 
Madhya Pradesh in the VIn Plan. How
ever, the iDslallation of 3 Low Power 
Tl'IIDIIDiUerl bas been approved in Madhya 
Pradesh at Alirajpur, Sironj and Godar
wua in. the Annual Plan of Doordarsban 
for 1992-93. Subject to the approval aile! 
availability of resources. HiAA Power 
Tnmmitton are envisaRCd to be set up 
at Gtma aDd Ambitapur in the Arumal 
Plan for 1992-93. There are a number 
of OD-aoini acmes of AIR IDoordaDhaD 
in the State of Madhya Pradesh. wbkb 
are at various ItaFI of competition. AD 
dfOl'll are being made for speedy comple
tion f1l the new All India ltadio/Doordar
shan projects in Madhya Pradeah. 

[Ensi&hJ 

3963. SRltJ UDDKAS BARMAN: WiD 
the M .... of SURFACE TRANSPORT 
be pIeued to !tate: 

a ~yod bridge over Brahmaputra 
connec:tina Guwaluti with North Guwahati 
in Umanauda; 

(b) if so, the status of the project; and 

(c) the amount estimated for the project? 

THS MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) No, Sir. 
However. a reference in this connection 
was received from the Govt. of Assam and 
they have been advised to frame a detaU
ed project propo~I, which is still awaited. 

(b) and (c) Do not arise. 

3964. SHRI K. MURALEEDHARAN: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) whether the C(\vemment propose to 
increase the transmission power of AU 
India Radio Station, Kozhiltode in Kerala; 
and 

(b) if so, the time by which it is likely 
to be iDcreased? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DEO): (a) and (b) Yes. Sir. The 10 KW 
MW Transmitter at Kozhikode in Kerala 
is being replaced by a 100 KW MW Trans
mitter. It is envisaged to be technically 
ready by July. 1994. 

[Translation] 

1"Ime SIeC to PIt ............. A.1." 

3965. SHRIMATI SAItOJ DUBBY: 
Will tho Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

fa) whetber tile eDbaacement ill the 
rates made by the Go~t for broad
cuting adverdtements throuJh the VIYidb 
Bbarati Prawaa Seft is likely to affect 
advmely the receipt of a4vertitIImeDtI; 

(b) if 10. 1be details. tIIerooIj 
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(c) whether the GovcllUDeDt have also 
decided to allot time &Jot to private pro
ducers in some Atuhwani Kendras; and 

, <d) if so, the details thereof? 

THE MINISTER OF STAlE OF 11iE 
MINISTRY OF IN.PORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DRO): <a) No, Sir. 

(b) Does not arise. 

(e) and (d) Time slots on FM channels 
of All India Radio at Delhi. Bombay and 
Madras have been allotted to private par
ties on first-cum·first-served ba~is. While 
the broadcasts from Delhi and Bombay 
have commenced from 15th AUAUSt, 1993, 
the broadcast from Madras wiU start from 
1st September, 1993. 

[English] 

TeIepIaoae ~ to RedrllII 'enoas 
Ia B,unbad 

3966. SHRI 1. CHOKKA RAO; Will 
the Minister o.f COMMUNICATIONS 
be pleased to state: 

<a> whether the rctirina; employees of 
State and Central GOwtDment~ are en· 
titled for tolephooe cormectiuns without 
the proc:eas of wait listina: and 

(b) if so, the rank of ot6cers and their 
pay range that. are eliJtible for such facio 
lity and the Dumber of cases pcocIine for 
clearance as 00 1st July, 1993 in Hyderabad 
City? 

THE MINISTBR OF STATE OF TIlE 
MINISTRY OF COMMUNICATIONS 

. (SHRJ SUICH R..AM): <a> No. Sir. How-

1991:-92 
19n-93 

(tt) 100 Telophoao Adalats haWl been 
COIIIUtute4 in dW couatrJ to far. The 
..... 01.~ ....... ~ ... at 
)II'IIIIIIl fa W. All .... cuea. acept 

ever, retiring employees of the State aad 
Central Governments, who fulfil certain 
conditions are eligible to reaiatu diem
selves or a telephone connection UDder 
NOYT -SS CatcJlOry which is a priority 
category. The appl.ic:ants UDder this cate
gory are waitlisted aJJlOIIg themscl'ft&. 

(b) All retired officers of the Central 
and State Governments who haw put 
in not less than 2{1 years o!: service aad 
have been drawing a basic pay of Its. 
3700/· per month <Rs. '3fXXJj- for PAT 
Officers) continuously for a period of 
12 months prior to retirement, arc eligi
ble to register themselves under NOYT
SS Category. The number of such C8SCI 

pending for clearance as 00 1st July, 
1993, in Hyderabad City is 244. 

[Translation] 

Teiepboae A...... is tile 0MIIIfr,y 

3967. DR. LAL BAHADUR RAWAL: 

SHRI RAJVEER SINGH: 

Will the Minister of COMMUNICA
TIONS be pleased to state: 

(a) the number of casca scttlecI by 
Tclepbooc Adalats durinA 1991-92 aad 
1992-93 In the country particularly ia 
Delhi and Uttar Pradeth; and 

(b) the number of such AdaIats coDlti
tuted ia the country and the Dumber of 
cases pending with them aacl the time 
by which such cases an- likely to be set
tled? 

TIm MINISTER OF STATE OF nm 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): <ai The required in
formation is fumishccl below: 

}/Q. 01 CII$ttS .ltW ill 

1WIti . Utlllr Ot_ Totlll 
~ IJItu:n 

2143 126 3089 S988 

2386 1524 6356 10266 

thole required ia ...... tioo from YiJiIaaa 
.. 1ft Ukely \0 be acttlcd by tile ead 
01. the year • 
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{Eltgli.thJ 

..... FIIID Fesd.... 0J'IIQIiIed ia 
Eluope aad AIiica 

3968. DR. C. SILVERA: Will the Mini
stu of INFORMATION AND BROAD
CASTING be pleased to state: 

(a) whether the Indian Film Festivals 
have been orpnised in Europe and Africa 
recently; 

(b> if so, the details thereof and the 
l18DUIS of IndiaD films participated in thes6 
festivals separately; 

(c/ whether any amount of foreilll ~.,. 
change has been earned/spent in orpnisil:l3 
these festivaJs; 1I11.1 

(d) if so, the detaIls thereof'! 

THE MINISTER OF STATE OF THE' 
MINISTRY. OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DOO): (a> and (b) 1he Directorate of Film 
Festivals has sent lil.nt;. for organisina film 
festivak commencing from the middle of 
July, 1993 in three African countries viz. 
Ghana, Burkino F'lso and Maputo under 
Cultural Exchanse ProgTammes. Also eight 
films have been sent to Germany for or
poising special programme commencing 
from the middle of July, 93 in various 
cities of Gennany. Names of the filma 
participatin, in th_ festivals are given 
in the Statement attached. 

(e) aDd (d) The'ie film screeniqs are 
treated as DOn-commercial venture and 
hence there is no earnina from these film 
festivals. Some amount is, however. spent 
on freight of film prints by the concerned 
Indian Embassy/Hip Commission. 

s. 
N •. 

STATEMENT 

F1bru MIff 101' Org~ Film FutIwzk 
iIf Europe And AlrlCtl 

2 3 

1. Germany Shree420 
Sttyam Shivam Sundaram 
Awaara 
JaateJbho 
M-.ra Mam Jolter 
Bobby 
S'\DI&m 
BlI'ftt 

1 2 

2. Ghana. 

3 

Oru Vaddakkan 
Veeragbatha 
Arth 
Gondi 
Albaat 
Masoom 
Thyagayya 
Suroyadya 

3. Burkino Faso. Aakrosh 
Ajantrik 
Aokur 

4. Maputo 

[Translation) 

Chomunna Dudi 
Dewar 
Kharij 
Chume Budoor 

Ardb Satya 

Amar Akbar Anthony 
Daddy 
Dewaar 
Accident 
Oppal 

Sparsh 

3961). SHRI JHHW AN SHARMA: Will' 
the Minister of SURFACE TRANSPORT 
be pleased to state: 

(a) whether cttentiOD of the Govem
ment has been drawn to the newt item 
captioned Highways becomin,. death traps 
appearing in the "Hinduatan Times" dated 
6 July, 1992; 

(b) if 50, the facti thereof and the action 
lakeD Iberoou; 

(c) whether speed breaken have been 
put up OIl hiahways cauai.. ~ to 
the mricIet beaidea diacomfort of ddiu; 
and 

(d) if 10, the ..,. tIIbn tu ~ .1 
IUCh ..... ..,. 
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THE MINISTER. OF STATE OF THE 
MINISTRY OF SURJ<ACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b) 
Yes, !iV, the newa hem specially mentiona 
about the need for better maintenance ot 
Highways to reduce accident>. Other fac:
tors referred to are lack of proper train· 
ing to drivers, non-adherence to speed 
limits and high powered cars and driven 
behaviour. As regards the mainteDance 
and repairs of National Hi~wa." with 
which the Central Government is con
cerned, this is a continuinp: activity and 
roads are kept in traffic worthy condition 
within the available fun-Is. 

(c) and (d) As per policy of the C~ntral 
Government, speed breakers are not allow
ed to be constructed on the National 
Highways and necessary guidelines and 
instructions have been issued from time to 
time to the State Governments for com
pliance in th is raeard. 

Employees 01 DESl 1 

t3970. SHRI SATYA DEO SINGH: 

SHRI ORIJ BHUSHAN SHA-
RAN SINGH: 

SHRIMATI SAROJ DUREY. 

SHRI VILAS MUI1'EMW AR: 

Will the Minister of POWER be picas· 
ed to state: 

(3) whether the Union Government have 
taken any decision in reprd to the future 
of the employees workinp: in Delhi Electric 
Supply UndenakiDg in view of its printi· 
sation; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF rOWER (SHRI P. V. 
RANGAYYA NAlDU): Ca) to (c) no 
paramters to be formulated by Delhi Ad· 
miniatration for invitilll competitive bids. 
for prmtisatiOll of electricity distribution 
ill 'Delhi would include absorption of exist
iaa DSSU Itai auociatod. with diSUibu-

'tioa system '" tbt privata qency. The 
' ..... " of existioa DESU sta1f would 
"' adequately protec:ttd ill the event. of 
~ 

[ElIgiLsh) 

NOll ReQulremeat of PaMpOrt 

3971. SHRIMATl D. K. BHANDARI: 
Will the Minister of EXTERNAL AF
FAIRS be pleased to state: 

(a) whether Indians can travel to IOIIIe 
foreign countries without any requirement 
of passport; 

(b! if so, the namt-s of such countries, 

(c) whether the GO'lernm,mt propose to 
extend this provision in some more for
eign countries in tuture; and 

(d) if so. the details thereof and if 
not, the reasO!JS therefor'! 

THE MINISTER OF STATE IN nIE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI R. L. BHATIA): (a) and (b) Yes 
Sir. Indian nationals can travel to Nepal 
and Bhutan without tb:: requirement of a 
Pa3Sport. 

(c) and (d) No Sir. There is no pr0-

posal at present for a similar arranaement 
with any other country. Such arrangements 
require the concurrelK'e of the foreign 
countries concerned. 

3972. SHRI PRAKASH V. PAm: 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) the number of electronic exchanges 
with STD facility functioninj! in Maha. 
rashtra at prescnt, district-wise; and 

(b) the number or such e'tcllanges pro
posed to be set up duriDJ 1993-94? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) 262 electronic 
uchaaaes with S. T.D. facility are functioe
inll in Maharasbtra at preaeBt. District
wile details aiven in the Statement I. 

(b) 39 Electronic exchaJIICS with SID 
facilities are proposed to be set up in 
Maharashtra dUl'ina 1993-94 as an- in 
the Statement n. 
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District·wise List 0/ Electronic Excltanges 
with STD Facility 

STATEMENT I 

Functioning At Present 

Sl. Name 0/ District No. 0/ 
No. exchanges 

1. Ahmadnagar 5 

2. Akola 5 
3. Amravati 6 

4. Aurangabad 3 

S. Deed . 3 

6. Bhandara 5 

7. Buldana 5 

8. Chandra pur 5 
9. Dhule 8 

10. Gadchi Roli 3 

lJ. Jalgaon 4 

12. Jalna . 2 

13. Kolhapur 12 

14. Latur. 4 

IS. Goa (North) 4 

16. Nagpur 21 

17. Nasik 14 

18. Osmanabad 6 

19. Parbhani 5 
20. Pone . 16 

21. Raipd 14 

22. Ratnqiri 3 

23. Goa (South) 6 

24. Sanpli 3 

25. Satara 8 
26. Sindhudurg 3 

27. Solapur 12 

28.,\1'hane 6 

39. Wardha 5 
30. Yeotmal 4 

31. Bombay 62 
----

Total 262 

STATEMENT n 
pI"o]Jow to be set up during 1993·94 

SI. 
N". 

Name qf Diltrict 

1 2 

1. AJuncdnapr 
2. AkoJa 
3. A8'avati . 
4. AuraaIahad 

3 

2 

2 
2 

2 

S. Buldana 
6. Chandrapur 
7. Dhule 
8. Goa 
9. Jalgaon 

10. Koihapur 
11. Latur 
12. Parbhani 
13. Raigad 
14. Solapur 
15. Thane 
16. Yeotmal 
17. Ratnagiri 
18. Sindhudurg 
19. Bombay 

Total. 

3 

1 
2 
4 
3 
1 

1 
2 
] 

1 
2 

10 

39 

Improvement in Loadina/l1IlIoadiq radii· 
tiel lit ports 

3973. SHRI PlUS TIRKEY: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether it takes a comparatively 
longer period to unload carlO at Indian 
porta than in Colombo and Sinppor. 
ports: 

(b) if so, the details thereof and tbe 
reasol1ll therefor: 

(c) the details of the stepa taken/pro
posed to be taken to improve the loadinal 
unIoadina facilities at our ports; 

(d) whether there is any propOllla to 
lease berths in the porta to moua mip
ping lines; and 

(e) if so, the detail, of all'ecmcut madel 
proposed to be made with the abippina 
lines aloDJWith the names of such abippbli 
linea? 

THE MINISTER OP SFATS OP THE 
MINlSFRY OP SURFACE TRANSPORT 
(SHRI lAGDISH TY'l'LEItl: (a) to (.) 
The comparative mUll of 1ml0ildiq 'ftI'ious 
c:arsoes at Colombo a1Id Siqapore puts 
viz a viz. IncUaD Portl are lIot .......... 
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The following steps have beenfare taken 
to improve loadingfunloading facilities at 
major Indian Ports: 

(I) Pianninll for upgradation/augmenta
tion of cargo handling facilitie~ 
keeping in view the cbanges in the 
type of traffic. 

(2) Encouragement of workers throuah 
incentive schemes for better output 

(3) Augmentation of back up storage 
area and improvement in storaie 
sites. 

(4) Introduction of ship planning and 
yard planning, etc. 

At present there is no proposal under 
the .consideration of Government to lease 
berths at various maior Ports to various 
shipping lines. 

[Translation} 

3974. SHRI GEORGE FERNANDES: 
Will the Minister of POWER be pleased 
to state: 

(a) the number of industries at present 
in Samaipur, Delhi: 

(b) whether power connections of some 
industries in Samaipur were disconnected 
on March. 18. 1993; 

(c) if so, the reasons therefor and the 
names of such industries; 

(d) whether connections of these indus
tries were restored and if so. the reasons 
therefor; 

(e) whether theft of power is being daDe 
on large scale in Samaipur by taking power 
connections in the name of tubewells 
and then using it for industries illeplly; 
and 

(f) if so. the action taken or proposed 
to be taken by the Government against 
such industries? 

THE MINIST'ER OF STATE IN THE 
MINISTRY OF POWER (SHRI P. V. 
RANGAYYA NAIDU): (a) to (f) There 
are about 1250 small industrial units in 
Samaipur Badli area. Delhi. A larac 
number of tube·well connections provided 
for agricultural purposes have been found 
to be used to run industrial units. Be
sides this, a number of other industrial 
connections are reported to be indul&ing 
in pilferagefmisuse of electricity or draw
ing excess load. Out of 19 agricultural 
connections which were being used to run 
industries, 15 connections were discon· 
nected in April. 1993 and June, 1993. 
Particulars of these connections are liven 
in the statement attached. Supply has 
been restored in respect of one connection 
as per orders of the High Court DESU 
has intensified raids against theft/misuse 
of electricity and appropriate action inclu
ding lodging of FIRs with the Police and 
levy of misuse charges. is tabD in such 
cases. 

Position regardillg disco1l1U!ction of Tube~JI·coMt!Ctions wltich wre 
being misusu for industries in Samaipur Badli area. Dellli 

SI.No. Name 0/ the PerSOIl K.No. Date of discormection 

2 3 4 

J. Sh. Om Parkash. Libaspur I ZZ.I 04286 17-4-93 
2. Sh. ~inder SiDah. Siraspur 12Z·127203 28·6-93 
3. 8&. KAJu Ram. Siraspur 003·128473 Already Lying 

Disconnected. 
4. Smt. SukhdeYi, Samaipur 12Z·S90844 Site not traceable. 
S. 8&. Om Parkash. Libaspur llZ·)02819 19+93 
6. Sh. Umrao Sinah. Samaipur 12Z.I02081 16-6-93 
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2 

7. Sh. Iai IGshan Gupta, Siraspur 
8. Sh. Nihal Singh, Libaspur 
9. Sh. Har Narain, Libaspur 

10. Sh. Dai Ram, Siraspur 

II. Sh. Ziley Singh, Siraspur . 
12. Sh. Mohan Lal, Slrnaipur 
13. Sh. Desh Ram Yadav. S'Im1ipm 
14. SIl. Brij Mohan Lal, Lib:tspur 
15. Sh. Dighl Ram. Slmaipur 
16. Sh. Shyam IGshan, Libaspur 
17. Sh. Dharampal, Libaspur 
18. Sh. B'lhadur Singh, Samaipur 
19. Sb. Pyare Lal, Samaipur 

[English] 

Global T e1erom pipeline 

3975. SHRI SANAT KUMAR MAN· 
DAL: Will the Minister of COMMU-
NICATIONS be pleased to state: 

(a) whether the global telecom pipeline 
being set up by the New York based 
Nynex Corporation and consortium of In

ternational telecom companies will also 
cover Bombay; 

(b) whether the Government have con~
dered the expediency of utilising this chan
nel for routeing international telephone 
traffic by setting up a short feeder pIpe
line to access the main pipeline which will 
pass a short distance offshore from Born· 
bay; and 

(c) if so, the steps taken by the Govern· 
ment in the matter? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) Yes, Sir. 
NYNEX Corporation and consortium of 
International telecom companies has plans 
to cover Bombay as part of the Fibre 
Optic Telecom link round the &lobe 
(FLAG). 

(b) and (c) Yes, Sir. Videsb Sanchar 
Nigam Limited. a Public Sector Under
taking of the Ministry of CommunicatiODJ, 
G:wernment of India, has silJled a Memo
raAdum of Understanding with the consor-

3 4 

503-1.23736 12-6-93 
124028 14-4-93 
503-124087 17-4-93 
503-115887 No disconnection. 

Being used for agri-
cultural purpose. 

503-123364 16-6-93 
503-123485 17-6-93 
503-123486 14-4-93 
503-1:!3534 14-4-93 
503-123558 16-6-93 
503-1:!3592 12-6-93 
503-121966 Stay Order of Court. 
503-123341 17-6-93 
503-122465 28-6-93 

(Connection not in use.) 

tium with the intent to participate in the 
project. The proposed system will have 
a landing point in Bomba~. 

Telephooes to Gram Pancbayats in Billar 

3976. SHRI SYED SHAHABUDDIN: 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) the number of Gram Panchayats in 
Bihar where telephone facility was in the 
process of being provided as on March 31, 
1993. district-wise; 

(b) the number of Gram Panchayats 
which have been provid.!d with this faci
lity, district-wise as on March 31, 1993: 
and 

(c) the target for the additional Gram 
Panchayats to be covered during 1993-94, 
district-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): <a) 2000 Pan
cbayat villages in Bihar were proposed to 
be provided with telepbone facility durina 
the year 1992-93 district-wise detalla are 
shown in the statement attached. 

(b) Total 5578 Panchayat Villages in 
Bihar have been provided with telephone 
facility as on 31-3-1993. District·wise 
details are shown in the statement. 

(c) A target of 3020 public telephones in 
Panchayat villages of Bihar bas been fixed 
for the year 1993-94. District-wise details 
are shown in the statement. 
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STATEMENT 

District-wise details of Panchayal Villages in Bihar proposedprovided with telephone facilitY 

Sl. 
No. 

District 

-----_._----

1. Palna 
2. Naland.l 
3. Gaya 
4. Jehanabad. 
5. Aurangabad 
6. Nawadah 
7. Daitenganj 

~. Garwha 
9. Bhojpur 

10. Rohta~ 

11. B!nhhua 
12. B~xar 

13. Ha7..3rib3gh 
14. Giridih 
15. ('halra 
16. Dhanbad 
17. Bokaro 

2 

18. Singhhhum E"lst 

19. Singhbhum West 

20. R~nchi 

21. Glllml 
22. Lohardagga 

23. Chapra 
24. Siwan 
25. Gopalganj. 
26. Motihari 
27. Sntiah 
28. Muzaffarpur 

29. Sitamarhi 
30. Vaishali 
31. Bhagalpur 

32. Dumka 
33. Munger 
34. Damui 
35. ])eong.:r 

36. Godda 
37. Sahebganj 

38. B~nka 

39. Darbhanla 

13-3 LSS/ND,94 

Panchayat 
villages 
corerI'd 
with tele
phone faci
lity as on 
31-3-92 

3 

80 
109 
72 
42 

55 

42 

65 

38 
104 

64 

4S 
100 
90 
88 
60 
80 
35 
90 
98 

115 
50 

27 
124 

120 
88 

170 

190 

166 

156 
99 
72 

45 
90 
61 

40 

38 
38 
6:!. 
76 

panchayat 
Images 

. proposed to 
be provided 
with tele
phone faci
lity durillg 
1992 -93 

4 

83 
80 

40 
60 
49 

30 
30 
30 

25 
45 
60 
30 
75 
25 
46 
55 
30 
75 
55 
25 
20 
20 
23 
30 
25 
:20 
35 
30 
45 
51 
20 
25 
45 
30 
30 

40 
25 
60 
85 

Pallchayat 
villages 
corered 
with tele
phOIli' faci
lity as on 
31-3-93 

153 
184 
97 

92 
f,9 

57 
80 
53 

114 

9-4 
90 

115 

150 

98 
91 

L!O 
50 

150 

138 
125 
~) 

32 
138 
135 
9S 

1:5 
210 

181 
18(' 
12() 

77 

120 

76 

55 
63 
48 

107 
146 

Panc/l(ryat 
I'illages 
proposed ttl 
be provided 
with tele
phone/aei
lity dmi/lg 
1993-94 

6 

137 
62 

77 
30 

47 
62 
47 
30 

62 

62 
47 
Ii' 

IS:! 
3:! 
9~ 

62 
47 
62 
9~ 

77 
47 
62 
77 
92 
47 
S6 

62 
3:! 

137 
47 
62 
32 
62 
32 
3:2 
32 

32 
32 

47 
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1 

40. Madhubani 
41. Samastipur 
42. Begusarai 
43. Khagaria 
44. K.atihar 
45. Kishanganj 
46. Saharsa 
47. Pumea 
48. Araria 
49. Madhopura 
50. Supaul 

[Translation] 

National Highw:lYs in Rajasthan 

3977. PROF RASA SINGH RAWAT: 
Will the Minister of SURFACE TRANS
PORT be pleased to state: 

(a) the number and total length of 
National Highways passing through Rajas
than; 

{b) the percentage of the len!th of these 
Highways to the total length of Nationll 
Highways of the country; and 

(c) the details of the works which are 
under execution on various National High
ways in Rajasthan at present? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Seven 
National Highways having total length of 
2931 km pass through Rajasthan. 

Ib) 8.61%. 

Ie) At present 75 works estimated to 
cost Rs. 215.30 crores are under execu
tion on various National Highways in 
Rajasthan. 

Thefts of eqwpmentJJ in Delhi Doordarshan 

3978. SHRI SURENDRA PAL PA
THAK: Will the Minister of INFOR
MATION AND BROADCASTING be 
pleased to state: 

3 4 5 6 

100 91 181 62 
196 45 226 77 
110 25 120 77 
76 60 121 62 
80 21 86 62 
43 22 50 22 
47 27 54 32 
56 21 62 62 

150 23 158 62 
91 30 106 62 
80 28 88 47 

------
4313 2000 5578 3020 

I a) whether incidents of theft of equip
ments are taking place in News Division 
of Doordarshan. New Delhi: 

(b) if so. the total number of cases of 
such thefts reported as on March 31, 1993 
and the amount of loss suffered as a 
result thereof; 

(e) the number of arrests made so far 
in connection witb such thefts; and 

Id) the steps being taken by Govern
ment to check such case, of thefts'! 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (.SHRI K. P. SINGH 
DEO): (a) No, Sir. 

Ib) to (d) Does not arise. 

[EI1Rlish] 

Electricily Bills 

3979. SHRI ATAL BIHARI VAJPA-
YEE: Will the Minister of POWER be 
pleased to state: 

la) the total amount of outstanding 
electricity bills of Delhi Electric SlltJply 
Undertaking which are pending in courts 
for settlement for each of the last three 
years; and 

I b) the reasons for accumulation of 
heavy arrears and failure to recover them? 

THE MINISTER OF STATE IN THl! 
MINISTRY OF POWER ISHRI P. V. 
RANGAYYA NAIDU): (a) and (b) 
The information is being collected and will 
be laid on the Table of the HOllie. 
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[Translation I 

ADocatiott fot' IDler·Stllte ROIl_/Bridges 
in Bibar and Gujarat 

3980. SHRI RAM TAHAL 
CHOUDHARY: 

SHRI MAHESH KANODlA: 

Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether any assistance has been pro
vided to Bihar and Gujarat for inter-State 
roads I bridge, of economic importance 
during the last three years; 

(b) if not, the reason, therefor; and 

(c) the criteria laid down for assistance 
to sl,;ch roads and bridges? 

THE MINISTER OF STATE OF THB 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAG DISH TYTLER): (a) and (b) 
No, :iir. Due to the limited allocation 01 
fund~ for Central Sector Roads programme 
in th: Sth Five Year Plan. it will be pos
sible to take up only some selected projech 
under the programme in question during 
the 8th Plan in the States subject to cer
tain priority considerations. 

Ic) The broad criteria arc as under: 

(i) Inter-State roads/bridges necessary 
for ensuring through communica
tions; 

(ii) Roads/bridges required for opening 
up new areas to which railway faci
lities cannot be provided in the ncaf 
future; and 

(iii) Roads/bridges which can contribute 
materially to rapid economic deve
lopment. e.g. in hilly areas and 
places having rich mineral resources 
for exploitation. 

[English] 

AIIot:meat of Land to Df'pdrtment of Posts 

3981. SHRI MOHAN RAWALE: Wi'l 
the Minister of COMMUNICATIQNS 
be pleased to state: 

(a) whether a plot of land measuring 
138~5 Sq. meters in the new international 

terminal complex at New Delhi was allot
ted to the Department of Posts by the In· 
ternational Airports Authority of India; 

_. 
(b) if so, when and the terms of the 

allotment of the plot of land to the De· 
partment of Posts and the purpose for 
which it was to be utilised; 

(c) when the possession of the said plo, 
of land was taken by the Dqlartment of 
Posts; 

(d) whether necessary building has since 
been constructed on the said plot of land; 

Ie) if so. the details thereof; and 

([) if not, the reasons for the delay? 

THE MINISTER OF STATE OF THE 
:\HNISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) Yes, Sir. 

(b) The plot of land allotted to the 
Department of Posts under licence for 30 
years in 1984 on payment of licence fce 
per annum to be decided by the Interna
tionai Airport Authority of India. The 
plot of land given for construction of 
office buildings. 

(e) Physical possession of land was not 
given to the Department of Posts in View 
of (0 below. 

(d) Question does not arise in view of 
(c) above. 

(el Question does not arise in view of 
(d) above. 

If) The International Airport Authority 
of India wanted the Department to sign aJI. 

agreement with them in the format SIIP

plied by them. The Government Depart
ments usually do not sign agreements in 
this format. Hence the case was referred 
to Ministry of Law for their opinion and 
have advised certain modifications. This 
was under reference with International 
Airport Authority. In the meantime, 
some other Departments of the Govern· 
ment of India have agreed to sign the 
agreement with the International Airport 
Authority of India in a slightly modilied 
format. The Department of Posts is also 
taking similar action to sign the agreement 
with International Airport Authority of 
India and to take physical possession of 
the land. 
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Public Clall 08ices 

3982. SHRI 
M1nister of 

RAM NAIK: Will the 
COMMUNICATIONS be 

pleased to stale: 

(a) whether the Government are aw:m: 
that the operators of Public Call Office~ 
(PCOs) in Bombay charge administrative 
charges in addition to call charges prescrib· 
ed by the MTNL; 

( b) if so, the reasons therefor; and 

(c) the steps taken by the Government 
in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) and (b) YC!, 
Sir. Some complaints of this nature 
were made. Action against all such 
licencees who charge more than the pres
cribed tariff is being takcn as per rules. A 
service charge of Re. 1 J - per STD call is 
permitted by MTNL under its scheme of 
communication centres, which are govern
ed by a set of slightly different terms and 
conditions than ordinary STD PCOs. 
However in the recently revised scheme 
no service charge is allowed. A court 

. case regarding service charges is pending in 
Bombay City Civil Court. 

(c) Adequate publicity has been given 
through Pres> Notes to the public that 
only Re. 1/- is permissible as service charge 
for each STD call made from Depart
mental communication Centres and other 
STD PCOs cannot levy any such charge. 

Periodic surprise inspections are being 
carried out and wherever over-charging is 
found, such PCOs are disconnected with 
a m1llllJlUID notice. . Many such PCOs 
have already been disconnected permanen
tly. 

Telecast of RedonaJ Feature Fibn, by 
Delhi Doordarsllan 

3983. SHRI N.J. RATHVA: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the number of regional feature films 
telecast by Delhi Doordarshan durins the 
last three years, year-wise; 

(b) whether the Government propose to 
telecast more regional feature films by 
reducing the number of English feature 
films; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DEO): (a) Doordarshan telecast 185 
regional language films on the national net
work during the period July 1990 to June 
1993. The yearwise break-up is as fol
lows:-

Period 

1-7-90 to 30-6·91 
1-7 -91 to 30-6-92 
1-7-92 to 30-6-93 

Ib) No, Sir. 

Ie) Doe5 not aris.:. 

Number 

54 
69 
62 

Id) The frequency of telecast of regio
nal films on the national network is con· 
sidered adequate. 

[Trallsiulioll] 

Complainh against Oflicers Workiuz iR 
ladian Mission! 

3984. SHRI VISHWANATH SHASTRI: 
Will the Minister of EXTERNAL ."F
FAI RS be pleased to state: 

(a) whether the Government have receiv
ed any complaints against the Officers wor
king in Indian missions abroad; 

(b) if so, the number 
received during each of 
years; and 

of complaints 
the last three 

(c) the action taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SALMAN KHURSHEED): (a) 
Yes, Sir. 

(h) The number of complaints received 
are as follows: 

1990 
1991 
1992 

8 
16 

18 
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(c) The complaints were looked into 
and the following action was taken: 

(i) Cases dropped as charges were founu 
to lack substance - 10. 

(ii) Cases finalised and penalties impos
ed ....... 13. 

(iii) Proceedings continuing - 19. 

[English) 

Ap'eeJDeDt for improvement oi Naviga
tion facilities at Calcutta-Haldia Ports 

3985. SHRI R. SURENDER REDDY; 
Will the Minister of SURFACE TRANS
PORT be pleased to state: 

(a) whether any agreement has been 
entered into between India and France for 
improving navigation at Calcutta and 
Haldia ports; and 

(b) if so, the details thereof including 
the likely expenditure involved tberein? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
ISHRI JAGDISH TYTLER): (a) No, 
Sir. 

(b) Does not arise. 

~Dt of Jnnstmcnt in Gujarat 

3986. SHRI MAHESH KANODIA; 
Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state: 

(a) whether the Government have under
taken any assessment about the investment 
to be made in food processing industry 
sector in order to encourage industries in 
the sector in the State of Gujarat; 

(b) if so, the details thereof; and 

(c) the areas of the sector likely to be 
encouraged therein? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES cSHRI TARUN GOG01): 
(a) to (c) While no state-specific assess
ment of investment required for encourag

. ing food processing industries have been 

State Government OrganisatiOtl,! academic 
bodies etc. for conducting studies to assess 
the potential investment rC<.1uireu etc. for 
development of food processing industries 
in various States/regions. No such pr!)
posal for assistance has been received from 
G ujarat in this regard. Assistance under 
various Pian Schemes of this Ministry for 
encouraging fruits & vegetable processing, 
moderni;ation of rice mills, deep sea 
fishing & fish processing, meat & poultrY 
processing, certain infra-structure for food 
processing, etc. are available which could 
be availed by State Government Corpora
tion/Cooperatives/Joint Sector Units etc. 

[Tram/arion) 

Pay-phones in Bihar 

3987. SHRI LALIT ORAON: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the crite~ia laid down for tbe instal
lation of Pay-phones; 

rb) the places in Bihar where this facility 
is available as on July 31, 1993, witli the 
number thereof; 

(cl whether the Government propose to 

further extend this facility in the State; 
and 

(d) if so, the 
thereof? 

details with locations 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) The criteria 
laid down for the installation of Public 
Telephones are furnished in the statements 
1& n. 

(b) Public Telephones are located at 
common places like Commercial Housin! 
Societies. Resettlement Colonies, Govern
ment Colonies, Family Quarters of Defence 
Personnel Students' Hostels, Bus Stands 
Tourist Centres, Airports, Pilgrim Centres, 
.Railway Stations, Charitable In;tituticn~, 
Hospitals, Educational Institutions, Public 
Libraries etc. 

made by this Ministry, under its Plan 
Schemes, financial assistance is provided to 

The number of Public Telephones work
ing in Bihar is 2151. 
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(c) and (d) Yes, Sir. About 800 pub- under a scheme introduced in the Inter
national Year of the Handicapped. This 
~cheme has provided employment opportu
nity to a considerable number of handicap. 
ped persons. 

Ii~ telephones are likely to be installed 
during 1993-94 if there is sufficient demand 
for the same subiect to technical feasibility. 
Local PeOs will be located in all tele
phone exchange areas and SID Payphones 
will be located in places where STD faci
lity is available_ 

Guarantee alld Security Deposit: The 
Private Public Call Offices are to be guar
anteed for a specified amount of income 
per month by the parties hiring the peos 
and they are also to pay security deposits 
as fixed by the Department. However, 
the handicapped persons are exempted 
from payment of security deposit. The 
long Distance Public Telephones located 
in Post Offices are not required to give 
minimum guarantee amount and they will 
observe the same working hours as of the 
po,t office. The minimum guarantee 
amount prescribed for local PCO at present 
is Rs. 500/- per month. 

STATEMENT 

SuBJECT; Local Public 1 el~ phones 

The Department will open public Tele
pbones in tbe following places:-

(a) At places. where these are needed 
most like Hospitals, Airports, Rail
way Stations. Cinema Houses etc .... 

(b) In localities where people may not 
be able to afford telephones of their 
own like Jhuggi Jhompadi and slum 
areas. 

(c) In areas where the department if 
not able to provide telephones due 
to shortage of exchange capacity. 

Departmental Public Call Offices; A 
booth will be provided with coin collection 
box in the desin;d location where people 
frequent Calls are established when the 
user deposits coints) of the specified deno
mination(s) after the called subscriber 
answer the call. This is an unattended 
Departmental Put lie Call Offi~e. Detail
ed instructions are in force for ensuring 
effective functioning of these PCOs. 

Manned Public Call £)ffices: Public 
call offices will be opened in Post Offices 
aDd Departmental Telegraph Offices with
ont coin collecting Boxes. These PeOs 
will be manned by the staff of the Post 
Office or Telegraph Offices. Facilities are 
available for making local calls. 

Pmate Local Public Call Offices; Prl
fttC Public Call Offices are opened: 

(a) without attendant but with CCB. 

(b) with attendant-Local call charges 
will be collected by the attendant as 
per approved rates. 

Public Call Offices manl1l!d by Handicap
pd pinons: Public Telephones are open
ed to be manned by handicapped persol1i 

Commissioll payable to Hires of PTs; 
Corrmission j, payable to the hirers of the 
public telephones on the metered calls :\t 
the prescribed scale per unit call as fixed 
by the Department. The commISSion 
prescribed at present is 40 paise per unit 
call. 

STATEMENT II 

Cop:: of letter No. 31-13/91-PHB dared 
24th July, 1993 issued by Department 0/ 
T elccommunications to ail Chief General 

Managers, TELECOM. 

St:B.: Review of Policy on STD PCOs 

Under the orders of Hon'ble Minister of 
State (e), the liberalisee policy of allot
ment of SID Payphones enumerated in 
our office Memo No. 31-13/91-PHB dated 
14-8-92 has been reviewed with a view to 
provide created employment opportunities 
to educated unemployed. The following 
guidelines are issued for implementation 
with immediate effect. 

r. GENERAL 

I. Eligibility: Only educated unem-
ployed persons are eligible to apply tor 
allotment of STD PeOs. They should 
produce an unemployment certificate from 
their local MPs/MLs/Revenue Authorities 
of the Rank of Tehsildar and above/em
ployment officer/Chairman or Member of 
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Zilla Parishads/Panchayat of Village Pra
dhan or Secretaries of recognised Social 
Organisations like Rotary ClubjLions Club 
etc. who have jurisdiction over the loca
lity where the applicant resides. The edu
cational qualifications for the applicants 
are:- I, 

(i) for rural areas: 5th or Middle 
School pass and above. 

(ii) for urban areas above: 
M2triculate or High 
above. 

At least 
School and 

Application is to be submitted in the 
prescribed proforma enclosing the unem
ployment certificate and agreeing to the 
terms and conditions prescribed by the 
Department of Telecom for the operation 
of STD/PCOs. 

2. Selecti()n of Bonafide persons: A 
Committee with a composition as given 
below will select the applicants for allot
ment of STO peos after proper scrutiny 
and verification of bonafides. As a check 
against possible frauds, photocopy of the 
unemployment certificate may be scnt by 
registered letter to the issuing authority 
with 3 covering letter requesting for getting 
it verified. The Committee will allot the 
available number of PCOs giving prefe· 
rence to following categories of persons:-

Preference to following categories of 
persons:-

(3) Handicapped including Blind pu-
sons. 

(b) SC/ST applicants. 

(c) Ex-Servicemen/War widows. 

(d) Retired DOT employees or their 
dependents. 

Ie) Dependents of freedom Fighters. 

({) Charitable Institutions/Hospitals. 

The committee will be fully authorised 
to allot STD PCOs and also decide the 
location of the new PCOs. 

Composition of the Committee: 

(a) The Committee for allotment of the 
new SID payphones would consist as 
under: 

(i) Head of the SSA-Chairmar.. 

(ii) An Officer from the Finance & 1>&
counts wing of the Department 
working under the SSA Head such 
as AO/CAO etc. -Member. 

(iii) Three Non-official members would 
be nominated by the Minisrry for a 
tenure period of two years. 

3. PreceduTc for allotment: The Com-
mittee will meet atleast on every month 
depending on the amount of work relating 
to allotment SID PC Os to scrutinise and 
select the applications from eligible per
sons for STD PCO allotment. 

4. Lvan facility to SrD PCO Allottees: 
SSA Head will issue a certificate of allot
ment of STO PCO to the allottee to enable 
him to seek loan etc. from scheduled 
banks. SSA Head will also provide all 
assistance in this regard. 

5. Extent of provisilm: Upto 5% 
capacity of the exchange lines is to be 
reserved for allotment of PCOs (STD and 
Local). 

6. Type of Exchange to which STD 
peos should be parented: STD PCOs 
would normally be parented to an Electro· 
nic Exchange only. In a place which is 
~erved by electro mechanical exchanges, 
a new 128 PC-DOT electronic exchange or 
an elecrronic exchange of a higher capa
city with 16 KHz home metering capability 
can be opened and all sro Payphones may 
be parented to this electronic exchao~. 
The caIl loggers working with these STD 
PCDs should be operated on 16 KHz cycle 
pulse from the parented electronic ex
change. 

7. General conditions 

(i) One applicant should be provided 
with only one !'ITO Payphone. 
However, the existing bulk fran
chisees will continue to operate as 
per terms and conlitions of their 
existing agreement. 

(ii) All STD Payphones should be so 
installed that they face public road I 
lane to :tllow free access to public. 

(iii) The opening hours of such 
telephone would be atleast 
6.00 a.m. to 10.00 .,.m. 

public 
from 
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(iv) Terminal equipment used by the 
allottee should be interface appro
ved and they should not be pro
grammable locally. Simple call log
gers/charge indicators manufactur
ed by Hindustan Teleprinters Ltd. 
or other manufactures which are 
Interface approved by the depart
ment should be used. Use of stop 
watch will not be permitted (List 
of approved charge indicators is be
ing circulated separately). 

(v) The allottee of SID PCO will be 
entitled to 20 paise per call unit 
lIptO )0.000 call units, ) 5 paise per 
call unit in the range of 10,000 to 
20.000 call units and ) 0 paise per 
call unit beyond 20.000 call units 
as price per call units as commis~!on 
for the total number of call units 
made over a period of one month. 

Procedure for recovery of security 
deposit and bills from SID 
PCO a]]ottee will be as under: 

Two accounts either in a Public 
Sector Bank or in Post Office 
Savings Bank will be opened 
per SID PCO allottee. The 
first account will be opened in 
the name of Department of 
Telecom, in which the allottee 
will deposit daily the entire col
lection of the day after deduc
ting 20 paise per call unit upto 
10,(00) call units; 15 paise per 
call unit in the range of 10,000 
to 20,000 caJl units and 10 
paise per call unit beyond 
20,000 call units as commission 
for the total number of caJl 
units made over a period of one 
month. 

The A.O. (TR) will monitor the pro
per deposit of the amount co
ordinati."Ig \\ith bank l post office 
and will also ensure that all 
bills in respect of these STD 
PCOs arl" timely adjusted from 
above account. The other ac
count ",ill be in the name of 
the ·allottee and it will be pled
ged to the PresideDt of the 
Union of India. The allottee 
"m deposit 5 paise per call unit 
in this a:collllt Qilily to-

wards security deposit and 
this deposit will continue to 
be made till the amount be
comes equal to Rs. 5000 in 
respect of Urban SID PCOs or 
Rs. 600 in the case of rural SID 
PCOs or average one month re
venue wh:chever is higher. In 
rural areas, if the facility of 
Bank or Post Office is not avail
able hereoy, the above deposits 
can be made weekly. The tele
phone Inspectors and ITOs in 
the field will peril)dicaUy inspeet 
and c'l.eck the pass books of 
PCO allottees for prompt de
positing. Defaulters. if any. in 
this regard would be brought 
to the notice of higher autho
rities for taking action against 
them. Lap~es on the part of the 
field staff during inspection 
will be dealt v. ith severe 
penalties-

(vi) The security deposi t can also be 
deposited in cash in one instalment 
or be in the form of a Bank Gau
arantee. 

(vii) Rates of pulse should be displayed 
prominently by the allottee of STD 
}>CO for all important stations in 
the country a ntl all stations within 
200 Kms. 

(viii) The applicants have to apply in the 
prescribed form for the allotment of 
SID PCOs. 

(ix) The applicant should sign an 
agreement in the prescribed form 
\\ith the Telecom Authority when 
an SID PCO is allotted to him. 

(x) Incoming all facility will be allow
ed on all STD pcos. 

(xi) Shifting of STD Pros within the 
local area is permitted. Normal shIf
ting charges applicable to DED will 
be levied. 

(xii) Periodical surprise checks should be 
done to see that the allottee char
ges customers as per the guidelines 
given by Department of Telecom.. 

(xiii) Guidelines for applying for PTa and 
rules ggvernins them should b: 
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published in the commerWl iDior
mation papa of the telephone direc-
tory. ' 

(slv) Periodical advertisements may be in
serted in local newspapers, when 
sr'ficient number of applicants are 
not forthcoming. 

U.RURAL 

Apart from the general conditions the 
"foUowina guidelines have to be followed in 
rapect of rural ~'TD PCO operation. The 
rural' STD PCO is defined for this pur
pose as ODe workina in an exchan,ze sys
tem which has a total capacity of S 12 
lines and less. 

1. A miDimum guaranteed revenue per 
PCO per month in the case of rural 
SID PCOs fixed as Rs. 100. 

20 A tec:urity deposit of Rs. 600 based 
on six months guaranteed revenue 
or monthly average' whichCYCr is 
hisher has to be deposited by the 
allottee of the STD rural PCO. This 
average revenue ,is calculated on the 
basis of the revenuc of the previous 
lix months. 

3. Weekly billing cycle would be 
followed for recovery of SID PCO 
charges. 

Ill. NON-RURAL (URBAN) 

Apart from the general conditions 
mentioned above, the Jl:uidclines detailed 
below have to be followed in respect ot 
the SID PCOs .cherne in Non-rural 
(Urban) areas: 

- Student's Hostels. 

- Bus Stands. 

- Tourist Ceatres. 

- AirportI. 

- Pilgrim Centres. 

- Ilailway StatiODl. 

- Owitab)e IJIItitutioos. 

- Hospitals. 

- Educational Institutions, Pub-
lic Libraries etc. 

4. A minimum guaranteed revenue per 
PCO per month to the Department 
in the case of Non-rural (Urban) 
SID PCOs is fixed as Rs. 1600/-. 

s. The amount of scc:urity deposit 
will be Rs. 5000/- or an amount 
equal to the average monthly revenue 
whichever is hieber. The average 
monthly revenue will be calculated 
on the basis of previous six mooths 
revenuc. 

6. Portnightly billing cycle will be fol
lowed for recovery of SID PCO 
charges. If the charll'S are heavy 
weekly billing may be resorted to 
by local tckc:om authority. 

(ElIgll6h] 

3988. SHRI GOPI NATH GAJAPATIII: 
Will the Minister of STEEL be pleascc! 

to state: 
t. Atlcast one SID PCO may be 

made available for about every 100 <a) the original installed capacity of Rour-
dwelling/Business premises. tela Steel Plant; 

2. STD PCO Location 

While eelectina the location for 
allotment of PCO. the SSA Head 
will consult the local bodies lito 
Muncip&lity, Public: Institutiona etc. 
to allocate COIlVCllient places for the 
PCO BootbL The importaDt placea 
liven below should invariably be 
covered while sclectina the location 
of PCO bootba. 

-- eonunc,dal Housins Societies. 
- llesettlement Colonies. 
_. GoWl'DlllClllt CoIoDies. 

- Family QuarttrI' ,of DefeDce. 
.. fer"lltI, 

14-3 tIS/lG)/5N 

(b) whether the capacity has been fur
ther railed; 

(c) if 10, the extent thereof; 

Cd) wbcther the lteel plant has over rca
c:hed its production c:apacity; 

(c) if not, tho reasoiII therefor; and 

(f) the *111 taken to increase the pr0-
duction? 

mE MINlS'TBR OF STATE OF THE 
MINISTllY OF STEEL (SHRI SONTOSH 
MOHAN DBV): (a) The o~l rated 
capacity of the Rourkel. Steel Plant of 
SAlL ...... 1.0 miIIioa tOllllCi (MT)" of 
iDIOt IIecI per 1DIlUID. • , 
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(a) the norms adopted in regard to fin
ancing the power projects by the POWEll 

(c) The rated capacity of the plant was Finance Corporation; 
expanded to 1.8 MT of ingot steel per 
annum in the late sixties. 

(b) Yes, Sir. 

(d) No, Sir. 

(e) Though the Ilourkela Steel Plant rea
ched its rated capacity of 1.0 MT of ingot 
steel per annum in the year 1964-65, it 
could not attain its expanded capacity on 
account of the following major factors:-

6) Inferior and uneven quality of raw 
materials; 

(ii) Health of the Plant and the Equip
ment due to inadequate repain and 
maintenance; 

(iii) Shortcomings in the design of the 
plant in terms of layout, transport 
network etc.; 

(iv) Poor availability of power. 

The best production achieved by ~our
kela Steel Plant was 1.5 MT in the year 
197(j-'?7. 

(f) Various studies were carried out by 
SAIL to determine the manner in which 
these constraints in the optimum perform
ance level of the plant could be overcome 
On the basis of these studies, the Ileno
vation and Technological Upgradation 
(Modernisation) programme of Ilourkela 
Steel Plant was drawn up and approved 
by Government in October. 1989. This 
project is under implementation and on its 
completion there will be improvement in 
production and productivity as well as 
techno-economic parameters. A number of 
Additions. Modifications and Replacement 
schemes have also been identified by SAIL 
and these schemes are under various stages 
of implementation. These schemes are ex
pected to take care of the exiatina bottle
necks in production. 

[Tra1Jllatioll) 

3919. SHIll SIMON MAllANDI: 

Will the Minister of POWEll be pJeaaed 
to state: 

(b) the names of the various power pro
jects financed by the Corporation as on 
July 31, 1993, state-wise; and 

(c) the amount provided/proposed to be 
allocated by the Power Finance Corporation 
to the remaining projects of Bihar from 
January I. 1992 to July 31, 19937 

THE MINISTEIl OF STATE IN THE 
MINISTRY OF POWER (SHill P. V. 
RANGAYYA NAIDU): (a) The Power 
F\ina,nce Corporation (PFC) grants load 
assistance to Power Projects, which meet 
the following criteria; 

(i) are economically viable, with a rate 
of return of not less than 12%; 

(ii) are technically sound; 

(iii) technical solutions proposed· must be 
least cost; 

(iv) are compatible with existing expan
sion plans; 

(v) solutions proposed should meet Gov
ernment of India or State Environ
mental and Impact Standards, which
ever are more stringent; 

(vi) schemes should have all clearances 
required by the State and Central 
Agencies, and 

(vii) schemes for environmental uPll'lld· 
ing of power stations should have 
to meet acceptable engineering stand
ards and should be the most cost 
effective means of mitigating envi
ronmental effect. 

(b) The state-wise names of the variOUI 
power projects financed by the Power Fin
ance Corporation as on 31st July, 1993 are 
given in the statement. attached. 

(c:) The following projects of Bihar have 
been financed by the Power Finance Cor
poration from 1-1-1992 to 31-7-1993: 

Name of 1M Pro}6ct AtnOIIIIIlllltCtIoMd 

(i) Sone WIStem Lint llI. 6.00 crores 
Canal HBP (4 x 1.65 
MW) 

(ii) ~H~ Ra. 2.30 croJU 

(3X'MW) 
(ii.i) TCllUlbat TPS Sta,o-I ... 68.00 croros 

, i .... - •• 
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STATEMENT 

State-wise ruzmes of thl! various power projects financed by PFC as on 31st July, 1993 

LIST OF PROJECTS F1NA.NCED 
As on 31-07-93 

RNa. sz. Bomlwer Name of Project DiciplJne 
SZ. No. No. 

2 3 4 5 

1 1 APSEB Kothagudem 7th Plan CLA R&M 
2 2 (Ancihra Pradesh) Kothagudem 7th Plan SP R&M 
3 3 Kothagudem TPS 8th Plan R & M R&M 
4 4 Nellore TPS 8th Plan R&M 
5 5 400 MV AR. Capacitors S.I 
6 6 600 MV AR. Capacitor Banks S. I 
7 7 Polancha Ramagundam Trans. 
8 8 R.amagunda.m-Nizamab9d Trans. 
9 9 Vishakhapatnam Trans. 

10 10 220 KV Cuddapah Trans. 
11 11 Langer Heuse Trans. 
12 12 220 KV from Vijayawada Trans. 
13 13 Srisailam--Ongal Trans. 
14 14 Miryalguda 100 Trans. 
15 IS Kurnool-Samaya Trans 
16 16 100 MVA 220/132 KV Trans. 
17 17 Six 132/33 tv SIS Trans. 
18 18 220 tv &: 132 KV VTPS-Guntur-

Chilakaluripet Line Trans. 
19 19 Aug. of 7 NOI. 132 Kv Bxistina sub-

stations Trans. 
20 20 3 Nos. 132 tv New Sub-statioDl 1ians. 
21 21 220/132 tv SIS at Kalikiri Trans. 
22 22 Aug. ofTr. Cap. of 132/33KVS/S 

Chittoor, Waranpl, Bandalguda Trans. 
23 23 220/132 kv lxl00 MVA SIS at Penudrthy Trans. 
24 24 Aug. of Transfer. Capacities at Yeddu-

mailaram, Kurnool, Ouaole Trans. 
2S 25 System for power evacuation from Vijaya-

wada TPS. STG. m. Trans. 
26 26 VHF Conununication system Trans. 
27 27 R &: M of EHV Sub Stations Trans. 
28 28 Aug. of 4 Nos. 220 kv SIS &: 2 Nos. 

132kv SIS. Trans. 
19 19 Aug. of 14 Nos. 132 tv SIS Trans. 
30 30 220/192 kv SIS at Mehboobnqar 

Kalwakurthy &: ASS Line Trans. 
31 31 R &: M of Existiog PLCC Equipment in 

A. P. Power System Trans. 
32- 32 R &: M of Trans Works by Recoil. Tolde-

palli-Ongole 132KV SIC Line Trans. 
33 33 220 tv Cittoor-R.cniaunta-sullurper 

S/CLine Trans. 
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2 3 4 5 

34 34 220 kv Ramagundam-Nizamabad-
Warrangal Lines Trans. 

35 35 132/33 kv SIS at Parthipadu & Jugareddy-
gudem Trans. 

36 36 132/33 kv SIS at Venkatgiri &. Nagari Etc. Trans. 
37 37 Const. of 220 kv Switching stn. at Podili Trans. 
38 38 220/132 kv SIS at Ananthpur &. Associated 

Lines Trans. 
39 39 Hyderabad U.D. 
40 40 Energy Audit U.D. 
41 41 Vijayawada U.D. 
42 42 Vizianagaram U.D. 
43 43 Proddatur U.D. 
44 44 Ountur U.D. 
45 45 Eluru U.D. 
46 46 Bhimavaram U.D. 
47 47 Cuddapah U.D. 
48 48 Mehboob Nagar U.D. 
49 49 Karim Nagar U.D. 
50 50 Hyderabad Phase II U.D. 
51 51 Kurnool U.D. 
~2 52. Nizamabad U.D. 
53 53 Kbammam U.D. 
54 54 Cbittoor U.D. 
55 55 Warangal U.D. 
56 56 Tirupathi Town U.D. 
57 57 Nandyal U.D. 
58 58 Hyderabad U.D. 
59 59 Upper Sileru II (2 x 60 MW) Hyg. 
60 60 Vijayawada ST II Unit 3 &. 4 2 x 210 MW Thg. 

61 61 Vijayawada ST II 2 x 210 MW Tbg. 
('2 62 Vijayawada ST II 2x210 MW Ths. 
63 63 VJjayawada ST II 2 x 210 MW Tbg. 

64 64 Vijeswaram GT 3 x 33 MW Tbg. 

6S 65 Raya1ascema TPS (2 x 210 MW) 
(CPS Loan of ADB) 

Thg. 

66 66 Vijayawada TPS STO ill 2 x 210 MW 

67 67 Vijayawada TPS Stage ill (2 x 210 MW) Tbg. 

68 68 Vijayawada TPS STO m Tbg. 

69 ARPED (Ar. TAOO H.E.P. 3 x I.S MW HYI. 
Pradesh) 

70 ASEB (Assam) Transmission works in Assam Trans. 

71 I BSEB (Bihar) BarauniCLA R.&M 

72 2 Karbigqia CLA R.&M 

73 3 Patratu CLA R.&.M 

74 4 Barauni 7th Plan (SP) R&.M 

75 5 Patratu 7th Plan (SP) R&M 

76 6 I3S MY AR Capacitors S. I. 
77 7 Oanga crossing at Hathidah 400 KV 

BiharsharifJ'-Be&usarai Line Trans. 
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78 8 132 kv Purnea-Katihar Line & SIS at 
Katihar Trans. 

79 9 132 KV Sultanganj Trans. 
80 JO Renovation & Revamping of Ranchi power 

supply U.D. 
81 BHPC (Bihar) Sone Western Link Canal H. E. P. 

(4 x 1.65 MW) Hyg. 

82 2 Eastern Gandak Canal H.E.P. (3 x S MW) Hyg. 
83 I TVNL (Bihar) Tenughat TPS (2 x 210 MW) Th&. 
84 2 Tenughat TPS (2 x 210 MW) Tbg. 
85 3 Tenug.'1at TPS (2 x 210 MW) Tbg. 

86 4 Tenughat TPS Stage I Tbg. 
87 I OEB (Gujarat) Dhuvran 7th Plan eLA R&M 
88 2 Gandhinagar 7th Plan CLA R&M 
89 3 UKAl 7th Plan CLA R&M 
90 4 Dhuvran 7th Plan SP R&M 
91 5 UKAI 7th Plan SP R&M 
92 6 Gandhinagar 8th Plan R&M 
93 7 Wanakbori 8 th Plan R&M 
94 8 Dhuvaran TPS 8th Plan R&M 
95 9 UKAI TPS 8th Plan R & M R&M 
% 10 300 MV AR CapaCitors 5.1. 
97 II ISO MVAR Capacitors S.1. 
98 12 500 MV AR Capacitor Bank Installation S. I. 
99 13 220 kV SIS at Himatnagar Trans. 

100 14 220 kV Kodinar Line Trans. 
101 15 132 kV SiS at Valia Trans .. 
102 16 220/66 kv SIS a! Bhilad & Assoctd. Lines Trans. 
103 17 220 kV Limbdi-Dbarangdhara Line & 220 lev 

SIS at Dharangdhara Trans. 
104 18 220 kV SIS at Zerda & 220 kv Palanpur-Zcrda 

Line Trans. 
lOS 19 400 kv ASOJ-LIMBDI-Jetpur Line & 

SiS A UMBDI Trans. 
106. 20 220 kv Debgam SIS with Associated Line Trans. 
107 21 ESTB. of 220 kv SIS at Khcralu with 

Asso. Line Trans. 
108 22 ESTB. of 220 k\' SIS at Wagra with Asso. 

Line Trans. 
109 23 220 kv SIS at Nanikhakhar & Associated 

Lines Trans. 
110 24 220 kv SIS at ChotiJa with Associated Lines Trans. 
111 2S Baroda U.D. 
112 26 Valsad U.D. 
113 27 Mahuva Town U.D. 
114 28 Nadiad U.D. 
1lS 29 Porbandar U.D. 

116 30 Junagarh U.D. 

117 31 Rajkot U.D. 

118 32 Veraval U.D. 

119 33 Energy audit and Load survey U.D. 
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120 , 34 Bbavuapt U.D. 

121 35' Bharuch U.D. 
122 36 .. Gandhinapr TPS at ST II Unit 3 Tbg. 

123 37 Kutch Lignite Unit 1 & 2 TIJi. 
124 38, Gandbinagar TPS Unit 4 Tha. 
125 39 UTR.AN Gas Turbine Plant Tbg. 

126 40 Sikka T. P. S. Tha· 
127 4t U1'R.AN Gas based Power Station 

(3x30+1xo4SMW) Tbg. 

128 t BSB8 (Haryaua) Faridabad 7th Plan CLA R&M 
119 2 Panipat 7th Plan CLA R&M 
130' . 3 . Faridabad 7th Plan S.P • R&M 

131 4 Panipat 8th Plan R&M 
132 5 300MVAR S.1. 
133 6 16SMVAR S.L 
134 . ., .5MVAR S. I. 
llS 8 Samapur Palwal Trans. 
136 9 220/132 leV SIS at SIRSA & Narwana 

(I~ing Capacity) Trans. 

137 10 220 kV PTPS-Rohtak, P'IPS-Sonepat 
Line & SIS at Rohtak. Sonepat Trans. 

138 11 220 kv D/C Kaitbal-shahbad Line & 
SIS at Sbahbad Trans. 

m 12 Kamal U.D. 

140 13 AmbaIa canU. U.D. 

141 -14 Rohtak U.D. 

142 ' is' Japdbri U.D. 

143 ,. 16 -. Y8ID11Dll Napr U.D. 

144 11 Gurpon U.D. \ 
145 . 18 .- AmbalaCity U.D. 

1<46 1~ Panipat STG m Unit 5 (1 x 210 MW) 1'h8. 
147 20 PaDipat STG m Unit 5 (1 x 2l0MW) Tha· 
1 ... · ·r BALGovt. Bbakra lUght Bank H. E. P. (5 x 120 MW) R cl t1 
149 1 RPiBB (HimIcbaJ GIRIH.E.P. a&U R&t1 
150 ~ PracIeIh) lbrpair and Mcintenance cf Bbaba Hydro 

Power Station R&U 
lSI ~ 36MYAR SoL 
152 4 20 MY AR. Capacitor Banks SJ. 
1S3 , 5 132 )tv D/C Jeaore-Dchra Line TraDL 
154 6 132)tv SIC Kunihar-8bimla LiDo TraDL ' 
US ' ., 132 :tv SIC Girl-Paonta Line Trull. 
156 ,I SbimIa U.n. 
151 ' .. -9 Gaj H.E.P. 3x3.5 MW HyJ. 

lSi 10 Banet H.E.P. 3 xo4 MW H,.. 
159 ' II Gaj H.E.P. 3x3.5 MW If1I, 
1. ~ 12 Banet H.B.P. 3xo4 MW -. 
161 : ~j lIP 00Yt. ~ Bbakra Riaht Baak B.E.P. (5 xJ20 MW) RelU 

162 . 1 JDB8 (1 elK) l'ImPore GT (4 x25 MW) Tha-
10' . I DB (Xamataka) 110 MY All Capacitor lJaDb SJ. 

, 
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1 2 3 4. , 
164 2 25' .NV All Qapacitors s.L 
16' .3 97.5 MYAll, 11 ltV U.D. CapedtoaBallb 

in 39 NOI. SIS . . s.L 
166 ~4 Hantarally-SIiimop .. " TraIls. -
161 , Siva-8undaram TraIls. 
168 6 Modernisation of Load Despatch Caltre at 

Banpiore. TranI. 
169 7 400 KV Shimoga-Kotegunur DIC & 220 KV 

Kotgunur-MR,S Shimoga Line 'l'nms. 
170 8 66/11 KV SIS & Also. Lines 1'rImI. 
111 9 ) xl0 MYA, 100/11 KV Transrr. at Bane-

benur SIS TJ'IIII. 
112 10 220/1 10/1 IKV SIS At Belsaum TraIls. 
113 11 8 MY A, 66/11 ltV TranII'onner at)l(addur 

SIS •. TraDI. 
114 12 8 MYA, 66/11 ltV Transformer at Vijaya-

pura 1'raDI. 
115' 13 2nd 100 MY A, 220/66 ltV Tranlformer at 

KolarS(S TnmI. 
116 J4 2nd 8 MY A, 66/11 ltV Tranlformcr at Mal-

bagal TranI. 
117 IS 2nd 8 MY A. 66/11 ltV Transformer at a.-

Itote TranI. 
118 16 220/110 ltV. 2xlOO MVA SIS at Hubli-n 

(Dharwar) TranI. 
119 11 220/66 ltV. 2 x 100 MYA SIS at YaraDdana-

bally TraIls. 
180 18 Aug. of66/11 ~VPiIJaauppa SIS TraIls. 
181 19 66 ltV SIC Kolar-cbintamani Liae TraIls. . 

182 20 66 ltV SIC on PIC Hiriyur-Paruburampura 
Line TraIls. 

183 21 Additional Transrr at Mudhol TranI. 
184 22 l00/33-JJ ltV. 3 x 10 MVA SIS at BYIdaIi "I'raIIS 
185 23 22O{110 ltV. 1 x 100 MVA SIS at Cbikkodi TraIls. 
186 24 Estb.of220{66 ltV. I x 100 MVA SIS at 

Doddaballapura TraIls. 
181 ~ 110 ltV lamlthandi-Bijapur line TranI. 
188 26 110133 ltV SIS at Yadair & AIIociated LincI TranI. 
189 21 220 ltV Munirabad-Davanaere Liae & 

Ha,ari'bommnalalli TranI. 
190 28 110 ltV GuIbcqa-Alland LiDe & Al1and SIS TraIls. 
191 29 BanJalore aty U.D. 
192 30 Baqalore Oty U.D. 
193 31 MyIore U.D. 
194 32 Tumkur U.D. 
195 33 MaD&aJore U.D. 
196 34 BeJaaum U.D. 

I'" 3S YeIbaDka 'tPS (6 x 20 MW) (Preach Credit) 'fbi. 
191 1 DCL Varahf BU.lxllS MW+2x4.' MW 11ft. 
199 2 (XarDatIta) VaralaiB.B.P. 2xllS+MW+lx4.S MW BJI. - 3 Ghataprabha BU. 2 X 16 MW -20J ·4 MalJapar MIDi B.B.P. 2x4.S MW BJI.' 
~. ,5 1lIJaIaar'l?S I x,210 MW u.It 3 

._ 
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203 " Raichur TPS Lx 210 MW Unit 3 Tha. 
204 7 Raichur TPS 1 x210 MW Unit 3 Thg. 
205 . I KSBB (Kerala) 50 MV AR 11 kV Capacitors S.L 
206 2 110 kV Sasthamcotta, Kayamkulam, Kuma-

rakom &: Assoctd. Linea Trans. 
207 3 Kollam U.n. 
208 4 Pallakad U.D. 
209 ., Thallasery U.D. 
210.c. .~ A1lapuzha U.D. 
211 7 Kotta~ U.D. 
212 -- 8 Poringalkuthu Hyg. 
213·:: 9 . Poringalkuthu Hyg. 
214 .1 . MPBB (Madhya .. Amarkantak 7th Plan CLA R&:M 
21S' . 2 Pradesh,) Korba 7th Plan CLA R&:M 
216 • -3 Satpura 7th Plan CLA 'R.&:M 
217 4 Amarkantak 7th Plan (CLA) R&:M 
218 ~:. -.5 Amarkantak-Bag Filters R&:M 
219 6 -

-- Korba 7th Plan (SP) R.&;M 
220 7 Amarkantak 7th Plan (SP) R&:M 
221 -8 - : Satpura TPS 8th Plan R &: M R.&:M 
222 9 Korba East TPS 8th Plan R &: M R.&:M 
223: . 10 Amarkantak TPS 8th Plan R&:M 
224 II Korba West TPS 8th Plan R.&;M 
22S: - 12 86.4 MVAR. Capacitors Sl. 
226: - 13 200 MV AR CaDaCitors S.1. 
227- : 14 185 MVAR Capacitors S.I. 
228 IS 69 MVAR Shunt Capacitors for U.D. 5.1. 
229 16 255 MV AR 33 kV Capacitor Banks Instal-

lation 5J. 
230 17 6x 12. 6 MY AR Series Compensation SJ. 
231 18 Raipur-Korba Trans. 
232 19 220 kV Line Bina-Damoh Line &: SIS Trans. 
233 20 Itarsi-Satna • Trans. 
234 21 Power Bvacuation Line fron Tons H.B.P. TranI. 
235 22 400 kV ltarsi-Bhopal Line &: AsIoctd. works Trans. 
236 23 400 kV Indore-Nagda Line &; Assoctd. 

Works Trans. 
2]7 24 Mahendragarh Tap Line Trans. 
2H 25 220 ltV SIS at Pitbampur &: Assoctd, wow Trans. 
239 ·26 J 32 kV SIS at RaiseD &; AsIoctd. Worts TranI. 
240 27 220 ltV SIS At Dewas &; Jnd~Dewas Line Trans. 
241 . -28 20 MVA, 132/33 tv Transformers at Nee-

much, Sarni, Pipariya nus. 
242'~ 29 220 kV SIS at Neemuch &; Nagda-NODIDuch 

Line Trani. 
243 ,.~ 220/132 tv, 160 MVA 'n'aIIformen at 

... . _. ltatlam Trull. . -_. 
2M ;, ~'1 220/132 tV TraIIIf'ormen at U'Jjain TranI. 
245 -·,:~~2 132 ltV SIS at tofJdtai &; AsIoctd. UDea Trans. 
246 .:: :;.~,;93 112 tv SIS ~t Dbanmod &; 132 tv DCDS 

TapLino 1'raIII. 
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247 34 132 kV Ghatabilod &. 132 kV Lilo from 
Indore-Dhar Line Trans. 

248 
:~ 400 kV Bhopal-Bina Line &. SIS at Bina Trans. 

249 220 kV Auriaya-Mehgaon-Malanpur Line &. 
Swi!clling SIS, Mehgaon Trans. 

2~O 37 Electric connections to HT Cor.sumers (U.D. 
Schemes) Trans. 

2~1 38 132/133 kV S.'S at B:uwani and Nimrani Tr<:r:s. 
2~2 39 400/220 kV 315 KVA Transformer at 

Bhopal Trans. 
1!3 40 2nd CKT. or 220 kV B'pur-Satna, Nagda-

Neemuch Lines Trans. 
2~4 41 Aug. of 400 kV Bhillai SIS Trans. 
2~5 42 Aug. of 132 kV Guna, Meghnagar Sub-

stations TEr.s. 
~~6 43 Aug. of 220 kV Bina-Urla Substations Tr;;I:s. 
2~7 44 400 kV Birsingpur-Damoh-Katni Line &. 

Katni SIS Trar.s. 
2~8 45 220 kV SIS at R-liglrh alongwith associated 

Lines Tr::~:s. 

259 46 220 kV SIS at Rmdia alongwith associ' ted 
lines T'·:c.r:s. 

26C 47 Bhop~J City U.D. 
:!61 48 Ratlam City U.D. 
262 49 Bhind G.D. 
263 50 Buhranpuf tr.D. 

264 51 Rewa tI.D. 
:!65 52 Slgar G.D. 
266 53 GwaJior U.D. 
267 _q Khargonc G.D. 
268 55 Energy Audit &. Load Survey C.D. 
269 56 Shivpuri CD. 
270 57 Chhatarpur C r' I.U. 

271 S8 Rljanandug:lon U.D. 

272 ~9 R-:igarh G.D. 

273 60 ltarsi tI.D. 
274 61 Replacement of Meters U.D. 
275 62 Chhindwara D.D 

276 63 Mhow V.D. 

271 64 NcemUCh U.D. 
278 65 lagdalpur D.D. 

279 66 Ujjain U.D. 
180 67 Karol U.D. 

281 68 Khandwa U.D. 

282 69 Jabalpur U.D. 

283 10 Indore U.D. 
284 71 R.aipur U.D. 

285 ?2 Durg-Bhilai U.D. 

286 73 Hudeo B<mgo HB.P. U.D. 

28? 74 Bansagar Tons H.E.P. U.D. 

188 75 Birsinghpur H.E.P. (I x20 MW) UD 

15-3 lSS/ND/M 



223 Wriltnr Answ"s AUGUST 23,1993 Written A1Iswers 224 

2 3 4 5 

289 76 S:mjay Gandhi 3&4(2.,210 MW) U.D. 

290 77 ~neh 1&2 (2 >: 210 MW) U.D. 

291 78 Smja,y Gandhi 3&4 (2 ~210 MW) U.D. 

292 79 Peneh 1&2 (l/ 210 MW) U.D. 

293 80 Sanjay Gandhi 3&4 (2) 210 MW) U.D. 

294 81 Sanjay Gandhi 1&2(2x21C MW) U.D. 

295 82 Slnjay Gar:dhi 1 &2 (2 ;>(210 MW) U.D. 
296 83 Sanjay Gandhi T.P.S. D.D 
297 84 Birsingpur Stage I (2 x 210 MW) U.D. 
298 MSEB Koradi R&M 
299 2 (M:lharashtra) Nasik R&M 
300 3 Bhosawal R&M 
301 4 Paras R&M 
302 5 Koradi R&M 
303 6 Bhusawal TPS 8th Plan R & M R&M 
304 7 Paras 8th Plan R&M 
305 8 Koradi 8th Plan R&M 
306 9 Parii 8th Piau R&M 
307 10 Nasik 8th P);;n R&M 
308 lJ Cundnpur Sth Phn R&M 

309 12 Add!. R & M II Scheme of BhuSlwal TPS R&M 
310 13 Add!. R & M II Scheme of Chandra pur 

TPS R&M 
311 14 AJditionaJ R & M Phasc· Ii Nasi!; TPS R&M 

312 15 ...... .lJitional R & M Phas~·lI Parli TPS R&M 

313 16 512 MVAR C:lpacitor B1nks S.I. 

314 17 546 MVAR Capacitors S.L 
315 18 400 kV Ch~ndrapur·Parli Line TranS. 
316 19 400 kV Parli-Char.Jrapur Line Tn,ns. 
317 20 B:landara -Gond; a Trans. 

318 21 Aug. of SiS Trans. 
319 22 220 kV &: 132 kV New SIS Trans. 
320 23 Aug. ofS/Sat Pawana. Lonawala, Kh:>.dak-

wasla, Walchandn::gar Trans. 
32) 24 220 kV Parbhani SIS & Asso. Lines Trans. 
322 25 220 kV Akola SIS Trans. 

323 26 S'lt:m! City tr.D. 

324 Z1 Pune Ci!y P.D. 
12S 28 Akola UD. 
326 29 Ulh?~ NRg~r U.D. 
327 JO Dombb!vli FD. 
328 31 Kalyan U.D. 
129 32 Aurangabad U.D. 
no 33 Khaperkheda TPS (2 x 21 0 MW) Thg. 

331 34 K'lf'eTkheda TPS (2 x 210 MW) Th~. 

331 3~ Khaperkheda TPS (2 x210 MW) Thg. 
)3) 36 Khaperk~da TPS (2 x 210 MW) Thg. 
134 37 Khaperkhcda TPS (2 ;<210 MW) Thg. 

335 38 Chandrapur Unit ~&6 (2 x SOO MW) Thg. 

1M 39 Cbandarpur SOO MW Thg. 
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337 Manipur 132 k V Ring Main TraJlllIllission System 
in Manipur Trans. 

338 Mizoram Transmission works in Mizoram Trans. 
339 \ I Nagaland Aug. of SIS at Mokukchung Trans.: 
340 2 66 kV Tuli-Nagjnimora Line &: SIS at 

Naginimora Trans. 
341 3 66kV Mokokchung-Zunheboto Line &: S/Sj 

at Zunheboto Trans. 
342 4 66ItV Tizit-"i'laginimora Line &: SIS at Tizit Trans. 
343 5 132/33 kV at Meluri &: Wokha Trans. 
344 OSEB Talchcr T.P.S. R &: M Ph. I (CLA) R&:M 
345 2 (OrisSa) Talcher T.P.S. R &: M Ph. I (CLA) R&:M 
346 3 Talcher T.P.S. R &: M Ph. I (SP) R&M 
347 4 Talcher TPS Stage 1I 8th Plan R&:M 
348 5 Chiplima H.E.P. R&M~ 
349 6 60 MV AR Cap.u,;tors for 88-89 condition 5.1. 
350 7 100 MV AR Capacitors for 89-90 condition 5.1. 
351 8 Bhanjanagar·Dubri Line &: SIS at Dubri Tram. 
352 9 Orissa Power Tr. System Asso. with lndta-

vati HEP Tram. 
353 10 Aug. of 6 Nos. Transformer Capacity TI'Ill!l. 
354 11 220 kV Dubri-Bhadrak·Balasore Line &: 

Bhadrak, Balasore SIS Trans. 

355 12 OrisSl Power Tr. System Asso. with lndra· 
vati HEP Trans. 

356 13 Aug. of 5 Nos. Trfmr. Capacity TrlllS. 
357 14 Aug. of Transformation Capacity at Talchar 

T.P.S. Trans. 
358 15 Interim Aug. of Side. Bhubaneshwar Tram. 
359 16 132{33 kV. I x 12.5 MVA Lilo &: SIS at 

Kamakhyanagar &: at Jajpur Traos. 
360 J7 220 kV 2nd Ckl. Bhanjanag.u-Cilandaka LiRe 

TraDS. 
361 18 220,132 kV SiS at Brajrajnagar Tran!l. 
362 19 220 ltV DIC Interconn. between NTPC 

Bisra &: OSEB Tarkcra SIS Trans. 
363 20 220 kV Ib-Brajrajnagar DjC Line Tran!l. 
364 21 220 kV SIS at Bhanjnagar, Dubri, AKa Tram. 
365 22 Bhubanesbwar U.D. 
366 23 Cuttack U.D. 
367 24 Puri U.n. 
368 25 Energy Meters for Energy Audit &: Load 

Survey U.D. 
369 26 Bhubaneshwar un. 
370 OPGC (Orissa) tB STG. I T.P.S. 2><210 MW Thg. 
371 2 IB TPS Stage I 2 x 210 MW Thg. 
372 3 Ib TPS STG I (2 x 210 MW) Tba· 
373 PSEB (Punjab) UBDC·I R&:U 
314 1 22l) kV Bata\a-Fatchprh Line &. SIS TraIls. 
31S 3 220 kV Moga-Ferojpur Line &. SIS. Traus. 
376 4 Transformation Wor:Ics in Taran Taran TnuIs. 
377 S Transformation works in Ropar TraIls. 
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378 6 Batala U.D. 

379 7 Amritsar U.D. 

380 8 Taran· Taran U.D. 

381 9 Ludhiana U.D. 

382 10 UBDC-II 3 x 15 MW Hyg. 

383 11 Ropar Slg.-III (2x210 MW) Thg. 

384 12 Ropar Stg.-III (2x210 MW) Thg. 
385 1 RSEB Kota TPS Stg 18th Plan R & M R&M 
386 2 (Rajasthan) 199 MY AR Capacitors S.1. 
387 3 98 MV AR Capacitors S.I. 
388 4 150 MY AR Capacitor Banks Installation S.I. 
389 5 Khetri·Ratangarh Trans. 
390 . 6 220 kY D/C Anta-Kota Line Trans. 
391 7 220 kY D/C Kota·Beawar-lodhpur Line Trans. 
392 8 132 kV Line & SIS at Budhana Trans. 
393 9 132/33 kY Line & SIS at Raniwada Trans. 

394 10 220 kY Ratangarh·Suratgarh Line & SIS at 
Suratgarb Trans. 

395 11 250 MV A Transformer at Heerapur Trans. 
396 12 132fll kY SjS at Pilibanga Trans. 

397 13 Kota TPS Stg. II Unit 3 & 4 (2x210 MW) Tha. 
398 14 Kota TPS Stg II Unit 3 & 4 (2 x 210 MW) Thg. 

399 15 Kota TPS Slg. III Thg. 

400 1 Raj Govt. Bhakra Right Bank H.E.P. (2 x 120 MW) R&U 

401 1 (Sikki.'n) Upper Rongnichu 4x2 MW Hyg. 

402 2 Myong Chu Mini 2 x 2 MW Hyg. 

403 3 Myong Chu Mini 2 x 2 MW Hyg. 

404 4 Upper Rongnichu 4x 2 MW Hyg. 

405 5 Myong Chu Mini 2 x 2 MW Hyg. 

406 ~ Upper Rongnichu 4 x 2 MW Hyg. 

407 TNEB Ennore (2x 60+3 x 110 MW) R&M 

408 2 (Tamil Nadu) Tuticorin R&M 

409 3 Ennore (2 x 60+ 3 x 110 MW) R&M 

410 4 Ennore 7th Plan SP R&:M 

411 ~ Tuticorin 8th Plan R &: M R&:M 

412 6 Ennore 8th Plan R&:M 

U3 7. Moyar H.E.P. R&:U 

414 8 Kundah R&:U 

415 9· Sholayar H.E.P. (2 x 35 MW) R&:U 

416 10 Rahabilitation of Kadamparai Hydro 
Station R&U 

417 11 44 MYAR Capacitors S.1. 

418 12 31 MY AR Capacitors S.I. 
419 13 144 MY AR Shunt Capacitors for U.D. S.I. 

420 14 55.8 MVAR Shunt Capacitors for U.D. S.I. 

421 15 163.2 MVAR Shunt Capacitors for U.SD. S.I. 
422 16 Tuticorin TPS Power Trans. 

423 17 400 kV SIS at Sriperambadur Trans. 

424 18 Trasformers at Sriperambadur SIS Trans. 
425 19 230/110/11 tV Arasur SIS Trans. 
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2 

426 20 
427 21 
428 22 

429 23 

430 24 
431 25 
432 26 
433 27 

434 28 
435 29 

436 30 
437 31 
438 32 
439 

440 
441 
442 
443 
444 
445 
446 

33 

34 
3S 
36 
37 
38 
39 
40 

447 41 
448 42 
449 43 
450 44 
451 4S 
452 46 
453 47 
454 48 
455 49 
456 SO 
457 51 

458 52 
459 S3 
460 54 
461 
462 
463 
464 
465 
466 
467 
468 
469 
470 

2 
3 
4 
S 
6 
7 
8 
9 

Tripura 
UPSEB 

3 

(Uttar Pradesh) 

4 

230/110 kV at Athur & Assoictd. Lines 
23);110 kV Slth'.lf S/3 & 110 kV Li:1:; 
HO/H kV SIS at Poovalur with 1.2 km 
Spur Line 
North Madras TPS Power Evacuation 

5 

Trans. 
Tra'};. 

Trans. 

System Trans. 
230 kV Switching Station at M li:Jr.li Tram. 
230 kV SIS at Udmalpet Trans. 
Aug. of Karaikudy SIS Trans. 
Addl.load to 400 kV 220 MVA transformer 
at Sriperumbuduf Trans. 
PLCC Equipments in 73 SIS Trans. ; 
2nd 315 -MVA Transformer at Sriperum
buddur 400 KV SIS 
230 kV Tiruchy Switching Station 
400/110 kV Stage at Salem 400 kV SIS 

Trans. 
Trans. 
Trans. 

2nd 315 MVA Transformer at Salem TrlUli. 
Enhancement of Transformer Capacity at 
Tuticorin SIS 
230 k V Gumdipondi SIS 
Kumbakonam 
Tuticorin 
Tirunelveli 
Salem 
Erode 
Madras 
Tiruchencode 
Tiruppur 

Trans. 
Trans. 
U.D. 
UD. 
U.D. 
U.D. 
U.D. 
U.D. 
U.D. 
U.D. 

Nagapattinam U.D. 
Mettur Stage II Unit 3 &. 4 (2 x 210 MW) 'fha. 
Mettur Stage H Unit 3 & 4 (2 x 210 MW) Thg. 
Tuticorin Stage III Unit 4 & 5 (2)( 210MW) Thg. 

Mettur Stage II Unit 3 & 4 (2 x 210 MW) 'fha. 
Tuticorin Stage 1lI Unit 4 & S (2 x 210M"';) Tha. 
Tuticorin Stage HI Unit 4&~ (2 x210 MW) Tha. 
Nariamanan Gas Turbine Plan I (2 x S MW) Tna. 
North Madras TPS (3 ': 210 MW) (CFS 
Loan of ADB) 'fha. 
J'\lettur Stage II Unit 3 & 4 (2 x 210 MW) Tha. 
T uticorin TPS Tha. 
Tuticorin TPS Thg. 
Gumti 
Harduaganj (ClA) Ph. I 
Obra (CLA) Ph. I 
Panki (CLA) Ph. I 
Panki (CLA) Ph. I 
Chilla 
300 MYAR Capacitors for 88·89 condition 
250 MVAR Capacitors for 88-89 condition 
SOO MY AR Capacitors for 89-90 condition 
220 kV Moradabad C.B. Ganj 

Hyg. 

R&M 
R&M 
R&M 
R&M 
R&U 
5.1 
S.l. 
S.I. 
Trans. 
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471 10 220 leV Khara-Saharanpur-Shamli Trans. 

472 11 220 kV NAPP-Simbholi Trans. 

473 12 220 kV Unchahar-Fatehpur Trans. 

474 13 132/33 kV MAU Trans. 

475 14 132 KV Transmission works in Eastern U.P. Trans. 

476 15 132 KV Transmission works in Mohamdabad 
Kundesar Trans. 

477 16 132 leV Transmission works in Meerut, 
Ghaziabad and Khurza Trans. 

478 17 220 kV SIS at Chinhat Trans. 

479 18 132 kV Basti, Domariaganj Trans. 

480 19 132 ltV Transmission Works in Eastern U.P. Trans. 

481 20 132 kV Transmission Works in_Mohamdabad 
Kundesar Trans. 

482 21 132 kV Bindal Substation Trans. 

483 12 132 leV Transmission works at Chinhat Trans. 

484 23 132 kV Transmission works in Meerut, 
Ghaziabad and Khurza Trans. 

485 24 Saidpur Cap. Augmentation Trans. 

486 25 Gazipur Cap. Augmentation Trans. 

487 26 400KV & 220KV Trans. WorkS in Eastern 
U.P. with Anpara 'D' TPS Trans. 

488 27 220 kV CB. Ganj-Badaun Trans. 

489 28 132 kV S,JS at Bhopa Rd. &. Associated Line Trans. 

490 29 132 kV Jawalapur-Chilla Line Trans. 

491 30 132 kV SIS at Srinagar (Garhwal) Trans. 

492 31 132 kV Azamgarh-Koilsa Line Trans. 

493 32 220 kV Kburja-Jahangirabad Line Trans. 

494 33 66 kV SIC Shrinagar-Joshimath Line Trms. 

495 34 Supp!. Loan, 400 kV &. 220 kV Trans. 
Works in Eastern U.P. Trans. 

496 35 Varanasi U.D. 

497 36 Maunath Bhan.ian U.D. 

498 37 Kanpur U.D. 

499 38 Tanda T.P.S. 4 _< 110 MW Thl-
SOO 39 Tauda T.P.S. 4 < 110 MW 'fha. 
501 40 Anapara T.P.S. Unit 3 1 x210 MW Tbg. 

S02 41 Anapara T.P.S. Unit 3 1 x 210 MW Th;. 

S03 42 Anapara T.P.S. Unit 3 1 x210 MW Thg. 

S04 43 Tanda T.P.S. 4>' 110 MW Th,. 

50S 44 Anapara T.P.S. Unit 3 1 x210 MW Thg. 

506 UPRVUN Uncbahar T.P.S. 2 x 210 MW Thg. 

507 2 (Uttar Pradesh) Unchabar T.P.S. 2x210 MW Thg. 

SOB WBSEB Bandel R &. M Ph. I (CLA) 4x 80 -,- I x 
210 MW) R&.M 

S09 2 (West Bengal) Santaldih R &. M Ph. I (CLA) (4 x 120 MW) R &: M 

510 J Bandel R&.M Ph. I (8P) R&:M 

511 4 Transfortper at Howrab SIS Trans. 

512 S Behrampur Power System Strengthening Trans. 

513 6 Adisaptosram Transformer cap. Augmenta-
tion Trans. 
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514 7 Satgac1lia Power System Strengthening 
515 8 400 kV SIC KTPS-Durgapur Line 
516 9 220 kV KTPS-Haldia Ln & SIS at Haldia 
517 10 220/132 kV SIS at Rishra 
518 11 132 kV Malda-Dalkhola Line 
519 12 132 kV Jeerat-Barasat Line & Barant SIS 
520 1 WBPDCL KOlaghat T.P.S. Stg. 18th Plan R & M 
S~l 2 (West Bengal) Kolaghat T.P.S. Stg. I t x 210 MW 

S~ 3 Kolaghat T.P.S. Stg. II 3 x 210 MW 
W 4 Kolaghat T.P.S. Stg. II 3 x210 MW 

'24 5 Kolaghat T.P.S. Stg. 113 x210 MW 
S2S 6 Kolaghat T.P.S. Stg. I 3 x 210 MW 

sa6 "7 Kolaghat T.P.S. Stg. 113x210 MW 
521 8 Kolaghat T.P.S. Stg. II 3 x 210 MW 
528 DPL Durgapur R&M Ph. I (CLA) 
529 2 (Durgapur) Replacement of Generator Transformer 

Note: R & M: Renovation & Modernisation of Thermal Power Plants. 
R & V: Renovation &: Uprating of Hydro Power Plants. 
S.l. System Improvement. 
Trans. 
U.D. 
Hyg 
Thg 

Transmission. 

Urban Distribution Projects of Citiesrrours. 
Hydro Generation. 
Thermal Generation. 

5 

Trans. 
Trans. 
Tran,s. 
Trans. 
Trans. 
Trans. 
R&:M 
Thg. 
Thg. 
Thg. 
Thg. 

Thg. 
Thg. 
Thg. 

R.&M 
R&M 

[Englishl 

Tenders received by USCG 

(e) whether any negotiation was held fOT 

'()wering the rates: and 

3990. SHRI RAM VILAS PASWAN: 
Will the Minister of STEEL be pleased 

to refer to the reply given to Unstarred 
Question No. 7142 on April 29. 1993 and 
state: 

(a) the number of tender received by the 
IlSCO against the contract No. G-5441/91 
IT) during 1991; 

(b) the rate quoted by ("ach of the ten
derer, above or belo~ the tendered amount 
of the work: 

1. Eastern Mineral & Trading Agency 

2. Ashok Kuma. r & Company 1 3. P. K. Gupta 
4. P. K. Gut&lW,a A Company 
S. R. G. Thalcur A Sons 
6. P. B. Banerjee 
7. National CoDstruction Co. 
8. A. K. loclha 
9. S. D. Thakur A Co. Pvt. Ltd. J 

(d) if so, the lowest negotiated rat~ ,nd 
\', hic~l parties were called for nego.ation 
<'.nd to whom the said eontract was award
ed? 

THE MINISTER OF STATE OF 1HE 
MINISTRY OF <;TEEL (SHRI SONTOSH 
MOHAN DEV): (a) 14 Tenders/quotations 
were received against the contract No. .'1-
~-l47 /91(T) in tb.e year 1991. . 

(b) The following is the rate quoted by 
each of the Tendet-ers:-

. Rs. 5,60,63,600 

Rs. 6,70,42.SOQ 
(Same"" otfor 
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10. P. K. Thakur &. Co. Pvt. Ltd. 
ll. P. L. Gupta &. Company 
12. B. A. Vaz 
13. Z. A. Khan f 

submltted by each 
party.) 

14. Burnpur Stock Yard Coop. Labour Cont. Society Ltd. Rs. 12,25,48,15' 

RI. 6.77 Crom. Departmental Estimate 

(e) No, Sir. 

(d) Does not ari~. 

[TrallJ/lftiollj 

Proerammes of ICCR 

3991. SHRJ RAM PRASAD SINGH: 
WIll the Minister of EXTERNAL AFF

AIRS be pleased to state: 

(a) The countries where Indian Council 
of Cultural Relations is organising cultu
ral programmes: 

(b) Whether the Council organise any 
programme for foreign diplomats in India 
from time to time particularly during 
National fesli',-als such as Holi, Dipavali, 
Durgapuja: 

Ie) If so, the details in this regard: 

(d) monitoring being kept on the 
functioning of this Council in regard to 
cultural relations with other countries; and 

(e) The steps taken by the Government 
to improve furtl':cr the functioning of the 
('.ounciJ? 

H!E :.lINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SALMAN KHURSHEED): (a) 
lCCR sends cultural troupes to 57 coun
tries per year. Cultural programmes are 
organised by the reeeivin~ side in the 
country visited. 

A statement of countries where our cul
tural troupes have visited is enclosed. 

(b) No, Sir. 

(c) Does Dot arise. 

(d) leeR's activities are monitored re
gularly by the authorities of ICCR namely, 
General Assembly, Governing Body and 
the Finance Committee. 

(e) To improve further functioning of 
the CouDcil Government through its nomi
nees (Foteign Secretary is the ex-officio 
Vice-President of leeR and four Secretar
ies of the Government of India are also 
members of the Governing Body I General 
Assembly of the Council) keep a continu
ous review of the: functioning of the: CoUD

cil and take remedial steps to further im
prove it. 

STATEMENT 

AFRICA ASIA EUROPE AMERICAS 

AlJW Afghanistan Austria Brazil 

BotIwaIla Australia Belgium Canada 

Cameroon Bangalade~h Bulgaria Colombia 

ElYPt Bhutan Cyprus Costa Rica 

Ghana China Czechoslovakia Cuba 

Konya Hong Kong Denmark .Ecuador 

Utotho Indonesia Finland Guyana 

Mauritius Iran France Jamaica 

Mozambique Iraq Germany Moldco 

Namibia Japan Greece Nicarqua 

Niscria 10rdan Hungary PaDama 

R.eunion .It1and Karakhstan Iceland Peru 
.' --.-~ -- ".,_ ,_ .. 
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AFRICA ASIA 

Seycbelles Kuwait 
South Africa Laos 
Tanzam. Malaysia 
Tunisia Maldives 
Upnda MongoUa 
Zambia Nepal 

North Korea 
Pakistan 
Philippines 
Sinpporc 
South Korea 
Sri Lanka 
Taiwan 
Thailand 
Turko)' 
UAE 

(English] 

SI'D/)SD hblle TelepIIc!IIeI 

3992. SHRI lHAYIL JOHN ANJA· 

EUROPE AMERICAS 

Iroland Surinam 
Italy Trinidad & Tobago 
Luxembourg USA 
Malta Venezuela 
Netherlands 
Norway 
Poland 
Portugal 
Romania 
Russia 
Siownia 
Spain 
Sweden 
Switzoriand 
USSR 
U.K. 

(b) whethCl" the Government have held 
any talks with Pakislan in this regard; and 

(c) if so, the details thereof? 

LOSB: THE MINISTER OF STATF IN TIlE 
MINIS1RY OF EXTERNAL AFFAIRS 

Will the Minister of COMMUNICA· (SHRI R. L. BHATIA): (a) Government 
TIONS be pleased to state: bave no reports to this effect. 

fa) the number of STDJISD Public (b) and (c) Does not arise. 
Telephones working in Kerala at present; 
and 

(b) the number of applications lying (English) 
pending for allotment of such telephoDtS -
in the State? • .....,. AIIIIiIItaDce to Pakdf:ua In re5ped 

THE MINISTER OF STATB OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI sum RAM): (a) 3368 STD/lSD 
Public Tclephooes are working in Kerala at 
praent 

, (b) S499 applications arc pcudina for 
allotment of such telephones in the State. 

[Tran.rl4tioll] 

.,......._ of ..... " ........ 

3993. SHRI RAJENDRA KUMAR. 
. SHARMA: wm tho Minister of EXTER· 
NAL AFFAIRS be pleucd to alate: 

<a> wbether llihari 1llUIIimI. cIeponecl 
from PatiItaA· 118ft eatcnd in India in ._ 1lUDlW; 

16-3 LSS/ND/M 

of N1Ideu Projects 

3994. MAl. GEN. (REm.) BHUWAN 
CHANDRA KHANDURI: 

SHRI NAWAL KlSHORB RAl: 

DR. CHINTA MOHAN: 

W1l1 the MiDister of EXTERNAL AF· 
PAIRS be pleased to state: 

(a) whether the Government are aware 
of the recent reports l'eI!8rdinR Russia's 
propasod aisistaace to . Pdiatan with 
reapect to nuclear projects in that country; 

(b) if so, the details thereof; 

(c) whether tho Government have taken 
up/propose to take up this matter with 

.. ltUllia; 
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(d) if so, the. t!etails thereof; llJId 

(e) if not, the reasons therefor? 

mE MINISTER OF STATE IN 1HE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI R. L BHATIA): (a) Yes, Sir. Gov
ernment is aware of the Joint Press State
ment of 8th April, }lN3 issued after the 
visit of the Russian Foreign Minister to 
Pakistan which provides, inter· alia for co
operation in the peaceful use of nuclear 
power in accordance with appropriate in
ternational safeguards. 

(b) According to information available, 
Russia has so far not finalised any tran
saction with Pakistan in respect of DU

clear projects in iJursuance of the above 
joint statement. 

(c) to (e) Government of Russia are 
aware of Government's views regarding 
Pakistan's nuclear programme including its 
clandestine efforts to make nuclear wea
pons. These have been conveyed to the 
Russian Government in periodic bilateral 
exchanges. 

No .. AJIped StaadiJIg Miallterial Meetlq 

3995. SHRI SHRAVAN KUMAR PA
TEL: Will the Minister of EX1ERNAL 
AFFAIRS be pleased to state' 

(a) whether the Standing Ministerial 
Committee Meetini for Economic C0-
operation of the Non-alil(ned Countries 
was held in Bali, Indonesia, recently; 

(b) if so, the subject discussed and the 
broad outcome of the meeting; and 

(c) the follow up action taken by the 
Government thereon? 

THE MINISTBR OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SALMAN XHURSHEED): Ca> 
Yes Sir. 

(b) and (c) A statement is euclosed. 

STATEMENT 

The meeting of the StandinJ Ministerial 
Committee for Economk: CooPeration of 
the Non-aligned Countries was hd6, in 
Bali. IDdonaia durina May 10-13. 1993. 

2. The meeting covered various !ISPects 
of economIc cooperation, in particular the 
relaunching of the North-South dialogue, 
promotion of 'louth-South Cooperation 
and the role of the United NatioDl ill 
International Development Cooperation. 

3. On the question of North'South Co
operation the meeting sought to identify 
areas of common interest on which rational 
and productive negotiations could be con
ducted. These included international 
financial mechanisms, external debt, inter
national trade and commoditie!>, science 
and technology ll!ld environment and deve
lopment. 

4. The meeting also committed Non
aligned countries to further strengthening 
Sout:b-South Cooperation taking advan
tage of the comparative advantages avai
lable within the South in particular in 
facing the problems of external debt, ceo-
nomic development and population. 
Various ongoing cooperation measures in 
the fields of science and technolollY, eco
nomic cooperation, regional trade were 
also sought to be further strenathened. 

5. The meeting also stressed the im
portance and pivotal role of the UN in 
furthering international economic develop
ment. 

6. The meeting took the following three 
decisions on ~pecjfic issues: 

(I) It was decided to recommend that 
the Chairman of the NAM should 
undertake further consultations with 
other Heads of States/Governments 
to determine the timing and moda
lities for a special summit devoted 
to economic and social devdopment 
and international cooperation, 

(Ii) It was decided that the Chairman 
of the Non-alilmed Movement 
should undertake further consulta
tions on the selection of members 
of a proposed ad hoc advisory IfOUP 
of eminent experts on development 
iuueI. 

(rii) It was also 4ecided to hold fu.rtfler 
, CODSUltation8 on a proposal negotia

ted by the Govetnmmt of Papua 
New . GuiDea for tile UN to com
mission a comprehensive; .ysttmJ
tic IJld thoroush study of opportU-

-.. 
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oity and participation with parti
cular reference to the ecOnomies of 
developing countries. 

7. ·AM a follow-up to the meetin~ of the 
Standing Ministerial Committee the fol
lowing oUler meetings have been organised: 

(i) NAM Experts' Group Meeting on 
Population beld in Bali, Indonesia 
from July 18-21, 1993. 

(tiJ NAM Experts' Group Meeting on 
Development Schemes to be 
held in Jl\karta from September 
13-16, 1993. 

(iii) Meeting of food r.nd Agriculturo 
Ministers of NAM countries in 
Indonesia in October, 1993. 

(iv) Meeting of Population Ministers of 
NAM countries in November, 1993. 

8. Government of India has actively 
participated in the follow-up activities 
of the SMC to promote the objectives of 
the meeting, 

Re-RoIlhIa IroD lIDd Steel IIldastry 

3997. SHRI C. P. MUDALAGIRIYAP
PA: Will tire Minister of STEEl be pleas
ed to state: 

(a) whetbCr there is plenty of scope for 
setting up of a re-rolling iron aDd steel 
industry in Kolar Gold Fields by utilising 
the salvage steel and iron which are avai
i;l.ble with Obarat Gold Mines Umitecl 
ind' Bbarat Earth Moven Limited; and 

(b) if so, whether the Government pro
pose to set up any sucb industry there? 

mE MINISTER OF STATE 01-' 1HE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): <al and (b) Government 
do not propose to set up a re-rolling iron 
and steel industry in Kolar Gold Fields. 
The new industrial policy announced in 
1uly, 1991, has removed 'iron and steel' 
from the list of industries reserved for 
the public sector and also exempted it 
from the requirements of compulsory licen
sing. No Industrial License is, theref o~. 
required for iStabUsbment of iron and 
steel plants in the private sec:tor at loca· 
tions not within 25 Kms. of a city with 
a population in f',xcess of 10 lakhs as per 
the 1991 couus. 

Sablidy Sebeme .. RIce MDII 

3998. SHRI PAWAN KUMAR BAN-
SAL: Will the Minister of fOOD PRO
CESSING INDUSTRIES be pleased to 
state: 

(a) whether rice and rice bran are con
sidered to be manufactur.:d goods; 

(b) whether the Unillll Government bave 
discontinued Central Investment Subsidy 
Scheme on nee mllla; and 

Cci If so, the oelall5 thereof and the 
reasons therefor? 

THE MINISTER OF STATE OF THl: 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES 'SHRI TARUN GOGOI): 

(a) Rice is a milled product and Rice 
bran is a by-product 0:: paddy. 

(b) Yes.. Sir. 

Cc) Central investment Subsidy Scheme 
was discontinued with elfect from 1-10-88 
for all units. In its place. a Growth Cen
tre Scheme has been introduced in 1988 
under which 70 I{rowth centres endowed 
with basic infrastructural facilities like 
water, power, telecommunication, banking 
etc. would be developed during the VIII 
Five Year Plan period. 

[Translation) 

3999. SHRI NARAIN SINGH CH'AU-
OHRI: Will the Minister of POWER 
be pleased to state: 

<a) the natural waterfalls identified by 
the Government for setting up hydro-dec
tric power stations in the country; 

(b) the power generation capacity of 
each of these plants; 

(c) whether the~ is any proposal to 
construct small bydro-elcctri.: Dower rta
tiODS through artificial faUs on various 

rivera; 

(d) if so, the details thereof; and 
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(e) the time by which such plants are 
likely to start flmctionin~ in the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P. V. 
RANGAYYA NAIDU): (a) and (b) No 
project has been considered usi~ directly 

the watel" for power generation at natural 
water falls. 

(c) to (e) A list of small H.E. projects 
(above 3 MW &; upto 15 MW) presently 
under construction is given in the State
ment attached. 

STATEMENT 

List of Ongoing Small Hydro-electric Schemes (above 3 MW upro IS MW) 

SI. Name of the 
No. Project 

I. Dadupur 
2. Baner 
3. Gaj , 
4. Thirot 

5. Kargil 
6. Sobla 
7. Jakham 
8. Dimbhe 
9. Guntur Canal I 

10. Guntur Canal II 
11. Somasila 
12. Mallapur . 
13. Anakkayam 
14. Muvattupuzha 
15. Lower Bhawani R,B.C. 
16. Eastern Gandak Canal 
17. Sone Eastern Canal 
18. Chandil 
19. Upper Rongnichu 

State 

Haryana 
Himachal 
Himachal 
Himachal 

J&K 
U.P. 
Rajasthan 

Maharashtra 
Andhra Pradesh 
Andhra Pradesh 
Andhra Pradesh 
Karnataka 
Kerala 
Kerala 
Tamil Nadu 
Bihar 
Bihar 
'Bihar 
Sikkim 

20, Potteru • • Orissa 
21. Nuranang 
22. Dalaima 
23. Serlui-B 

[English] 

Arunachal Pradesh 
Assam 
Mizoram 

U)IIl'lUIadClll of Roads 

Installed 
Capacity 
(MW) 

4x1.5=6 
3x4=12 
3x3.S=10.S 
3xl.S=4.S 
3x1.25=3.75 
2x3=6 
2x2,5=S 
Ix5=S 
2X2=4 
2x2.25=4.S 
2x 5=10 
2x4.5=9 
2x4=8 
2x3.5=7 
2x4=8 
3x5=15 
2X1.65=3.3 
2x4=8 
4x2=8 

2x3=6 
3x2-6 
3x2=6 
2x4.S=9 

Commissioning 
Schedule 

1996-97 
1994-95 
1994-95 
1994-95 

1994-95 
1994-95 
9th Plan 

1994-95 
1995-96 
1995-96 
9th Plan 
1993-94 

1997·98 
1995·96 
1995·96 
1993·94 
1994-95 

1995·96 
Two Units already 

commissioned, balance 
in 1993·94. 
1994-95 
1996-97 

1997·98 
1998·99 

(b) if 50, the particulars of roruM appro
ved for upgradatlon during 1993-94; and 

(c) the amount sanctioned for these 
4000, SHRI G. MADEGOWDA: Will works? 

the Minister of SURFACE TRANSPORT 
be pleased to state: 

(a) whether the Union Government have 
sanctioned funds from the Central Road 
Fund to upgrade roads in· Karnataka to 
the level of National HiJdlwaYI; 

THE MINISTER OF STATE OF 'JHE 
MINISTRY OF SURFACE TRANS
PORT (SHRI JAGDISH TYTLER): (a) 
No, Sir. 

(b) and (c) Do not arise. 
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[TrQII$/ationj 

Supply of Steel to Industries 

4001. SHRI ARJUN SINGH YADAV: 
Will the Minister of STEEL be pleased 
to state: 

(a) whether steel has been supplied to 
big industries on credit; 

(b) if so, the value thereof during the 
la1t one year; 

(c) whether payment of this material 
('ould not be mlde due to collusion of 
officers of the SAl L; and 

(d) if so, the action taken against such 
officers and the compdnies which could 
not make payment of the amount? 

mE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) With the deregulation 
of distribution and pricing of Iron and steel 
w.e.f. 16-1-92, liberalisation of the eco
nomy and reduction in custom duty, there 
has been easv availability of the steel in 
the country dUriDl: 1992-93 and April
July 1993, both from the domestic sour
ces as well as imports, keeping in view 
the market conditions as well as the com
mercial facilitie, available to the con
sumer of steel in tht' competitive market, 
SAIL also extends necessary commercial 
facilities like credit, quantity linked rebate 
etc. 

(b) It is not in the commercial interest 
of SAIL to give details of such commer
cial facilities. 

(c) No, Sir. Payments are realised as per 
the credit terms and in case of any default 
in payment, there is provision to realise 
penal rate of intere~t. 

(d) Does not arise. 

Food Proces~log Sector 

4002. SHRI RAM LAKHAN SINGH 
YADAV: 

SHRI MOHAMMAD ALI 
ASHRAF FA1MJ: 

Will the Minister of FOOD PROC~
ING INDUSTRIES be pleased to state: 

(a) whether the Government have re
ceived a number of proposals within a 
short span of time regarding investment in 
the food processing sector in view of 
the recent stress on the export of agricul
tme-based products; 

(b) if so, the details thereof; 

(l-\ whether tho:: Government ha\'e ac
cClrded approval to such proposals during 
the last two year,; and 

(d) if so, the details thereof? 

THE MINISTER Of STATE OF nm 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES ,SHRI TARUN GOGOl): 
(a) to (d) Since the Iiberali'iation of the 
indu,trial policy, Entrepreneurs are re
quired only to file an Industrial Entre
preneurs Memorandt:m with the Ministry 
01 Industry for setting up most food 
processing industries. Till July, 1993, 2216 
IEMs have been filed envisaging an in
vestnu:nt of 3.bout R" 28500 crores. Be
sides, Government have also accorded ap
provals to in':e.tn:znt prop05als of over 
R~, 4500 crores for settin,g up joint ven
tures, export-oriented Gnits, units requiring 
licence, units with foreign collaboration 
and plan assisted projects, in the food 
processing sector. 

Production by Private Steel PiIlJlt5 

4003, SHRI RAJESH KUMAR: 

SHRIMA.TI SHEELA GA1TTAM: 

Will the Minisw of STEEL be pleased 
to state: 

(a) whether ;teel policy has been libe
ralised permitting private steel plants to 
produce steel upt;) 10 lakh metric tonnes; 
anti 

(b if so, the prer.i~e details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEFL (SHRI SONTOSH 
MOHAN DEV)' (a) an(I (b) The new 
Industrial Policy announced in July, 
1991, has removed 'Iro"1 and Steel from 
the list of industnes reserved for the 
public sector and al.o exempted it from 
thr requiremen~s of compulsory Licens
ing No industrial licence is, therefore, 
requi~d for the establishment of iron and 
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.stecJ plants of ;my capacity in the private 
sector eJlcept for locations within 2S Kms 
of a city \l\ith a PUPlllation in excess ot 
10 lakhs as per the 1991 census. 

Optical FiJJre LlDk 

4004. SHRI CHHEDI PASWAN: Will 
the Minister of COMMUNICA nONS be 
pleased to state tbe details of the work 

done by the Government under optical 
fibre link during 1991-92 and 1992-93 cir
cle-wise? 

IHE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): Sir. the CircIe-\l\ise 
details of the Optic~1 Fibre links executed 
during 1991-92 and 1992-93 are J(iven in 
the Statement attached. 

STATEMENT 

Name 0/ Lillie Capacity 0/ the Link 

2 

1. ANDHRA PRADESH 1991-92 

(i) Managuru - Pola\l1Ulcha 34 Mbs 
(ii) Hyderabad Telephone links 140 Mbs 

2. BIHAR 

(i) Dbanbad-Chirkunda 34 Mbs 
(ii) Patna-Jhumritalyya . 140 Mbs 

(iii) Jhumritalyya-Deogarh 34 Mbs 
(iv) Phulbani-Bbanjanapr 34 Mbs 
(v) Varanasi-Patna 140 Mbs 

3. GUJARAT 

(i) Anand-Barsad 34 Mbs 
(ii) Godhra-Dahod 34 Mbs 

4. HARYANA 

(i) Ambala-Chandigarh 140 Mbs 
(jj) Cbandigarb-KalIca . 34 Mbs 

5. KERALA 

(i) Trivandrum-AUingal 34 Mbs 
(ii) Trichur-ChaIakudy 34 Mbs 

6. KARNATAKA 

(i) Raichur ODd link! 34Mbs 
(ii) Karwar-Kumta-Bhatkal 34 Mbs 

7. MADHYA PRADESH 

(i) Ujjain end links 34 Mbs 
(ii) Indore-Bhopal 140 Mbs 

(iii) Bhopal-Astha 140 Mbs 

8. 'M AHARASHTRA 

(i) Pune-TeIephoDe linb 140 Mbs 
(iJ) Dombiv\i-KalyaD-Badlapur 34 Mbs 

(iii) PIIgbar-Tarapur 34 Mbs 
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9. ORISSA 

(i) Cuttack-Bhubaneshwar 
(ii) ~arbil-Joda 

(iii) Chaibasa-Chakyadharpur 

10. RAJASTHAN 

(i) Udaipur-Dungarpur 
(ii) Jaipur-Sbahpur-Kotputli 

11. TAMIL NADU 

(i) Kodaikanal end links 
(ii) Trichy-Puddukotai 
(iii) Madras Telephones links 

12. UTTAR PRADESH 

(i) Nainital end links 
(ii) Lucknow TAX-Lucknow Exchange 

(iii) MU7lI.Ifamagar-Roork_Haridwar-Rishilcesb-Dehradun 
(iv) Varanasi-Patna 
(v) Bunr-Balia 

(vi) New Delhi VSNL-Dehradun 
(vii) New Delhi-Muzaffamagar 

(viii) MU7lI.Ifamagar-Dehradun 
(ix) Sultanpur-Faizabad 
(x) Varanasi-Bunr 

13. WEST BENGAL 

(i) Calcutta Telephones Links 

14. MTNL. Delhi 

12 Nos of 140 Mb/s systems 

15. MTNL, Bombay 

11 Nos. of 140 Mbfs systems 

1. ANDHRA PRADESH 

(i) Vijayawada CTX-E-IO B. Exae. 
(ii) Nacharam-Kushaiguda 
(iii) Cbittoor-Palamaneru 
(iv) Paimaneru-Madnapally 
(v) Eragoda-Kukatpally 
(vi) Waranga1-Honarnkonda 
(vii) Kothagudem-Palvancha 

1992-93 

(viii) Karimnagar-MUX-KarimDapr MJW 
ix) Secunderabad-Gowlinguda 
(x) Punganoor-Madnapally 
(xi) Punganoor-Palamaner 
xii) Saifabad-(HD)-GowU,uda 

xiii) Oowliguda-Charminar 
" (xiv) Eragadda-TOle. Bhawan • 

2 

140 Mbs 
34 Mbs 
34 Mbs 

34 Mbs 
34 Mbs 

140 Mbs 
34 Mbs 

140 Mbs 

34 MIls 
140 Mbs 
34 Mbs 

140 MIls 
34 Mbs 

140 Mbs 

140 Mbs 
140 Mbs 

304 Mbs 
34 Mbs 

140/34 Mbs 

12 Nos. 140 Mb/~ 

11 Nos. 140 Mbfs 

34 Mbs 
34 Mbs 

34 Mbs 
34 Mbs 
14 Mbs 
34 Mbs 
14 Mbs 
34 Mils 
34 Mbs 
34 Mbs 
34 \fb, 
140 Mbs 
140 MIls 
14 MIls 
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2 

2. BIHAR 

(i) Deosarb-Dumka-Suri 34 Mbs 
(ii) Dcogarh-Madhupur 34 Mbs 
(iii) Patna-8uri 140 Mbs 
(iv) Suri-Jbumritalayya 140 Mbs 
(v) Patna-Varanasi 140 Mbs 

(vi) Jbumritallaya-Ranchi 140 Mbs 

(viii) Katihar-Purnea 140 Mbs 
(Ut) Patna-Ranchi . 140 Mbs 
(x) Sasaram-Dalmia 34 Mbs 

(xi) Aurangabad-Dalmia 34 Mbs 
(xii) Muzaffarpur-Begusarai 34 Mbs 

3. GUJARAT 

(i) Gondel M/W-Gondel Exch. 34 Mbs 
(ii) Naranpura-Bhadra 140 Mbs 

(iii) Baroda-Godhra 34 Mbs 
(iv) Surat-Anldeshwar 34 Mbs 
(v) Ahmcdabad-Gandhinagar 140 Mbs 

(vi) Bodeli-Wagodia 34 Mbs 
(vii) Railwaypura (AM}-Bhadra 140 Mbs 

(viii) Naranpura-Railwaypura (AM) 140 Mbs 
(Ut) Baroda-:-Wagodia 140 Mbs 
(x) Mebsana-Chanasama 34 Mbs 

4. HARYANA. 

(i) New Delhi-Rohtak . 140 Mbs 
Oi) Ambala-Patiala j 140 Mbs 
(iii) Faridabad-Palwa) 34 Mbs 
(iv) Palwal-Hodal . 34 Mbs 
(v) Rohtak-Bhiwani 140 Mbs 

(vi) Hodal-Mathura 140 Mbs 
(vii) New Delhi-Faridabad 140 Mba 

(viii) Ambala TAX-Ambala City 140 Mbs 
(ix) Bbiwani-Hissar 140 Mbs 

,. HIMACHAL PRADESH 

(i) Kalka-Panvanoo 34 Mbs 

6. JAMMU & TLtSHMIR 

(i) Jammu-K.athua 140 Mbs 

(ii) PathaDkot-Kathua 34 Mba 

7. LtRNATAlLt 

(i) Hubli MJW-MUX Stn. BadLinb 140 Mba 
(ii) New IJuiIdiDa (BG) Uboor 140 Mba 
(iii) Bhldrawati-Sbimop 34 Mbs 
(iv) Raidmr M/W-Mux Bad Links 140 Mba 
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2 

(v) New Building (BG)-City Exge . 140 Mbs 
(vi) Mysore-C.R. Nagar . 140 Mbs 
(vii) Mangalore-Udipi 140 Mbs 

8. KERALA 

(i) Kottayam-Kottayam M/W End Links 140 Mbs 
(ii) Quilon - Kottarakara 34 Mbs 

(iii) Trivandrum-Kaithamukku 140 Mbs 
(iv) Guruvayur-Trichur 34 Mbs 
(v) Calicut-Vadakkancherry 140 Mbs 

(vi) Cannanore-Tellicherry 140 Mbs 

9. MADHYA PRADESH 

(i) Indore-Dewas 140 Mbs 
(ii) Indor T/Nagar-Nehru Park 140 Mbs 

(iii) Bhilai-Durg 34 Mbs 
(iv) Wrirht Town (JB)-CTO (JB) 140 Mbs 
(v) Jabalpur-Katni 140 Mbs 

(vi) Indore-Dhulia 140 Mbs 

10. MAHARASHTRA 

(i) Bombay-Pune 140 Mbs 
(ii) Ulhasnagar-Ambernath 34 Mbs 

(iii) Virar-Waliv 34 Mbs 
(iv) Waliv-Bhasein . 34 Mbs 
(v) Nasik-Dhulia 140 Mbs 

(vi) Akola CX-Akola MfW 140 Mbs 

(vii) Nasik-Bombay 140 Mbs 
(viii) Talegan-Chinlewada 140 Mbs 
(ix) Srirampur-Sangamer 34 Mbs 
(x) Panvel-Prabhadcvi 140 Mbs 

11. ORISSA 

(i) Koling-Udaigiri J4 Mbs 

(ji) Angul-Talcbar J4 Mbs 

12. PUNJAB 

(i) Jalandhar-Hoshiarpur 34 Mbs 

(ii) End Links at Ludhiana 140 Nbs 
(iii) Dhuri-Malerkotla 34 Mbs 
(iv) Sangrur-Dhuri 34 Mbs 

(v) Ambala-Patiala 140 Mbs 

13. RAJASTHAN 

(i) Jaipur-Achrol 34 Mbs 
(ii) Ajmer-Nasirabad-Vijaynagar 34 Mbs 
(iii) Beawar-Bhim-Deogarh 34 Mbs 
(iv) Nathdwara-Amcth-Deogarh 34 Mbs 
(v) Chittorgarh-Udaipur 34 Mbs 

1~3 LSS/ND/94 
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(vi) Ajmer M{W-OFC Stn. 
(vii) Jaipur M{W-OFC Stn. 

14. TAMIL NADU 

(i) Madras Telephones Links 
(ii) Melur-Sivaganga 

(iii) Madurai-Melur 
(iv) Melur-Puddukkottai 
(v) Coimbatore TAX-Main.Exge. 

(vi) Tirupathur-Karaikudi 
(vii) Pollachi-M{W-MUX 

(viii) Flower Bazar (MS)-Haddows Road 
(ix) Coimbatore-Saibaba ElIge. 
(x) Madurai-Karaikudi . 

(xi) Coimbatore-Palghat . 
(xii) Namakkal-Musiri 

(xiii) Musiri-Thuraiyur 

15. UTTAR PRADESH 

(i) Shamli-Muzaffamagar 
(ii) Faizabad end links 
(iii) Foundarynagar-Brahampuri 
(iv) Agra-Mathura . 
(v) Bareilly M{W-Bareilly Cxl. 

(vi) Karolbagh-Ghaziabad 
(vii) Ghaziabad-Hapur 

(viii) Lucknow-Barabanki 
(ix) Kanpur-Ferozabad 
(x) Amethi-Sultanpur 

(xi) Hodel-Mathura 
(xii) Patna-Varanasi 

16. WEST BENGAL 

(i) Asansol Old M/W-New M{W 
(ii) CaJcutta-Berhampur-Suri 

(iii) Asansol-Suri 

17. MTNL. DELHI 

1 No. of 34 Mb/s systems . 
10 Nos. of 140 Mb/s systems 

4 Nos of 565 Mb/s systems 

18. MTNL. BOMBAY 

25 Nos. of 140 Mb/s systems 
2 Nos of 565 Mb/s systems 

• I 

Written Answers 

2 

140 Mbs 
56S Mbs 

140 Mbs 
34 Mbs 

140 Mbs 
140 Mbs 
140 Mbs 
34 Mbs 
34 Mbs 

140 Mbs 
140 Mbs 
140 Mbs 
140 Mbs 
140 Mbs 
34 Mbs 

140 Mbs 
34 Mbs 

140 Mbs 
140 Mbs 
34 Mbs 

565 Mbs 
565 Mbs 

34 Mbs 
140 Mbs 
34 Mbs 

140 Mbs 
140 Mbs 

140 Mbs 
140 Mbs 
140 Mbs 

256 

1 Nos. 34 Mb/s 
10 Nos. 140 Mb/s 
4 Nos. 56S Mb/s 

25 Nos. 140 Mb/s 
2 Nos. 565 Mb/s 
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BbIIai Re(ractori~ ...... 

4005. SHRI RAMESHWAR PATIDAR: 

Will the Minister of STEEL be pleased 
to state: , 

(a) whether any committee was constitu
ted in September 1990 by his Ministry for 
probing the irregularities prevalent in the 
Bhilai Refractories Plant of Bharat Rofrac
tories Limited: 

(b) if so the details of the recommenda
tions made bv the committee: 

(c) whether the recommendations have 
been implemented: 

(d) if not. the reasons therefor: and 

(e) tho time by which these recommenda
tions are bitely to be implemented? 

THE MINlSIER OF SIATE OF THE 
MINISTRY OF SIEEL (SHRI SONTOSH 
MOHAN OEV): (a) to (e) No Com
mittee was constituted by Government rer 
probing il)'egularities in the Bhilai Refrac
tories Plant. C..ertain allegations of &In
satisfactory oerformance of the plant were, 
however, discussed in the meeting of the 
ConsultatIve Committee attached to Mini
stry of Steel on 7-9-1990 in which it was 
agreed u.al a few members of the Com
mittee wuuJd visit Bhilai Refractories Plant 
to obtain first hand information on its 
functioning. Accordingly, a few members 
of the Consultative Committee visited BIU
lai Refractories Limited on 24th and 25th 
SeptembeT. 1990. In their report the mem
bers expressed dissatisfaction on the work
ing of the plant. The issue was again dis
cussed in the subsequent meeting of tbe 
Consultative Committee held on 4-1-1991. 
An enquiry was conducted which revealed 
that the performance of Bhilai Refractory 
Plant was adversely affected largely due to 
the follOwing reasons:-

(0 Non-finalisation of waae agreement 
of non-executivea due to inter-union 
problems and continuous labour ua
rest. 

(ii) Di1fidence on the part of the mana
aemeat to· deal' decti-v.ly with the 
situation. 

(iii) Low productivity/production leadiq 
to liquidity problema ·wbich ill tum 

resulted in inadequate and untimely 
supply of raw materials. 

These issues were further discussed with 
the manapment in the reviews taken by 
Ministry of Steel. Assistance and guidance 
from the Chief ExecutivCl of two steel 
plants under SAIL. was also provided to 
the manaaement of BRL for improving its 
performance. 

Apiet ...... e to Fonigo COUIdrieI for 
PnIttaaatloD (I( HiDdl 

4006. SHRI B. L. SHARMA PREM: 

Will the Minister of EXTERNAL AF· 
FAIRS be pleased to state: 

(a) the countries to whom assistance hlP 
publicity propagation and teaching Hind! 
has been provided or are being provided 
by the Government of India and the kind 
of assistance provided; and 

(b) the countries where Hindi teachers. 
Hindi officers have been deployed/are to 
be deployed by the Government? 

THE MINIsrER OF STATE IN THE 
MINISIRY OF EXTERNAL AFFAIRS 
(SHRI SALMAN KHURSHEED): (al 
The Government has a scheme for the 
'Propagation of Hindi Abroad'. with g10bai 
application. lIS implementation has focu,
sed on countries in the Caribbean, South
East and West Asia, UK, Russia, France. 
West Germany and Japan. The following 
kind of assistance is provided under tIm 
scbeme: promotion of Hindi writing 10-
eally; training of local nationals for teaCb. 
ing Hindi; provision of library facilities; 
study of Indian languages spoken in eadt 
area to establish their relationship vis-a
vis Hindi and preparation of instructional 
material on scientific basis; and provision 
of fellowships for advanced study in 
Hindi and Hindi teaching methods in India 
to promote cultural contacts. 

Also under the abow scheme, approxi
mately SO scholanhips are awarded every 
year to foreip students for study of 
Hindi in India. Foreign students are aI&o 
liven facility to study Hindi on self-finan
cing basis in India. Additionally, material 
help by way of books, Hindi learning 
audio cassettes, maps and charts. etc., are 
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also provided to 
and individuals. 
are also gifted to 
nisations abroad. 

voluntary orpnisatioos 
Devanapri typewriters 
various voluntary orp-

(b) The Government has sent Hindi 
lecturers to Guyana, Surinam aDd Tri
nidad and Tobago. In addition, the Indian 
Council for Cultural Relations also sends 
visiting professors of Hindi io foreign 
universities/institutions under the bilateral 
cultural exchange progratlllllel. Under this 
scheme, at present, Hiodi professors/tea
chers are teachnig to the following coun
tries: 

1. Belgium 

2. Bulgaria 

3. China 

4. Finland 

5. Poland 

6. Russia 

7. South Korea 

8. Hungary 

9. Turkey. 

The Government also has posts of 
Hindi officers in the followinS Indian 
Missions abroad; Guyana, Mauritius, 
Nepal, Surinam, Trinidad, Toba~o and 
U.K. Besides this, there is no immediate 
proposal to deploy any more Hindi· officers 
in Indian MissioDs abroad-

[English) 

OIIt-4f-tIaB 1.,... ~ 
<4007. PROF. PREM KUMAR DHU-

MAL: Will the Miailter of COMMUNI-
CATIONS be pleased to state: 

(a) the number of tA:lephooe eonnec:tia& 
on out of tum priority basis by the Mini\
ten d~ 1988-89, 1989-90, 1990-91. 
1991-92, 1992-93 and 1993-94; 

(b) whether there is any limit to the 
DUJDber of lucb sanctions by tile Miniater 
on out of turn priority baais; 

(c) whether teIepbone coanectiOlll sanc
tioned upto Man:b 1993 have been iDstaI
Jed; aud 

(d) if DOt. the number of auch IIIDC

tioned teIepbone coanecdoaa wbicb have 
lIOt beea iaItaI1ed 10 far? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) Sir, the num
ber of telephone connections sanctioned on 
out of turn priority basis by the Miniaten 
during 1989, 1990, 1991, 1992 and 1993 
(upto 15th August, 1993), all figures per
taining to the respective calendar years is 
under:-

1989: 12,685, 199(): 14,898, 1991: 29932, 
1992 : 25,107, 1993 : 5,449 (uptv l~th 
August, 1993). There are no records 
availa!:>le for the year 19SR. 

(b) No, Sir. However. the Delhi 
High Court in its judgement dated 19th 
July, 1993 has directed that out of turn 
allotment of telephones be granted only 
to 5% of the total connections and this 
number will be calculated on the basis 
of the total number of connections granted 
on the immediate preceding year. The 
judgement is being studied. 

(c) and (d) The required information 
is being collected and will be laid on the 
Table of the House. 

G-7 Summit 

4008. SHRI ARVIND TULSHIRAM 
KAMBLE: Will the Minister of EX-
TERNAL AFFAIRS be pleased to slate: 

(a) the important decisions taken at the 
G-7 Summit held in Tokyo recently; and 

(b) the impact of these decisions on 
India and tbe steps taken/proposed to be 
taken by the Government in this regard'! 

THE MINISTER OF STATE IN THE 
MINIsrRY OF EXTERNAL AFFAIRS 
(SHRI SALMAN KHURSHEED): Cal 
The political declaration strongly supported 
regional cooperation in promoting peace. 
democracy and slability. While rea8irm
ing commitment to ''universal principlca", 
the declaration expresses determinati(\n of 
the 0.7 to create a more secure and 
bumane world by enhancing international 
cooperation. Special emphasis were placed 
on cooperation with the new republica of 
the former Soviet Union, East and Central 
Europe. The 0.1 also uraed cooperation 
among the countries in transition them
aelvca; The political doclaration virtulUy 
rcpr.atI the conc:cma ~ at the 0..7 
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Summit Jut year on tbe role of UN, 
NPT, MTCR, the UN Arms Register 
and Human Rights. 

The sisnificant achievement of the Sum
mit was the quadrilateral a&reement on a 
package ~of market access cono:ssioll$ in 
the areas of goods and services. The 
Economic Declaration also called for: 

(i) Curbing of protectionism in all ih 
manifestations. 

(ii) Regional inte&ration to be comple
melltary .. nd ~upportive to the multi
lateral upen trading system. 

(b) As far as the pviitical declaration 
SOCIi, tbose points tbat cover Human 
Rights, MTCR, NPT, UN Arms Register 
etc., if applied selectively and detrimental 
10 India's national interest can have a 
negative implication. 

(i) With regard tn the economic decla
ration if the de~ision,; d G-; are 
implemented and the Uruguay Round 
negotiatioll$ an: completed success
fully to :>ur satisfacuan, this can 
have a positive impact on India's 
international trOlde. 

Iii) The Government is 
priate diplomatic, 
publicity m.=asures 
India's interests. 

takillll: appro
political and 
to safeguard 

SeeOlld .... of Doord.m1J:ln at Cafcutta 

4009. SHRI SUDHIR RAY: Will the 
Minister of INFORMATION &: BROAD
CASfING be pleased to state: 

(a) whether eminent writers, journalists. 
scholars, professors and film artists have 
recently held a meeting in Calcutta to 
protest apinS! Doordarshan; 

(b) whether the second channel of tbe 
Calcutta T.V. ltation is &radually being 
swamped over by Hindi feature films and 
songs; and 

(c) if so, the reasons for dominance of 
Hindi over regional languaaes and culture? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMAnON AND 
BROADCASTING (SHRI K. P. SINGH 
DBO): <a> Yea, Sir. 

(tt) No. Sir. 

(c) Does not arise. 

(Translation] 

4010. SHRI VISHWESHWAR BHA-
GAT: Will the Minister of STEEL be 
pleased to state: 

(a) whether a large number of smaH 
scale units working in the medium steel 
sector have been closed due to recent hike 
in customs duty on metal scrap; 

(b) the details of the Units that bave 
already been closed and the Units which 
are on the verge of closure; 

(c) whether the Government have recei
ved any representation for seeking manse 
in its policy; and 

(d) if so, the reaction of the Govern
ment in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) and (b) Govern
ment have not received reports of closure 
of a large number of small scale UDits 
working in the medium steel sector due :0 
the recent hike in customs duty on Carbon 
Steel Melting Scrap. 

(c) and Cd) Representations have been 
received from the secondary steel sector 
for grant of various fiscal reliefs. The 
proposals received from the Industry :ue 
under tbe consideration of GoverJ1lDCllL 

[English} 

401 I. SHRI ANNA JOSHI: 

SHRI SHIVRAJ SINGH CHAU
HAN: 

Will the Minister of MINES be pleased 
to state: 

(a) the number of minjna leases &ranted 
to Maharashtra and Madhya Pradesh 
during each of the last three years; 

(b) wbctber any applications in this 
regard are pending for dearance; 

(c) if so, the re&SOIIS therefor; and 

(d) tho steps taken for early clearance or 
the applications? 



t63 Written Answers AUGUST 23, 1993 Written Answers 264 

THE MINISTER OF STATE OF THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADAV): (a) As per the pro
visions of the Mines and Minerals tRegu
lation and Development) Act, 195"; and 
Rules made thereunder mining leases are 
granted by the State Liovcrnments concern
ed. However, appruval of the Central 
Government is required in respect of the 
minerals included in the First Schedule to 
the ahove Act before any mining lease in 
respect of any such mineral could be gran
ted by the State Government. Number 
of cases in which approval of the Central 
Government has been conveyed during the 
last three years to the State Governments 
of Maharashtra and Madhya Pradesh tor 
grant/renewal of mining leases in resDCct 
of the Scheduled minerals is indicated 

below: 

Year 

1990-91 
1991-92 
1992-93 

Govern-
mellt of 
Maha-
rashlfa 

4 
5 
6 

Govern-
ment of 
Madhya 
Pradesh 

50 

66 

51 

(b) Number of cases of mining leases} 
renewal in respect of scbeduled minerals 
pending with the Central Government as 
on 30-6-1993 in respect of the above two 
States are as follows: 

Mabarasbtra : 4 

Madhya Pradesh 23 

(c) and (d) Cases are examined in ac
cordance with the prescribed procedure 
and all steps are taken to decide such 
cases expeditiously. 

[Translatioll] 

Priority to SmaD Scale Industries 

4012. SHRl KASHlRAM RANA: Will 
the Minister of STEEL be pleased to state: 

Ca) whether the Government have decon
trolled the prices of steel to promote and 
pve priority to small scale industries; 

(b) if so. the number of small scale in
dustries registered prior to decontrol of 
prices of steel and the number of small 

s~e industries registered with Steel Autho
nty of India Limited as on June 30 1993' 
and ' , 

(c) the reasons for decline in number of 
small scale industries engaged in steel? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL lSHRI SONTOSH 
MOHAN DEV): (a) After deregula
tton of distribution and pricing of steel 
w.e.f. 16-1-1992, the Small Scale sector 
remains one of the priority sectors. Deve
lopment Commissioner for Iron and Steel 
makes allocations of pig iron and steel in 
favour of Small Scale Industries Corpora
tions a~inst which supplies are made by 
the Mam Producers on priority at prices 
announced by the Main Producers from 
time to time. 

Small Scale Industries can draw their 
req uiremenls of steel from the respective 
Slate Small Scale Industries Corporations 
as well as from the Main Producers. 111 
terms of the present marketinll policy rt 
Steel Authority of India Limited, all cus
tomers including small scale units are free 
to register their requirements with SAIL 
and receive supplies as per availability. 

(b) and (c) No separate data is main
tained by SAIL on the number of small 
scale units receiving supplies from SAIL. 

Telecom facilities is backward areas of 
MaIIanrIhtra 

4013. SHRI VILAS MUTfEMWAR: 
Will the Minister of COMMUNICATIONS 
be pleased to stale: 

(a) wbether tbe Government propose to 
provide telecommunication facilities on 
priority basis to the backward areas in 
Maharashtra; and 

(b) if so, the details in this regard with 
location thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a> and (b) AI 
per 8th Plan objective, it is proposed to 
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provide telephones practically on demand 
in rural and tribal areas, and phone faci
lity to in aU Gram Panchayats by 1-4-95. 
And additional 1.5 lakhs villaaes to have 
LDPTs by 1-4-97 (including Maharashtra). 

The districtwise RAX/MILT to be com· 
missioned for rural and backward area of 
Maharashtra during 8th five year plan and 
the Gram Panchayat details are given in 
the Statements I and II respectively. 

STATEMENT I 

District-wise details of Rural Exchanges to be Commissioned from 1993-94 upto 1996-1997 in 
Maharashtra Telecom. Circle 

District 

1. Ahmcdnagar 

2. Akola 

3. Amravati 

4. Aurangabad 

5. Deed . 

6. Bhandra 

7. Chandrapur 

8. Dhule 

1993-94 1994-95 
,--~ ,---.A.--...... 
RAX MILT RAX MILT 
128P 128P 

12 

4 

3 

6 

4 

4 

5 

5 

4 

12 

2 

5 

8 

4 

5 

5 

2 

10 

4 

4 

5 

7 

3 

7 

2 

6 

8 

5 

8 

1995-96 
r--..A..--.. 

RAX MILT 
128P 

3 

2 

2 

3 

2 

1996-97 
,--_.J-~ 

RAX- MILT 
128P 

4 

9. Gadchiroli 

10. Jalgaon 4 

4 

10 

5 

5 

2 

4 

5 

7 

3 

4 

5 

4 

3 

5 

4 

7 

5 

6 

5 

5 

2 

3 

4 

1 

3 2 4 7 

3 
11. Jalna 

12. Kolhapur 

13. Latur 

14. Nagpur 

IS. Nanded 

16. Nasik 

17. North Goa. 

18. Osmanabad 

19. Parbhani 

20. Pune 

21. Raisad 

22. Ratnagiri 

23. Sangli 

24.Satara 

25. Sindhudurg 

26. Solapur 

27. South Goa 

28. Thane 

29. Ycotmal 

30. Buldbana 

31. Wardba 

Total 

4 

4 

6 

5 

6 

3 

4 

3 

7 

4 

5 

6 

5 

3 

10 

4 

4 

3 

5 

4 

ISO 

2 

4 

5 

4 

7 

6 

4 

4 

7 

7 

7 

7 

4 

ISO 

6 

7 

5 

5 

8 

5 

7 

2 

6 

4 

4 

4 

ISO 

2 

5 

3 

4 

5 

9 

3 

4 

5 

3 

8 

4 

2 

3 

116 

3 

3 

2 

3 

2 

2 

1 

2 

2 

2 

SO 

7 

4 

:'. 

23 

3 

2 

27 

1 

8 

2 

12 

32 
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STATEMENT n 
Status of Grampanchayat Villages 

SI. Name of the District 
No. 

I. Ahmednagar 
2. Akola 

3. Amravati . 
4. Aurangabad 
5. Beed 
6. Bhandara 

7. Buldhana 
8. Chandrapur 
9. Dhule 

10. Godchiroli 
11. Jalgaon 
12. Jalna 
13. Kolhapur 
14. Latur 
15. Nagpur 

16. Nandcd 
17. Nasik 

]8. Osmanabad 
19. Parbhani 
20. l'une 
21. Raigad 

22. Ratnagiri . 
23. Sangli 

24. Satara 
25. Solapur 
26. Sindhudurg 
27. Thane 
28. Wardha 
29. Yeotmal 
30. Goa. 

Total 

paT 0Iiees io Gujurat 

4014. SHRI CHHITUBHAI GAMIT: 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) the number of post offices in Gujarat 
a~ on June 30, 1993 and the number out 
of them functioning in rented building., 
district-wise; and 

(b) the number of ~ost offices proposed 
to be opened in urban and rural aTClb of 
Gujarat during the current financial year; 
particularly in backward and tribal ar=s 
district -wise? 

Total GPs with Target Propoled 
No. of T/F upto for Target for 
G.Ps 31-3-93 1993-94 1994-95 

1160 687 200 273 
936 224 280 432 
804 287 200 317 
693 259 ISO 251 
924 80 320 524 

1046 314 290 442 
828 277 210 341 
801 214 240 350 
962 400 220 342 
45R 86 140 232 

1062 498 230 334 
557 190 150 217 
913 411 210 292 
637 159 200 278 
?IO 554 90 66 

1163 26() 330 567 
1224 707 200 317 
544 142 160 242 

1073 207 320 546 
1177 385 240 552 
660 432 90 138 
768 242 200 326 
631 415 80 136 

1213 393 320 500 

931 474 175 282 
38S 120 100 168 

882 491 200 191 
481 250 lOO 131 

1123 294 320 509 
185 178 5 2 

24937 9636 6000 9301 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) There are 
8933 po,~ offices in Gujarat as on 30-6-93; 
out of thc~e, 7573 are extra departmental 
branch post office, and 1360 are depart
mental post offices. In the case of extra 
departmental branch post offices, the 
Branch postmaster', themselve!. provide ac· 
com:nodation for post offices. In the case 
of Departmental Post Offices 99 offices are 
functioning in departmental buildings and 
1261 are in rented buildings. The dis
trict-wise details are given in the Statement 
attached. 
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(b) It is proposed to opeli 8 dopartmeD- mental branch post offices are proposed to 
tal sub post offices and 20 extra cIepIrt- . It 
mental branch. post .offices in Gujarat be_ opened m bac ward and tribal areas of 
during 1993-94; out of thi:se, 3 clepartmen- Gujanat' cifcle. The district-wise detail~ 
tal sub post offices and 10 .Gtra depart- are given in the Statement attached. 

STATEMENT 
Defaill of mnnIiet of poll offias ," Gllp'" til 011/",. 30, 1993 and tile lIUlIIber 0111 of them fUllc

tlOlling lit rented bUildings, district-wise IlIIti the number of jJoIt offices proposed to be opened 
ill urban and rural areas of Gujarat during the current financial year, district-wise 

S. Name of District . Total No. Post Offices Number of POI' 
, of~ tiept- 1~lion- _ tees proposed to No. 

mntIal . III/! ill opened during 
. lIN!. rentd 1993-94 

Offices buildings 

1. Ahmodabad 
2. Amrcli 
3. Banaskantha 
4. Bharuch 
5. Bhavnap,r 
6. Dang 
7. Damau &; Dadar Nasar Havcli 
8. Gandhjnagar 
9. Jamnagar 

10. Junagadh 
1l.Khoda 
12. Kutch 
13. Mahesana 
14. Panchamahal 
IS. Rajkot 
16. Sabarkantha 
17. Surat 
18. Surendranagar . 
19. Vadodara 
ZO. Valsad 

PdnfIIatiOil of DoarIIInIIut ... AIr 

4015. SHRIMATI PRATIBHA DEVI
SINGH PATIL: 

smu HARISH ~ARAYAN 
PRABHU ZANTYE: 

Will the Minister of INFORMATION 
AND BROADCASI'INO- be pleased to 

Other Tribal 
I Area Area 

159 142 
38 34 
36 32 
65 60 
6S 65 
5 4 
4 3 

31 30 3 

64 54 2 
91 83 

132 125 
6S 63 
89 79 

44 44 4 

81 83 4 

S2 SO 1 

115 108 2 
41 36 2 

91 9S 2 

80 11 2 

(b) if so, the details of the areas iden
tified for privatisation alongwitb the rea
sons therefor; 

(c) the response to the move of privati
sation proposals, proposal-wise; and 

(d) the extent of 1Inanclal resources 
. mobiliaed throuah privatisation so far and 

projections duriq the Eigth Plan, year
wise 1 

atate: THE MINISTER OF ST ATE OF THE 

(a) whether the Go..-nmeot have tateD MINISTRY OF INFORMATION AND 
a dec:ilion for privatisa1ioD- of Doordarahan BROADCAmNG. (SHRI K.. P. SINGH 
and All IDctia Radio in pIweI duriq the DEO): (a) No, Sir. 
1!iahtJa.,PJu~--___ -_~-~_ .. ..(bl-lo. (cO - DQ.J!ot_· 

18-3 LSS/ND194 
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[Tr4118lation] 

4016. SHRI TEJSINGH RAO BHONS
LE: Will the Minister of COMMUNICA
TIONS be pleased to state the steps taken 
by the Government to provide Telecom 

serYices in Viderbha naian in Maharashtra 
during 1992-93'1 

THE MINISTBR OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUICH RAM): Steps taken to 
provide Telecom Services in Viderbha / 
reaiOD (SetODdary Switching Area wise) as 
per Statements I, n and m attached. 

STATEMBNT I 

SIInI17IIIf'1 olOrtm/Nd IIna adMd tIMriIw 1992·93 In J'lMrblla Region 

Sl. N_oIS.S.A· New Cap. Replace- Nett Addl. 
No. Orou tuId. 1IWII lines 

1. Bhandara 3344 1120 2224 
2. Amravati • 4466 1894 2572 
3. Buldhana 2708 1050 1658 
4. Cbanarapur 1812 636 1176 
S. Wardha 1832 286 1546 
6. Gadchiroli 16 16 
7. Yootmal 1692 1135 557 
8. Akoia 4006 1485 2521 
9. Nagpur 8904 1920 6984 

Total 28780 9526 19254 

·S.s.A. .•.•.... Sec:oadary Switchins Ana. 

STATEMEN'l' n 

S T D Comnris.rlilMd durin6 tire year 92-93 

S. N_ 01 tire Exclrante Category Commissioned 
No. date 

2 3 4 

S.i A Akola 

1. Mangrulpir SDHQ 31-3-93 
2. Karanja . . THQ 20-3-93 
3. Balarpur • SDHQ 31-3-93 
4. Washim SDHQ 31·3·93 

SSAA""tmIII 

5. Dhamanpon Rly. . OC 31-12-92 
6. Warud . THQ 26-9·92 

S S A Bltaltdt;ra 

7. Ampon • THQ 30-3-93 
8. 111'Ora THQ 12-2-93 
9. Gorepon THQ 15·12-92 

10. Sakoli THQ 24-10-92 
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2 

S S A BuIdIuma 

11. JaIflon.Jamod • 

12. Chikhali 

13. Motala 

14. Shegaon 

S S A Clumdrapllr 

IS. Warora 

16. Rajura 

17. Mul 

18. Bhadravati 

S SA Gadchil'ofj 

19. Cbarmoshi 

20. Dcsaig;uU 

S SA Narpllr 

21. Butibori 

22.Khapri 

23.Ramtek 
24. Petri 

25. Kapsi 

26. Kondhali . 

27. Takbalsbat 

28. Deolapar • 

29. Makatdhokad • 

3O.Paimi 

31. PancbIaon 
32. Gumtbala 

33. Manser 

SS A WanIIa 

34. Sclvo • 
35. HinpnsMt 

36, Sewag:-am 

. 

. 

. 

3 

SDHQ 

nIQ 

nIQ 

SDHQ 

SHQ 

SDHQ 

nIQ 

THQ 

THQ 

OC 

OC 

OC 

SDHQ 

OC 

OC 

OC 

OC 

OC 

OC 

OC 

OC 

OC 

OC 

nlQ 

SDHQ 

OC 

4 

31·3·93 

12-10-92 

31·3-93 

22-10-92 

31·12-92 

19-3-~3 

30-1-93 

(3-2-93 

28-2-93 

30-3-93 

31-3-93 

31·3-93 

18-7.92 

31·3-93 

31·3-93 

31·3-93 

31·3-93 

31·3-93 

31·3-93 

31·3-93 

31·3·93 

31·3-93 

13-8-92 

23-1·93 

27-9-92 

22·2·93 
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STATEMENT m 
Opening of Ore". PtDlCiJa)'al LDPT/1AcGJ PT 

Sl. Name ofSSA 
No. 

1. Bhandara 
2. Amravati . 
3. Alcola 
4. Chandraput 
5. Wardha 
6. Gadchiroli 
7. Ycotmal . 
8. Buldhana 
9. Nagpur 

[English] 

PIaD AlIoca1iOD for Food Processbl& Sedor 

4017. DR. MAHADEEPAK SINGH 
SHAKYA: 

SHRI NITISH KUMAR: 

Will the Minister of FOOD PROCES
SING INDUSTRIES be pleased to state: 

(a) the allocation for the development of 
food processing industries in the country 
during the Eighth Five Year Plan sector
wise; and 

Sectors 

1. Grain Prooessins Sector 
2. Fruit &. Vegetable Processing 
3. Meat &. Poultry Processing. 
4. Fisheries • 
S. Consumer Industries • 
6. Secretariat &. Economic Setvlces 

Total . 

[Translation] 

UTe Fleet 

4018. SHRI MADAN LAL KHURANA; 
wm the Minister of SURFACE TRANS
PORT be pleased to state: 

(a) the total number of buses in me 
MC fleet at present and the Dumber of 
buses on the Inter-State routa and 011 citl 
routes. separately; 

LDPT LocalPT Total 

64 9 73 
37 53 90 
34 37 71 
52 20 72 
34 36 70 

14 11 '15 
25 39 64 

119 138 257 

/379 343 722 

(b) the amount allocated for this pur
pose during 1992-93 and 1993-94 sector
wise? 

mE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI TARUN GOGOI): 
(a) and (b) Details regardina the approv
ed Plan outlays for the Plan Scheme for
mulated by the Ministry of Food Proces
sing Industries for the impiementatioo 
during the 8th Pltn are indicated below 
sector-wile : 

1992-93 1993-94 8th Plan 

3.65 3.40 11.00 
8.2S 11.00 35.00 
5.70 8.00 23.00 

18.50 19.00 63.00 
1.80 4.00 8.00 
2.10 1.60 6.00 

40.00 47.00 146.00 

(b) the number of bUSCI in the DTC 
fleet from March. 1988 till now year-wile; 

(c) the number of bUSCI which are eiaht 
years old in the present DTC fleet and the 
scheme to remOVe them from the fleet; 

(d} the number of old buses proposed 
to be removed from the DTC fleet durin, 
the Eighth Five Year Plan period and the 
number of bUIeS proposed to be added to 
_~ liet _~~_I .t!Us_.period; 
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(e) whether there has been constant 
decrease in the number of DTC buses 
during the last three years; and 

THE MINISTER OF STATE OF nm 
MINISTRY OF SURFACE TRANSPORT 

(SHRI JAGDISH TYTLBR): (a) The 
<0 if so, the stepll being taken to in

crease the 'number of DTC buses? 
details (as on 31-7-93) arc as un!ler:-

Total number of buses in DTC fleet 
Number of buses on city routes 
Number of buses on Inter-State routes 

3691 
3068 
623 

(b) Year-wise fleet ofDTC since March, 1988 is as undcr:-

Year 

1988 
1989 
1990 

buses 

4353 

4248 
4399 

(c) and (d) As on 31-7-93, DTC had 
1251 eight year old buses in its fleet. 
During Eighth Five Year Plan, DTC pro
poses to remove 1613 old buses from its 
fleet. There is a proVISion of Rs. 125 
crores in the Eighth Plan for addition to 
the fleet. 

(e) Yes, Sir. 

{O It has been decided to keep the 
fteet of DTC fixed at 3500 buses. The 
rest of the demand is proposed to be met 
through private bUIeS. 

4019. SHRT DAU DAYAL JOSHI: 
Will the Minister of FOOD PROCESS

ING INDUSTRIES be pleased to stale: 

(a) the targets fixed for the production 
of soya been based food products during 
each of the last three years; 

(b) the totai production of these prcducts 
during the each of these three years; and 

(c) the steps laken by Ihe Government to 
increase the production of these products? 

'THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI TARUN GOGOI): 
(a) No such targets have heen fixed. 

Year hIIu, 

1991 4392 
1992 4375 
1993 3840 

(b) This information i. nol being main
tained. 

(c) Soya l-ased products have been in
cluded in Annexure-HI of Press Note No. 
10 (1991 series) of new Industriel Policy 
announced by the Government in July 
1991. These industries are eligible for auto
matic approval for- foreign collaboration 
upto 51'7. foreign e-juity participation. In 
addition, certain fiscal incentivea have abo 
been provided for soya based products. 

[English) 

Rqia:tradoo of MapA.. froaa A .... 

4020. SHRI PROBIN DEK: 
Will the Minister of INFORMATION &: 

BROADCASTING be pleased to state: 

(a) the number of applications for regis
tration of magazines received from Assam 
during each of the last two years; 

(b) the number and name-~ of magazines 
registered during the above period; and 

(c) the names of magazines whose rqis
tration has been cancelled due to non-pub
lication during the same period? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRl K.P_ SINGH 
DEO): (a) and (h) As per th~ records UJlliD

tained by the Registrar of Newspapers for 
India, 57 applications in 1991 and 32 in 
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1992 were received for registration of mag· 
azines from Assam. Out of these. 18 maga· 
zines in 1991 and 10 in 1992 were regis.. 
teredo Their names are ~ven below: 

Magazines registered in 1991 

SI. Name of Magazines Place of 
No. PubUcatloll 

2 3 

1. Action News Magazines Guwahati 
2. Dlphu Times Diphu 
3. Pylon Guwahati 
4. Saptasetu Guwahati 
5. Agnigarh Tejpur 
6. NatunDin Guwahati 
7. Ratna Peeth Bart Golapar ; 
8. Saptanik Swadhin Guwahati 

Asom. 
9. Millater Dak Karimgarh 

10. Bodosa Kokrajhar 
11. The Construction Jothat 

Tribune 
12. AjiT Chitta Jyoti Guwahati 
13. Silchar Times Silchar 
14. Aamee Dispur 
IS. Bikalpa Ouwahati 
16. Kishore Quwahati 
17. Pubali Quwahati 
18. Samayanti Dibrugarh 

Magazines reg;.rtered ill 1992 

I. Asom Prahari Guwahati 
2. Asom SamOOd Guwahati 
3. Saptah Darpan 
4. Desh Barta 
S. Nava Prerana 

Guwahati 
Tejpur 
Tinsukia 

2 

6. Pusali 
7. Angana 
8. Bijoyinee 
9. Mahanayak 

10. AjiT Samanwaya 

3 

Guwahati 
Ouwahati 
Tejpur 
Guwabati 
Guwahati 

(c) There was no cancellation of regist
ration of any magazine during 1~91 and 
1992. 

(Translation] 

Replaament of Old Telepbone Equipmeuts 

4021. SHRI LAL BABU RAI: 
Will the Minister of COMMUNICA· 

TIONS be pleased to state: 

(a) the improvements made by the Gov
ernment under the programme to replace 
old and obsolute telephone equipments; and 

(b) the circle··wise details of work under· 
taken by the Government in this regard 
during 1991-92 and 1992-93? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) Department of 
Telecommunication has allotted necessary 
Electronic equipments of various-types fot 
replacement of the absolute telephone ex· 
changes of Manual and Electro-mechanical 
type !U a phase manner. 

(b) The details of replacemen~ made in 
various Circles during the years 1991-92 
and 1992-93 are indicated in the Statement 
enclosed. 

STATEMElIot7 

Replacement of old and Obsolete Telephone equipments during 1991-92 and 
1992-93 (In kYo lines) 

Name of Circle 1991-92 

2 

MEI'RO DISTRICTS 

1. Delhi 3.0 
2. Bombay 54.60 
3. Calcutta 50.50 
4. Madras 7.90 

1992-93 

3 

3.0 
44.68 

3.0 
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TELECOM CIRCLES 
1. Andhra 
2. Assam 
3. Bihar 
4. Oujarat 
5. Haryana 
6. Himachal 
7. J &. K 
8. Karnatak 

~ 9. Kerala 
10. M.P. 
11. Mahara<htra 
12. N.E. 
13. <>msa 
14. PwUao 
15. Rajastna;. . 
16. Tamilnadu 
17. U.P. 
18. West Bengal 

~English] 

IDdo-Ukraine Cooperation on Shippillg 
and Transport 

4022. DR. D. VENKATESWARA 
RAO: 

Will the Minister of SURFACE TRANS
PORT be plea~ed to state: 

(a) whether Ukraine has offered to co· 
operate in the field of shipping and trans· 
!lort; 

(b) if so, whether any agreement has 
been signed in this regard. and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
:dINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Yes. Sir. 

(b) No, Sir. 

(c) Does not arise. 

[Translation] 

Postal Fadlitles iD Mahansldra 

4023, SHRI VILASRAO NAGNATH· 
RAO GUNDEWAR: 

Will the Minister of COMMUNICA· 
TIONS be pleased to state: 

2 3 

34.60 33.15 
9.00 5.94 

17.43 23.86 
18.66 48.01 
14.07 24.96 

3.40 7.81 
12.48 2.38 
21.27 64.37 
18.72 36.59 
34.10 66.26 
39.10 62.90 

7.10 9.69 
8.73 13.26 

14.68 32.56 
12.53 41.15 
16.94 44.12 
30.46 32.88 
1l.52 11.88 

\a) whether postal fa~litIes have been 
provided to all the villages and towns of 
Maharashtra; and 

( b) if not, the number of villages and 
!;Jwns provided witlJ. such facilities and 
:!ie number of villages and towns yet to 
!>e provided with such facilities separately? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) Yes, Sir. There 
dre 12.432 post offices In Maharashtra. All 
villages and towns of Maharashtra are able 
to avail of postal facilities through the5C 
post oftces. 

(b) Does not arise. 

lEnglish] 

StMtiac up of I\-laritime Board/Slllp 
Ikeakiaa \' ani 

4024. SHRIMATI CHANDRA 
PRABHA URS: 

Will the Minister of STEE:_ be pleased 
to state: 

{a) whether there is any PIOposal to set 
up a Maritime Board or Ship Breaking 
Yard in one of the Southern States to en· 
hanc:e the availability of rerollable acrap; 
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(b) if so, the details in this regard; and 

(c) the estimated quantity of rerollable 
acrap available from the proposal Boardl 
Ship-breaking yard? 

TIlE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEy): (a) to (c) The informa
tion is being collected and will be laid on 
the Table of the House. 

T ..... For L.D.P.T. 

4026. SHRI ANANTRAO 
DESHMUKH: 

Will the Minister of COMMUNICA
nONS be pleased to state: 

(a) the target fixed for installation of 
..... ......_ PDb6c TeIepIwMs and tde
pboae in village Panchayat~ durin~ 1991-92 
and 1992-93; 

(b) the details of the achievements made 
in this regard; and 

(c) the reasons for the shortfall in achirv
ina the target? 

TIlE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) Details of tar
ptsAixed for providing telephone facility 
(Local and Long Distance) to Panchayat 
Villages-during the years 1991-92 and 
1992-93 and achievements thereof are given 
below: 

1991·92 

l!lP2·93 

Targettet/ AcJrive-
No. of ments 
Panduzyat 
villages 
to be 
}1I'ovfded 
with tek-
phone 
faciJtty 

20,000 

36,509 

21,752 

30,072 

(b) and (c) Achievement for the year 
1991-92 is more than the target fixed. Tar
.. fixed for the yur 1992-93 could not 
be fully met because of non-supply o[ 
aau.riala. 

Probtea. of MiI"Dt Worken ill Ferelaa 
Coantrles 

4027. SHRI MANORANJAN 
BHAKTA: 

SHRI SHY AM BlHARI MISRA: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether the Government propollO to 
initiate discussions wih foreign countrties 
with a view to evolving bilateral agree
ments to solve the problems of the migrant 
workers from India to these countries; 

(b) if so, whether the Government pro. 
pose to convene :l meeting of heads of 
missions of foreign countries in this regard; 

(c) if so, the ,ietails thereof, and 

(d) the number of Indian men and 
women went to Gulf countries for employ
ment during 1991-92, 1992-93 and upto 
June 30, 1993 -:ountry-wi~e? 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SALMAN KHURSHEED): (a) 
Government is in continuous <iiscussion 
with the authorities in foreign countries in 
which there are Indian migrant workers 
with a view to resolving liuch problems as 
they may encounter. 

(b) These matters are discussed with our 
concerned Heads of Missions whenever they 
are in Delhi on consultations or for brief
ings. They are also discussed in mcetinga 
of our Heads of Missions as and when 

_ they take place. However. no meed.,. of 
Heads of Missions specifically to dilCUSs 
this subject is presently contemplated. 

(c) Does not arise. 

(d) The exact !lumber of Indian men aDd 
women who went to Gulf countries for 
employment is not known but a ~tatement 
indicating clearances given by Protectors of 
Emigrants for contractual employmem 
abroad during the years 1991 and 1992 is 
enc1olO4. 
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DD KDodu!d out over Tyson Fl1m 

4028. SHRI TARA CHAND 
KHANDELWAL: 

~HRI V. SREENIVASA 
PRASAD: 

SHRI G. DEVARAYA NAIK: 

Will the Minister of INFORMATION 
& BROADCASTING be plesed to state: 

(a) whether attention of the Government 
has been drawn to the news item captiO!lOO 
'DD knocked out over Tys(ln Film' app· 
earning in the Hindustan TImes dated 
July 11, 1993; 

(b) if so, whether a foreign company 
has accused Doordarshan ,.f showlDg a 
boxing programme without having proper 
telecasting rights; 

(c) if so, the details thereof; and 

(d) the reaction of the Government 

(c) whether there is a propoaai to clDIc 
down some of n,e iron ore mine. ill 
Madhya Pradesh; anJ 

(d) if so. the details thereof aDd the 
reasons therefor? 

THE MINISTER OF STATE OF THR 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEY): (a) The production of 
iron ore in ;he COU'ltry during the lut 3 
years as estiated by Indian Bureau of 
Mines is given below: 

1990-91 
1991-92 
1992-93 

(b) No, Sir. 

55 . 52 mi Ilion tonnes 
57.46 million tonnes 
58.12 million tonnes 

(c) and (d) As reported by the Iodiu 
Bureau of Mines, they are not aware of 
olny proposal to c1t'se down any of the 
iron ore mines in Madhya Ptadesh. 

thereto? [English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINGH 
DEO): (a) to (d) Yes Sir. A programme 
titled 'Great Moments of Boxing' was 
telecast by Doordarshan on 4-11-)990 under 
the sponsored category. It was sponwred 
by MIa. Radiant Sports Management 
(RSM). Since the re.>ponsibili Iy for acquir_ 
ing telecast rights ;:1 the case (If sponsored 
programmes is that of the sponsorer, the 
pute on alleged infr;ngemenr of telecast 
right is required to be settled between the 
RSM and the rights holder. Doordarshan 
have advised RSM to settle the matter. 

(Translation] 

l'rod8diou of Iron Ore 

4029. SHRI SHIRA} SINGH 
CHAUHAN: 

SHRI C. SREENIV AASAN: 

wm the Minister of STEEL be pleased 
to state: 

(a) the total quantity of iron ore pro
duced in the country during each of the 
last three years; 

(b) Whether the production C>f. iron ore, 
eepecially in Madhya Pradesh has fallen; 

Certi&catiOD of Feature Films 

4030. SHR[ RAMA KRISHNA 
KONATHALA: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) the total namlx:r of Indian feature 
films certified by the Central Board of 
]'jim Certification during the last three 
} ears; 

(b) the total number of Jndian featECo 
f:lm. awaiting clearance from the Central 
lloard of Film Certification as on July 31, 
1993; and 

(c) the steps taken by the Government 
in thia regard? 

THE MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K.P. SINOH 
DEO): 

(a) The number of Indian feature fUmI 
(celluloid) certified during the last three 
calendar ycan is as follows: 

Year 

1990 
1991 
1992 
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(b) and (c) There were in all 50 film! 
awaiting clearance for certification as 011 

31-7-1993. Some of thc!c film1 have since 
beeD deared durinl August, 1993. There 
are certain formalities which are to be 
completed by the appliclints/p:-oducers and 
the Board for certificafon of films. Gov
ernment have prescribed time-limits in the 
ru1cI for various stages involved in the 
process of film c~rtification. 

lTrGI'IIlatioll] 

BblduSU.D Copper Ltd. 

4031. DR. LAXMINARAYAN 
PAND:aYA: 

WiU the Minister of MINES be pleased 
to .tate: 

(a) whether the Hindustan Copper Ltd. 
ill earning profit; 

(b) whether reduction in excise duty 
under the new ecoo.omic policy has adver
sely affected this undertaking. 

(e) whether th's undertakmg and its em
ployees have submitted a memorandum to 
the Government 10 this regard; and 

(d) if 50, the reaction of the Government 
thereto? 

'THE MINISTER OF STATE IN Tire 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADAV;: (a) Hindustan Copper 
limited has bee.1 earnin.~ profit since 
1981-88 till 19<;2-93. 

(b) In Finanee Act. 1993 the exci!>e dnty 
aft copper has not been reduced. 

(c) aDd (d) In \iew of the reply to p~rt 
(b) above, question does not arise. 

laUra S-Oftl' Hydro-Electric Project In 
M.P. 

4032. SHRIMATI SUMlTRA 
MAHAJAS: 

Will the Minister of POWER be pleased 
to ltate: 

(a) whether the World Bank has offered 
ftDBDda1 assistan;e "lor 'the construction ot 
.Indira Sarovar (Bodbghatl Hydro-electric 
project OD lDdra'lati river in Baster diltrie'. 
of Madhya Pradesh; 

(b) if so, the tot.al amount of assistance 
received tiU date; and 

( c) the total expenditure incurred by the 
Union Government on this project, so far? 

THE MINISTER OF STATE IN THB 
MINISTRY OF POWER (SHRI P.V. 
RANGAYYA NAIDU): (a) to (c) The 
Indira Sarover IBodhgh:lt) H.E. Project was 
approved in February 1979 for execution 
by the Government of Madhya Pradesh. 
World Bank sanctioned an assistance of 
$300.4 million in March, 1985. However, 
due to certain IInvironmental concerns, the 
Ministry of Environment and Forests could 
not give clearance and therefore the portion 
of the loan directly concerning the HE 
Project was surrendered in 1988 without 
any drawa!. Government of MP bas ex
pended an amount of Rs. 38.08 crores on 
the project till September, 1992. 

[English] 

T.V. T~ at Nowraagpur and 
Malkaugiri itt Orissa 

4033. SHRI K. PRADHANI: 

'W ill the Minister of INFORMATION 
At,D BROADCASTING be pleased t-o 
state: 

1:1) whetber proposals have been sanc
tioned during 1992-93 to start two Low 
Power T.V. transmission centres at Now
rangpur and Malkangiri in Orissa; and 

(b) the progress of implementation of the 
proposals including the sites selected there
for? 

THE MINISTER OF STATE OF THE 
MI1'I!STRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DEO): (a) Whereas the Low Power TV 
Trar,~mitter at Malkangiri was sanctioned 
under Annual Plan 1991-92. the one at 
Nowrangpur was sanctioned under Annual 
Plan 1992-93. 

(b) As regards LPT, Malltangiri a ~uit
able site has already been identifi
ed and equipment has been supplied by 
the manufacturers. For LPT, NOWl'llng
pur, action has already been initiated to 
identify a suitable site and orders for sup
ply of equipment are yet to be placed on 
the manufacturen. As per the preIerIt 
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indications, the LPT at Maikangiri is ex 
pecteci' to be commissioned into service in 
the current financial year, the one at Now
raIIIPur is expected to be commissioned in
to serVi~e during 1994-95_ 

v .... for Slail'm.eat of Thermal Coal 

4034. DR. KRlJPASINDHU BH01: 

Will the Minister of SURFACE TRANS
PORT be pleased to state: 

<a) whether there i, any proposal to in· 
troduce gearlC&S ves~eIs in Paradip Port 
for th~ &bipnient of thermal coal; and 

(b) if so, the steps taken in that direc
tion? 

lHE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYfLERi: (a) and (b) 
The Shipping Ve;3el~ are owned by the 
shipping companie!l. Therefore time-frame 
for introducing such vessels cannot be in
dicated. Ho.wever, Paradi" Port is cauable 
of handling such gearless vessel<; for load
ing of thermal coal 

[TrlULflation] 

LeUes rr- Members of Parliament 

04035. SHRI MOHO\MMAD ALI ASH-
RAF FATMI: 

SHRI VISHWESHW AR BHA
GAT_ 

Will the Minister of EXTERNAL AFF
Allt~ be pl~ to state:· 

(a) the number of letters received from 
the Membem of Parliament during the 
pericld from July 1, 1992 to March 30, 

199~; 

(b). the number of letters to which a final 
reply bas been sent; 

(c) the reasons for delav in sendinj!; a 
final reply to the remaining letters; and 

(4) the action taken I proposed to be 
takea in this regard? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF' EXTERNAL AFFAIRS 
(SHRI SALMAN KHURSHEED) : (a) to 
(d) 1be infolmation is bein~ collected and 
will be iaid 011' the Table o(#the House, 

English] 

Sponge Iron 

4036. SHRI SHAN r ARAM POTDU-
KHE: 

Will the Minister of STEEL be pleased 
to state: 

(a) whether the <';overnment have taken 
any steps to reduce the import of sponge 
iron; 

(b) if so, the details thereuf; 

(c) whether the Go"~rnment have pro
(XlSed to make higher budgetary sUPPl)rt 
for production of sponge iron: and 

(d) the steps taken by the Government 
to increase the prod uC'ion of sponge iron 
in the country? 

THE MINISTER Of STATE OF THE 
MINISTRY OF STEEL (SHRI SON
TOSH MOHAN DEY.!. (a) and (oi Sponge 
iron is not imported in significant quan
lities. 

(c) Except for one sponge iron unit, 
namely Sponge Iron india Limited. all 
other sponge iron units are in the priv"te 
sector. Necessary budgetary support is 
being provided to Sponge Iron India 
Limited. 

Cd) Government hav~ taken the follow
ing steps to increase the production of 
sponge iron in the country'- . 

(i) A coal based sponge iron unit wa:, 

set up with the assi~tance of UNIDO 
at Paloncha in Andhra Pradesh w 
demonstrate th~ suitabilitv of the 
Indian raw materials for sponge iron 
making. 

(ii) Sponge Iron Industry was delicens
ed in the year 198~ subject to cer
tain locational r!slrictioDS. 

(iii) A Linkage Committee was set up 
in 1986 with Secretary (steel) as 
Chairman to assist entrepreneur 
in the procurement of coal and 
movement by railways. 

(iv) Government have allocated natural 
gaa for ·five large gas based ~ponge 
iron plants. 
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NTPC Bouda 

.4037. SHRI PANDlJRANG PUND 
UK FUNDKAR: 

Will the Minister of POWER be pleased 
to state: 

(a) wh\:ther the Nation::l Thermal 
Power Corporation Limited, issued a first 
series Bonds to the Public in 1986 redeem
able on, March 29, 1993; 

(b) whether the NTPC have sent the reo 
demption warrants to all the bond holders 
by July 31, 1993; 

(c) if not, the reasons for the delay; 

(d) whether the NTPC propcse to pay 
the interest, if any. to the bond holders 
on the amount l'tilised bv the Corpora
tion after March 29, 1993; 

(e) if so, the details thereof and if not, 
the reasons therefor; and 

(0 the action tdken or proposed to be 
taken by the G'.)vernmenl in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (S!:-IRI P. V. 
RANGAYYA NAIDU): (a) Yes Sir. 

(b) and (c) As per provisions of the 
Companies Act, 1956, 1st March, 1993 
was fixed by the N.ltional Thermal Power 
Corporation Limited (NTPC) as record 
date for surrendering bond certificates or 
for getting bonds tr-dDSferrec in their 
names for the purpo~e of dete~minin" the 
person to whom the payments for the 
bonds was to be made on redemption 
date, Le., 29th :March, 1993. This wa~ 
brought to the notice of the bond holders 
through notices published in leadinll new.
papers in February, 1993 and throuJ:h in
dividual letters jated 2nd Feb.. 1993. All 
those who submitted their bond:; complete 
in all respects on or before the notified 
record date of 1st March 1993 have been 
paid on 27th and 31st March 1993. In 
approximately 200 cases, the documents 
were returned to bond holders for comp
leting required legal formalities. 

Cases of those who sent the bonds after 
the ncord date were processed as and 
when received and are beinJt paid after 
completing necessary leRal formalities. 
Till 31st July, 1993 NTPC had· released 

payments to 39561 bond hold:""er""s-o·u·t·o"r 
a total of about 44,000. f'urther, about 
100 cases received in the last \\ eek of 
July 1993 are being processed for pay
ment. 

(d) to (f) Interest at the rate of 14% 
per annum as specified in the bond will 
be paid to all. bond holders, irrespective of 
actual date of submission of bonds and 
compliance of various legal requirements 
by the bond holders, with effect from 29th 
March, 1993 till the date of despatch cf 
redemption warrant. 

Films in Doordal1ibaD Ubrary 

4038. SHRI GURUDAS kAMAT; 

Will the Mini,ter of INFORMATION 
AND BROADCASTlNG be pleased to 
state: 

(a) whether rare films are lying unattend
ed and UllCared for in Doordarshan Li
brary; 

(b) if so, the details thereof; and 

(c) the steps taken 
films? 

to preserve those 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DEO): (a) No, Sir. 

(b) and (c) Do not arise. 

Out of Tum Telepboaes 

4039. PROF. ASHOK ANANDRAO 
DESHMUKH: 

Will the Mini,ter of COMMUNICA· 
TIONS be pleased to state: 

(a) whether some telephone connectiom 
which were sanctioiled in 1992 on out-of
tum basis on the recommendation of 
MPs have not yet been installed; 

(b) if so, the reasons for the delay; and 

(c) the' time by which these are likelv 
to be installed? 

TIlE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) Yes, Sir. 



295 Written Answers . AUGUST 23, 1993 Written Amwers 

(b) Some of the pending C8SOS are due to 
the parties not completing commercial 
formalities like registerin& their demand 
for a telephone connection, fumishioa re
gistration particulars etc., and some duo 
to technical noo-feasibility. 

(c) The cases whi.:h are pendin& due 
to non-furnishing of registration particu
Ian. by the parUe5, will be provided tele
phone connections, as soon as the same are 
fwnished, subject to technical feasibility. 
Feasibility status is beina reviewed perio
dically, and wherever needed, Steps Bre 
taken to BU&lDCDt exchange capacity and 
cable network: to clear pendillS{ cases. 

A.ceoauCB o{ DESU 

4040. SHRlMATI GEETA MUKHER
JEE: 

SHRI SURENDRA PAL PA-
THAK.: 

Will the Minister of POWER be pleased 
to state: 

(a) whether the Ddhi Electric Supply 
Undertaking (DESU) has finalised its ac
counts for the last three years and its as
sets and liabilities ha.ve been made public; 

(b) if 80, the details thereof; 

(c) if not, the reasons therefor; 

(d) whether the auditors from the DeU.i 
M;lIlicipal Corporation have raised objec
tions with regard to recovery trom bull<; 
power COIlSIIJlleJ"S; 

(e) if so, the details thereof; and 

(f) the action taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE 
MJNlSTR.Y OF POWER (SHRI P. V. 
RANGAYVA NAIDU): (a.) to (f) The 
work relatina to compilation of annual 
ICCOIJDts of DESU has been in arrears 
for the past several yean due to the de
lay in the COIllPiJ;ltion/recoaciliation of 
the trial balances by the various account
ing waits. However, as a result or the 
Special eiorts, DESU has atreaey finalised 
and submitted the Annual Accounts upto 
1990-91. Time rcbedules haw also been 
draWD up to fiDa.Iise tbe aceouo1s fOt" the 
sublcqtaent yean Municipal Auditors ba'fe . 

raised sorno draft audit objectiODll relatm, 
to bulk supply of power. inteNllIa co,.
iDa billina matters and rec:overiea from 
coasumers. DBSU has initiated actiOll to 
send appropriate replies to the audit 
objedions. 

[Translation] 

AIr Stadoa, JlIndia, MaIIanIIIIb 

~1. DR. GUNWANT RA*BHAU 
SARODE: 

Will the Minister of INFORMA TIOM 
AND BROADCASTING be pleased to 
state: 

(a) the time by which the All Indi& 
Radio Station at Dbulia in Maharashtn 
is likely to start flllldioning; and 

(b) the reasons for delay in this regard! 

THE MINISTER OF STATE OF TIlB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINOH 
DEO): ('I) and (b) A Local Radio Station 
at Dhule in M aharashtra is tecJmic:a.lly 
ready. The proceaa for J)OItiDII the staff 
has already been initiated. This Statioft 
will be commis!ioned into !eJ"¥ice as SOOIl 
iL~ the mhimum cSJemial stalf required for 
its operation tmd maintenance is in posi· 
tion. 

[English] 

R... Pott 0Ikes .. M.P. 

4042. SHRI SURAJBHANU SOLAN-
KI: 

Will the MinUter of COMMUNICA· 
TIONS be pleased to state: 

(a> the number of rural post oftic:a In 
Maclhya Pradesh functioning in reated 
buildiDgs; 

(b) whether the Governmont have receiv-
ed any r.omplain1B fe(afding their im-
proper wortinJ; aDd 

(e) if so, the step! taken 10 improwe 
their working? 

THE MINISTER OF STATE OP nIB 
MINISTRY OP COMMUNICATIONS 
(SHlU SUKH RAMl: (a)' The aumber fIl 
sub post oftIces 1n 374. 
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(0) No public eomplainu have been 
received about improper' fUIKtioninll OIl 

accouDt of the post ~ being bOUlCd 
ill reatted buiJdiop. 

(e) Does not arile in view of (b) above. 

(TrlJlUlblioll] 

4043. SHRI PRABHU 
1HER.1A: 

DAYAL KA· 

Will the Minister of COMMU-
NICATIONS be pleased to state: 

(a) the total amount spent by t]x De-
partment of Posts for construction of 
buildinp durin" 1990-91, 1991·92 and 
1991-93, ecpa.rately; 

(tt) the details of tile construction wons 
aecompliabed during the above period; 

(c) whether the Government propOIie to 
atan the construction work of buildings 
for post ofIic:es in U.P.; and 

(d) if 10, the details With locatton 
theJwf7 

TIlE MINISlER OF STATE OF TIm 
MINISTllY OF COMMUNICATIONS 
(YlIU SUKH RAM): 

1990-91 
1991-92 

-1992-93 

Rs. 24,83,29,000 
Rs.28,17,91,OOO 
Rs.31.86,03.000 
-(provisional) 

(b) Tho information i, being collected 
aDd will be laid on the Table of the 
HOI1lll. 

(c) Yes Sir. 

(d) The informatiOD i! bein& collected 
and will be laid OIl the ~ablo of the 
HOUle. 

4G44. SHlUMAn 
ltAJB: 

VASUNDHARA. 

WiD the Minister- 0{ SURFACE 
TllAHSPOR.T be pleued to state: 

(Ii) wbotbK tile COWI1IlDIIIlt have ideD.
tiW the biah density trdIc routea 011 

clio Nadoul HlahW&Yli 

(tt) if so, the details of ~uch National 
Highways; 

(c) whether there is any proposal to 
u?grade and strengthen some of these 
National Highways as Expressways; 

(d) if so, the d~tails of the suaaestiolli 
Il!ade by different States in 'that regard; 
and 

(e) the .teps taken/proposed to imple
ment th06C suue~tjon!l? 

11IE \{INISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TY1LER): (a) and (b) 
'{::s, Sir. Soctioos of N.H. Nos. I, lA, 2, 
3, 4. 5, 6, 7, 8, 9. 10, 24, 25, 45 and 47 
have been identified a5 hiah density tra
fJ\c routes. 

(e) No, Sir. 

(d) and (e) Do net arise. 

Proce.ed F'Wl Production bt A.P. 

4045. DR. K. V. R. CHOWDARY: 
Will the Minister of FOOD PROCESS
ING INDUSTRIES be pleased to state 
t'le quantity and value of processed fish 
froduced in Antlhra Pradesh during 
1992-93? 

TIlE MINISTER OF STATF OF TIlE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIBS (SHRI TARUN 00001): 
As per the information given by Marine 
Products Export Development Authority 
the total expert ot marine products 
through Vuathapatnam Port duriaa 1992-
93 is 12.844 metrio:' tonnes valued of 
Rs 289.88 crans. This iIIcludes the ex
port of fresh fish of 876 toaues valued at 
Rs. 4.76 crores through thiII port durin& 
the year. 

(Tnm.tlatioll] 

T""'_ EadIuIes 
4046. SHRI SHIBU SOREN. 

Will the Ministv of COMMUNICA
TIONS be pleucd to state: 

(a) whether the G('vernmCDt are giving 
apcdal atteDtion ttl th:: eettilla up of tele
phoa- cx~ aa well as to (:OIUII:Ctl 
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re~ote rural areas by telephone facility 
dllnng the current financial year; 

~~UD ~mma m 
ReaiOll of Keral. 

Malabar 

(b) if so, the <lumber ot telephone ex
changes se.t up. Statewise. from January, 
1992 to ull date and the details of the 
progress of their functtoning: 

4048, SHRI MULLAPPALLY RAMA
CHANDRAN: Will the Minister of IN
FORMATION AND BROADCASTING 
be pleased to state: 

(c) the average expenditure on seuin!!: 
up of a general and an electronic tele
phone exchange: 

(d) the details of the provision made in 
this regard during the Ei.li\hth Five Year 
Plan and the implementation thereof; and 

(e) the total number of telt'phone ex
changes functioning in the Iharkhand re
gion with loca,i ('IlS thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RII.M): (a) Yes, Sir. 

(b) to (e) The information is being 
finalised and will be laid on the Tatle 
of the House. 

[English) 

Fonigu Oller to Supply Telephone 
Equipmeots 

4047. SHRI S. B. SIDNAL: Will the 
Minister of COMMUNICATIO~S be 
pleased to state: 

(a) whether Japan and some other coun
tries have offered to supply telephone 
equipment'S for one lac lines to DOT 
on lease: 

(b) if so, the details thereof; and 

(c) the response of the Government 
theceto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) to (c) No, Sir. 
Neither Japan nor some other countries 
have offered to supply telephone equip
ment to the DOT on lease. SMne sup
pliers registered to manufacture telecom 
equipment in India have offered telephone 
equipment on lease to the Depa:1ment of 
Telecommunications and their. proposal$ 
aR und« consideratiOl1. 

(a) whether the M"layalam programmes 
telecast from Trivandrum Doordarshan 
Kendra are being received in 'Malabar 
region of KeraJa: and 

(b) if not, the steps being taken to 
telecast regional languages programmes in 
these areas? 

THE MINISTER OF STATE OF 1lIE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DEO): (a) The following three districts of 
Malabar region of Kerala, namely, Can
nanore. Kasargode and Wynad do not 
receive regional programmes produced 
and telecast by Doordarshan Kendra, 
T rivandrum. 

(b) Where~ parts of Cannan ore and 
Wynad districts are expected to receive re
gional TV service with the commissioning 
of the High Power TV Transmitter (HPT) 
envisaged to be set UP at Calicut, some 
parts of Kasargod district are expected 
to receive the sen'lce from the HPT 
envisaged to be set up at Cannanore. The 
actual implementation of the said HPT 
projects, would however, depend upon the: 
approval of the projects by the competent 
'authority .. 

[Translation) 

NadoDai HigJnfays 

t4049. SHRI BIRSINGH MAHATO: 

SHRI CHITTA BASU: 

Will the Minister of SURFACE TRANS
PORT be pleased to state: 

(a) whether the fund allocations for 
the National Highway orilrinal works in 
West Bengal have been short of reauire

ments; 

(b) if so, the reasotlS therefor: 

( c) the details of allocation atui ellpen
diture on development and maintenance of 
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National Highways for 1992-93 in each 
State; 

(d) whether the said amount is less 
than the amount sanctioned and spent in 
1991-92; and 

~ 
(e) if so, the reasons therefor'? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (hI 
Despite best efforts, it has not been possi
ble to meet the demands of varioUl States 

inCluding West Bengal in full due to 
less allocation for Nativnal Highway (Ori
ginal) Works, made by PlallllinR Com
mission. 

(e) and (d) The details of allocation and 
expenditure on development and mainten
ance of National Highways for 1991-92 
and 1992-93 in each State is ~ven in the 
Statement I and Statement II attached 
respectively. 

(e) No, Sir. 

STATEMENT I 

WORKS 

Sf. No. StateIU.T. 1991-92 1992-93 

Allot- Ex_pendj- Allot- Expendl-
ment ture ment ture 

(Rs. in lakhs) (Rs. in Iakhs) 

I. Andhra Pradesh 2455.00 2472.81) 2600.00 3050.97 
2. Arun"ehal Pradesh . 48.00 48.00 80.00 80.86 
3. AssalT' 1225.00 1411.32 1275.00 2427.66 
4. Dinar 1142.00 1292.81 1385.00 1168.10 

(1/93) 
5. Chandigarh 28.00 24.89 25.00 17.93 
6. Delbi 550.00 688.69 700.00 385.50 
7. Goa 930.00 930.00 850.00 850.00 
II. Gujarat • 4770.00 5826.75 4650.00 3787.98 
9. Haryana 1060.00 1066.75 1870.00 1930.49 

10. Himachal Pradesh 1140.00 1140.80 1150.00 1152.94 
II. Jammu & Kashmir . 50.00 23.74 50.00 43.40 
12. Karnataka 1775.00 2200.41 1880.36 1848.03 
13. Kerala 1120.00 1645.05 1400.00 2085.25 
14. Madhya Pradesh 1850.00 2012.36 1915.00 2504.84 
15. Maharashtl'a 3358.00 3386.23 3280.00 3510.75 
16. Manipur 250.00 228.82 250.00 258.67 
17. Meghalaya 450.00 449.96 387.00 258.48 
18. Nagaland 48.00 14.09 50.00 Not 

received 
19. Orillla 1384.00 1421.98 1375.00 1804.41 
20. Pondicherry 120.00 120.07 44.64 44.64 
21. Punjab 2850.00 2897.37 2800.00 3959.36 
22. Rajasthan 1800.00 2150.53 3095.00 3152.64 
23. Tamil Nadu '1422.00 1426;00 1600.00 2116.58 
24. Uttar Pradesh 6025.00 6099.82 4995.00 5117.72 
25. WestBenpl 1634.00 1913.45 2230.00 731.78 

(12/92) 

Total 37484.00 40899.61 39937.00 41608.57 

20-3 US/ND/94 
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STATEMENT n 

MAINTENANCE 

Sl. State/U.T. 1991-92 1992-93 
No. 

Allot- Expendi- Anot- Expentli-
ment tllre ment tllre 

(Rs. in lalchs) (Rs. in fakirs) 

I. ADdhra Pradesh 1279.42 1345.56 1249.44 1300.39 

2. Arllnach:ll Pradesh . 84.36 94.32 35.41 117.44 

3. AJoI:.Jll 1018.09 1018.09 1039.625 1168.85 

4. Bihar 1012.30 1089.73 1072.66 540.21 

upto 1/93 

5. Cbandigarh 16.00 11.87 15.48 15.43 

6. Dtlhi 163.00 211.73 171.80 191.89 

7. Gna 191.97 190.04 208.308 148.88 

8. GJljan,t • 918.89 1004.16 881.37 799.88 

upto 1/93 

9. Haryana 362.29 401.66 380.83 401.0 

10. Himachal Pradesh 518.77 525.90 529.55 519.50 

ll. Jo.unmu & Kashmir . 45.00 5.70 143.39 32.07 

1/93 

12. Kamataka 990.02 1187.40 1105.85 1677.57 

13. KeraIa 586.54 620.35 587.82 746.39 

14. MadhYa Pradesh 1195.69 1618.89 1213.25 1606.0 

IS. MaharaShtra 1620.90 1629.47 1506.677 1051.0 

1193 

16. Manipur 51.67 73.60 73.32 79.12 

17. Meghalaya 205.19 210.52 170.27 71.43 

10192 

18. NagaJaud 3.50 0.29 3.50 Nil 

19. Orissa 859.98 870.31 738.52 550.37 

2/92 

20. Pondicheny 6.83 5.28 5.78 31.23 

21. Punjab . 579.98 572.17 638.97 193.74 

22. Rajasthan 1054.61 1212.62 1141.02 1168.51 

23. TamilNadu 979.91 996.89 1134.69 1175.11 

24. UtWPra4esh 1312.05 1366.62 1394.96 J462.38 

25. West Benpl' • 1284.35 1371.39 1071.51 565.17 

12/92 

Total . . 16341.31 11102.51 16514.00 15994.00 
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(TraMlfllion] 

4050. SHRI SANDIPAN BHAOW AN 
mORAf: 

S~IMATI SAROJ DUBEY: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) whether the Air Time Allotment 
Committee had demanded immediate sus
pension of the Metro Channel Scheme; 

(b) if so, the details thereof; 

(c) whether any minimum qualifications 
~ve been prescribed for the applicants for 
;lots on Metro Channels; and 

(d) if so, the details thereof? 

mE MINISTER OF STATE OF mE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SliRI K. P. SINGH 
DEO): (a) No, Sir. 

(b) Does not a risco 

(c) No, Sir. 

(d) Does not alhe. 

[ElIglish] 

For.. PeNt 08ice ia on.. 

4051. DR. KARTlKESHWAR PATRA: 
Will the Minister of COMMDNICATIONS 
be pleased to state; 

(a) whet bet Ius Ministry has received 
any proposal for setting up foreign post 
office in the State cspital of Orina; 

(b) if so, when; and 

(c) $he time by which it is likely to be 
sct up? 

1MB MINISTBR. OF STATE OF 11tE 
MINISTRY OF COMMUNICATIONS 
(SHRI SVlCH RAM): <.) No, Sir. 

(1)>) Dr. not aria. 

(c) Dote not .... 

BacIarPur Thermal Power StafIoa 

4OS2. DR. LAL BAHADUR RAWAL: 
Will the Minister of POWER be pleased 
tt) state: 

(a) whether a Jemonstcation Wall made 
by the families of deceased employees of 
the BadaJpur ,Thermal p()\\>ec station for 
giving employment to the dependent!; of 
the deceased employees on June 23, ]993; 

(b) if so, the number of luch cases 
pending with the power station authori
ties and the details of each case; 

(c) whether the power station lluthori
Ue.s are flouting the Uover.o.rnent rules 
i.n this regard; 

(d) if so, whether his Ministry has taken 
any action for not providing employment 
,n these cases; and 

(e) the immediate measures being taken 
by the Government to ~ve employment 
to the dependents of the deceased em
ployees in each case~ 

mE MiNISTER OF STATE IN THE 
MINISTRY'eF POWER (SHRI P. V. 
RANGA YY A NAlDU): (a) Government 
is not aware whether the group of per. 
SODS who bad ,;athered at Shram Shaku 
Bhawan OIl 23-6-1993 included families at 
deceased employees of Badarpur lhermal 
Power Station (RTPS) seeking employment 
on compassionate grounds. However, a 
small deiegation, which included repre
sentatives of Badarpur Power ~ineen 
and Woriers Union had submitted a 
memorandum of their demands in the 
Ministry of Power on 23rd June, 1993. 

(b) and (c) Badarpur Thermal Power Sta
tion is managed by NTPC. As per agree
ment between NTPC IJlllIUI$!CUlent and 
the Badarpur Stall Unions one dependent 
of an employee who becomes permanently 
disabled or diea due to accident while on 
duty, is to be provided compassionare ap
pointment There have been two such 
cases of death of BTPS ernJ)loyees while 
em duty aud in roth the cases employ
moot hal beeo J)roYided to their depen
dents. In other cases the I)O<:ition about 
emtina policy ol BTPS is suitably ex
plained to the applio:ants. 

(d) IIld (e) Docia nol arise in view of 
reply to parts (b) & (c) above. 
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[TraMiation] 

SappIy ... DemaIul of Power ill M.P. 

4053. SHRI SHIVRAJ SINGH CHAU
HAN: Will the Minister of POWER be 
pleased to state: 

(a) the approximate gap between the 
demand and generation of power In 

Madhya Pradesh during each of the last 
three yeam; and 

(b) the steps taken or proposed to be 
taken by the Government to bridGe this 
~p7 

THE MINISTER OF STA'IE IN THE 
MINI~'RY OF rOWER (SHRI P. V. 
RANGAYYA NAlDU): (a) The details 
mowing net energy requirement, availabi
lity and deficit in Madhya Pradesh dur
ing the last three years i.e. 1990-91 to 
1992-93 are given below:-

(AU figures in MU net 

1990-91 1991-1992 1992-93 

Requirement 18616 21115 22439 -Availability- 18151 19942 20675 

Deficit . 465 1173 1764 

l%). (2.5) (5.6) (7.9) 

*Energy availability includes own gene

ration, drawal from Central Sector 

Stations and net assistance from 

neighbouring Regions. 

(b) In order to bridge the gap between 
energy requirement and availability various 

measures being taken include exPediting 

commissioning of new generating capaetty, 
implementation of short gestation projects, 
reduction in T&D losses, implementation 

of demand maua~ement and energy con

senaUon measures and arranJdni transfer 
of energy from surplus to deficit areas. 

AIIistanc:e has 2lso been provided to 
Madhya Pradesh from 15%. unaUocated 
output of Central Sector Stations, from 

time to time depending upon the telative 
percentage shortage of the constituent sys

tems of the Reaion. 

[English] 

A~tiOB to MTNL Emplo),_ 
uDder f':eDerai Pool 

4054. SHRI AMAR ROYPRADHAN: 
WiIl the Minister of COMMUNICATIONS 
be pleased to state; 

(a) whether any proposal for allotment 
of Government accommodation under 
General Pool of Directorate of Estates to 
M.T.N.L. employees, who are originally 
employees of Delhi Telephones before its 
formation was under conside;ation of Gov
t'rnment; 

(b) whether his Ministry held discussions 
with Ministry of Urban Development in 
the matter; and 

(c) if so, the final outcome thereat? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) No, Sir. 

(b) Yes, Sir. Dbcussions have been 
held with the Dire~torate of Estates, 
Ministry of Urban Development in this 
re.a;ard. 

(c) In view of the policy guidelines laid 
toy the Government and acute shortage of 
residential accommodation in General Pool 
tor allotment to the employees working 
1D eligible offices, Directorate of E~tates 

have regretted their inability to corudder 
the allotment of accommodation to the 
employees of MTNl from General PooL 

4055. SHRI RAH KAPSE: 

SHRI R. SURENDER REDDY: 

Will the Minister of EXTERNAL AF
PAIRS be pleased to refer to the reply 
given to Unstarred Question No. 7488 
on May 3, 1993 and state: 

(a) the tesponse of the Government of 
Ukraine to the request made bv the 
Government in regard to the future of 
Jndian students studyina in that country, 
and 

(b) the steps taken by the Government 
to help these students? 
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THE MINISTER OF STATE IN TIlE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI. R. L. BMAflA): <a> and (b) Gov
ernment of Ukraine has responded POSI

tively and a fresh decree was issued on 
lOth June, 1993 in accordance with which 
all foreign citizens in Uk.rainian educa
tknal tstablishments who were admitted 
for study till 1992 '\I;iIl be allowed to 
finish their education "according to pre
vious conditions·'. Government of India 
bas thanked Ukraine for this gesture of 
1rieruiship and cooperation. 

Pamdlp Port 

4056. SHRI SARAT CHANDRA PAT
TANAYAK: 

SHRI HARIN PATHAK: 

Will the Minister of SURFACE TRANS
PORT be pleased to state: 

la; whether there is any plan for the 
modernisation and diversification of Para
clip Port; 

(b) if M>, the details thereof; 

(c) whether the Government of Orhsa 
hlb made any representation in this re
pnl; 

(d) if so, the details thereof; and 

(e) the reaction of the Union Govern
ment thereto? 

THE MINISTER OF STATE OF TIlE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYfLER): (a) Yes, Sir. 

(b) Construction of a multi-purpose car,
ILl" berth at Paradip Port has been sanc
honed on 13-8-93 .t an estimated C06t of 
Rs. 26.36 crores. Also creation of 
Mechanical Coal Handlin2 facilities fot 
handling Thermal Coal has been sanc
tioned OD 23-4-93 at an estimated cost 
c>f Rs. 587.41 Cl'Oree. 

(c) Yes, Sir. 

(d) The Government of Orissa proposed 
for development of facilities at Paradip 
port for handling export (If iron-ore. 

(e, The proposal is n,'t beinJt purs1.1W 
becaUle no firm commitment of a viable 
qumtity of export of iron-ore is forth-

comina· 

Driviq Uce_ of Private ... Dmen 

4057. SHRI JEEWAN SHARMA: Will 
the Minister of SURfACE TRANSPORT 
t-e pleased to state: 

(a) whether a lar.l!e number of private 
blll> drivers possess licence issued by other 
States and have little experience of driv
mIl in the metropolis; and 

(b) if so, the action prop<>Sed to be 
tnkcn in this regard? 

THE MINISTER OF STATE OF THE 
MiNISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Yes, Sir. 
It is possible that some driven possess 
driving licences issued by other Staie8 ot 
the Indian Union. 

(b) Since the 'icences issued by other 
States are equally valid throughout the 
Country as per pro"islons of M.V. Act, 
1988 and M.V. Rules. 1989, the question 
regarding action propo~ed to be taken 
'does not arise. However, drivers are 
given five days trainine for improving 
their skills in driving and familiarise them
selves with the roads in Metropolis. 

Sail 0fIiciaJs JoiDiDg in Compallies after 
Retimnent 

4058. SHRI SANAT KUMAR MAN
DAL: Will the Minister of SlEEL be 
pleased to stale: 

(a) whether the top officials of Steel 
AUlhority of India Limited (SAIL) join· 
.ng the Companies contractors or Consul
ting firms, the very first day after retire
ment has been recently noticed by the 
G.,vernment; 

(b) whether a cede of conduct debarr-
ing senior SAIL personnel from joining 
contracting firms and agencies ar.sociated 
with the company immediately after re
tirement is being laid down; and 

(c) whether it is proposed to deal with 
this (nefarious) problem particularly the 
SAIL's officials joining firms associated, 
.... ith its development and modernisation 
programme? 

TIlE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DBV): (a) Government's atten
tion has been dra\\n to Press Reports 
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Uiat have appeared regarding some of the 
ex-SAIL officials joining private firms 
mcluding, Companie.' COntlacloIl! and 
Consulting firms, after retirement from 
SAIL. 

(b) and (c) The Conduct Discipline 3lId 
- Appeal Rules applicable to the emplo

yees of SAIL do not have any provision 
debarring employees to take up any em
ployment after retirement from the Com
p3lly. However, Government has impC\S
ed certain restrictions in April, 1969 on 
dealings of public enterprises with private 
firms which former (top) executives of the 
concerned enterprise may have joined 
after retirement. In accordance with 
this, if a top executive of a public enter
prise on retirement joins a private firm, 
no contract should he placed with that 
tirm without the approval of the Board 
of Directocs of the enterprise concerned, 
for a period of two years following the 
retirement of the omcer concerned from 
the public enterprise. 

SURe CoaveJUioD OD Terrorism 

4059. SHRI MOHAN RAWALE: Will 
the MinBlter of EXTERNAL AFFAIRS 
be pleased to state: 

(a) whether the convention of terrorism 
was adopted during SAARC summit, 1990; 

(b) if so, the details thereof and the 
follow-up steps taken by the Government 
thereon; 

(c) whether all the member countries 
have taken steps in regard to the imple
mentation of the convention; and 

(d) if not, the steps taken by the Gov
ernment in this regard? 

THE MINISTER OF STATE IN 'THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI R. L. BHATIA): (a) and (b) The 
SAARC Regional Coovention on Suppres
sion of Terrorism was signed on 4th 
November 1987 at Kathmandu by the 
Foreign Ministers of all the SA~C 
Member States including India. 1 he details 
of the Convention may please be seen 
ill the Statement attached. 

(c) The Convention ha, been ratified by 
all the leWD countries and camo into force 

on 22nd Augnst, 19811, However, BaDg_ 
ladesh and Pakistan bave not yet com
pleted the enactment of necessary enabl
Ing legislation to implement the SAARC 
Regional Convention on Suppressioll of 
Terrorism. 

(d) During the Seventh SAARC Sub
mit held in Dhaka in April 1993, the Heads 
of State or Government of aU· Member 
Countries of SAARC I:'eiterated the need 
to give high priority to the enactment of 
enabling legislation at the national level 
to give effect to the SAARC Regional 
Convention on Suppression of Terrorism, 
while urging the Member States which bad 
not yet done so, to make every effort to 
finalize this matter before the Eighth 
SAARC Summit. 

STATF..MJ.::NT 

SAARC Regional Convention on Suppru
sion of Terrorism 

THE MEMBER STATES OF THE 
SOUTH ASIAN ASSOCIATION FOR 
REGIONAL COOPERATION (SAARC), 

MINDFUL of the principles at coope
ration enshrined in the SAARC Chapter; 

RECALLING that at the Dhaka Sum
mit on December 7-8, 1'.185, the Heads 
of State or Government of the member 
States of the SAARC recognised the 
seriousness of the problem of terrorism 
as it aHects the security and stability of 
the region; 

ALSO RECALLING the Bangalore 
Summit Declaration of 17 November 
1986, in which t1.e Heads of State or 
Government of SAI\RC agreed that co
operation among SAARC States was 
vital if terrorism was to be prevented and 
eliminated from the re,gionj unequivocally 
condemned all acts, methods and practices 
of terrorism as criminal and deplored their 
impact on life and property, socio-econo
mic development, political stability. re· 
gional and internati~al peace. and c0-

operation; and rec~sed ~e nnportance 
of the priDciples laid down m UN Reso
Jutioo 2625 (XXV) which amona others 
requited that each state should refrain 



313 Written Answers BHADRA 1, 1915 (SAKA) Written Answers 314 

from organising, in5tigating, assisting or 
participating in acts of civil strife or ter
rorists acts in another state or acquiesc
ing in organised activities within illl ter
ritory directed towards the commssion of 
such ,\cts; 

AWARE of the danger posed by the 
spread of terrorism and its harmful effect 
on peace, cooperation, friendship and 
good neighboucly relations and which 
could also jeopardise the sovereignty and 
territorial integrity of states; 

HAVE RESOLVED to take effective 
measures to ensure that perpetrators of 
terroristic acts do not escape prosecution 
and punishment by providing for their 
extradition or prosecution, and to this end; 

HA VB AGREED as folic ..... :;: 

Article I 

Subject to the overall reouirements of 
the law of extradition, conduct constitu· 
ting any of the following offences, accord
ing to the law of the Contracting State, 
shall be regarded as terroristic and for 
the purpose of extradition shall not be 
regarded as a politi..:al offence or as an 
offence connected WIth :l political offence 
or as an offence inspired by political 
motives: 

(a) An offence within the scope of the
Convention for the Suppression of 
Unlawful Seizure of Aircraft, signed 
at the Hague on December 16, 
1970; 

(b) An offence within the scope of 
the> Convention for the Suppression 
of Unlawful Acts against the Safety 
of Civil Aviation, Signed at Mon· 
treal on September 23, 1971; 

(c) An offence within the scope of the 
Convention on the Prevention and 
Punishment of Crimes against Inter
nationally Protected Persons, includ
ing Diplomatic Agents, signed at 
New York on December 14, 1973; 

(d) An offence within the scope of any 
ConventiOl1 tl) which the SAARC 
member States concerned are par
ties and which oblilJes the parties 
to prosecute or arant extraditiOl1; 

(e) Murder, manslaughter, assault caus
ing bodily harm, kidnapping, hos
tage-taking and offences relating to 
firearms, weapons, explosives and 
dangerous substances when used as 
a means to perpetrate indiscriminate 
violence involving death or serious 
bodily injury to persons or serious 
damage to property; 

(0 An attempt or conspiracy tc> c0m

mit an offence described in sub
paragraphs (a) to (e), aiding, abett
ing or coun~el1ing the commission 
of such an offence or participating 
a.r. an accomplice in the offences 
110 described. 

Article 1/ 

For the purpose of extradition between 
SAARC member States, any two or more 
Contracting States may, by IIlUccment, de
cide to include any other senous r.ff ence 
involving violence, which shall flot be 
reg&rded as a political ofT ence or an 
offence connected \\ith a political offence 
or an offence inspired by political motives. 

Article III 

1. Tbe provisions of all extradition 
treaties and arrangements applicable bet
ween Contracting States ar.: hereby amend
ed as between Contracting States to the 
extent that they are incompatible \\ith 
this Convention. 

2. For the purpose of this Convention 
and to the extent that any offence referr
ed to in Article I or agreed to. in terms 
of Article II is not listed as an extraditable 
offence in any extradition treaty existinlt 
between Contracting States, it shall be 
deemed to be included as such "therein. 

3. Contracting Stales undertake to in
clude these offences as extraditable offen
ces in any future extradition treaty to be 
concluded between them. 

4. If a Contractinlt State which makes 
extradition conditional on the existen~, of 
a treaty receives a request for e~radi~on 
from another Contracti!lg State with which 
it has no extraditioo treaty, the, request~ 
State may, at its option, conSIder .~s 
ConventiOl1 as the basts for extradition 
in respect of the offences set forth in 



315 Written Answers AUGUST 23, 1993 Written Answers 316 

Article or agreoo to in terms of Arti
cle II. Extradition shal! be subject to 
the law of the r~quested Sta teo 

5. Contracting States which do not 
make extradition c~nditional on the exis
tence of a treaty, shall recol!nise the offen
ces set forth in Article I or agreed to in 
terms of Article II as extraditable oft ences 
between themselves, subject to the law of 
the requested State. 

Article IV 

A Contracting State in whose territory 
a person suspected of havin~ committed 
an offence referred to in Article I or 
agre~d ta in terms of Article II is found 
and which has received a reCluest for 
extradition from another Contracting 
State, shall, if it does not extradite that 
person, submit the casE' without exception 
ana ,"ithout delay, ta its competent autho
rities. so that prosecution may be COI:<i

de~d. These authorities shall take their 
decision in the ,arne manner as in the 
case of any offence of a serious natur'! 
under the law of tpat State. 

Article V 

For the purpose of Article IV, each 
Contracting State may take such measures 
as it deems appropriate, consistent with its 
national laws, subject to reciprocity, to 
exercise its jurisdiction in the case of an 
offence under Article I or agreed to In 

terms of Article II. 

Article VI 

A Contracting State in whose territory 
an alleged offender is found, shall. upon 
receiving a request for extradition from 
another Contracting State, take appro
priate measures, subject to its national 
laws, so as to ensure his presence for pur
poses of extradition or prosecution. Such 
measures shall immediately be notified to 
the requesting State. 

Article YII 

Contracting States shall not be obliged 
to extradite, if it appears to the requested 
State that by reason of the trivial nature 
of the case or by reason of the request for 

the surrender or return of a fUl!itive offen
der not being made in good faith or in the 
interests or justice or for any other reason 
it is unjust or inexpedient to surrender or 
return the fugitive offender. 

Article Yl/l 

1. Contracting States shall, subject to 
their national laws, afford one another the 
greatest measure of mutual assistance in 
connection with proceedings brought in 
respect of the offences referred to in Article 
I or agreed to in terms of Article II, in
cluding the supply of all evidence at their 
disposal necessary for the proceedings. 

2. Contracting States shall cooperate 
among themselves, to the extent permitted 
by their national laws, through consulta
tions between appropriate agencies, ex
change of information, intelligence and 

expertise and such other cooperative 
measures as may be appropriate, with a 
view to preventing terroristic activities 
through precautionary measures. 

Article IX 

1. The Convention shall be open for 
signature by the member States of SAARC 
at the SAARC Secretariat in Kathmandu. 

2. It shall be subject to ratification. Ins
truments of Ratification shall be deposited 
with the Secretary-General of SAARC. 

Article X 

This Convention shall enter into force 
on the fifteenth day following the date of 
the deposit of the seventh Instrument 01 
Ratification with the Secretary-General ot 
SAARC. 

Article Xl 

The Secretary-General of SAARC shall 
be the depository of this Convention and 
shall notify member States of signatures to 
this Convention and all deposits of Instru
ments of Ratification. The Secretary
General, shall transmit certified copies of 
such Instruments to each member State. 
The Secretary-General shall also inform 
member States of the date on which this 
Convention will have entered into force in 
accordance with Article X. 
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IN WITNESS WHEREOF the unde~

signed. being duly authorised thereto by 

their respective Government,. have signed 

thi' Convention. 

Sdf-
HUMAYUN R>\SHEED CHOUDHRY 

il4inisft'r of F{lrc(~n Affairs 

Prople's Republic {If Bangladl' II! 

&1.-

K. NATWARSINGH 
Minisur of Sloll!for Erft'mal A/rain 

Republic of India 

Sd.'-
SHAILE,,{DRA KUMA.R UPADHY .... V ... 
Mini~ler ft.r Foreil!n Affairs and L((nd Rt'fnrml 

His .Ma.~",y·.' Gn""rnmnlt {If' Nl'pal 

Sd'· 

DONE at Kathmandu on this Faun.. 
Day of November One Thousand Nine 
Hundred and Eighty Seven. in eight origi
nals. in the English Langauge, all tests 
being equally authentic. 

Sd'-
DA WA TSERING 

Minister of Foreign Affairs 

Kingdom {If'Bhutan 

Sd.'-
FATHCLLA JAMEEt. 

Mil/islt" {If' Forl';gn Affairs 

Rt'pllhii( of'Maldi!'l's 

Sd'-

ZAI'S' "iOOR"'''1 
.'vfil1isft'r of Stolt' for Fort'ign A{f;w. 

Islamic Repuhiic of Pakislan 

A.C SHAHFL HAMEEO 
AfilJistl'r of Forl'it'n .iff,,!!s 

Democratic Soci,di.lt Rrplihlic d Sri Lanka 

[Tr(ll1</Olioll] 

Hydro-£ledric Pro.;~~ in GIJ.iarat 

Plan and ,he amount earmarked therefor: 
and 

Id the time by which the~ are likel\' :(1 
4()(,O. SHRI N.J. RATHVA: Will the be completed') 

Mini,ter of PO\VER he plea,ed to ~tate: 

fa) the e,timated co,t of the h\'dro-elec
!Tic pwject~ under construction in Gujarat 
,pecially in the tribal area,: 

I I'll the target fixed for completion of 
these proie,ts during the Eighth Five Year 

Sl. 
No. 

/I/",,,l' of Pro;t'ct ill.ltalled 
CaplIcit" (Mit' I 

THE MINISTER OF STIUE IN THE 

MINISTRY OF POWER ISHRI P. V. 

R .... NGAYYA NAIDC): la) 10 IC\ A 

list (If the Hydro-electric Project;; pre,ently 

under comtruction in Guiarat i, as under: 

Loration 
([)is! ) 

Latl!.<T 
Cost (R\. 
("rnrl') 

('f)mmis~ 

.Iinni,,!! 
Sc/:edu/t' 

S,,, Plan 
olllitn' 
(Rs. ('ron') 

----_._._----- -_._---------- ._-_.- -----------
Kadana PSS St. II 2 . ('0= 120 MW Panch 

malwl 
I 1 :UlO I Q95-Q7 f:4.00 

Sardar Sarm-ar 6x~OO'·5~~(). 14<0 MW Bharllch 19'0.94 ~ CrHls 14SS ~9 
J 995-9(, 

-----_._._----_. __ ._._----
21-3 LSS.'ND!94 

5 Umts-
1996-<)7 

3 Cnits-
1991-<)8 
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[English] 

Pin aIIoeadGR to .'00II l'roces!iIIa Sfl:tor 

4061. SHRI SYED SHAHABUDDlN: 
Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to refer to the 
reply given on July 26, 1993 to Starred 
Question No. 12 regarding fruits and 
vegetables and state: 

(a) the plan allocation for each of the 
eight schemes, scheme-wise; 

81. 
No. 

Name of the Plan scheme 

(b) the actual expenditure durin& 1992-93 

with State-wise releases, scheme-wise; and 

(c) the budgeted expenditure for 1993-94, 

scheme-wise? 

THE MINISTER OF STATE IN THE 

MINISTRY OF FOOD PROCESSING 

INDUSTRIES (SHRI TARUN GOG01): 

(a) to (c) 

ApproVl!!d Assistance released Annual 
Plan 
outlay 
(1993-94) 

outilly during 1992-93 
for Eighth 
Plan 

(Rs. in crores 
West Bcugal 0.22 

1. Scheme for Food Processing and Trading 
Centres in Rural Areas. 

6.00 ~ --0.06 
Himachal 
Pradesh-- 0.04 
Mizoram-- O. 15 
Uttar Pradesh 0.54 

1.00 

2. Scheme for Assistance to State Govern
ment Undertakings. And Cooperatives for 
Establishing or Upgrading of Fruit and 
Vegetable Processing facilities 

3. Scheme for strengthcnin8 backward linkaFS 
for the Fruit and Vegetable processing 
Industries. 

4. Scheme for Development of infrastructure 
for Mushroom cultivation and processing 

5. Scheme for development and processing of 
hops 

6. Scheme for generic advertising 

7. Scheme for research and development in 
food and vegetable proceain, 

8. AsSistance for infrastructure for fruit and 
vegetable procIucts (From ]993-94) 

7.00 

4.00 

4.00 

1.50 

5.00 

0.50 

7.00 

Bihar-- 0.09 

Andhra Pradesh 1.47 
3.00 

Maharashtra-- 0.50 
Kamataka-- 0.50 
Punjab -0.64 
Others -0.40 

NIL 0.75 

Orissa -0.06 1.00 
Madhya 
PradeSh -0.03 
Napland -0.06 
Mizoram _(l.30 

Himachal 
PradcSh 0.40 0.40 

Uttar Pradesh-.o.05 1.50 
Punjab -0.18 

West Bengal -0.05 

Others . -0.89 

West Bengal _(l.09 0.25 

(from 93-94) 3.10 
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S'fD/ISD IIooCIIIJ 

~2. SHRI R. SURENDER REDDY: 
wm the Minister of COMMUNICATIONS 
be pleased to state: 

(a) whether many persons in Delhi who 
have been allotted STDJISD booths by 
the Department of Telecommunication do 
not display the indication _ board "Local 
Calls also at MTNL rates" and instead 
charge twice or thrice than the prescribed 
M.T.N.L. rates from public for local calls; 

(b) if so, the reasons therefor; 

Cc) whether Government propose to 
make it obligatory for such booth allottees 
to display the indication board and prohi
bit them to charge more than the prescrib
ed rales; and 

(d) if not, the reasons' therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
lSHRI SUKH RAM): (a) to (d) The 
information is being collected and will be 
laid on the Table of the House. 

Roqar Sama\:bar ill Untu 

4063. SHRI RAM NAIK: Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased to refer to 
the reply to Unstarred Question No. 5521 
given on April 12, 1993 and state the 
latest cost of production and offtake of 
Rozgar Samachar in Urdu lanpaae? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DEO): The cost of production per copy 
of 40 paaes of Rozaar Samachar in Urdu 
languaae is around Rs. 16.80 and offtake 
for sale per issue is around 800 copies. 

[Trall:rlationJ 

4064. SHIH SURENDRA . PAL PA-
THAK: Will the Minister of SURPACE 
TRANSPORT he pleased to state: 

(a) whether there is any proposal reprd
in, constitution of teams at various placel 
for providiDR treatment to the road accI
dents vietilh! on national hiahways; ani 

(b) if so, the number of national high
ways palsin, throuah Uttar Pradesh where 
such tearns have been constituted and the 
details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and 
(b) Yes, Sir. A scheme called the 
"National Highway Accident Relief Ser
vice" has been formulated by the Central 
Government. One of the National High
ways identified for posting of Rescue Team 
is Delhi-Kanpur National Highway No.2. 
The details of the Rescue Team to be post
ed are to be worked out by the State 
GOvt8. concerned. 

[English] 

TeI«oRI Eqlalllion Pia. b) Kel1lIa 

~5. SHRI THAYIL JOHN ANJA-
LOSE: Will the Minister of COMMU-
NICATIONS be pleased to state: 

(a> whether any plan for expansion of 
telecom facilities has been chalked out by 
Kerala; 

(b) if so, the details thereof; and 

(c) the total expenditure involved there
in? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) Yes, Sir. 

(b) Details of expansion programme for 
93-94 is given below: 

DELs : 53000 

Telex Connections : 70 

(c) The expenditure likely to be incur
red for 1993-94 is around Rs. 200 croces 
for the physical taraet~ bdicated above. 

~ Level Meed_ widt U.s. 

~. SHRI GEORGE FERNANDES: 

DR. D. VBNKATESWARA 
RAO: 

Will the Minister of EXTERNAL AP· 
FAIRS be pleased to state: 

(a) whether official level moetinas are 
proposed to be held with the U.s. 011 
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....mous bilateral and multilateral issues in
cluding NPT; and 

(b) if so, the details thereof and the 
steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
{SHRI SALMAN KHURSHEED): (a) 
and (b) Government have: been maintain
ing a continuous dialogue with the US 
Government at the level of officials on 
vanous bilateral and multilateral issues. 
The third round of bilateral discussions 
between India and the US on disarmament, 
regional security and non-proliferation are 
expected to be held in autumn this year. 
Exact dates are in the process of beinl 
finalised. 

NIIIIikldieD of UN SecIIrity C-i1 

R~ .. KashIIIir 

4067. SHRI SHRAVAN KUMAR 
PATEL: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state: 

(a) whether the Government are aware 
of the proposed move by the US to nullify 
UN Security Council resolution for resolv
ing the Kashmir issue by means of a 
plebiscite: 

(b) if so, the steps taken by that coun
try in this regard: 

(c) whether the GovernmeRt propose to 
take any initiative in this regard; and 

(d) jf so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SALMAN KHURSHEED): (a) 
to (d) The GOYCl1lment are not aware "f 
any move by the US in regard to the UN 
~y Council resolution for resolving 
the Kashmir i_ by means of a plebiscite. 
The resolution could not be implemented 
due to Pakistan's failure to vacate a,ures, 

I sion. and bas been overtaken by develop· 
ments since then, including Simla Apee
meat. wlticlt commits the two OOUDtries to 
J'CIOlve aft outStandina i¥pcs bilaterally. 

04068. SHRI c.P. MUDALAGIRlYAP· 
PA: 

Will the Minister of MINES be plea .. 
C\l to state: 

(a) whether the Government have any 
proposal to &ive the off -load works <Jf 
Bharat Earth Movers Limited (BEML) to 
Bharat Gold Mines Limited: 

(b) if so. the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER. OF STATE OF THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADAV): Ca) to lel Bharat 
Earth Movers Limited (BEML) is not in a 
position to off-load to Bharat Gold Mines 
Limited (BGML) because their own pr0-

duction facilities and man-power is not 
fully utilised. Howeverr presently works 
worth about Rs. 1.45 crores are being exe
cuted by BGML on behalf of this Com
pany. 

'The World thi<l Week' Pr •• mllle 

04069. SHRI RAM VILAS PASWAN: 

SHRI SRIKANTA lENA: 

Will the Minister of INFORMATION "
BROADCASTING be pl~ased to state: 

(a) whether the Doordarshan incurred 
heavy losses on account of ~ts proll'amme 
The World This Week'; and 

(b) if so, the estimated loss sulfcred 
since inception of tbe proeramme, year· 
wise alongwith the reasons therefor? 

THE MINISTER OF STATE Ol' THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DEO): <a> No, Sir. 

(b) Does not arise. 

......... c..t4I iD NaJee 

4070. SHRI HARISH NARA YAM 
PRABHU ZANIYE: Will the Minister 
of MINES be pleased to state: 

(a) whether it is a fact that the National 
Aluminium Compuy Limited, is facinl 
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aellte financial crisis because of Andhra 
Bank Financial Services Limited and Can· 
fina's failure to pay back over Rs. 100 
crore on stipulated date; 

(b) if so, the details thereof; 

(c) the details of action taken/proposed 
to be taken in this regard; and 

(d) whether the CBI has investigated the 
plKsible kick-back in proposed deal and 
action taken on the basis of the findings of 
the case? 

THE MINISTER OF STATE OF THE 
\UNISTRY OF MINES (SHRI BALRAM 
SINGH YADAV): (a) No, Sir. 

(b) Does not arise. 

tc) and (d) Shri' S.N. Johri, Chairman
cum-Managing Director, Sbri R.B. Rao, 
Director (Finance) and Shri K.S. lyer, 
Chief Manager (Finance) of National Alu· 
minium Company Limited (NALCO) have 
been placed under suspension and Central 
Bureau of Investigation (CBI) have regis
tered criminal cases apinst them. Inves
tigations are in progress. 

Moienisatioa of Dcrppur and Rourkela 

Steel Plants 

4071. OR. ASIM BAlA: Will !he 
Minister of STEEL be pleased to state; 

(a) whether a sum of Rs. 8000 crore is 
being spent on modernisation of Durgapur 
and Rourkela Steel Plants; 

(b) if so, whether the result achieved 
are commensurate with the expenditure; 

(e) if not, the action beina taken in this 
reaard; and 

(d) the time by which these plants will 
start paying back? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEl (SHlU SONTOSH 
MOHAN DEV): (a) Yes, Sir. The 
Renovation aad Tecbnolo&icaJ Upgradation 
(Modernisation) of Duraapur Stocl Plant at 
a Dehiti_ COlt Estimates of Rs. 2667.6 
crores in February 1989 and of Rourkela 
Steel Plant at Revised Cost Estimates of 
Rs. 3~4·CfONS In May 1992 have been 
sanctioned by Govemll'lellt. 

(b) These modernisauoo plants are cur
rently under various stages. of implematta· 
tion and optimum returns are e:qleCted 
when the plans are fully implemented. 

(c) Does not arise. 

(d) On completion of the above moder
nisation plans, SAIL expects to derive fuU 
benefits as envisaged from the year 1995-
96 in respect of Durgapur Steel Plant and 
from the year 1996-97 in respect of Rour
kela Steel Plant. 

Pak Prime Millister's otis 

4On. SHRf MUMTAZ ANSARI: 

DR. KRUPASINDHU BHOI: 

SHRI SHRA VAN KUMAR 
PATEL: 

SHRI MANORANJAN 
BHAKTA: 

Will the Minister of EXTERNAL AF
FAIRS be pleased to state: 

(a) whether attention of the Govern
ment has been drawn to the former Pakis
tan Prime Minister's statement to the CNN 
on June 3, 1993 proposing to give up 
arms race with India and to come to nego
tiated settlement on Kashmir issue expedi
tiously: 

(b) if so, whether any official commu
nication or move has been made by the 
Government of Pakistan in this regard; 

(c) if so, the details thereof and the 
reaction of the Government thereto; and 

Id) the efforts made by the Government 
to improve bilateral relations between the 
two countries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI R. L BHATIA): (a) Govern
ment have seen media reports reprdina 
former Pakistan Prime Minister Mr. Nawaz 
Sharif's interview to tbe CNN in which 
he, inter alia, stated that India and 
Pakistan should resolve their outstandiaa 
issues. 

(b) and (c) In response to a congratu
latory messase by Prime Minister OIl May 
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27, 1993 addressed to the former Pakistan 
Prime Minister Mr. Nawaz Sharif, he 
sent a message which, inter alia, stated that 
India and Pakistan could make a fresh 
beginning to resolve the bilateral issues. 

Government remains committed to resol
ving all outstanding issues with Pakistan 
peacefully through bilateral dialogue. How
ever, meaningful discussions can only be 
held once a climate is created which is 
conducive to promoting mutual trust and 
confidence. For this Pakistan must stop 
its support to subversion and terrorism 
directed against India. 

td) Government have urged the Govern
ment of Pakistan on several occasions and 
at various levels to give up its negative 
policy towards India and to cooperate in 
promoting tension-free and good-neigh
bourly relations between the two countries. 
In this endeavour, six rounds of Foreign 
Secretary level talks have been held wit.h 
P<ckistan since July, 1990. The Prime 
Ministers of the two countries have also 
met on SIX occasions during this period. 
We continue to maintain channels of com
munication open with Pakistan in order to 
keep tensions in check and lower tempera
tures. 

[Translation] 

Claaaee in Management of Sail 

4073. DR. CHINTA MOHAN: 

SHRI MANJ A Y LAL: 

Will the Minister of STEEL be pleased 
to state: 

(a) whether there is any proposal to 
bring a comprehensive change in the 
management of Steel Authority of India 
Limited; 

(b) if so, the reasons therefor; 

(c) the total annual profit likely to be 
earned by this company as a result thereof; 

(d) whether any survey regarding the 
number of employees this organisation has 
been conducted; 

{e) if so, the number of employees fouad 
surplus; 

(f) if not, whether there is any propo
sal for conducting such a survey now; 
and 

(g) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) and (b) No, SIr. 
However, as per the organisational need 
and depending upon the internal and exter
nal environment, certain changes are made 
by Steel Authority of India Limited from 
time to time in line with the managerial 
requirement and suitability of the individ
uals. 

(c) It is not possible to directly co-re
late the changes in the management with 
the profits. Overall there has been con
tinuous improvement in the performance of 
SAIL with productivity and profits showing 
an increasing trend, since 1989-90. 

(d) The manpower requirement in Steel 
Plants depends upon the technology used. 
Annual Targets and Capacity Utilisation 
etc. The manpower productivity of SAIL, 
when compared to international standards 
is low, and sufficient scope exists for 
rationalisation of manpower. 

Instead of conducting a one time sur
vey SAIL has introduced Budgetary Con
trol on Manpower. For this, at the 
beginning of each year Human Resource 
Budgets are prepared for each of the 
Plant/Unit 

Ie I Does not arise. 

(f) SAIL at prescnt, does 110t contem
plate to conduct any comprehensive sur
vey to identify number of workers more 
than requirement. 

(g) The present system of Budgetary 
Control on Manpower is found suitable 
and is catering to the organisational re
quirement, hence the need is not felt. 

Denumd of Newsprint 

4074. SHRI RAIENDRA KUMAR 
SHARMA: Will the Minister of IN-
FORMATION & BROADCASTING be 
pleased to state: 

(a) the total demand for newsprint in the 
country for the year 1993-94; 
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;'0) whether adequate stock of newsprint 
is 'available with the State Tradinl Corpo
ration to meet the demand; 

( c) if so, the details thereof; and 

(d) if no" the quantity of newsprint 
proposed to be imported from abrQad? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADC ASTING (SHRI K. P. SINGH 
DEO): (a) The total demand of new~
print in the country for the year 1993-94 
is estimated at 5.93 lakh metric tonnes. 

(b) to (d) After the decanaIisation of 
import of newsprint with effect from 
14-92, STC no longer remains a canalis
ing aiency for import of newsprint. At 
present, newspapers are allowed to im
port newsprint directly or through any of 
the handling agents in the country sub
ject to the entitlement certificate issued by 
the Registrar of Newspapers for India. 

EeoDDlllk RtladoM with ASEAN Countries 

4074A. SHRI RAJENDRA KUMAR 
SHARMA: 

Will the Minister of EXTERNAL AF
PAIRS be pleased to state: 

(a) whether the Government have taken 
initiative to esta bUsh a meaningful econo
mic relations with the ASEAN countries; 
and 

(b) if so, the details of the achievements 
made in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI R. L. BHATIA): (a) Yes, Sir. 

(b) A sectoral dialogue with the ASEAN 
commenced in March 1993 during which 
several committees and sub-committees 
were set up to deal with trade, tourism 
and investment. Joint Commissions, joint 
Business Councils and Joint Working 
Groups have been functioning with mem
ber countries of the ASEAN to promote 
trade and economic relations. Decision 
making bodies in the ASEAN capitals are 
also being briefed regularly about new ini
tiatives in our economic liberalisation pro
cess. As a result, these countries are 
better disposed in regard to investment in 
India. 

12.00 lin. 

[Trans/a/ioll] 

SHRI NITISH KUMAR (Barh): Mr. 
Speaker Sir, hon. Member of our party, 
Shri Chhedi Paswanji is sitting on a dhar
na. His demand is that Government should 
pay attention towards 'Samta Sthal', the 
smadhi of Late Balm JaAjivan Ramji and 
develop it properly. Mr. Speaker Sir, I 
would like to thank yO!! fo~ taking initia
tive and deciding 10 install the statues of 
various Statesmen and eminent Lale Mem
bers of Parliament in the Parliament Com
plex and as per my infc.rrnation, you pro
pose to install the statue of ilabu Jagjivan 
Ram also. But tOd.1Y Shri Chhedi Paswan 
is sitting on dhama. He represents the same 
constituency of Sasaram which was repre
sented by Late Babu Jagjiva'l Ram through 
out his life and he is a M.P. from that area. 
He has been raising this issue before tho: 
Govc:rnment constantly that in DelhI there 
are smadhis of several Statesmen and due 
attention is paid to the development.)f 
these smadhis by Government. But the 
Government is not doing anything to deve
lop Samta Sthal, the Smadhi of Babu 
Jagjivan Ram. Therefore, he is sitting on 
dbarna aod his demand is to develop it 
properly so that tbe people who have re
gard for Babu Jagjivan Ram could reAlise 
on visiting that place that inspite of tak
ing birth in a Scheduled Caste family, he 
was an able Parliamentarian and an effici
ent administrator and an excellent 
orator. There should not .KO a wronlt IT'es
sage to the country that Smadhi of B2.bu 
J agjivan Ram is being ignored simply 
because he belonged to Scheduled Caste 
family. That is why he is sittinll on a 
dharna. 

Sir. through you. 1 would like to urge 
upon the Government to pay full attention 
to the development of Sarnta Sthal. the 
smadhi of Babu Jagjivan Ram and I would 
like to request that Government should 
give an assurance in this regard so that 
he may end his dharna. TItere is a no 
dissension over this issue Gn the Party lines 
as this is a national issue. There should 
not be created an impression in the coun· 
try that Babu Jagjivan Ram was being ig
nored after his death and we were not giv
ing him due importance. Therefore. I 
would like to request the Government to 
put forward its views in this regard. 
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SHRI KALKA DAS (Karolbagh): Mr. 
Speaker. Sir. I ,>upport the demand made 
by Shri Chhedi Pa;;wanji. 

(English] 

MR. SPEAKER: It was agreed that one 
bon. Member would raise one. issue. Other
Wise tbe other Members will nN get any 
opportunity. 

SHRI SOMNATH CH.,<\TTERJEE 
(BoIpur): Only point is. we wish to asso
ciate ourselves with this. 

I Translation] 

SHRI MADAN LAL KHURANA 
(South Delhi): Mr. Speaker, Sir. I would 
like to draw the attention of this House 
to the step-motherly treatment and policy 
of discrimination with all opposition par
·ties and particularly the B.I.P. Sir, two 
important incidents occ'Jred in Delhi. yes
terday. One is that Shri V~P. Singh left 

"Delhi demanding the implementation of 
recommendations 'If Mandai Commission 
and the seCond is 1 histori:: meeting held 
on 22nd August in Ramlila Ground on the 
bill regarding delinking religion from Poli
tics. These two main news have appeared 
today in all the n!'Owsp:lpers of Delhi, whe
ther it is Times of India or Indian Express 
or . The Navabharat Time~. Every news
paper has published these news with photo
graphs. But on tbe otber hand T.V. and 
Radio have not mentioned even a single 
line abolJt Sbri V.P. Singh and about Shri 
Sikander Bakhat whil has once been our 

- leader of opposition. 

I would like to state tha~ Shri Vajpayee 
ji. Shri Advani ji, Shri Sikander Bakhat ji 
or Shri V.P. Singh ji are not after a news 

-or coverage by radio or T.V. But t:le 
-question is that why the pOint of view of 
DIP on tbis burning issue was not made 
public on electronic media? This' anti
religion Bill is being di!ICUsseil in one way 
"or the other for the last one week and this 
Bill will be taken up -for discussion in thl! 
House tomorrow. The entire country is 
dilCUssinJ this issue and the Home Minister 
has also said that a debate should be held 
on this issue. But when we discuss the 
issue, the Govenllnem medi:1 gives one 
sided news. 

In other words, I can say that discrimi
nation is being done in the co~rage of 
News. The Minister of Infirmation and 
Broadcasting is engaged in self publiCity, 
you can see his picture daily on 
T.V. Wide coverage is given to the 
news pertaining to ruling party, 
whereas the news pertaining to opposition 
party is either not given any co~race at 
all or given only after censoring it. Sir. 
the main complaint IS that proper cvverase 
is not given to the news pertaining to 
opposition parties in the interest of ruling 
party and the news pertaining to them 
are blacked-out. Therefore my, submission 
is that hon. Home Minister should come 
in this house and make a statement on this 
issue and clarify the position regardi.g 
blacking out of news about important 
issues. 

SHRI ATAL BIHARI VAJPAYEE 
(Luck now): Mr. S)eaker, Sir, you a)]o\\ 
only one member \0 raise one issue but, 
you are also aware thaI some issues are 
so important that more than one Members 
want to express their vle.vs on those issues. 
I have already told the Minister of Infor
mation and Broadcasting about the matter 
raised by Khuranaji just now. I had 
requested him to be present in the house 
at 12 O'Clock when the issue would be 
raised and give his clarification in this te
gard. Their job is to give coverage. But 
they are discriminating; The historic 
meeting held yesterday with a huge gather
ing beyond expectation, wa. not covered. 
Sir. please call tbe hon. Minister in the 
hrruse aJld ask him ti) give clarification in 
this regard. 

SHRI SHARAD YADAV (Madhepura): 
, would like to speak on this issue raised 
by Shri Khuranaji ju'!t now. I appreciate 
the rule but it gives a lot of trouble. I 
agree that the activities of the ruling party 
are more. I noticed that when a pro.,.
mme on late Prime Minister. Shri Rajiv 
Gandhiji was being telecast, it was cove
red five times as a main news or headliM. 

MR. SPEAKER: I thought' that you 
Were going to speak on some other iaue 
because views in this regard have alreMly 
been ellpressed in .. very nice way. 
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SHlU SHARAD YADAV: I would. 
Jike to speak on the same iDue. I know 
that the news pertaining to ruling party 
are 1D01'C. Yesterday, the ODe programme 
was organised by 8.S.P. and incidendy the 
second pr~gramme was held at my resi
deDce. OUr party oftic:e had illformed the 
AIR and Dooniarsbm twice-thrice to 
e&I\lre ita coverage. Shri V.P. Singh was 
lel'Vin, Delhi for a special cause. It was 
a \'Cry important incident which should 
haw beeo cowred as a main ncws. All 
the newspapers published this news pro
mineotly. 

Sir, I would like to statt' tthat the Gov
elDlJleZlt is adopting discriminatory attitude 
in giving news on t'lectronie media. A full 
ftedged debate should be held on the Reli
gion Bill in the entire country but the 
Government is in such a hurry that we 
are DOt in a position to express our views 
before the people in an appr\)priate way. 
This is an important question and it might 
be poasible that the democracy may start 
treading the anarchy path of or it might 
be possible that it may take to some better 
path. It is our duty t:> educate the people 
!If Indit in aU these matters in a better 
way, aad s~en our den,ocracy and to 
take it to a new path. But the pc;>p!e can
DOt take right decision if we go on giving 
OIIe Iided ncws. 

Therefore, in the end I would like to 
submit that 5 M.P's. of our party arc Sitt
ing on a dbarna and the issue raised here 
just now by Shri Nitish Ji shows that they, 
particularly the Member from Bihar have 
emotional attachment with Babu Jagjivan 
Ram. I bad the opportunity to see Babu
ji four times bere and I am of the view 
that no one else could express his views 
in such a simple words and better way as 
Babn Jagjivan. Ram ji. I have never seen 
a penon like him, and I think that Shri 
Brisbin Patel should be given some time 
to Speak OD this subject. 

SHRI NmSH KUMAR: Sir, photogra
phers were not even allowed to take photo
araphs. 

SHIll BRISBIN PATEL (Siwan): Mr. 
Speaker, Sir, when today in the morning 
Chhedi "as~ sat on a dharna at Gate 
No 1 01 Lot Sabba. the Watch and Ward 
ofIiciala of Lolt Sabba did _ allow the 
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photographers to take his paotograpils. 
When they come fOlward to take photo
graphs the Watch & Ward officials of Lok 
Sabha threatened them that if they tried 
to take the photognpns, their cameras 
would be broken down. I think that it IS 

a severe blow on the people's rights in a 
Democracy . .. (I nterrupt;ons) 

MR. SPEAKER: No, please come to 
my Chamber for discussion. 

[English] 

Is the Government likely to speak to the 
Members who are Sitting there? 

THE MINISTER OF WATER RESO
URCES AND MINISTER OF PARLIA
MENTARY AFFAIRS (SHRI VIDYA
CHARAN SHUKL:\): Sir, we shall cer
tainly talk to them .. . (Interruptions) ... 

[Translation] 

SHRI NlTISH KUMAR: Mr. Speaker, 
Sir, the han. Minister should, at least, give 
an assurance that the 'Samadhi Sthal' will 
be developed. Babu Jagjivan Ram's ser
vices were fully utilised for 35 years to 
garner votes and now even this assurance 
is not forthcoming. (Interruptions) 

SHRI BHOGENDRA rnA (Madbu
bani): Mr. Speaker, Sir, I would like to 
draw attention towards a serious incident 
that took place in the capital on Saturday. 
It adversely affects our sovereignty, intel
lectual freedom and heritage. Some han. 
M.Ps visited Teen Murti House to see the 
exhibition organised by 'SAHMA T' and 
there we found that the Delhi Police had 
seized the complete works of 'Dashrath 
Jatak'. Till date no such inddent took place 
in India. Difference of opinion was there 
but truth was always preserved and safe. 
guarded by our writers and 'Vedas' and 
later by putting down eve;ything in written 
form after the discovery of script, but 
coercive tactics were never resorted to. 
Like Galileo our own Aryabhatt was not 
hanged. What took p13ce in the Capital 
was not in the fitness of things, because 
it was connected with exhibition only .. 
(Interruptions) 

MR. SPEAKER: Listen, this leselted in 
arson in the villages in Madhya Pradesh 

(IPlterruptwns) 
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[English] 

MR. SPEAKER: You should do it in 
an int ~lligent manner, not like that. 

rTrlVlJ ration] 

SHRI BHOGENDRA JHA: Mr. Spea
ker, Sir, I would like to urge the Govern
ment to withdraw this step and allow nar· 
ration and exhibition of 'Jatak' story in 
the capital. (Interruptions) 

[English] 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Mr. Speaker, Sir, it appears that 
certain lction was taken by the Delhi Ad
ministration, presumably on the basis of 
certain 3bscrvations made . .. (interruptlons) 

MR. SPEAKER: By all the Members 
in the House. 

SHRI SOMNA1H CHATTERJEE: So 
far as y,IU felt, there was a consensus and 
you made certain observations. But I must 
confess that on the first day we were under 
the impNssion that lWme posters had been 
put up, deliberatly giving a particular view 
of his o·~ganisation about Ram or Sita. I 
am not going into the details. But DOW it 
has been clearly prove.d that it was a quo
tation from Jatak, a book which is avail
able here in Pall, which had been translat
ed into English in 1901. There are Hindi 
translations. 

'they lIe not prescribed books. They 
are available. If somebody quotes from a 
book, which is available in India, which is 
in Pali language initially, can it be said 
that he is trying to spread disaffection or 
something? I am only on this question. 
One may disagree. (Interruptions) I may 
not agree with the versi.Jn of Dasaratha 
latab katha. (Interruptions) Why is this 
intolerance on their part? (Interruptions) 

MR. SPEAKER: It is very· unparlia
mentary way of putting the things. It ~ 
not necessary at all for you to get up like 
thi •. 

SHRI SOMNA1H CHATrERJEE: I 
have not said that that is my version. I am 
asking you very humbly whether it is a 
crime or an offence to quote from a book 
which is available in India. That i. the 
point. Therefore, o:te may have a feeling; 

one may not have a feeling. I may not 
agree with that. 

SHRI HARIN PATHAK (Ahmedabad): 
But it is hurting us. 

SHRI SOMNATH CHATTERJEE: Ac
cording to me, it ruight not even necessary 
at all to do. that. The impression was 
given that posters had been put up pro
jecting certain views which had no basis 
at all or as if they were the organisation's 
views. It was not so. It was on the basis 
of the latak katha. (Interruptions) There
fore, now I find that the House has been 
taken for a ride. I wanted to put it in a 
proper perspective. I shall show you the 
book. (Interruptions). 

[Translation] 

MR. SPEAKER: Only 
Nayak will go on record. 

(Interruptions) 

Mruttyunjaya 

[English] 

SHRI MRUTYUNJAYA NAYAK 
(phulbani): Sir, time and again, during the 
question hour I had raised discussion on 
distribution of surplus land to the SchedU
led Castes and the Scheduled Tribes. In 
connection with the di~tribution of the land, 
in this House, han. Speaker has also given 
a promise that he will certainly. 

MR. SPEAKER: Promise to whom? 

SHRI MRUTYUNJAYA NAYAK: He 
gave a commitment al.o that he will inter
vene in the matter of settlement of land. 
My district is seriously affected. Ninety 
per cent of the tribal population have not 
been given the pattas. Sir. you enjoy the 
highest regard and credibility beinl! the hon. 
Speaker. I would expect that certainly you 
would give a specific direction to the Go
vernment to intervene in the matter and 
do the needful. Thank you. (Interruptions) 

[Translation] 

MR. SPEAKER: Only Sbri Chennithala 
will go on record. 

(Interrup:loni~ 
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[English] 

MR. SPEAKER: This is not gOlnl all 
record. 

(Interruptions) 

\ 

MR. SPEAKER: I am not alloVYing you. 
Please take your seats. 

SHRI RAMESH CHENNITHALA: Sir, 
a large number of workers of our country 
had to flee during the gulf war leaving 
everything behind. Their bank accounts 
were frozen. Many 0: them have lost 
everything. Sir, at the end of the war, the 
Government of India announced certain 
measures for their rehbilitation. Two years 
have passed but n->thing has been done in 
this regard. A large number of Indiaru. 
lost their properties and business there. 
The Ministry of External Affairs was, time 
and again, promising that their applications 
were being scrutinised. But two years have 
passed. Government of India had not 
taken any significant move in this direc
tion. There is no c.lrtainty about the time 
it will take for the settlement of the claim. 
and the quantum of the compensauon. 

There is the United Nations Compensa
tion Committee at Geneva. I had learnt 
that certain applications were sent to Ge
neva. But till now we have not heard 
anything about iL 

I request the han. Minister of External 
Affairs-who is sitting here to form a cell 
in the Ministry of External Affairs so that 
their claim applications can be sorted out. 
India is not a member in the General 
Council of the United Nations Compensa
tion Committee. So, we have to press this 
time and again. Sir, I request the hon. 
Minister to take up this issue. Two years 
have elapsed. The Government has to take 
up this issue. Sir, the Minister is here. 
Re wants to reply . .. (lnterruptions). 

MR. SPEAKER: You can apoak to him 
in hi' oftice. 

SHRI RAMESH Cw.!NNITHALA: The 
Minister il here, he is ready to respond. 
Sir. (Interruptions). 

MR. SPEAKER: He it invitiDI you for 
a cup of tea. 

[Translation} 

SHRI MOHAMMAD ALI ASHRAF 
FATMI (Darbhanga): MI. Speaker. Sir, I 
would like to draw the attention of the 
House towards deterioHtion noticed in ad
ministration in Uttar Pradesh. 

You mu.t be remembering that in the 
recent past a question wab raised in the 
House. It was about a truck accident that 
took place in the Aligarh Muslim Univer
sity campus claiming lives of some stu. 
dents. Later on the students and the tea
chers of AMU met the Hon. Prime Mini,
ter, the hon. Minister of Home Affairs 
and the Hon. Presid.:nt of India and made 
a complaint against tile district adminis
tration. 

Prof. Iqbal Hasan Khan was one of those 
who met the Han. President ... 

[English] 

MR. SPEAKER: No, DO, you don't 
refer to the President. 

(Interruptions) 

[Translation] 

SHRI MOHAMMAD ALI ASHRAF 
FATMI: He was killed in connivance 
with the district administration. Till date 
the accused is at large. This incident caus
ed widespread discontentment in the Ali
garh Muslim University Campus. I would 
like to urge the Government to order a 
CBI inquiry into the incident and bring 
the culprit to book. 

[English] 

MR. SPEAKER: Please sit down now. 
These are tragic cases, we cannot take cog
nizance of all cases here. 

[Translation] 

SHRI MOHAN SINGH (Ferozepur): 
Mr. Speaker, Sir, I would like to draw 
the attention of the House towards a tragic 
incident. There arc about 40 villages in 
the border area in FIZIlka Tehsil and Me
am village is one among them. Terror 
was unleashed in the villase. The villagers 
there have started night patrollin& for their 
security. Four unidentified persons entered 
Mozam vi1laae .-round 12.00 O'Clock III 

the Dipt, when 'riI..... were patro1JiDl 



319 AUGUST 23, 1993 

the village, and tried to crea Ie panic. These 
unidentified persons were gheraoed by the 
villagers on patrol dllty and nabbed.' Out 
of these four unidenti fied persons two were 
caught by the villagers while the rest suc
ceeded in fleeing. Out of the two caught. 
one belonged the Police and the other one 
was a Punjab Home Guard. The Panchayat 
kept both of them m the village because 
the DSP had instructed to catch the per
sons who are out to create panic and not 
to kili them but to bring them to him. 
However, when the PanchaY:1t was taking 
both the perwns to the DSP the Punjab 
Police personnel sta~ted an altercation With 
them and beat up the entire 11 iIlagers. 

[Ellglish] 

MR. SPEAKER: These arc all criminal 
cases, you go to the police station. 

(lnlerruplions) 

MR. SPEAKER: Please sit down. Please 
understand that you are not to plead 4'1e 
police cases here in the Parliament. Please 
take your seat. 

(l nlerrllplioflS) 

MR. SPEAKER: Let him understand 
the distinction be!;n:en the police station 
and the Parliament. P:~ase Sit down. It is 
not going on record. 

(l nlerYllptions)" 

(Translation] 

MR. SPEAKER: Please sit down. You 
won't go on record. 

SHRI UPENDRA NATH VERMA 
(Chatra): A public sector unit known as 
IDPL is located m Muz.affa:·j)Uf in Bihal. 
Life savings drugs ;1' e bing manufacturl"d 
in this unit and are also being exported. 
Earlier these drugs 'I':ere being imported but 
since the pro:luction started in this unit 
life saving dn:gs are b~;n~ exported. There 
are five such units frlnclioning in the coun
try. However. mnimum production is 
taking place at this unit only. It is manu_ 
facturing drugs b~"oJ1d ito. caj)f'city. Even 
then' efforts are bei~ made to shifl this 
.IOlt and a consp:·acy is being hatched to 
hand it over to the private sector. As a 
result of faulty poiiCles of the Government 

. ·Not recorded. 

this unit remaining often closed. This 'Way 
Bihar is being meted out step-motherly 
treatment, which is not at all fair. 

I urge the Government to keep the Mu
zaffarpur unit runni:lg . .. (lnterruption) ... and 
this unit should not be shifted from Bihar. 

[English] 

MR. SPEAKER: Mr. Fatml, you are 
not expected to cross the fioor in thi!> fas
hion. Please bear it in mind. 

(Interruptions) 

MR. SPEAKER: Bandaruji. you under
stand that you are not a Member of the 
Legislative Assemoly, you are a Member 
of Parliament. There is a Legislature whete 
this matter can be raised. 

[Translation] 

DR. SAKSHIJI (Mathura)' Mr. Speaker, 
Sir, I thank you for giving me an oppor
tunity to speak. A little While ago two of 
our hOIL £rends, Sllri Bhogendra Jha and 
Shri Somnath Chetterjee made an hum
ble submission which was very diatr __ 
ing. 1 would like to submit that till now 
about that organisation ..• 

MR. SPEAKER: Please do not go into 
it. 

(Interruptions) 

DR. SAKSHIJI: nu now people do DOt 
know what 'SAHMAT is. 'SAHMAT IS 

a Safdar Haabmi Memorial Trust' ... (inter
ruptions)" 

[English] 

MR. SPEAKER: I am not allowing this. 
I will not anow it to go on record. It \a 
not going on record. Please take your seat. 
You have to take your seat. I am not goIDg 
to allow like this. Nothing will go on 
record. 

[Translatien] 

SHRI SURYA NARAYAN YADAV 
(Saharasa): Mr. Speaker, Sir. through you 
I would like to draw the attention of the 
House towards a serious iAUe. The bar
rage on Kosi river has outlived ita life 
span. Agreement between Nepal and 

·Not recorded . 
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China on flow of water was for 25 years. 
However, now 30-35 years have passed 
since the signing of the agreement. Dis
CUSSlOns are on b~tween the Government 
of Nepal and the Government of Bihar. 
However, I am sceptical about the safety 
of the barrale. Therefore, the Govern
ment of India should urgently pay its atten
tion to it and take up the matter with the 
Government of Nepal to save the barrage. 
If the barrage caves in, it will cause havoc 
life and property in Bihar. 

Therefore, it is a very serious matter, and 
the hon. Minister of Water Resources, who 
is present, should take notice of it. I 
would like to submit to the House that 
nothing can be more serious than this mat
ter. Humanity is m danger. The hon. 
Minister may please give reply to it ... 
•. . (Interruptions) .. . he is present, it is some
thing very serious . .. (lnterruptions) ... 

[English] 

SHRI UMRAO SINGH (Jalandhar): 
Mr. Speaker, Sir, I would like to bring a 
very said incident te the notice of tins 
House. A few days back, the Indian Com
munity in New York WllS celebrating the 
Independence Day and suddenly some tnlS

ereants, probably from Pakistan, fired bul· 
lets and injured one of the leading Indian 
who was the Leader of the Indian Com
munity and also the Secretary of the NeVIl 
Jersey Gurdwara. He was very badly injur· 
cd. I would like to know from the Govern· 
ment whether the Government has taken 
any step so that the T rtdians can celebn.te 
their Independence Day which is a sacred 
day for the Indian Community. whether 
they are settled abroad or they are here 
in India. Such illcidents had also happened 
earlier in England, in Canada and in Ame
rica and they have disheartened those peo
ple. because they are very keen to cele
brate the Independence Day and the Re
public Day. So, I w(luld like to know 
what steps had been taken by the Govern
ment. 

MR. SPEAKER: As aareed, half-aa-hour 
is over. We go to the next item. 

[Translation] 

SHBl ATAL BIHARI VAJPAYEE 
(Lucltnow): Mr. Speaker, Sir. we had rai
ud a matter 'cprdini Doordarshan. The 

hon. Minister has also arrived. The BJP 
had convened a rally in Delhi yesterday 
but Doordarshan totally blacked it out. Is 
this the policy of D.>orciarshan? Sim:larly, 
Shri Vishwanath Pratap Singh left Delhi 
on the question of social justice, it WIll 

also an important event but Doordarahan 
did not feel any nt:ed to tel~"8St it alIo. 
Mr. Speaker, Sir, you may please -.It 
clarification from the hon. Minister in thiI 
regard. 

I would like to raise an('ther matter also 
which is regarding posters. I do aaree with 
you that arguments and counter arguments 
cannot be permitted during the zero hour, 
but the problem is that with regard to 
posters, you had gIven some direction, and 
action was also taken on it, as a result ot 
which. I feel that the debate was over on 
the issue. Had the matter not been raised 
today there would no! have been anv need 
to give reply to it. '"IV friend, Shri Chatter
jee has pointed out that it was based on a 
story written in a 'Jatak Katha' but was 
it necessary to d;~play it in posters in 
Ayodhya .. . (lnterruptions) ... 

It is not a question o~ historical fact. 
History consists of ? number of events aDd 
different books give different versioDs r:A 
different events. 

[English] 

SHRI NIRMAL KANT! CHA TTElt
JEE (Dumdum): You stopped different 
versions of Ramayalla. You broke diplo
matic relations with Indonesia. 

[Translation] 

SHRI ATAL BIHARI VAJPAYEE: 
Had one of our Members been triven an 
opportunity to present the other side (If 
the picture, there would not have been 
heated exchanges. 

MR. SPEAKER: Vajpayee ji, I object 
to it. If the hon. Minister wants to say 
something in regard to the first issue the 
hon. Member has raiied, I give the per
mission but a diSCUSSIon has already taken 
place in which ail the ho". Members ex
pressed their Yiews. Thereafter. I ~ 
emphasised that posters should not be dis
played. The Gov~rnment took action on 
it and removed the same. If the holt. 
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Member wants to prolong the matter un
necessarily, then it is something else. 

If the hon. Members want to have a 
discussion on it, if Shri Vajpayee or some 
other responsible leader want to speak on 
the issue, I can give a chance but if every 
Member wants to spe.lk. I cannot allow 
this. Moreover. there is no meaning in hav
ing such a debate. It only leads to heated 
uchanges. 

SHRI ATAL BIHARI VAJPAYEE: 
Mr. Speaker, Sir, I do agree with you 
that a matter once discussed should not 
be taken up again, but the discussion has 
taken place agam. 

SHRI ATAL BIHARI VAJPAYEB: 
(Lucknow): Was it shown this mornina? 

SHRI K.P. SINGH DEO: Let me finish. 
It is because there was no request to cover 
it yesterday. This is what I have been 
told by the Deplltment. But I will have 
to enqwre. 

As far as the second 01e is concerned 
I will enquire a:ld let y.lU know. • 

There was no reque:;t to cover the rally. 
No rally was covered and it was shown 
this morning bec'luse the tapes wele not 
available readily. 

SHRI SRlKANT A lENA (Cuttack.): 
MR. SPEAKER: But I am trying tl) What about Shri \,i~lVanath Pratap Singh's 

control the situation but there is no need departure from Delhi? 
to prolong the matter. 

SHRI ATAL BIHARI VAIPAYEE: 
Alright, we would raise the matter tomor
row during discussion on the Bill. 

MR. SPEAKER: Ye3, you may raised 
the matter. Nobody can object to that. 
However. I would like to submit that if a 
Member always trie<; to threaten, ... 

SHRI ATAL BIHAJU VAJPAYEE: 
Mr. Speaker, Sir, none of our Members 
iDtend to threaten, nor do we believe In 
threatening. 

MR. SPEAKER: I have full faith in you 

SHRI ATAL BIHARI VAJPAYEE: 
It is the Ruling Party that is threatening 
to deprive us from contesting elections. 

SHRI SAIFUDDlN CHOUDHURY 
(Kalwa): 1 would like to congratulate 
Sbri Vajpayee that he did admit that he 
aped. 

(E",lUIa] 

1HE MINISTER OF STATE OF THE 
MJNISl1tY OF lNFORMATION AND 
BR.OADCASTNG (SHIll K.P. SINGH 
DOO): The bon. Leader of the Qppositil)1l 
Iau railed two poiats. AI far u the BJP 
rally is COIlClIl'IIOd, 1 am told it Iau beeo 
thOWIl this IDOI1liJII. 

[Translation] 

SHRI ATAL BIHARI VAJPAYEB: 
Mr. Speaker, Sir, illformation had been 
sent from ollr office to Doordarshan, but 
suppose if an Importa.lt public function 
takes place and Doordarshan i. not in
formed about it, ;, it not the duty of the 
Doordarshan to cover it? Is it compulsory 
that they have to be invited everytime7 
Moreove~ they were duly informed. 

[English] 

SHRI SRlKANTA JENA (Cuttack): 
We requested from our office. 

[Translation] 

SHRI NITISH KUMAR; Mr. Speak.er, 
Sir, we requested them thrice, we bad in
formed them that Shri Vishwanath Pratap 
Singh was leaving Delhi and would not 
return. He has laid a condition that if 
Mandai Commission report is implemented 
and young boys are given employment, 
only then he would return otherwise hi. 
dead body only w;ll be brought to Delhi. 
We informed them thrice about this, but 
that event was not given any coverap ... 
(Inte"uptions) .. ,for how lona this hia. 
attitude will ;on111ue in the name of Sad
bhavana Diwu ... (1nterruptions) ... 

MR. SPEAKER: You have put ,our 
point forcefully aDd I did DOt raiIe UlJ' 
objection ... 
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MR. SPEAKER: Now, It is not sood. 
He has given tne reply he '!ould give, and 
has assured that he will enquire into the 
matter and furnish the required informa
tion. At present he Ca.l do nothing more 
than this. \ 

SHRI ATAL BIHARI VAJPAYEE: 
He is misleading the Housc:. TIle infor
mation had been furilished from our office 
though it is not necessary. Instead of 
showing the report in the evening it Wa! 

shown the next morn:ng, and they think 
that they have done 3 favour to us. But 
we do not accept their explanation. The 
hon. Minister ~h,lldd apologise for this 
mistake otherwise we would stage a walk 
out to express our resentment. 

(Shri A tal Bihar! J'a;payee and lome 
other hon. Members tllen left the House) 

U.3fI .... 

PAPERS LAID ON THE TABLE 

[Engli.rhJ 

A..aaI SCatemeat of Ac:rlllllllts IIIId AadIt 
Report of RajasthaD State Electrldty 
Boud lor 1991-92 aDd Statemfat for dela, 

.. laybla these papers, etc. 

THE MINISTER OF POWER (SHRI 
N. K. P. SALVE): I beg to lay on the 
Table-

(1) (i) A copy of the Annual Statement 
of Accounts (Hindi and English 
versions) of Rajasthan State Elec
tricity Board for the year 1991-
92, together with Audit Report 
thereon under sub-section (5) of 
lleCtion 69 of the Electricity 
(Supply) Act, 1948 read with 
clause (c) (iv) of the Proclama
tion dated the 15th December, 
1992 issued by the President in 
relation to the State of Rajas
than. 

(it') Statement (Hindi and EnaJish 
version~) showing reasons for 
laying the papers at (i) above. 

(2) Statement (Hindi and Enalish ver
UOIlf) uowin. objeca and I'IIIIOllI 

for laying the papers mentioned at 
(1) above. 

[placed in Library, see No. LT-4374/93] 

(3) (i) A copy of the Annual Financial 
Statement (Hindi and Englilh 
versions) incorporating 1992-93 
(Revised Budget Estimates) and 
1993-94 (Budget Estimates) of 
the Rajasthan State. Electricity 
Board under sub-l'Cction (3) .,r 
section 61 of the Electricity 
(Supply) Act, 1948 read with 
clause (c) (iv) of the Proclama
tion dated the 15th December, 
1992 issued by the President ia 
relation to the State of Rajas
than. 

(ii) Statement (Hindi and Eo-
glish venions) showing objects 
and reasons for laying the .,.per 
at (i) above. 

(iii) Statement (Hindi and Enalish 
versions) of the abstract of Fin
ancial Statement and commentl 
of the Rajasthan Government 

(4) Statement (Hindi and English ver
sions) showing reasons for delay in 
laying the papers mentioned at (3) 
above. 

[placed in Library, II« No. LT-437S/931 

Momr VeWde (Uu.r Prad_ A-. • lilt) 
Ad, 1993 .... sa.t-ut IIhowiae ~ 
for delay ill .... dHIe papas, etc. .. 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): I beg to 
lay on the Table-

(l) A copy of the Motor Vehiclea 
(Uttar Pradesh Amendment) Act, 
1993 <President Act No.5 of 1993) 
(Hindi and Enalish versions) pobliah
ed in Gazette of India dated the 
3rd April, 1993 under suh-sectioa 
(3) of section 3 of the Uttar Pradesh 
State Legislature (Deleption of 
Powers) Act, 1993. 

(2) Statement (Hindi and En&lish ver
sions) shOwing reasons for delay in 
layin. the papers mentioned at (1) 
above. 

[PWIed iD Library,lft No. LT-4376/93) 
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ISh. Jagdisb Tytler] 
(3) A copy of the Madhya Pradesh 

Motoryan Karadhan (Amendm~nt) 

Act, 1993 (Act No. 10 of 1993) 

(Hindi and English versions) publish
ed in Gazette of India dated the 3rd 

April, 1993 under sub-section (3) of 

section 3 of the Madhya Pradesh 

State Legislature (Delegation of 
Powers) Act, 1993. 

(4) Statement (Hindi and English ver

sions) showing reasons for delay in 

laying the papers mentioned at (3) 
above. 

[placed in Library, see No. LT-4377/93) 

(5) A copy of the Corrigendum (Hindi 

and English versions) to the Audited 

Accounts· of the Kandla Dock la

bour Board for the year 1991-92 

makinz certain changes in Export 

and Import figures of the Cargo 
bandied. 

[placed in Library, see No. LT-4378/93) 

(6) A copy of the Motor Vehicles (All 

India Permit for Tourist Transport 
Operators) Rules, 1993 (Hindi and 

English versions) published in Noti

fication No. G.S.R. 541(E) in Ga

zette of India dated the 10th August, 

1993 under sub-section (4) of section 

212 of the Motor Vehides Act, 1988. 

Report of the Comptroller aud AIIdimr 
Geaenl of India-UniOD Govemmeat 
(No. , of 1993) on SAIL-Bokaro Steel 

Plaut ek. etc. 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): I beg to lay on the 
Table-

(I) A copy of the Report (Hindi and 
English version~, of the Comptroller 
and Auditor General of India
Union Government (No. 6 of 1993) 
-(Commercial}-Steel Authority of 
India Limited-Bokaro Steel Plant 
under article 151 (1) of the Constitu
tion. 

[Placed in Library, !!lee No. LT-4381/93] 

(2) A copy each of the following papen 
(Hindi and English versions):-

(i) Memorandum of Understanding 
between the Manganese Ore 
(India) Limited and the Ministry 
of Steel for the year 1993-94. 

[Placed in Library. see No. LT-4382/93) 

(ii) Memorandum of Understanding 
between the National Mineral 
Development Ccrporation Limi
ted and the Ministry of Steel 
for the year 1993-94. 

[Placed in Library, see No. LT-4379/93] [Placed in Library, see No. LT-4383/93] 

~ of Uudentaudiug between 
__ AlumiDiuJn ComplUl)' Ltd. aDd the 

MIDistey of Mi_ fOl" 1993-94 

THE MINISTER OF STATE OF THE 

MINISTRY OF MINES (SHRI BALRAM 

SINGH YADA V): I beg to lay on tbe 

Table a copy of the Memorandum (Hindi 
and English versions) of Understanding bet

ween the Bharat Aluminium Company 

Limited and the Ministry of Mines for the 

year 1993-94. 

{Placo4 in Ubrary, .ee No. LT-4~/93) 

(ill) Memorandum of Understand
ing between the Metallurgical 
and f;ngineering Consultants 
(India) Limited and the Minis
try of Steel for the year 1993-94. 

[Placed in Library, see No. LT-4384/93) 

(iv) Memorandum of Unclerstandins 
between the Sponge Iron India 
Limited and the Ministry of 
Steel for the year 1993-94. 

[placed in Library, lee No. LT-438S/93) 
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Annual Report, Audited Aceouats and 
Review of the Working of Damoder Valley 
Corporation, Calcutta for 1991·92 along. 
with the statement showing reasons for 

delay iO, laying these PllpeI'8 etc. etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P. V. 
RANGAYYA NAIDU): I beg to lay on 
the Table-

(l) (il A copy of the Annual Report 
(Hindi and English versions) of 
the Damodar Valley Corpora
tion, Calcutta, for the year 1991-
92, alongwith Audited Account~ 
under sub-section (5) of sectIon 
45 of the Damodar Valley Cor
poration Act, 1948. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Damodar Valley Corpora
tion, Calcutta. for the year 
1991-92. 

(2) Statement (Hindi and Eng~ish ver
sions) showing reasons for delay in 
laying the papers mentioned at (I) 

above. 

[Placed In Library, see No. LT-4386/931 

(3) (i) A copy of the Annual Reporl 
(Hindi and English versions) of 
the Energy Management Centre, 
Nagpur. for the year 1989-90. 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the Go
vernment on the working of the 
Energy Management Centre, 
Nagpur. for the year 1989-90. 

(4) Statement (Hindi and Enldish ver
sions) showing reasons for delay in 
laying the papers mentioned at (3) 
above. 

[Placed in Library, see No. LT -4387/93] 

(5) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Energy Manasement Centre, 
Naspur, for the ycar 1990-91. 
alongwith Audited Acc:ounts. 

23-3 LSS/ND/94 

(iI) A copy of the Rcview (Hindi 
and English versions) by the 
Government on the working of 
the Energy Management Cen
tre, Nagpur, for the year 1990-
91. 

16) Statement (Hindi and English ver
sions) showing reasons for delay in 
laying the papers mentioned at (5) 
above. 

[Placed in Library, see No. LT-4388/93] 

(7) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Energy Management Centre. 
Nagpur, for the year 1991-92. 
alongwith Audited Accounts. 

(ii) A copy of the Review (HindI 
and English versions) by the 
Government on the working of 
the Energy Management Centre. 
Nagpur, for the year 1991-92. 

(8) Statement (Hindi and English ver
sions) showing reasons for delay in 
laying the pa:pers mentioned at (7) 
above. 

[Placed in Library, see No. LT-43R9j93] 

12.37 hn. 

ESTIMATES COMMITT'EE 
Thirty-third Rfport 

[English] 

DR. KRUPASINDHU BHOI (Sambal
pur): Sir, I beg to present the Thirty
Third Report (Hindi and English versions) 
of the Estimates Committee on Action 
Taken by the Government on the recom

mendations contained in the Sixth Report 
of the Estimates Committee (lOth lok 
Sabha) on the Ministry of Finance (Depart 
ment of Revenue}-Directorate of Enforce

ment. 
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12.371 brs. 

COMMIlTEE ON GOVERNMENT 
ASSURANCES 

Thirteenth Repurt 

[English] 

SHRI AJOY MUKHOPADYAY (Krish
nagar): Sir, I beg to present the Thirteenth 
Report (Hindi and English versions) of !he 
Committee on Government Assurances. 

12.39 Ius. 

AIRPORTS AUTHORITY OF INDIA 
BILL-

[English] 

THE MINISTER OF CIVIL AVIA
TION AND TOURISM (SHRI GHULAM 
NABI AZAD): Sir, I beg to move for 
leave to introduce a Bill to provide for the 
constitution of the Airports Authority of 
India and for the transfer and vesting (If 
the undertakings of the International Air
ports Authority of India and the National 
Airport Authority to and in the Airporb 
Authority of India so constituted for the 
better administration and cohesive manage
ment of airports and civil enclaves where 
at air transport services are operated or 
are intended to be operated and of all 
aeronautical communication stations and 
for matters connected therewith or inciden
tal thereto. 

[Trans/ation] 

SHRI NITISH KUMAR: This Autho
rity can be named after Maulana Abul 
Kalam Azad. 

[English] 

MR. SPEAKER: The question is: 
'That leave be granted to -introduce :I 

Bill to provide for the constitution _ of 
the Airport.; Authority of India and for 
the transfer and vesting of the under
takings of the InternatiOnal Airpom 

-·"Publisbcd in the Gaiette of India; Extra-
ordinary. Part II. Section 2. dated 
23-8·1923." 

Authority of India and the National 
Airport Authority to and in the Airports 
Authority of India so constituted for the 
better administration and cohesive mana
gement of airports and civil enclaves 
where at air transport services are opera' 
ted or are intended to be operated and 
of all aeronautical communication sta
tions and for matters connected there· 
with or incidental thereto." 

The motion was adopted. 

SHRI GHULAM NABI AZAD: Sir. 1 
introducc" the Bill. 

12.40 brs. 

MATTERS UNDER RULE 377 

Ii) Need to compensate the loss to the 
farmers alfeeted by floods of Ghae
bar river in Rajasthan 

- [Translation] 

SHRI BIRBAL (Ganganagar): Mr. 
Speaker, Sir, Tibi, Hanumangarh, Sural· 
garh, Rawatsar. Pali Banga, Vijaynagar and 
Anupgarh Tehsil areas ofShri Ganganagar 
district have been adversely affected thi\ 
year due to floods in Ghaghar river. The 
crops of cotton 'Narma' and rice have 
been completely damaged. A number "f 
tubewells and vilages have been submerg· 
ed in the water. There has been large 
scale loss of property also in the villages. 
The farmers are the back bone of the 
country and as such their loss accounts f(,T 
Nation's loss. 

I, therefore. demand from -the _ Central 
Government to immediately make an on 
the spot asseSsment of the loss than cent 
per cent compensation should be paid. An 
_allocation should be made fu construct 
canal like infrastructure for the Ghaghar 
river so that a loss of life as well as pro· 
-perty can be avoided in near future. 

"JntrodLK;ed with the recommendation of the 
President. 
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(ii) Need to take steps (.or developiu& 
touriIIIm iJa Kenla 

[Ellglish] 

SHRI RAMESH CHENNITHALA 
(Kottaya~~; The State of Kerala is bless
ed with abundant natural beauty. The 
back -waters. beaches, sea coast, hilly areas, 
small rivers, canals, thick forests and rotai 
greenery are significant features of the 
State. Lot of tourist potential is available 
in the Southern most part of the country. 
The number of foreign tourists and others 
to Kerala is increasing these days. Tourism 
has been declared as an industry, but DO 

progress in this regard has been made. 

Inadequate hotels and other residential 
accommodation, lack of worldwide publi
city of the natural beauty of the State and 
low Central investment in the tourism sec
tor of Kerala are the main hindrances in 
the development. 

I. therefore, urge upon the Central Go
vernment to take urgent and necessary 
steps for the effective development of tou
rism in the State of Kerala. 

liii) Need to provide telephone facility iD 
block headquarters of Mandla di.mict 
in Madhya Pradesh throup Satellite 

lTrall.s(alioll] 

SHRI MOHANLAL IHIKRAM (Mand
la): Department of Telecommunications 

· i; taking initiative to proVide telephone 
· tacility in every panchayat of the countr:l'. 
To some extent, the population living in 
plains is getting this benefit but the people 
living in backward and unaccessible hilly 
areas have been deprived entirely becau~e 
in such areas neither underground cable 
can be laid nor poles can be erected. If 
at any place the Department has erected 
poles and installed wires after puttina much 
efforts it cannot perform due to the theft 
of the wire;. Therefore, for providing fa
cilities to the public, it is essential to ~ro
vide telephone facility in such areas 
through satellite. Mr. Speaker, Sir, my 

· area is in Mandla district of Madhya Pra
·.desh_· whidt is hilly and unaccessible area. 
Till now the TebsiJ Headquarter has not 
been linked with the District Headquarters 
and it is even more difficult to link every 
Panchayat and Development Block Head
quarters ~ough telephone, facility. .R a 

telephone service is made available through 
satellite, the people of these areas, specially 
of Iindori, Niwas and Bachhiya will be 
benefitted the most. 

Therefore, I request the Central Govern
ment that Development Blocks in Mandla 
district of Madhya Pradesh should be 
provided with the telephone facility through 
a satellite. 

(iv) Need to issue licence for setting up a 
sugar mill at Pam:bpedwa in GiIBIIa 
district of U.P. 

SHRI SATYA DEO SINGH (Balram
'Pur) ; Gonda district in Uttar Pradesh is 
a backward area from the view point of 
development. There are four sugar mills 
which have been there before indepen
dence. This area has Rapti, Burbi Rapti, 
Saryu, Ghaghara and many big and small 
nullah originating from Nepal. Sugarcane 
is the only cash crop of this area. As the 
sugar mills of this area do not have su1li
cient crushing capacity, the farmers find 
it difficult to sell their sugarcane crop due 
to which they have to sulfer a loss. Some 
time back. the Government of Uttar Pra
desh had sent names of the places and 
Industrialists ~o the Centre for giving li
cences for 15 new sugar mills. Which also 
included a place called Panchpedwa. But 
the CentraL Government has not given its 
sanction in tbis regard so far. 

I .. therefore, request the Government to 
issue a. licence for opening a new sugar 
mill in Panchpedwa, Gonda without fur
ther delay. 

(v) Need for coDStrlldion of a bridge OB 

Sharda river at GbaDara Ghat iD 
PiJibbit diSCrict of u.P. 

[T ransiaLio,,] 

DR. P. R. GANGWAR (pilibhit): 
Sharda river in my Parliamentary Consti
tuency is densely populated on both sides 
and also has furtile land. Barring rainy 
season, the State constructs an Iron drum 
bridge during the rest of the year for to 
and fro movement. At the beginning of 
the rainy season or some time before it 
the iron bridge is dismantled due to heavy 
flow of water from the hilly areas the peo
ple have to travel a distance of Z5 kilo
metres to reach across the Sharda river 



355 Matters Under 
Rule 377 

AUGUST 23, 1993 ONGC (Transfer of 
Undertakmg and 
Repeal) Bill 

356 

[Dr. P.R. Gangwar] 

area. Similarly, after dismantling of the 
above said bridge, one has to travel a 
distance of 400-425 kms. to reach Shah
jehanpur Hardoi, Lakhimpur Khiri. Due 
to this impediment, officers from the 
Blocks, Tehsils and districts are unable te 
reach there and solve the problems of the 
people residing there. 

I, t2erefore, request the Central Govern
ment that in view of the prevailing pro
blems, a bndge may be constructed on 
Sharda River at Ghanara Ghat at Tehsil 
Puranpur in Pilibhit District of Utlar Pra
desh. 

(vi) Need to look into the wodtiug of Ins. 
titute for Unani Medicine, Bhadrak, 
Orissa 

[English] 

SHRI ARJUN CHARAN SETHI (Bhad
rak): In the year 1979, a Regional Ins
titute for Unani Medicine was established 
in my const;tuency headquarters-Bhadrak 
-of Orissa State to provide time medicine 
at a low cost to the people in the area. 
When it was inaugurated by the then hon. 
Minister of Health. Government of India. 
people had !(feat expectatioDi. the young 
unemployed ones naturally hoped for jobs 
for their employment and the old and dis
eased hoped for their better health cares at 
their doorsteps in time. But such expec
tations of theirs have belied now 
as no regular Head of the Institute has 
yet been appointed. The Institute has nei
their its own building for better accom
modation nor suitable doctors posted for 
the proper treatment of the patients who 
visit the Institute. 

As many as 25 Group-C regular posts 
reserved for SC/ST have been lying vacant 
'OT years whi:e hundreds of unemployed 
/oulhs belonging to SC/ST are clamouring 
for jobs in the local areas. To fill up the 
vacanies many advertisements have appear
ed !il the local newsp:tpers, but no appoint
ment has been made for the vacant posts. 

I, therefore. urge upon the Central Gov
ernment to look into the working of IDS

titute for Unani Medicine, Bhadrak, Orissa 
and ensure better 9"rvices to people. 

12.47 brs. 

[English] 

. MR. SPEAKER: We shall now take up 
Item No. 11 and item No. 12 together. 
Shri Ram Naik to move the Statutory 
Resolution. 

STATUTORY RESOLUTION RE: DIS
APPROVAL OF THE OIL AND NATU
RAL GAS COMMISS!ON (TRANSFER 

OF UNDERTAKING AND REPEAL) 
ORDINANCE 

AND 

OIL AND NATURAL GAS COMMIS
SION (TRANSFER OF UNDERTAKING 

AND REPEAL) BILL 

SHRI RAM NAIK (Bombay North): 
Sir, I beg to move: 

"That this House disapproves of the Oil 
and Natural Gas Commission (Transfer 
of undertaking and Repeal) Ordinance, 
1993 (Ordinance N0. 28 of 1993) promul
gated by the President on the 2nd July, 
1993."' 

Sir, this is again another Ordinance 
which has come for discussion today. I 
have earlier said and I feel that I mUlt 
repeat that this Government is becoming 
Ordinance-addict. This is the 28th Ordin
ance of 1993. 

Sir, during the last year, that is, ID 1992 
21 Ordinances were issued. Now. up till 
2nd July. 28 Ordinances were issued, that 
means, the speed with which these OrdlD
ances are coming is increasing. I feel that 
this is misuse of the Constitutional proVi
sions for issuing the Ordinances. The Cons
titution provides for issuing the Ordinance 
in exceptional circumstances: where it is 
absolutely necessary that the Ordinance 
must be issued, than only that Ordinance 
must be issued. But, this Government, OD 
each and every subject, is issuing the Or· 
dinance. 

In this particular case. we must examine 
whether it was really necessary to issue an 

inance. What was the urgency? 
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Sir, I wish to quote para 1 of the State
ment of Objects and Reasons. It says that; 

"The Central Government had appoin
ted a Committee on January 24, 1992 
headed by Shri P. K. Kaul, lAS (Rotd) 
to examine all aspects of the Oil and 
Natural Gas Commission's existing or
ganisation with a view to examine the 
need for its restructuring. The Commit
tee submitted its First Report on Sep
tember 10. 1992 and its Final Report 
on November 15. 1992, the recommen
dations of this Committee were consider
ed by the Government. Based on re
commendations of this Committee, the 
Government had, inter alia, approved 
on February 1. 1993, the proposal for 
conversion of Oil and Natural Gas COIfI' 

mission (ONGe) into a Public Limited 
Company under the Companies Act, 
1956." 

That means the Government took the 
decision after receiving the two reports for 
constituting a public limited company on 
1st February 1993. The Government is
sued the ordinance on 2nd July; that means 
after fil'e month~. After 1st February, we 
had a very long budget session and the 
Government could certainly have come 
forward with th" Bill. It would not have 
taken so much time to draft a Bill. This 
is not a very big Bill either. There are 
only some eight or ten sections and so 
it is not very difficult to draft Stich a Bill. 
Therefore. I want to know why the Gov
ernment did not come in the budget sea
sion when we had three months continu
ous si tting here. 

The ordinance is issued on the 2nd July; 
that means on the eve of the monsoon 
session. Why so late? If the Government 
could wait for five months. what would 
have happened if the Government had 
waited for one more month and introduc· 
ed a regular Bill when the monsoon ses
sion started on 26th July? This is utterly 
an abuse of the constitutional power given 
to the President and the Government is 
misusing it. That is why we must see 
that the Government does not misuse the 
provisions of the, Constitution. 

The next and the most important point 
according to me is whether it is in the 

interest of the country. Whether the deci· 
sion for the formation of a separate pub· 
lic limited company is in the national in· 
terest or not should be seen. 

MR. SPEAKER: Would you like to 
come to the merits afterwards? 

SHRI RAM NAIK: We have taken up 
both the items together for discussion. 
Otherwise it becomes a little difficult. 

MR. SPEAKER: Okay. 

SHRI RAM NAIK: Of course, I am 
not going to take much time speaking on 
the merits because our senior leader Dr. 
Laxminarayan Pandeya is to speak on 
that. I am just making two or three points; 
not a lengthly speech. 

We have to see whether the decision is 
actually in the interest of the country or 
whether there are any extraneous reason 
for issuing the ordinance; the statement of 
objects and reasons does not Slate about 
it. But the statement which has been cir
culated as to why the ordinance has been 
issued speaks very clearly that this Gov
ernment is working under the pressure of 
the World Bank. the Asian Development 
Bank and the government is succumbing 
to their pressure. If we tell something here 
as Members of Parliament. the Govern
ment would not pay any regard to that. 
But if the Asian Development Bank or 
the World Bank says and if they just frown, 
the Government is succumbing to their pre
sure. This is what the Government is say
ing in explaining the reasons in their state
ment: 

"As one of the conditions to be fulfilled 
for the release of second tranche of $125 
million by the Asian Development Bank 
under the hypocarbon sector loan is the 
conversion of the ONOC by the end of 
June 1993 with transfer of assets to the 
new company .... " 

That means the Asian Development Bank 
says that if you do not form the public 
limited company, we are not going to fin
ance you hereafter. Since the Asian Deve
lopment Bank said that. you succumbed 
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to that. When we say· that do not come 
with the ordinance, you do not listen to 
our argument or you would not even listen 
to the Parliament. My basic point is that 
this Government works under the extrane
ous reasons and that is not in keeping with 
the honour and dignity of the nation. 

Secondly. we have to sec whether this 
public limited company will actually deli
ver the goods. The reasons which are sta
ted here are: 

"This would enable the ONGC to func
tion more efficiently and give it greater 
fiexibility in raising resources from the 
capital market and easier structural ad
justments in response to needs. This 
would eventually enable the company to 
perform better to meet its production 
targets." 

We have another example of a public 
limited company ano that is. the Konkan 
Railway Corporation. The Konkan Rail
\, ay Corporation was precisely formed for 
these two reasons that it should have op
erational efficiancy, flexibility and it should 
be· in. a position to draw more finances 
from the open capital market. ·Now, what 
is the position of - the. Konkan Railway 
Corporation? The Konkan Railway Cor
poration is not getting the finances, only 
because .fhe Finance Ministry is not giving 
the required concessions to issue the bonds. 
If this happens to the Konkan Railway 
Corporation, what is the guarantee that 
the Finance Minister will not come in the 
way of the public limited company which 
we want to form? May I know whether 
the Finance Ministry had made it clear?; 
and if they had made it clear for the Oil 
and Natural Gas Commission to be con
verted into a public limited cOmpany, then 
what happened to the assurance which wa~ 

_ given while forming the Konkan R.ailway 
: CorpOration? .. 

SHRI MURLI DEORA . (Bombay 
South): But, he)s not the Finance Minis
ter. 

SHRI RAM NAIK: But, ultimately, he 
js part of the Government; we are addres-

sing the Government. You know what. is 
the position of the .Konkan Railway Cor
poration. That is why, the Government 
must assure that such fund; would be 
available in the capital market. Otherwise, 
the accountability of the public limited 
company to the Parliament, which is an 
important isslle, must also be considered. 
If the public limited company would not 
be accountable to the Parliament, what 
are the arrangements, what is the guarantee 
that the Government is going to have and 
what are the checks and balances the Gov
ernment proposes to have, so that this 
Government public limited company will 
be accountable to the Parliament? 

By quoting one letter. I will complete 
my argument on accountability. This is a 
letter which has been written bv the Petro
leum and Natural Gas Secreiary to the 
then Chairman of the Oil and Natural 
Gas Commission. JPC had asked for some 
information and that information was ex
pected to be received by the JPC. This 
is (he letter of 11th January which has 
appeared in the papers. JPC has asked 
for some information and the ONGC 
Chairman furnished lkit information to 
the JPe. This is what the letter and that 
news says. The Ministry's Secretary asked 
for the explanation from the ONGC Chair
inan as to why he lias furnished the in
formation. I do n'ot (;ndcrstand as to how 
this could happen. When the JPC has been 
cOnstiluted . by this Pariiamcm. when the 
JPC has asked for some information and 
when the ONGC is supplying the infor
mation. how come the Ministry's Secretary 
come in the way and say that he cannot 
furnish the information and how come 
the explanation was sought! 

My question is how the Government i~ 
going to make the new public limited com
pany accountable to the Parliament or will 
the auditors just examine the audit and so 
we ~ilf have another Sc~m· which will ha~ 
adverse effect on the oil production. This 

• is the -moit, important thing. The Oil and 
Natural . Gas Company. oltC-and-a-half 
years back. had advertised in a Mwnbai 
newspaper that gas will be supplied to aU 
the important customers and factories. Mr. 
Murli De9ra would be knowing about it. 
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Crores and crores of rupees were received 
from various factories in Mumbai from 
the gas authorities, as deposits. I think, 
a sum of sOflething like Rs. 97 crOTes 
was received. I asked the q\lcstion-only 
ten days back that question had come 
here-as to what has been done about 
these deposits and- why the gas is not sup
plied; and the Minister says that we are 
not in a position to supply the gas be
cause the Project has not been approved 
so far. The Project is not approved so 
far and the Oil and Natural Gas Com
mision collected crores of rupees from the 
people. So. there should be some accoun
tability. From this point of view also. I 
want to know as to how and when the 
gas is going to be supplied because the 
entire "urpose of this Ordinance and the 
Bill is to increase the efficiency. People of 
Mumoai ~hould know-when they have 
given crores of rupees- -as to when they 
are going to get it. 

These are some oh<;erva!ion~ on the basis 
of which I support my Motion and I ex
pect the HOllse also to sapport it as op
posing the ordina:1ce. 

13.00 brs. 

SHRI MURLI DEORA: You support 
the Bill. 

SHRI RAM NAIK: No, no, I am not 
supporting the Bill because I am not sure 
that the Governmcnt will act accordingly. 
I have given my opinion about the Bill. 
) do hope that the Minister will reply 
to the points which I have raised during 
my speach. 

MR. SPEAKER: You have really raised 
one important . point-the accountability 
and autoll0my. how much autonomy 
should be given and how the institution 
should be accountable. afl/errrtptions) All 
of liS can throw light. 

Motion moved: 

"That this .i19ute . disapproves of the 
Oil and Natural Gas Commission (TrlOS-

fer of Undertaking and Repeal) Ordin
ance, 1993 (Ordiance No. 28 of 1993) 
promulgated by the President on the 2nd 
july, 1993." 

THE MINISTER Of STATE OF THE 
MINISTRY OF PETROLEUM AND NA
TURAL GAS (CAPT. SATISH KUMAR 
SHARMA): Mr. Spe:lker, Sir, 1 beg to 
move: 

"That the Bill :0 piOVlde for the transfe! 
and vesti ng nf the undertaking of the 
Oil and Natural Gas Commission to and 
in the Oil and Natural Gas Corporation 
Limited. a company incorporated under 
the Companies Act. 1956. and for matter~ 
connected therewith or incidental there
to and algo to repeal the Oil and Natu
ral Gas Commissi.:ln Act, 1959. be taken 
into consideration.' 

The Central Government had appointed 
a Committee on 24th January. 1992 head
ed by Shri P.K. K'lul. lAS (reId.), t., exa
mine all aspects of the Oil and Natural 
Gas Commission's existing organisation 
with a view to exami'le thc. need for its 
restructuring. The C,lIIlmillee submitted its 
tirsl report on 10th September. 1992 and 
its final report on 15th November. 1992. 
The recommendations l'f this Ccmmittee 
were considered by the Government. Based 
on the recommendations of this Cemmit
tee. the Government had. illtf'r alia. app
roved on 1st February 1993 the proposal 
for conversion of Oil and Natural Gas 
C(lmmission into a public limited com
pany under the Compallles _\ct. 1956. fhis 
woulJ enable ONGC to function more 
cfficiently and !!lve it greater flexibility in 
raising resources f •• 'm the capital mark.et 
and easier structural adjus~menls in res
pon,c to needs. - This would eventually 
cnahlt' the company 10 perform better to 
meel its production tar!!ct<;. 

R"as,ms for inllll"diolt' 1<,gis/lllioli I>y 
OrtiiIlOlICl'.-As Parliament was not in 
session and immediate action \\~3S neces
SAry, the Oil and Natural Gas Commissivn 
-{Transfer of Undertat.ini and Repeal} Ordl
nance-, 1993 (No. 28 of 19(3) was· promul
gated by th, President .on 2nd July. 1993 
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for providing for the transfer and vesting 
of the assets, liabilities, obligations, officers 
and employees of the Commission to the 
Oil and Natural Gas Corporation Limited, 
a company registered on 23rd June, 1993 
under the Compames Act, 1956, and for 
matter connected therewith or incidental 
thereto and also to repeal the Oil and Na
tural Gas Commission Act, 1959. The 
Ordinance empowers the Central Govern
ment to issue a notific.luon appointing the 
date from which the assets, undertaking. 
liabilities and the officers and employees of 
the Commission shall stand transfened to 
and vest in the new corporation. 

A Bill, called the Oil and Natural G:lS 

Commission (Transfer of Undertaking and 
Repeal) Bill, 1993 to replace the Oil and 
Natural Gas Commission (Transfer of 
Undertaking and Repeal) Ordinance, 1993 
(No. 28 of 1993) was introduced in the 
Lot Sabha on 30th July, 1993 

I would request the House to kindly 
take the said Bill into consideration and 
pass the same. 

MR. SPEAKER: Mot!on moved: 

"That the Bill to provide for the transfer 
and vesting of the undertaking of the 
Oil and Natural Gas Commission to anl1 
in the Oil and Natural Gas Corporation 
Limited, a c.:>mpany incorporated under 
the Companies Act, 1956, and for mat
ters connected tberewith or incidentia! 
thereto and also to repeal the Oil an" 
Natural Gas Commis~ion Act, 1959, be 
taken into consideration." 

I think, we are expected to pass. (Inter
ruptions) No, no. 3t the end, he \IIould do 
that. When you would give some good 
lIuggestions on that point, he will con~ider 
and reply to those things. 

Now, two hours are allotted for this bu
siness. Later on, we are expected to take 
up the budget. I would request all the 
hon. Members to be very brief, to the 
point aud help the House in fiDishins this 
busi~ within the time ~. 

The . House stands adjourned to meet 
again at 2 p.m. 

13.05 brs. 

The Lak Sabha thell adjollrlled fo, Lunch 
till Fourteen of the clock. 

14.10111'5. 

The Lak Sabha re-assembled after Lunch 
at Un min Illes past F Ol/rree" of the Clock 

(MR. DEPUTY-SPEAKER in the Chair) 

STATUTORY RESOLUTION RE: DIS
APPROVAL OF THE OIL AND NATU
RAL GAS COMMISSION -ITRANSFER 

OF UNDERTAKING AND REPEAL 
ORDINANCE 

AND 

OIL AND NATURAL GAS COMMIS
SION (TRANSFER OF UNDERTAKING 

AND REPEAL) BILL-Contd. 

lEnglish] 

MR. DEPUTY SPEAKER: There are 
amendments to the Consideration Motion. 
Shri Girdhari Lal Bltargava. 

[Translation I 

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur): Sir, I beg to move: 

"That the Bill be cir< ... u.Iatcd for the pur
pose of eliciting oplDJon thereon by 
November 22. 1993." (3) 

[English] 

MR. DEPUTY SPE-\KER: The time 
allotted for this discussio!l is two bours. 
The break-up ;5 as follows: Congress (1) 
52 minutes. BJP-26 minutes, JD-8 minutes, 
CPI(M}-7 minutes, JD(A)-1 minute, etc. 

[Translation] 

SHRI NITISH KUMAR (Barb): Sir, how 
it is eight minutes for Janata Dal'~ It 
should be recalculated. How much time is 
allotted to BJP? 

MR. DEPUTY SPEAKER: It is 26 
minutes. 
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SHRI NITISH KUMAR: Then· hi>W it 
is·g'minutes for our party? 

MR. DEPUTY SPEAKER: If there i\ 
any mistake, we will cort-e~t it. 

(InterrupTions) 

[English] 

MR. DEPUTY SPEAKER: The purpose 
of my telling this is. that each party 
comes to know af the time allotted to it. 
[TranslatIon] 

DR. LAXMINARAYAN PANDEYA 
(\fandsaur); Mr. Deputy Speaker, Sir, I 
rijt ,to support the Ml'Iion fCI dlsappro
vai 'of the Ordinance, moved by Shri Ram 
Naik. Despite repeated objections raised 
in the House; _ tendency to promulgate Ordi
nances is increasing. Sarne thing happened 
in case of this Ordina!lcc also. The report 
of Kaul Committee was already with the 
Government. After the receipt of the com
mittees report. the Governmt'nt had suffi
cient time to bring a BtU and got it pass
ed. The Committee h~ suggested some 
amendments and !!iven suggestions about 
ONGe. It has s'lbmitted a draft Bill f.:lr 
It'tislation. But the Government has not 
accepted the draft in toto and has made 
certain changes ;n it. I do not want h} 

10 into the details of it but would con
fine .myself to the Bill broullh! by the Go
v_ment. The Kaul Commillee was COtl
lIituted to suggest meawrcs to improve the 
wClI'king of the ONGC. to boost indigen
OU!, production, fmd out reasons for dec
lining production, wheiher ONGC cal' be 
further divided, whether its officts can be 
opened in other J'laces etc. The Commit
tee has expressed its views in detail on all 
th_ poiots_ What I wOllld like to say 
is thaI had the Gov~rntl\ent come: out with 
the recommendations of the Committee, It 
would not have required to promulgate 
the ordioance. Now it is beins said by 
tlNt-, Government. v/hile presenting the Bill. 
that ,the main hurdle in the functioning 01 
ONGC is' that. It was not getting capital. 
And that is why it I~ being converted into 
a com".." I do Ol)t understt.nd as to 
wlty tho ONGC which· Ilas been workin. 
for such • 10lIl' :ime through its difrerent 
Branches and sllb-br.lIJe!les all of a sudden 

24:-3 LSS/NDf94 

stopped getting capital and why it became 
necesswy for it to a:o to tbe market for 
capital. It is being said that when ONGC 
will be converted into a company. which 
has been made by the ordmance, it will 
become competent to collect capital worth 
R~. 5000 crore from within the country 
and outside for the· development of oil 
and natural gas sector. Now after getting 
the facility of colle.:ting a capital of Rs. 
5000 crores, has the Governmc.'nt fixed any 
target for production of oil and natural 
P!. Your oil producti;)n has been declin
IDg continuously_ You can see the figurea 
of oil production of tne year 1991.92 and 
1992-93 as compared to the production 
figures of 1986-87 and I 987-8S. The Gov
ernment should clarify as to what are the 
reasons of the decline in production? The 
GO\'ernment should al"o clarify whether 
c.:Inversion of ONGC iuto a company 
"'.:Illfd have any adverse effect on the in
terests of its employees; One more thing 
, would like to say that a big company 
was working under the' ownership of ON
GC for the development, exploration and 
production of Hydro Carroll in India. 

Now the: Government is convertinc ON
GC mto a company aIld as has been stat
ed, a separate company will hr- respon,ible 
for exploration and productio:1 of Hydro 
Carbon and ONGC wdl have no link with 
It. Therefore, the Gov:rnment should make 
It more clear whether there will be a sepa
nate company for it or the ONGC wtll 
look after the.· ,,','ork of this company too. 

ONGC is a multi dintensional organisa. 
tion and it has acquired c.,\pacity and 
eltpertise of exploration and every aspect 
of oil explor.ation. Tne commiSSIon has 
developed special geological en~neering 

and professional management to take risk 
of oil exploration and pr-oduc:tion ID ad
weese geological and environmental COndi

tions. I would like !o know whether after 
making it a company, will there be any 
improvement in its functioning? I doubt 
that there will be any improvt'menl in the 
functioning of the company, The ONGC 
is beina: converted il1'o a company mainly 
from the ftllUlCial poi'lt of view. Capital 
could also be made available to ONGC 
but the Government hiS nut made any 
endea\'Our ia tbat c!irection aud converted 
it into a COIIIpany throillJh the Ordinaace 
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and now it is being accepted throuah this 
Bill. 

There is a hike i.ll OIl coD!$umption anll 
faU in oil production. Therefore, I.would 
like to ask whether the Government has 
ever pondered over the problem as to how 
oil production could be increased and how 
Increasing oil consumption coUld be reduc
ed so .that foreign exc:h'lnlJe worth crores 
of rupees could be saved. In Bombay 
high a wge quantity of gas is being burnt. 
Why the Government is not making pro
per use of it? Consumption of petroleum 
products is constantly increasing in the 
transport sector and the number of two 
wheelers, three wheelers and cars is cons
tantly increasing. Has. the Government 
ever thought over. the tormulation of It 

transport police with a view to improve 
railway and transport system so that oil 
consumption .could. be reduced. At present 
the everyday power requirement of the 
country is ~t 50. per cent from bio-ga!, 
wood and agriculture waste, 20 per cent 
from coal, ·18 pel' . cent from 
petroleum products an.! 2 per cent from 
electri~ty, But the consumption of petro
leum .products is .likely to increase from 

. is perct;nt to 28-30 per cent. Therefore. 
I would like to know a~ to what effort' 
are being made by the Government to 
reduCe its consumption i'l the transport 
sector'! . . . 

I was talking about our policy. We have 
to tee as to what 'is aur domestic produc
tion and what is our total requirement. 
We are producing' from our different re
sources be it in GujaTat, Assam or Rajas
thAD even Jess 'han 50 per cent of our 
total requirement. We should try to be
come self sufficient in the field of oil tn'o 
duclion and if it is not done it would 
create a diflicult 'situation in future. In 
tms reBard I would like to draw attention 

. towards tlle repOrt of Standing Committee 
of Petroreum and Chemical Ministry. Now 
I would like to quote para 3/6/1 from tlle 
report of Kaul Comnrittee .. 

{Englilhl ' 

. "3:6.1 As a Company ONOC wiJJ be able 
to operate under the' provisiou included 
in the MemOrandum and ·Article of AIso

: attion subject to the scoeraI proyiJiODI of 
tlIe Companies Act. This.ul ~ COD-

siderable tlexibility In its day-to-day WOR
ing whether it be in terms of <lOmmercia.: 
operations, diversification, personnel mat. 
ten QT other policy issues. As a Statutory 
Body, ONGC can function only within tbe 
limits of the powers d~legattd to it 
under that Act. As mentioned earlier any 
chanse required iii the statute becomes a 
long process and, therefore, reduces the 
. fiexibility and Rutonomy of ONGC in· its 
day-to-day operati')Ds ... 

[Translaflol'f} 

I would like to kllow whether, before 
converting it into d company, there was 
any slack in the day to day working and 
other operational work~. If it was so. some 
corrective measUres· shollld have been ta
ken by the Government but· nothina was 
done in this regard. 

On the one hand the Governmen! is 
tlIlkina of making ONGC 'more compe
tent and on the' other it is liberalising the 
import also. Many companies have been 
allowtd to import petroleum and crude oil. 
Many new . compames lire conring up in 
the name of importing oil and opening ne\\< 
gas companies ·and they are collecting 
money from the 'Public in a arbitrary 
manner. Shri Kashiram Rana will tell 
about Parmar Gas Agency. J have seen 
myself in Surat tha! an office has -been 
opened in a narrow street and they are 
giving advertisement to 'deposit Rs. 500 
for getting gas a~ency. Nobody knows 
about the refinery, cylinder or the mode 
of distribution. Has the --Government any 
information about it. I Several companie~ 
of Modi, Birla and Mata are colJecting 

. crores of rupees from the puhlic_ I would 
like to mak.e a refereace to the report of 
Abid Hussain Committee. 

[Eng/ish] J ., 

"The . Abid H~sain Committee on the 
'functioning of Institutes w:tbin the CSIR 
system clearly estl\blisbed tbe -benefits of 
resealJch institutes (l1eethg. tlte test· -of 

. the market· place. . In tbe field 01 oil 
exploration and p:~uction where .teCb
nical :cbanges are rapid and where, the 
challenge of India establiu.ina its -pre
senc:e :in 'other countries becoJnft increa
. singly importhnt, ~ 'entry of ONGC's 
institutes . into the iaternatiottal arena 
. ~. to be empbatised. ': ... 
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ONGC is an internatiqnal company. We 
bave to see bow successful we are ID our 
productiqt at international level, how the 
domestic production will be increased and 
how far there will be Improvement in our 
system after the conver3ion of ONGC into 
It company. If foreign investment takes 
place then there will also b\: foreigners' 
contra) as is happenIng in the case of 
multinationals. 'We' have to hi cautious 
fhat the' foreip invesfinellt may not en. 
danger our economic sovereignty. With these 
words I would like to conclude while sup
porting the motion moved by Shri Ram 
Naik as other boo'ble MemberS of our 
Party would also like to speak on :t. 

[English] 

MR. DEPUTY-SPEAKER: There arc 
seven hon. Members from the Congress 
liSt who will speak. Ont of seven, one 15 

already over. There are four DIP bon. 
~bers, . one Janata Dal han. Member 
and two han. Members from the Com
munist Party i M) who want to speak. So, 
we have to adjust the time accordingly. 

.. Sbri B.K. Handique. 

SHRI BUOY KRISHNA HANDIQUE 
Oorhat): Mr. Deputy Speaker. Sir, I rise 
to oppose the Statutory Resolution and 
support the present Bill. The Dill arises 
out of certain hard realities of the oil 
scenario of the countrY. Of them, the most 
important is the· declining trend in oil pro
duction. The second is the need of an 
agency, Hydro-Carbon Directorate. a regu
latory and .export authority of oil explora
tion activities of the operating company. 

On both counts, the Government faces 
resour~ cruneh.. If we go through tbe 
statistics of the (rude oil production during 
.the last four yean, we shaJI fiod that in 

'. 1989·90: it was 34.09 MMT; ill 1990-9,. It 
was 33.01 MMTj ill 1991-92, it was 30.345 

.MMTj·and in 1992·93"it was 26.915 MMT . 
. 1)us. in· the C8h of. foor yean, there is 

, a fall of production to the extent, of {« 

DJillioa metric toDl)el; Yol. we have :uau:. 
• .plote4 aU· reseQIeS. di.Iclewrecl. ~ut und.eve
Joped aU fields. 

What stands in the'. way is the paUCIty 
o( fUQds and matters .being bogged down 
in various stages befo.re the formal appro
val/!;Iearance is given .by the Government. 
To over come this situation,. what we need 
is the fast resource mobilisation. quick. 
decision and quick. action~ And to achieVe 
this, the only :mswer is. the Board managed 
company with greater financial and com
mercial and management flexibility. 

In the context of the liberalised economy 
a company will have better opportunities 
to . sell shares to the- public .. and what is 
more important' is to enter into joint ven
tures or to form subsidiary Cl.'mpanies and 
the ftexibilitt to raise its capital require
ment from the market :n the form of bonds, 
deposits, equity shares or any other accept
~ market investment. So resource mobi
lisation is the only way out and faster one. 
The situation is not at· all comfortabie. 
Our import .,ill on crude oil is shooting up 
and production is goinlr down. Against 
this backdrop tnere mm.! be an all out 
drive to maximise pl'Oduccion in public as 
well as private sector. 

I have no manner of doubt if ONGC, 
the largest and the pioneer organisation 'on 
the oil sector with years of expertise and 
experience. is allowed to raise resource. 
without the 'shackles of bureaucratic inter_ 
ference and with a full strenlm of fleXI
bility. it will be in a. position to achie\'e 
its targets. 

Since we cannot afford to ward off the 
entry of multinationals in oil sector, wh'lt 
is more important is that much before the 
oil internationals come to Indian market in 
a big way, public sector oil companies 
should be given full autonomy and opera
tional freedom to aceel)t the challenge from 
overseas companies. This brooks no delay. 
Speed is the. essence of the situation and 
in this particular aense the Bill is the 

\ timely action . 

To tbose 'wbo criticize the BiU. I want 
to sa¥ thiS'. much that they cannot and 
must not set a. double $tandard. On the 
one hand they accuse tbe ONGC or for 
that matter. the Govemme,nt for shortfa1l 
in. crude production aDd in the same breath 
they reaiIt the structural ClIumps wIaich 
are designed to boost up the productioo. 
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Even when we formub,:ed th~ -public sec
tor if' 19505 we wanted tJ free industry 
from stranglehold of rules and prl'cedure 
and bureaucratic dominatloll. That they 
failed to take advant.age -of this freednm 
and flexibility IS ilnother matter. But ob
jective was the sama-flexibillty and freedom. 

The question has been raiscj why the 
ONGC was not tr;furca:ed as suggested by 
Kaul Committee. r think. it is a wise 
decision. Breaking up ONGC into small 
units 'is goin& to lose international reco&ni
tion, respect and confid~nce in tile inter
national market. We must not forget that 
even by its .present standards. ONGC i~ 
small. It is just 3 billi;)!) doU:lT company 
compared to the ;international oil ~Iant~ 

which are around 60 or 70 billion dolla! 
~rporations. In an industry dommaled 
by mega companies !l split up tiny ONGC 
in its bid to go IDternatiorial will be just 
a biB joke. Rat!lt:r ONGC will find It 
easier to borrow abroa::! than clutch off 
small companies. 

The second factor whi.:h lies behind con
version is equally significant. has the same 
reason for lack of funds for setting up 311 

authority to regulate, to monitor to advise. 
the growing .Iydrocubon &eCtor, an au
thority without whi,~h the oil exploration 
activities in the COl.L.'1try will run riot. ulti
mately damaging oil wells and reserve" 
leedin. to hazards in various se.:lor~ of 
our social and aation:!l life. 

Since We have 10 depend upon an inter
national agency, the A~ian Development 
Balik, already it has been -said that we 
haYe to accept its conditions, otherwise 
where is the :-esources? We cannot raise 
resources by raisinl slogans, by indulging 
in political jargons and cliches. This Di
rectorate General of Hydroc:-.u-bon sector 
is required to sapervise the safety. environ
mental and economic aspect of the fast 
p-ov. ing oil explor:Uion activities. The 
most important work is the -review and au
dit of the manqemr.nt of the petroieum 
reservoirs in the context of ·optilDlil exploi· 
tation of oil reserves. Unlas we have a 
replatory apncy' like this. I am afraid. 
ftoailll 01 Dil wells and oil l'etern. will 
be the consequence_ 

We have before us in the recent past-the 
spectacle of hundreds of oil wells having 
dried up and ;;Jo>ed in the Bombay High 
as it was pointed out by the Das Gupta 
Committee. -

I would like in this connection to bring 
it to the notice of the hon. Minister the 
case of Cokers Chamber in Dillboi Refi
nery of Assam and I request him to refer 
it to the Directorate General of hydro' 
carbon sector. lA:t it be the first casc. 
The workers here are required to 'Ncrk 
mannually in a cylind<lC41 chamber which 
is 10 feet wide and 30 feet high wi thou! 
any ventilation. This is inhuman condition. 
This system was introduud in J938. A 
better and more s<>phisticated technology 
without workers being bottled up in the 
chamber is available. I hope the hon. 
Minister will lake up the matter. 

Before J conclude, I have. however. some 
observations to make 011 t\\ 0 existing cate
gories of employees-one is cl'ntigent wor
kers and the other i~ contractual workers. 
It is particularly in the North Eastern Re
gion headquarter at Nazira which is in my 
constituency. A major part of ONGC ope
ration in the Eastern Region occurs in my 
constituency. These workers have not been 
regularis.ed even 'If:er 10 or 15 years of 
service. 

These contigenl ,workers have won two 
cases in favour of regullrisati.:m-first one 
in the Labour Tribunal Court and second 
one in the High C.,urt recently. My ear
nest appeal to the hon. -Minister is and J 
seek his assurance that the High Court 
verdict will be a;cepted so that the ONGC 
does not go to tile Supreme Court preferr
ing an appeal ~ubjedng them further to 
the process of litigation. 

The contractual workers who arc laid 
oft' on the completion of 240 days eftr)' 

year because their engagement beyond that 
period will mate their jobs permanent. is 
more odious. It may be a CURRin. lIra
tegy but it is an a'ls&uit on the con'icimce 
of the society. The contractor is brotllht 
in so that the w~crs eamrot claim to be 
ONGC worlters. But' these Q)ntracmf's 
exist only on -papers. ·Besitles, there are 

above 200 technicians at the' Headquarters 
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of Easters Region of ONGC. This in
eludes Junior Engineers too. All have been 
recruited through a process of selection 
and trained in the Staff Training Institu
tion of ONGC~ Till today they have not 
been absorbed. They also have a legal 
claim because their recruitment was thro
ugh a process of selection. 

Non resolving of these three issues ha\ 
created tension, bad blood and vitiated th~ 
work climate (If ONGC, particularly, in 
the North Eastern R~l!ioo. I would parti
cularly appeal to the h.:m. Mimster to con. 
stitute a Committee t,) go into these three 
issues and take approprIate action before 
it is too late so that th:s is resolved once 
for all. Let us remember that long stand
ing re6entment &lves rise to frustration and 
frustration to ~ension an I tcnsion to strife. 
This is the cause of all troubles in the oil 
sector of the North Eastern Region. 

I hope that I need not elaborate the 
serious implications o~ this point more 
than this much. 

With these ob.,ervatil)ns, I once agam 
support the Bill. It is a timely, wise and 
right decision and I do hope that the ON
GC after being converted into a public 
company will f")rge ahead with different 
activities particularly explorations and oil 
production. 

(Translation] 

SHRI MOHA.N SINGH (Deoria): Mr. 
. Deputy Speaker, Sir, I rise to support the 
motion moved by Sliri Ram Naik. The 
~Kaul Committee' submitted it~ report to 

'the Government within 10 months of its 
. constitution. Its first report was submitt
ed to the Govermm:nt in September, 1992 
and the final report in November, 1992. 
Even then the Government preferred to 
promulgate an ordina.l.::e instead of intro
ducing a comprehenilve Bill in the House, 
without pondering over the report, I stron
gly colMlemn the promulg'ltion of this Oidi
Ranee because it i8 gross misuse of power 
of )1rQlllulgatina ordinances. Three rc:aso!ls 
have been given ·for the promulgation of 
this ordinance. Firstly, conversion of ON
GC into a ComPll:"lY WIll make mobilisa· 
tion of the resources easy. Secondly, It 
will help ONGC ID expediting Its w,~rk in 

collaboration with foreign companies in 
the joint sector. Thirdly, it has also 
been pointed out by the said commission 
that on an average R~. 24,000 are spent on 
each employee ;0 ONGC and there are 
about 50,000 employees in ONGC and their 
output is merely w")rtJt Rs. 247. The in· 
tention of the Government behind this move 
is crystal clear because while introducing 
the Bill to replace the ~aid ordinance fl" 
converting ONGC into a corporation, tbe 
hon. Minister mentioned nothing about the 
structure of the corporation and the fate 
of the employees of ONGC thereafter. 
That's why we a"e sceptical about the in. 
tentions of the Government. 

Further the 'Kaut Committee' in i~ re
port has catego,i..:ally stated that:-

[English] 

"During the course of the discussions 
with the ONGC Staff. the Committtee 
also gained the impre3s10n that If given 
suitable incentives and opportunities, 
small groups of ONGC staff may on 
their own. be aole w form drilling com
panies which could offer their services 
on a competitive basis." 

(Trallslation] 

To my mind if such a propo£al bas i-een 
made by the employees of ONGC then it 
would be better to accept it instead of 
entering into coHaborati In with foreign 
companies. Tbe Governmen( should do 
such a thing. It has been pointed out time 
and again that the Government pays much 
less to ONGC as compared to the pre
vailing prices (If petrl)leu~ _t;roducts in the 
international market. For the la~t 10 yeaT'! 
ONGC is being pa;d at the same rate and 
no increase bas since been made in it by 
the Government. This is the major rea
son responsible for the financial criSIS 

before the ONGC. I am of the opmion 
that by merely converting ONGC into a 
Company will no! solve the financial prl'
blem at all. And if it is said it is a base
less logic and a fllse as:lilTanoe. Already 
many corporatbns are functioning in the 
country. Selling of shares to the public 
will not fetch resou .. ces for the company 
unJess income II)( concession is not ann
ounced by the Minktry of Finanee on the 
pur<!hase of shares of the company. I am 
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sort)· to state that sufficient efforts have 
not been made by the Government for 
makin, h~vy increase in, the production 
of petroleum products and Gas in the 
country and conduct surveys CD lafJC scale. 
Survey work is yet to he conducted in a 
lafae area of the country, especially in 
Scnaal aWl Tripura an 1 Ganga foothills, 
Like GaD8ll. Survey in Cauvery. Kri8hna 
and Godavari basins can also open up 
new vistas for oil pr~duetion. No such ini
tiative has been taken by the Government 
so far. From Bombay offshore alone 5 
per t:ent of, the tOlal oil production in the 
country is produced. nlere is lot of scope 
for oil exploration. The Country is spend
ing thousands of rupees in . foreign ex
change on oil imports. There is immense 
scope within the country itself. Survey 
work need to be speeded up and it is po~
sible only if the Government takes speciai 
interest in this regard. The Government 
should have taken deep interest in thl' pre
Vious set up cf ONGC. There was a time 
When a great leader of the CongTeS5. Shfl 
Kishavdev Malviya, with Russian help na
tionalised foreign companies engaged in 
oil distribution network and oil import. A$ 
a tribute to him I mentioned his name in 
the House, because he worked h!lrd to set 
up this organisation in the country. He 
also eDtdeavoured. to strengthen the field 
~f scientific and t~!=hnical research with 
the 'help of foreign expem.. A ~ittee 
headed by him WllS constituted in 1971. It 
liUbmitted its renort in great hurry and re
commended that QNoC may be organised 
afT~h. However. tile Government did nOl 
accept and implement that rc;port. The 
reason behind it is only this much that 
there should be d~ntraltsation of the or
ganisation. The Bill introduced fer the 
decentralisation of ONOC does not throw 
any light on the p!i.lposed roet up. On ~he 
other hand 8 research institutes are there 

, for research purposes. However the neces
sary assistaDc:e for strentheniog and wide~-

. 'illl their scope is oot' being made avail
able by the Government. At the same 
tiJqe there is it. propo..al of laying of gas 
pipeline from Baft1}ades;; to India. Jag
dispur ;as pipeline, is proposed to be con
nected .nth an 'the ps pipelines emanating 
from 1ndia; With this, the problem of 
shorta,c of ,as ;n Nl.lI1h India and espe. 
cially ~ the gas 'b~ industries can be 

solved. The Government of IndiB shouH 
take an initiative in thi~ regard. 

Newspapers repo~ted that the former 
Minister of Petroleum got experiment con
ducted to run vehicle'!. using· petrol and 
diesel as fuel, on Gas, so that the ever 
increasing pressure 0:1 petrol and diese1 
could be checked effectively, Newspllpers 
even reported 1-2 cases of such experiments 
inaugurated by Shri Shankaranand Delhi. 
However, the concerned Department did 

. not bother ~o apprise the Parliament or 
the people of the stePs taken to proml'te 
the use of Gas as fuel tor running' vchi-
des. 

Secondly. I would like to 'submit that 
ever since the announcement is made that 
the foreign companies would J>e allOWed to 
import and market Gas and petroleum 
products in India to meet' the shortage of 
these items. this is being widely misused 
at present in the country. 1 would like 
to tell about the situation prevailing in lIiy 
constituency, Through public address 
systems announcements are being made to 
deposit Rs, 500 for a gas cylinder and 
Rs. 50,000 for an agency, However. tlie 
Government of India is not clearing doubts 
about the credibility of these agencies. 
People of low income group are depositing 
erores of rupees in these companies fdr 
gas connections. Such a campaign 'Is 
going on in rural areas including small 
towns. The Government of India should 
clear all doubts regarding the credibility 
of these companies advertisements in news
papers and publicity on public address 
systems. and whether the public should 
actually deposit money with these com
panies or whether these companies only 
intend to defraud the public of crores of 
rupees? I would lite to urge the hon. 
Minister to give clarifications in this reprd 
when we are discussing the Bill. 

, 
I would also like to urae tho hon. Minis

ter to threw light on the expansion ud 
development of ONGC. Survey work. 
the steps takflil by the Government to' en
sure proper distribution of petroleum pro
ducts and tile future 8CbemeI in uu. rcprd. 

With these sugestions 1 cqlldude aod 
also thlOt you for liviDg ~ tIKi· tiJu·,., 
apeak. " 'I' ' , 
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SHRl UDDHAB BAR.MAN (Barpeta): 
t-fr. Deputy Speaker. Sir. I rise to sup
port the Resol~ion and oppose the Bill. 

By the Bill, the ONGC is sought to be 
.made into a public limited company from 
,the statutory body constituted under the 
pNGC Act of 1959. It is said that this 
is being done on the recommendations of 
the Kaul Committee. There are a lot of 
~wggestions by the Kaul Committee but tbe 
,Government has taken up onJy a few of 
the suggestions. 

,. [ wan~ to say that ONGC. . since its 
inception, has done a good job in explor
ing. producing and. transporting oil and 
.gas. Though there is. in the recent 
,times, a fan in production of oil and gas, 
. bl!t . what is to be seen is tbat it is not 
bec~use. there is inadequacy of reserves in 

,our country. It is said that. in India. 
',the reserve and productioll ratio is 26: 1. 
while in South Asia and Australia. it is 

, 18.3: 1 a~d in llSA it is 10: 1. So. what 
is see~ 'i~ that it is not hecauSI! of the shor-
tage of leserves that the production is 

.' f~llin'g down. it is because there is sollle 
technical constraints and there i:i some 

. under-inv~'ment in. exploration and even 
slow qown in drilling operation. So, it 
is not' because the ONGC is a OlIDl»ission 
for which the shortfall is tbere, it is 
because the Government is not payin, 
proper attention to it. 

In the Statement of Objects and Rea
SODS, it is stated that when it is turned 
into a company. it will be easy to raise 
capital. etc. But wbat is needed is to 
strengthen the autonomy of the- Commis
sion. Lon, back, Shri K. D. Malviya 
Committee had atated that the statUs of 
ONGC is neither: tbat of a Commission 
nor of Corporation. The power liven to' 

'the Commi~ion is not enouah and because 
· .of ,that thore is delay in implementation of 
· pr<\ie~. etc.; • 

~call¥ of thill, after so many years, 
there is now 1II'0Win, shortfall in the pro-

· duction of crude on, There is not eDOUah 

exploratIOn in tJAe. country. In~. 
'practic;iUY. . die Rploration and produc. 

"tioil ~e~do~ by ().N,G.C: aad' O.lL. It 

is stated tbat the entire Nortb Bast region 
is fioating on oil and gas and there is sufti
cient resource tbere, Because there are 
not enough measures to exploit these re
sources of hydrocarbons in that area, the 
production is going less. In ,recent .times 
there were also some security problems 
in North East region because some 'people 
were being bara&sed. But, actually, the 
whatever the :nea:iures being taken to 
explore and produce oil and gas itt die 
North East are not upto the expectation of 
the people there. There are not sufficient. 
The production in that area is going down 
because of this and other factors. 

I also want to say that there is lot of 
flaring of gas. This causes lot of envi
ronmental problems .also. Some measures 
are to be talten in tbis regard. As a re
sult of not caring for the, environmental 
problem, tbe cultivable land is damaaed· 
All these problems are there. I want to 
state that all these alongwith sectlrity pro
blems should be sorted out. It is .also 
stated that many personnel are not willing 
to stay in Assam. All these should be 
looked into and an atmosphere should be 
created so that the exploration and produc
tion of oil and Bas pick up . 

In this connection, I want to say that 
to achieve all these thinW', it.is not DeCOS' 

sary to go in for a public limited compal\Y. 
The Government is doing thege thinas as 
a result' of the declared new economic 
policy whicb is at the bebest of the World 
Bank and the I.M.F. and also for purs\lit 
the policy of disinvestment. 

Earlier. the O.N.G.C. and the O.l.l.. 
were mostly controlling these resources. 
particularly of oil and gas resoun:es in our 
country. The control of resources remain· 
ed with them. But now. by tumina it 
into a company. the Go~rnment is JOing 
to lose the control· over the irreversible 
sources of national enel'JY in the c(\,nntry. 
In our country energy is tbe most impor
tant thina. 

1 feel that by this Government is trying 
to bud over the oil and gas to some multi
pational corpontions. This is a very 
danprous Urina for 'our country'. 
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That is why I oppose this Bill and sup~ 
port the Statutory Resolution. With these 
word~. I conclude. 

[Translation] 

SHRI NITISH KUMAR (Barh): Mr. 
Deputy Speaker. Sir, I am glad that 
Capt. Satish Sharma has recovered from 
hl~ mIleS! and arr:iv~d here to pilot tbi~ 
Bill. 

I would like to support the motion of 
disapproval of the ordinance brought for~ 
ward by Shri Ram Naik. There was no 
need to promulgate this Ordinance as it 
was not urgenl'. This is the style of 
fUfJctioning of the Government. Thev 
hesitate to take the initiative where they 

- ought to and introduce laws in the form 
of Ordinances. I would not like to go 
into the details. The report of Kaul 
Committee was already there and tbe Bill 
could have been drafted on its basis and 
presented as per procedure. But the 
Government preferred to issue an Ordi· 
nance. The hon'ble Minister could not 
make it clear as to wbat was -the urgency 
of this Ordinance. It is alleged tbat 
Parliament does not work and sometimes 
some talkative Ministers say that the oppo~ 
silion does not allow the Parliament con· 
duct its business. We see the style of 
functioning of the Government. They 
have not been able to complete the quorum 
after lunch break for the last four days. 
Quorum bell is rung twice. Sometimes 
the. Hon'ble Speaker has to adjourn the 
House till 2.30 PM or 3.00 PM for want 
of quorum. H we calculate, 30 minutes. 
59 minutes and 60 minutes were wasted 
respectively on each day for want of quo· 
rum. It is all due to their incapacity to 
complete the quorum. We are present, 
but the Members of treasury bench arc 
not present. The Hon'ble Minister IS 

also not to be blamed. He has no poll' 
tical or moral inftuence on most of the 
Members of the ruling party. So far as 
corruption is concerned, neither the 
Government gave any clarification to that 
effect at the time of No Confidence Motion 
nor did - the hora'ble Prime Minister speak 
anything about it while addressi~ the 
Itlltion from the rampart of Red Fort. 
It pvo &rl impreasion to tbe people that 

there was something fishy about it. Thu. 
they are no more capable of impressing thc 
people. It is due to this that Shri Kuma· 
ramangalam and Shri Motul Wasnik arc 
always on their toes to get -the quorum 
I.:ompleted. The day before yesterday 
when a meeting of the ParliamentarIans 
of the Jana!a Dal was on, the two Minis
ters came there and requested us to attend 
the House to complete the quorum. Ho~ 
long will the ruling party run thc country 
with borrowed strength. (Interruptions) 
It was rinhtly said that if the Governmellt 
continues to work in this manner it would 
ruin the country. 

This Ministry under the charge of Capt. 
Satish Sharma is the topic of discussion an 
over the country. we have also appreciat
ed its performance. The role being play
ed by Capt. Satish Sharma in the present 
Government is the topic of discussion cvery
where. While at one place the matter of 
corruption in a gas aaency is discussed ~t 
the other place petrol pump is under discu,,· 
sion. but \ve have not been able to knoVl' 
what is the exact thing. However, the 
(leneTal impression is that he worked very 
hard and got viral infection. It is after a 
gap of seven days that the matter has been 
taken up. However, a~ a Minister, he 
is known for his generosity. and since he 
maintains good public relations be would 
not face any problem-. 

15.00 lin. 

He seems to he following the footste}l6 
of Muhammad bin-Tuahlaq who shifted 
the capital from Delhi to Daulatabad. and 
again to Delhi. He will convert this cor· 
poration into a COInpuy. I would like 
to support tbe statement made by Shri 
Mohan Singh. How the resources aft to 
be generated without givi~- concessions
has not been indicated anywhere. 1be 
ho1!'ble Minister may perhaps Jive the 
clarification while living his -reply as to 
how the resources for this are to be seae· 
rated and what was the need to brio •. tbis 
Ordinance in a hUrry. It is the work of 
ONOC to explore oil and exploit thOlrl 
to increase oil production. ONGC was 
doing this iob in Bihar aDd the GOVCfll' 

ment stopped it. The employees havc DO 

more work to do. Whenever the Govera· 
mcnts chanse, an overall chana in policy 
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matters take place, as a result of which 
new fields ~rc explored and projects start· 
ed by the previous Govertmlent are stal· 
led. When Shri Gurupadswami was the 
Minialer ~f Petroklum aDd Natural Gas, 
ONGe was eloin, the exploration worlt in 
Ckaalparan. He bad promised that tbe 
work would not stop. Howcver, his 
prcd~S6r ,ot the work. stalkd. 
15 .. 1 ..... 

[SHRIMATI' MALINI 8HATIACH· 
ARYA ill the Chair] 

I WltUlcl like the hoo'ble Minister to pay 
attention to this and start the work apin. 
TIris Will help in exploring the oil. W. 
have __ spcndin& maximum amount on 
the import or oil. What was the reasons 
fOF this. The Government had admitted 
in this session itself that there has been ~ 
COJltilluous rail in oil produc:tion in the 
eountry and the import is il¥:reasing. At 
the saate ti_ our requiremcDt is also ~n. 
creasiac. There .r, Ia rge deposits of oil 
in the counery· It deren.ls 00 the strateJY 
of tbe Government as to how to explore 
them. 

The Government departments consume 
maximum petrol and oil. Government 
conve,anees are provided to otficers in the 
Central GOTemment. state Boards and 
Corporations. TIris facility should have 
been provided to the law and order aaeftcy 
where the number of vehicles is very 
inadequate. Yesterday or the day beof,. 
yesterday we were having a discussion in 
tbe Ho~ to checlt smugglen indulein, in 
smuulin, of narcotics. But vehicles are 
not available to them. Our area falls 
along the National Hiahway. The poliec 
persoaneJ somehow manage to pick up 
jeeps on t" National Higt1way to reach 
the site. There is lack of resources with 
the I8'IIV an. order AsencY or the enforce· 
ment aaency. Every Minilter possesses 
mere than e1Ie car. I am not apms! tbis. 
beQue thiDp are controlled at higt1er 
levell aDd tbus restrictions can be imposed 
on etllFava .... t elll*'diture. Because offi· 
cers also maintain cars. thus encoura,in, 
fttnl~ .. ncy. There is a provision to 
arallt loans for this purpose to tbe olficen 
Oil ... basis of their pay scales. 111, 
Otl'Ml1lllleftt feels proud to !lay tbat cleve-
1epnaent is tatiftJ place ill the Automobile 
sct:tor. More aad more motor cal'S are 
beiq IIII.lIUfactured. When the .... "u· 
.2$-.31tSS1ND/!N 

facture ill on a large scalc, number of 
cars would automatically increase. Since 
these are sold within the country and not 
outside. it would encourage two thinas. 
One is that all will be free to buy them 
and second is that it would live rise to the 
tendency of gettin, them at any east. At 
the same time. since it needs petrol to 
run cars, the more the eansumption of 
petrol is, the more we will depend on it~ 
import. Therefore this Bill has limited 
objectives. There should be a policy how 
to reduce cDnsumption of petrol particular. 
Iy in the Government departments. atina 
is our neighbouring country where majority 
of the people: use bicycles when the Man· 
bers ca. use matadors to reach Parliament, 
why 1I0t tbe Ministers reach oftice by mata· 
dors? If we are ~o frcc ourselves from the 
dependence of foreign countries we will 
have to restrain ourselvc:&. If the Minis· 
ters usc matadors. the officers at lower 
level Ii .. , the sccr«aries etc. would follow 
their' fOOCIIteps and prefer to use buses or 
even bicycles. This would help check 
pollution inereasing day by day. But this 
is not being done. We are buying as 
many cars as possible. givina licences to 
as many petrol pumps as possible witbout 
paying any heed to the problems of people. 
The Government should seek. at least the 
advice of the Members in whose eonsti· 
tuency a IlftI pt(rol pump is opened. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (CAPT. SATISH 
KUMAR SHARM~): You are wei· 
come. 

SHRI NmSH KUMAR: He may 
have misunderstood or not, hut \\'e will 
take petrol pumps from him aDd even tllen 
we will YOte apinst him. 

THE MINISTER OF POWER (SHRI 
N.K.P. SALVE): Nothiq more ean be 
expected from you. 

SHRI NITISH KUMAR: It is our 
req~t Ittat the expenditure incurred on 
oil should be reduecd. Self discipliDe is 
.-elect in this reprd aDd firstly. it sbOllld 
be initiated at the Government level. W. 
can produce 48 per cent of our total 
",uirelMllt of ai. Perhaps I may be 
WfCIRJ. 1M hoe. MiDister may c:orrcc:t 
fIM, I have informatiOil dtat "" caa 
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ptoduce '48 per Cent of our total require
m~nt of oil., It will pe good if we; CI\II 
produce this much. If we reduce our 
,cqnsumption of oil 10,' half. we CIIn be
come self-reliant in this regald. We 
spend foreign exchange on import of oil 
and had to depel.ld on other countries and 
undertake agreements with them in this 
regard. U.S.A. is very clever. It has 
kept his own reserves unqsed and will use 
up all the oil reserves of other countries 
and in the end" it ~ll try to control the 
entire world on the basis of oil. 'So we 
'have ~o reduce, our consumptiqn pi oil. 
The middle-east countries, with which we 
have friendly' relations, should' also be 
tOld not to exploit the oil reserves so in-

,d!Wiminll.tely. ' 

, ,There is no need to stop the research 
work in this field and it is also not neces

''Sacy to use up 'the drI1led oil in one day, 
Those areas should be identified Where 
there are oil reserves. ' 

Mr. Chairman, Sir, it -has' been 'Stated 
thllt we want to mobilise r'esoui-ces' and 
increase proficiency in that tegard. It is 
regretful that production of' oil in our 
country is continuously decreasing due to 
the policy 'adopted by the . Petroleum 
Ministry. In 1989-90, 34 million metri'c 
tonnes of oil was produced. whereas, in 
1992-93. 'it decreased to 26.945 million 'met
ric tonnes. It has been the policy' of 
our 'Government not to explore' the oil 
reserves in the country, but to import it 
from foreign coun~ies. Tl:!.e figures 
'regarding the import of oil jlre as' follows. 
19.49 million metric tODnes 'in 1989-90' arid 
28.9 million metric tonnes in '1993-!14. As 
a result, our production continued' to 'dec
rease and the import has been in,crea:sed. 
With the decrease in .production, our: re
'sources also' reduced: That is \Ii'hy, I 
am saying that we have to mobilise tesour
ces. 88 . places in Gujarat' wert surveyed 
by the ONGc wh"re oil and' gaS" rese"tves 
can be exPlored. , Sfmihlrly,. 7 plaCes in 
Himachal Pradesh were 'surVeyed, but 

'nothing was done regirding' exploration 
there. While neglecting the oil reserves 

,in our country. the Government is bring
'ill, schemes for import of oil. In this 
context, the hon. Prime Minister had stated 
that we ,had to fulfil our requirements by 

,getting the supply of oil and gas from 
Oman through, pipe-ljnes i,lUd under the 
sea. 

, A large quantity of' gas is being wasted 
in 'our country today. A comprehensive 
policy shol'lld be ~ormed regarding the 
,d~stic utilisation of this gas and should 
be discussed. Nothing can be achiCved 
only by changing the Corporation' into 
company whether the company is changed 
into Corporation or vice-versa, Cit is not 
going to make any ,,:difference< for capt, 
Salish Sharma, as :everything will remain 
under his authority. :" Neither it can get Madam Chairman.' when ,the Petroleum 
out of his control nor of the Government, Ministry talks about resources, I reD)CIII
Even if the Minister goes, another Minis- Qer that, this MinistrY once uS¢ to have 
fer will take over his place and the com- sJU'Plus resources and, when there ,~ time 
panics will have to work under his control. to explore and mobilise the rC$OQrces, it 
It all depends upon the intention and the did not do so at that time. Siinilarly, no 
policy of the Governmerit. efforts are made to. explore new' o'il reser-

With these words, I support the Motion ves.' Gujarat as well as Himachal. Prapesb 
,Of Disapproval moved by Shri Jlam NailL have made demands, in this regan:(. Our 

requirementa for oil and gas are ~tinQPUl-
SHRI KASHI RAM RANA (Surat): Iy inCreasing. )lut the GoN.c~ent pays 

Madam Chairman, I. rise to support the ,~attention and only large, scale . import 
motion of Disapproval moved by Shri Ram projects are considered_ This cannot be 
Nait on the Bill introdm:ed here' by the tebievtld without rpIOurces. 'fbis Bill 
hon. Minister of PetroleUm caad Natural hu only heen brought as "the Central 
Gas. I ,do not want to repeat the things Government has been ,.unsucqessful in tw· 
.ud by Sbri Ram Nait, TJris:Bill which filling its duties. It did nothins in. tbis 
.~ to convert the Oil and Natural Gas .reprd., It hu no capabilities. ,Thai is 
('.ommission 'into a company bas been wby tho pro.duction of oil continUed to, dec-

" 'brought in '.ucb a wayi .. it is llllitller aoina • rease and the im~, has ,iI¥:reased. ,]'b.e 
Ib give dy biB profit aor JOillJ to ~ . Jredibility i)f the ,depai1ment is a.' rotate 
tile 1prodUctioo.: ,J • , today., 11lt ONGC eaQllOt ~fU _,10' 
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quiremcnt .of oil and gas in future too and 
the hon: Minister has not tried to give 
any details about the benefit to the coun
try J;ly co.~verting the Corporation into 
compa,ny .. or • mobilising of resources for 
.~ploration. Not only this, but there 
were· so, many other things which the Pet
fDleum deJ)4rtment has never done. J 
would· like, . to give an example. The 
petroleum department advertises that it has 
given permission to the NRIs to invest 
billions of rupees here. Big projects will 
be undertaken underwhich LPG will be 
imported and marketed and the LPG ro
quirement of our country will be fulfilled, 
but actually, the Government was not 
successful. in implementation of this pro
ject. . \ come from Surat, which has an 
adjQining village named Pinjrat. On 14th 
of August, 1992, a letter of intent was 
given to an ~RI by the Ministry of Petro
leugl to set up a refinery in the village 
with a cost of Rs. 4500 crores and to im
port LPG for mar)teting. Earlier, this 
letter of intent was for Rs. 27 crores., 
which was increased to Rs. 4500 crOTes 
within one week. Similar to the bank 
scam of· Rs.. 5000 crOTes, this is also a 
scam, ' a scandal involving Rs. 4500 crores, 
in which a letter of intent was given on 
14th of August for setting up a refinery to 
refine 5 millibn metric tonnes of oil. Now 
there ,a~ reports being published daily in 
the Newspapers in Gujarat that, the bank 
account of. Parmar oil refinery company 
and Parmar Petroleum Corporation in 
·which . such a large amount was deposited, 
has become totally nil. As has been 
stated that there is an amount of Rs. 8 
crores in the company's account, that tQO 

has bee~ given by. a person Shri C. K. 
Pcethawala for making an investment in 
this ~mpany. The said company has no 
funds.. One year has passed like this. 
The -Government of Gujarat. says it had 
neither ,given ,any land to the company 
and,. ~r. it is going:to give any land to it. 
but .. the ·Parmar .Petroleum Corporation 
saP advertisements·in the ~wspapers and 
,thus coll~cted l&kbs of rupees. from the 
..people by issuing DOn-refundable forms of 
lls. ,5901- per form. Besides that tile 
·company • baa di ., &I d ita dealenhip by 
collecting· all' amount, of Rs. 5 lakh for the 

, ~, baYiq 'die: ps . cotUlections upto 
5(01) _ aumbln aDd $. DUJDber of. pi 

c08lledions exceeds~. then tbe dealer 

has to pay RI. 10 lakhs. In this way, 
crores of rupees are being collected there. 
I have written to the Prime Minister as 
well as' to Capt. Satish Sharma for 
d'rdering an enquiry tnto the issue. In 
this way, crores of rupees of the courttry 
will be siphoned out to some other coun
try. The NRI has 'given addtessess of 
Netherlailds; Switzerland and England. 
But whenever a phone call is made there. 
it is always replied that it is a wrong num
ber and there is no such offiCe under his 
name. On the England address, his 
daughter-in-law lives there and she replies 
that he is not there and has gone to India. 
So, letter of intent has been given to such 
a company, about which the Petroleum 
Ministry has not made any enquiry till 
now. The letter· of intent is of Rs. 4500 
crore, but the Petroleum Ministry did not 
try to know whC!ther any land has ~n 
allotted to the company or not; what are 
the opinions of the concerned Collector 
and the 'State Government in this regard. 
Crores of rupees of the ' people will go 
waste. The Collector has started an en
quiry in this regard. When the issue was 
raised in the Gujarat Assembly, the State 
Government said that it was not going to 
provide land to the company. What will 
happen to this conntry and to its people. 
if the Centre continues to issue such letters 
of intent to the NRTs and their companies. I. 
therefore, would like to tell the hOD. 
Minister through you that he should inform 
the House about the full details of the 
issue. I would like to know about the 
decision of thli Government and whether it 
wants to withdraw the letter of intent and 
order a CDI enquiry in this regard. 

'It has ,been said ·that we will mobilise re
sources through this company. But 1 
would like to quote from the report of the 
Standing Committee on Petroleum and 
GheRlicals According to it, our country 
can become self-reliant in the field of oil 
and gas. According to its recommenda
tion.; , 

'The Committee note that the Ministry 
never thinks that our country can also 
become self-rdiant in respect of petro
leum products in future. The Commtttee 
.is of the opinion .that the Government 
mould make an. assessment C?f the aun
able IUnjtc:.d energy resources in the COUll-
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try and make their optimum use the 
Committee therefore, recommend~ that 
the Government sAould prepare It. 10111-
term energy policy for the country." 

1 . would like to submit when a Committee 
~mmends that we can become self-reliaat 
ID the field of oil and ps. then what is 
the idea of shifting all the responsibilities 
of the Government to an NRI company. 
The Government has been unsuccessful In 

fulfilling its responsibilitics and now it is 
shifti~g all its ~sponsibilities to a company. 
Will It be possible for us to make available 
the required resources for the company to 
carryon the exploration work to ask. on 
those points which have been identified for 
tbi: purpose of exploration? From wbere 
we will deploy these resources, because 
the Petroleum Ministry is losing its credi
bility. Due to the recent bank. scam, a 
lot ot doubts are nourshinl in the minds 
Of. the people about the functioning of 
pnvate and public sector undertakings. J 
therefore. would lib to submit that the 
intentions of the -Goverurnent behind this 
Bill arc not good and they are not in the 
interest of the country. This is the way 
only to shirk its own responsibilities. To 
bring big projects and plans is one thiq 
and to implement thoso projects and plans 
is entirely different thing. Tbe Govern
ment is doing the same practice by brinl
illl the bi¥ projects and pl&n~; btu do not 
bother about the implementation of tbose. 
nte people of the country have understood 
well this practice of the Government. 

This present Bill seem, conversion from 
Corporation to company is also a step in 
that direction. I do not think that it wiD 
contribute much towards exploration of 
oil reserves or fulfiUin, tbe rcquiremenb 
of the people of our country. I, therefore, 
IUpport tile motion of disapproval moved 
here by Shri Ram Naik. 

I thank you for givin, me the time to 
"peak. 

{English] 

MR. CHAIRMAN: Shri Ramesh 
CheDllitbala to speak DOW. Shri CbeIlDi-
thaIa, pleue make breVity the I08l of wit. 

. SImi RAMESH CHBNNITHALA (Kot· 
ttyam): Madam Chairperson, the COll

"''CI'sion of ONGC into a Pllblit: Limited 
Company is a welcome step. 1 coDeratu· 
late the Minister for briDling the Bin te 
replace the Ordinance. The restruerllria, 
will help ONGC to improve its elltieacy. 
to increase its resources flow ani to sPfttl 
up the project clearances. These au the 
three objectiycs that lay betnml this con
version. 

We arc all aware that ONOC is ooe 01 
the best public undertatinas. It has per
formed very well in all these years excqtt 
durin& the last two years when procluction 
of oil has declined duo to a variety of fac
tors. In fact, ONGC is the best seveRtA 
most productive oil eompany in the world. 
Since this is the premier public ulMlortakiRI! 
in our country. the working of tke CQIR

pal'lY should be streamlined. Naturally. 
when such a company incurs IQSSCS i. it.~ 

production. it is a lnaUer of serieua co.
cern. 

What is the scenario in the oil sector 
today? The total demand far the oil i. 
the terminal year of the Eigllth Plan will 
be 11.19 million tonnes and the total pro
duction is around 37 million tmlnes. TIlat 
is why. we have to import .. 3 million ton
nes of oil. This is all increalC of arouM 
<46 per cent in Its five years period. Anil 
we do not have enoup foreian exdaaaae 
to import oil. We cannot import lOch a 
buge quantity of oil. So. the only al
ternative is to increase the production. 

We have picked up the production cIu~ 
the mid 1980s. when in Bombay Hi,h 
we had the .. t production capacity. We 
have become self-sufficient to the extent of 
70 per cent in oil production. Now the 
situation is dismal. By the eoil of this 
decade, the rate of self-sufticitn<:¥ dcdin
ed to SO per cent. What are the lMiR 
reasons for tbe fall in producdtm? 0NGC's 
production wu to tire extent of 31.99 .ut
lion tonnes in 1989-90 and it came dewa 
to 27.46 million toones in 1991-91. 1'IIe 
fact is that ONGC had made DO llipifica1lt 
discovery itt this on ·teetor since .. 1Iri4 
19805. Thil is a serieus lapse 011 their 
pert. In fact. ()'N('JC overusef ...... y 
Hip which yiekted m DIllion teaM om
• period of IS years. BUt, ......... 
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w. can see that the ,..ociucaion dedined. 
There arc nrioul rcaaonl for that. I do 
Bot want to lID mto t'"- details. So, ' 
the main f&\iurc of ONOC lies in its in
abiUty to diSl;OYer aew sipi&ant sources 
elsewhere. Todav, we cannot depend 
only 00 IIombay HiJb. We have to 
searCh £01/ new lOunleS elsewhere. 

It is always said that the sub-continent is 
floating on oil. But. we have not been 
able to carry out exploration works in other 
pares of tlle country. And we were con
tent with the Bombay High. We did not 
feel it necessary to go in a big way into 
tke ot'ller areas. So, tbe result is that we 
are now starving. We have to now im
port and we do Dot have enough forei,&n 
exchange for the imports. 

I wOIlld like to know front the hOB. 
Minister, what; are the BeW prod~tion ex
plonuion prolUammes of the ONGC to 
meet tane challooges. 

The main point which is raised today IS 

the constraint of resources. But I would 
Dot aaree with that. The fiJUres arc speak
ing for thcmSelVCIS. In the 7th Plan ) 
find that wbereas lhe Commission demand
ed for B.s. 11,000 crore, the Planning Com
mission allocated B.s. 8750 crore. How
ever, the ONGC has speat Rs. 14,000 crore 
dunn, the 7th Plan through a series of 
supplemeBtary demands. Though the 
ONGC demanded only Rs. 11,000 crore 
and the Planning Couunission earmarked 
Rs. 1750 crore. yet the ONGC spent 
Rs. 14.000 crore. So where is the constraint 
of resources? The exchequer had Jiven 
enough money for the ONGC. There 
Ihould be • serious tbi_ins as to what are 
the tIIlws. Mere reaourc:e constraint is 
ROt abe problem. There are certain Saws 
in dais. I request the Hon. Minister to 
look iato them. 

EVCIl·aftef spending lts. 14.000 crOte by 
the ONGC. still the production has fallen 
dMl'D. . This is a matter of seriOUl COIl

oem. One of the reasons for the fall In 
prodIIc:tion is tile delay in the commission
illl d. new projecaa. You see that unne
cessary delay is t1lere ia sarac:tionilll tile 
new projeca. Four projects have been 
CQRIIIIe'" with • delay of 20 to 30 months. 

As many as 13 projects are 30 montha be
hind schedule. In a crucial sector, W~ll 
a premier oil company is taking up such 
projects, this type of inordinate delay 
cannot be accepted. Why is this happen
ing? What is the reason behind this'! 
This only shows that even in this crucial 
sector serious attention is not paid to the 
timely completion of the projects. 

In this background the decision to re
structure the ONGC is timely and it is ne
cessary; everybody is welcoming that. De
finitely this will help the company to 
aehieve two things; to expand its capital 
as well as to speed up the decision Makin: 
process. It is disturbing to find that the 
c1earam:e of new projects was taking IS 
to J 7 months in the past. This is inex
cusable delay. With the formation of a 
company it is hoped that decisions can be 
taken quickly. so that this delay can be 
avoided. 

So far as the funding of the 8th Plan 
IS concerned, there is going to be shortfall 
in the allocation. The Commission de
manded Rs. 33.000 crore which has been 
pruned to Rs. 14,000 crore by the P1anninl 
Commission. With this the public under
taking is going to face severe financial 
constraint. As I mentioned earlier, now 
the company has to concentrate in otber 
areas. For example. in Kerala also there 
were certain exploration activities going on 
and one foreign company was engaged for 
that. In Cochin they were conducting ex
ploration activities but aU of a sudden it 
has stopped I do not know why they 
have stopped it. Now there is enough oil 
potential in the State of Kerala. I would 
lite to know from the bon. Minister 
whether the oil exploration work will con
tinne there becanse now we have to find 
out other areas. In the north eastern 
retion as Mr. Handique was mentioniq 
things arc not goin, in a aood way. So 
we have to find out other BRaS. Kerala 
is one of the possibilities. I would like 
tbe bon. Minister to take necessary steps, 
so tbat exploratory work can continue in 
({eral .. 

On this occasion I demalld that a detaDed 
status paper should be brought by die 
Ministry, prepared by the Com,..,. 
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about the various regions with huge pros
pects of oil. Definite plans should be for
mulated to find out the possibility of ex
ploring oil in those regions. This is the 
only way to meet this challenge. 

About the Southern Gas Grid also. the 
Members of the Southern States were de
manding for it. I do not know why the 
other day. when the hon. Minister was 
giving an evading answer in the august 
House on the Southern Gas Grid. The 
Kerala Government has given a lot of re
presentation_ All the Southern States
Andhra Pradesh. Karnataka. - Kerala. 
Tamil Nadu; and Pondicherry also--in 
future. in the coming days. we will be in 
a great difficulty; and so. we are demand
ing a Southern Gas Grid. But. unfortu
nately. the Minister was telling about a 
new proposal, a new agreement with 
Oman. But, he did not mention about 
the Southern Gas Grid, So, I request 
the hon. Minister to let us know. what i! 
the position of the long-standing demand 
of the people of the South about the Sou
thern Gas Grid. May I know whether 
they are going to execute it or not? What 
is the bottleneck in this? I was told that 
the inter-ministerial committee has also 
recommended that. I think that in the 
Cabinet also. their recommendation is 
there and I think that the Government will 
take this up for helping the people of the 
Southern parts of the country. In this 
regard. I want to say one thing that is. 
some interested parties are behind this and 
they do not want the Southern Gas Grid 
.~ be a reality. Hence, that should be 
checked and the Minister should state as 
to what is the position of the Southern 
Gas Grid. 

1 do not want to take much time of the 
House. I will conclude by saying that 
this is a welcome step. Definitely when 
we convert ONGC into a public limited 
company. we have to take all these as
pects into account. We have to see that 
things go on smoothly and we have to see 
that the Project is cleared without delay. 

Finally, _ I want to say one word about 
-the foreign exploration companies. We 
experience io Cocbin and I)tMf plaUl that 
the foreign exploration companies are not 

willing to come because of certain reasons. 
I do not want to go into the details of it. 

• But. the Government should take care of 
this. 0 When they start one project; - they 
have. to complete 'it.. _ In. ~h.e midway. 
they cannot stop theIr actiVItIes -and '- ,6 
away. So, the Government should take 
adequat~ -care of this and kee"up our oil 
exploratIOn work so that in the coming 
days we can b. self-sufficient in the oil 
sector. Thank you. 

SHiu CHITTA BASU (Barasat): 
Madam, this House is required to discuss 
a 'piece of legislation, which according to 
me is ill-advised. ill-conceived and un
warranted. Of course. my young friend 
who has just preceded mj: has welcomed 
the Bill. But. I am SOrry to inform him 
that this Bill seeks only th~ transformation 
of the Commission into a Company. There
fore. there is nothing new in the matter 
of transformation of a- Commission or a 
Corporation IOta a Company. This. we 
must bear in mind. 

Madam, India was placed in the oil 
map by the former Petroleum Minister. 
Mr. Keshavdev Malavya. It is an ap
propriate occasion to remember him be
cause it was because of his endeavour, be
cause of his policies that India has ap
peared in the oil map of the world. 

Just to inform you, I want to read one 
simple sentence- from his speech. when 
this ONGC Bill was being discussed in 
this House. in the year 1959. 

I quote what he said: 

"As I have been saying. Sir we -have 
no doctrinaire approach to the oil busi
ness. It i9 absolutely necessary that the 
oil industry should develop under pUblic 
sector." 

That was the policY" enunciated.. My 
complaint against the Government is that 
you are departing - from ·that nationaJly 
accepted oil policy of our country. You 
are departing from the 1956 industrial 
policy of our country.' - You are also 
departing frain the -national policy of abe 
country - to attain self-reliance, aelf-sufti
ciency in oil. You are goinl the way vf 
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'privatisation'. It is not only the way 
of . privatisation or by ,involving Indian 
capital. but you are also selling out the in
terests pf the ,ountry t(l the foreign mul
.tination;lI~ .and foreign oil companies. 

. These mass charges' are proved by the 
'statement made by the hon. Minister of 
Petroleum During the course' Of his 
reply '-to this House on 5th AUgllst-'"'-about 
20.-i:lays ago-Mr .. Minister, you have said: 

"Government have also invited private 
Indian aQd foreign companies for nil 
efpl<?,ration anq devel~pment of disco
vered fields in this counlry." 

Vou witl appreciate that India has some 
. expertise. ONGC has the expertise which 
is noi 'belo'w the intemational standard. 
We have :gol certain proven resetves by 
our 'offiC'el's, by our workers, by our em, 

. pl~iee·s. 

,Now, thi; Government wants to Jiive it 
to the foreien private investment. As a 
mailer of fact. you have already done it. 
You have parcelled, out the Hira-Panna. a 
pro'ien area.' It was proven by your own 
e~pertise, by' your own men. by your 
ONGC. There' lies the danger. We 
h:\ve ~ot' our expertise and we are 
going deep jnto those. areas where 
we tan continue our own work through 
the, ',ONGC, throu$h our own oraanisation, 

'throilgh our own ,exoc:rtise. You are Riv
ing those areas also ,to the foreign com
panies. There is a crale for invitation of 
foreign companies. 

, 
Our ONGC has worked a lot. They 

have ,collected data. 'They have got data
ba~: ' I ask "the, Minister to ansWer to 
this country throuah this House about the 
data, Our men have already got the data. 
You are going to sell that away to tbe 
foreign companies. They will not be re
quited' to collect data. They will not be 

.. required to drill. They will simply use 
'the: data· and earn profit with your sell-out 
pOrtey. There Ites the· danger. Therefore, 
I. thiak, apparently speatina. this Bill is a 
'U'otional Irdl-<:ommissioo beina converted 
into" a public limited 'Company,. a Govern

"ment wmpany. : 

There is nothing wrong in it. I ·am sure, 
the workers will not suffer very much be
cau~e of this conversion. 1 have gone 
through it. We are just to ,defend the 
workers' interests. But you are selling 
awav the interests. You are to answer it 
to the House. Therefore. it is not such 
an .innocent Bill. It is a Bill which I have 
qualified as a Bill, which is injurious to tbe 
nation's interests. 

I am quite thankful to Mr. Ram Naill; 
who exposed that this Ordinance 'was pro
mulgated because of the pressure of the 
World Bank. Asian Development Bank 
and International Monetary Fund. 

Otherwise. there was no necessIty for 
promulgating an ordinance, This' could 
have a simple legislative measure. But it 
is because of the IMF. World Bank and 
the Asian Development Bank pressure on 
you. YOll had to promulgate an ordinance. 
This Bill ultimately seeks to restrict tbl: 
operation of the ONGC. I can give many 
examples but I shall not trouble you. West 

'Bengal project! are being liquidated. Assam 
.- is also being subject to reduction of opera
tion, As regards Bihar, t know the posi

. tion personally as I am connected with the 
workers of ONGC that Bihar project i<; 
also going to be stopped. They want t':> 
take away the rigs from West Bengal. They 
want to take oul the rigs from Assam. J 
do not know about the western pan of 
our countrv. Therefore, it is a measure 
to minimi~, to contract the operation ot 
ONGC. Madam, you will also be surpris
ed to note that there is a proposal of dis
investment of ONGC. Now, bad it been a 
public sector undertaking,. it 'would have 
been always under Parliament's scrutiny 
and there would have been accountability 
to tbe Parliament and throuch Parliament. 
to the people of the country. Now, it i~ 

II company, Its Board of Managem~nt 
meets one fine morning and decide that 

, 49 per cent of the shares of ONGC will 
be sold away. Earlier. had it been a pub
lic sector undertaking. thill Parliament and 
this Government would have to' be consul
ted whether 20 per cent or 25 per cent or 
30 per cent is to be sold away. But with 
these ftexibilities of the ONGC which . fhe 
BiU proposes to give. tbe company is en 
titled, by a decision of the Board ,ot 

, Management •. simply tQ undertake disjllVtit-
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ment policy. Therefore, that is a way of 
privatisation. Of course. the limit today 
is 49 per cent for the oil industry. I de 
not know whether you will cha~ge your 
ideas because IMF. World Bank and 
Asian Development Bank are very much 
there behind you. They are breathinll down 
your neck. When they will put much more 
pressure on you. you will agree to sell 
ti1e,e interests more than 49 per cent and 
it will equally become a private company. 
Therefore. Madam. I am very much ap
prehensive of this Bill. I feel that this i~ 

a c.take not only towards privatisation but 
a policy which leads to the sell-away of 
the country's interest to the foreign multi
nationals. Before you give your consent 
or approval to the ordinance and accept 
this Bill. I think the House will consider 
the implication of the apparently simple 
legislation and I therefore. through you. 
appeal to the Members that the Govern
ment should not undertake this disastrous 
path. On the other hand. Government 
~hould undertake further expansion of tbe 
work of ONGC, deploy more rigs in the 
oil potential areas. involve the workers of 
the ONGC in effective participation in tbe 
management, democratise the management 
~o that the efficiency of the ONGC is fur
ther enhanced. If workers participation j, 

not ensured. then eftkiency Clnnot be 
enhanced. Therefore. simple conversion of 
the Commission into a company does not 

. improve efficienq as a whole. 

Therefore. there are other methods too. 
In this connection. I want to draw tbe 
attention of the hon. Minister to certain 
areas which have the potential. J request 
him to release certain points of drilling in 
certain areas, particularly, West Bengal. 
There is potential in West Bengal. There 
arc many 5ugge,tions from several quar
ters that West Bengal is floating on oil. 
Of course. till now, oil is not found in the 
Bengal Basin. But tbere are possibilities 
and there is a potential. I mention Ichch:l
pur and Golf Green areas in particular. 
Exploration activities have to be under
taken very vigorously in these areas. There 
are other areas in West Bengal, areas in 
Bihar, areas in Assam and areas in Tripura 
.... here there is 1l possibility of oil reserve~. 
Instead of expanding the activity of the 

ONGC. you are reducing it. That is my 
point. Therefore: I would earnestly request 
the hon. Minister that he should apply hi, 
mind to expand t.he ONGC work and nol 
to restrict it. At the same time, please 
give up the policy of casualization of 
workers. When the trend to be followed 
is to de-casualintion. you arc casualizinl 
a large number of workers in the ONGC: 
Thereby. you are alienating the support of 
the workers. If you alienate the !uppor! 
of the workers in thi~ great undertakinl. I 
think our oil industry caDnot become stronl 
and prosperous and it will not be in a 
position to help in attaininl tbe much 
needed self-sufti!;iency and self-re1iBncc. 
have gO! figures with mr to prove how 
much we are depending upon foreign im
ports. You only confiTmed it a few days 
ago, on )9 Au~ust, when you have slated 
that the likely import bill fQl I:lUdc oil 
and petroleum products durma the far 
1993-94 would be about $ 6,958 million. 
In rupee terms. when we calculate. it comes 
to Rs. 10.000 crore I Therefore. we arl: 
spendinlol more and more foreign exchnnJ. 
for the import of oil aDd oil producU. Bllt 
we are not expand.i!l& the activity of uplo
raticn and exploitation of our oil reserves 
in the country. Is it our national policy 
to restrict work within tlle country and 
resort to increased imports from outside':' 
Therefore. this policy requires to be reyiew
ed. I feel the Petroleum Ministry should 
set up a Task Force to redefine our policy 
in the chanaed global context aDd take cer
tain appropriate measures for attainin, 
self-reliance and self-sufficiency in this very 
strategic branch of our economic activity. 
namely. oil and petroleum industry. 

With these words. I tbank you very 
much for giving me an opportunity to 
speak and I once ap.in uriC upon the Go
vernment and the Minister in particular to 
revise the much harmful oil policy whic. 
" being pursued by them currently. 

SHRI YAIMA SINGH YUMNAM 
(Inner M anipur): I rilia to Illpport the 
Bill. At the outset, I would like to clarify 
a plJinl which "'as raised by Shri Nitisbji 
by way of makin, a paSSiDI remark. Sbri 
Niti~hji and some other frienck felIIarUd 
that lome of \IS had voted i.' favour of 
the COnll'eSS Party in tbe last No Cod-
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dence Motion as a token of gratitude for 
receiving certain benefit from them. 

'. 
I will have to clarify my position. 

voted in favour of the Government because 
I have a moral obligation towards it. In 
Manipur we have a Congress coalition Go
vernment and hence I have a moral obliga
tion to vote in favour of the Congre~s 

Party. We are not in any way benefitted 
by voting in favour of the Government 
and today we are as much free as we were 
before. What to talk of gettin)l any bene
fit, I would rather say that we were im
mediately, after the voting, forgotten by 
the Minister. 

[Translation] 

MR. CHAIRMAN: Yaima Singhji, we 
are holding a discussion on the Bill. 

[English] 

SHRI YAIMA SINGH YUMNAM: 
Yes, Madam, I am coming to the subject. 

The Chief Minister of my State request
ed me to personally deliver his letter to 
hon. Minister but I was denied by his per
sonal staff even to see him in the Office. 
So, this is the way we are being treated. 

I rise to support the Bill because it oro
pn,es to convert a Commission into a pub· 
lic limited company under the Companies 
Act, 1956. It is for the Minister or for the 
Government to determine whether it is a 
public limited company or a commission. 

r would like to say that the North
Eastern region is very rich in oil reserves 
but on the contrary it is a feeling of every 
common man that this region is the most 
neglected region as far as oil exploration 
work is concerned. Exploration work is 
not taken up seriously in this region_ I 
think the Central Government is interested 
only in the Bombay High. I agree with 
other hon. Members that our country is 
sutfe:ing from the shonage of oil and na
tural gas. We are spending a lot on its 
import. I will not repeat all those thinas 
which have already been mentioned by 
other hen. Members, as the time is very 
limited. 

26-3 LSS/ND/94 

16.00 hrs. 

Now, coming to the point that in roy 
State viz. Manipur, there is an acute shon
age of natural gas, I am not an expert on 
this. It is because coal is not produced 
there. Cutting of woods for the purpose 
of fire is also prohibited because of en
vironmental problems and other problems. 
So, we have to depend very much on LPG 
for many purposes. We require more quan
tity of gas. You should not only supply 
gas but you should also see to it that it is 
distributed properly and fairly. What 
happens in our State is that the distributors 
are not distributing it properly and fairly. 

Madam. in Manipur. we do not have 
dowry system viz. payment of some money 
by the bride to the groom. We are very 
tree on that. But, as a custom we have 
to give some gifts at the time of marriage. 
So. we give LPG at the time of marriage. 
So, during the marriage season viz. Janu
ary to March, there is a heavy demand 
of LPG and the distributors take advantage 
of that situation and blackmarket the LPG. 
r would request the hon. Minister to talee 
note of this. So, what we want is that the 
distributors should have integrity and also 
patriotism so that they may not indulge in 
malpractices. During selection, I would 
request the hon. Minister to see that a 
representative from the locality is included 
in the Selection Committee. 

Lastly. r would request the hon. Minister 
to increase the sll'Pply of oil and gas to 
Manipur. 

SHRI CHETAN P. S. CHAUHAN 
(Amroha): Madam, I rise to support the 
Molion moved by colleague Shri Ram Naik 
and disapprove the Bill which has been 
brought bv the hon. Minister of Petroleum. 
I have my own reasons for this. 

Madam, it will be seen that, though 
ONGC was formed in the year 1959, in 
the last few years, working of ONGC is 

being questioned; the credibility of this 
Commission is going down. 

16.04 hrs. 

[SHRI TARA SINGH in the Chair] 

It is because the hopes which we had of 
becoming self-sufficient in crude oil as won 
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as petroleum products, have been dashed. 
The import of both these items is increa,
ing every year. 

To give you the figures, in 1991-92, crude 
oil import was 23.94 million metric tonnes 
and the value was Rs. 7820.05 crore. The 
import of petroleum product was to the 
tune of 6.509 million metric tonnes. Value 
Rs. 4003.62 crores. Total imports in 1991-
92 of crude as well as petroleum products 
were 1l.8::!3.67 crores. 

Sir, a poor country, a developing coun
try like ours, spending this kind of money 
on import of crude oil and petroleum 
product is affecting the development of the 
country, is affecting the money which should 
be utilised in the other sectors for remov
ing poverty, for improving the education, 
for improving electricity and other sectors. 

The crude oil production in our country 
is also decreasing which is very surprising. 
Crude oil production in 1989-90 was 31.99 
million metric tonnes. In 1990-91 it was 
30.35 MMT. In 1991-92. surprisingly it 
came down to 27.82 million metric tonnes 
and 1992-93 to 24.43 MMT. Even after 
three years or four years we have not been 
abJe to achieve a figure of 1989-90 which 
was 31.99 MMT. 

We will have to go into the reasons as 
to why there is a decline in the crude l'i] 

production. The reasons are many whicb 
have been incorporated in the report given 
by the ONGC. One of the reasons is that 
these oil fieJds are about 12 to 30 years 
old. Most nf the major field; have crossed 
plateau period and are in the declining 
stage. The dependence has been too much 
on the Bombay High and we were not able 
to plan the oil fields or carry on a survey 
in the other secton. 

Since. we were depending only OD the 
Bombay High, no major discovery of any 
field has taken place since 1988-89, Now 
the reason given by the ONGC is foreign 
exchange crunch. I think it is bad plann
ing. We have not planned very well and 
as t!laid before that we depended too 
much on Bombay High thinking that the 
Bombay HiJh would give us so much of 

crude oil which will be sufficient for the 
country. 

There was also a report that the oil wells 
in Bombay High were flogged too much, 
they used the old and aged oil field too 
much and as a result of which some of 
these wells were damaged. They were 
damaged to such an extent that the repairs 
were not possible. I would like the hon. 
Minister to look into these charges which 
have been brought out in some of the 
reports. 

No additional develClpment of non-pro
ducing and producing fields is there. The 
fields are already there like the Bombay 
High and others. The ONGC accepted 
that there will be surplus production from 
these but this has also not come up and 
this is also one of the reasons why the 
crude oil production has declined. 

Sir, the Bombay High on which we were 
dependent. the production has gone down 
there also. In 1989-90 it was 12.085 MMT. 
In 1992-93, it has come down to 11.720 
MMT. I would just like to quote from a 
report of one of the Committees; 

"It may be observed that the production 
started declining from the year 1990-91 
onwards. 

Apart from the normal decline m pro
duction after the plateau period, due to 
delay in the illl1'lementation of pressure 
maintenance scheme the planned with
drawals of crude oil, some increase in 
GOR had taken place. As part of re
servoir management, some high GOR 
wells in Bombay High were closed to 
control the fluid withdrawals from the 
reservoir ... " 

This is a matter which needs to be in
quired into. 

In September, 1991 there were strikes in 
the ONGC and the reason was that lot 
of ULFA activists in the North-Eastern 
region were left out. Two employees of 
the. ONGC were abducted and killed. As 
a result the employees went on strike. I 
would like the hon. Minister to look into 
this, the ~ecurity aspect of the employees 
of ONGC so that this kind of incidents 
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do not recur resulting in production gomg 
down. 

The other reason for the decline in the 
production is the delay by the contractors. 
Developme~'t projects have been delayed 
and I will give a few examples: 

(I) Ga; Lift Scheme for Bombay High 
by SAIPEIM; 

(2) Ravva Off-shore Platforms Pipeline, 
by HSL; and 

(3) Installation of Permanent Deck by 
HSL. 

The production of LPG wa~ increasing 
every year. But in 1992-93 this has also 
gone down from 9,74,000 tonnes to 9,23,000 
tonnes. Even in the Eighth Plan, the tar
get was 180.73 million metric tonnes and 
anticipated production is 149.02 million me
tric lonnes. There is a shortfall of about 
31.71 million metric tonnes. 

The Commission is talking about the 
resources crunch and this Bill has been 
brought about for that purpose. As ~ 

matter of fact, big disinvestment of shares 
took place and it is common knowledge 
that the share; which were disinvested were 
not given at the market price. They were 
given at a much lower price and as a 
result some of the public sector undertak
ings suffered lot of losses. 

Coming to the working results of ONGC 
find it extremely sad to see that the pro· 

fits of the ONGC hl1d also gone down. 
In 1989·90 the profits used to be 
Rs. 1,623.84 crore but in 1991-92 they came 
down to Rs. 408.32 crore, though in 1992-
93 they have increased to Rs. 788.2 crore. 
With this kind of performance of the 
ONGC the country is really worried as to 
what is' happening to ONGC and it is about 
time that the hon. Minister took intcre.;t 
in the affairs of the company. 

In 1993 there was a rupture of the oil 
pipeline and the committee which was ap· 
pointed to look into it reported that tbe 
reason for the rupture was external corro
sion. I would suagest here that the bon. 
Minister may take certain steps to see that 
this kind of rupture does not take place 
because that also has resulted in loss gf 
production. 

I would also like to mention here about 
the security aspect of the ONGC. Lut 
month I, along with some other Memben 
of Parliament visited the Bombay Hish aDd 
I was quite surprised to see that there was 
no security staff. The ONGC, especially 
in the Bombay High is depending too much 
on the Coast Guard. 

In September 1992 we were told that 
there was a conspiracy to blow up the 
Bombay High and certain other installa.
tions. I would suggest to the hon. Minister 
that adequate security arrangements must 
be made to protect the Bombay Hish and 
also the employees of the Commission. 

Coming to the last part, which is the 
most important part, we should find ways 
(If reducing the consumption of petroleum 
:ind petrc~um products. I have also got 
,orne suggestions to make though some 
were made by Shri Nitish Kumar. 

Ninety-three per cent of the population 
travel by public transport and it is only 
about seven or ten per cent of the people 
that travel by private cars. As has been 
pointed out, consumption is the highest toy 
government staff. It is high time that some 
steps are taken to control the consumption 
by government vehicles. 

I would also suggest here that we should 
have a holiday for the vehicles-private 
vehicles as well as government vehiclcs
at least one day in a week. I am sure tbi! 
can reduce the consumption of petroleum 
and petroleum products, especially of 
petroleum. This experiment has bce.n triecl 
in Italy and some other countries also. , 
am sure, if the Government takes the ini· 
tiative. we shall be able to save a lot of 
petrol and diesel. 

~other thing I would like to point out 
is that except by the supervisory staff like 
in the Police Department and by the Dis
trict Magistrates, lot of misuse of goYern
ment vehicles is taking place, especially by 
the government officials working in diffe
rent departments. They use the vehicles 
on weekends, that is, on Saturdays and 
Sundays. If steps are taken by the G0-
vernment to reduce the use of vehicles. I 
am sure, the consumption can come dmm. 

With these words, I thank you, Sir. 
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SHRI SHRAVAN KUMAR PATEL 
(Jabalpur): Mr. Speaker, Sir. I stand in 
SlJPPOrt of thC Bill. With the new econo~ 
mic policy and its thrust towards Iiberali
satiOD.. it has rightly been considered aI)
Pfopriate to convert the ONGC into an 
Oil Corporation under the Companies Act, 
1956 with minority equity participation 
from the pUblic. This would surely help 
it..to come out of the bureaucratic strangle
hold and enable it to function with greater 
flexibility, efficiency and dynamism in its 
administration. At the same time, it would 
help raising additional resources, balh 
internally and externally. This restructur
ing may also help transferring power of 
supervision and control from ~e bureau
crats to the technocrats, which would be 
a welcome change. 

Faced with the problem of falling indi
genous production of crude oil, the Go
vernment had appointed, in January, 1992. 
two committees to recommend measures l:l 
increase output and improve pertorman::e 
of public sector oil companies, one under 
the Chairmanship of Shri Satish Chandra 
and the second under the Chairmanship 01 
Shri _P. K. Kaul, -to suggest measures for 
restructuring of ONGC, with an eye to 
making the company autonomous and eco
nomically viable in terms of emerging com- I 

pditive global scenario. 

Liliput. ONGC is only a three-billioll 
dollar commission amo~ the world aialm 
of around sixty to seventy billion US dollar 
corporations. 

Therefore, I feel that trifurcation would 
not be suitable. to Indian conditions. 

With regard to the other recoinmenda
lion of the Kaul Committee, namely to 
create a Hydrocarbon Directorate under 
the Ministry of Petroleum and Natural Gas, 
1 have my reservations. It is proposed to 
set this up with the object to lay down 
sound reservoir management practices to 
oversee and regulate the oil industries and 
thirdly t(l advise the Government on safety 
and environment and other related matters. 
Surely, regulation, monitoring and super
vision is something that the Ministry ought 
to be able to do by itself. If technocrats 
are needed for this purpose, surely such 
technocrat> could be posted at key posts 
in the Ministry so that unwarranted man
power expansion adding to the country's 
drain of vital resources could be cut. I feel 
t!1at it is the need of the hour. 

Since the import bill last year exceeded 
Rs. 13,000 crore and the oil production 
which was 34.10 million tonnes in 1989-90. 
has gone down to around 28.5 million 
tonnes in 1992-93 and the oil consump
tion, at the present rate, .is< likely to cross 

. 100 million tonnes by 2000 AD, we would 
_ expect that the new corporation, with the 
added resources and capabilities would he 
able to stand to the hard task of meeting 
the growing demand. 

-The- Kaul Committee, while suggesting 
coJIYersion of the Commission into a publ;: 
company, had suggested splittina the ONGC 
into three companies which would com
pete. both in internal and international 
martet. . It had also suggested the setting 
up of a Directorate-General of Hydro- I also feel there is an urgent need to 
carbon. I believe, the Government had : undertake a strategic review of our pros
rishtly decided to convert the ONGC into pecting an oil exploration action plan with 
a Public Limited Company, as I mentiQn- a view to ensurmg accelerated production 
ed earlier, under the Companies Act of of oil and gas to match the ever-increasinJ 
19S6. But it was also decided not to divide' demand. It will. have to be ensured that 
it ink> three regional companies. I think - huge wastage of ftaring of gas is brouallt 
this. decision is the riallt decision. A roe- down to a negligible extent. 

aiOilal aP.PfO&Ch hardly makes.JCDSC and 
that too to ensure competition when there ; In the end, I would also like to add that 
is - already competition nowadays and., as a member of' the J.P.C. I would not 
wbien. in the foreseeable future, we are to: ,like to go deep into the irregnlarities induJ· 
face ~ more strinaent competitioa ' , ged into by O.N.G.C and the part pia" 

- . ] IbY the amQunt of fundS that lowed from 
1ft an. indusuy wbich is - dOminated. by' it in wreckin, the country'. economy to 

mesa eorporation. it makes DO aense to the detriment of the common investor ia 
c:oavert a ~ in the makin, into a . -- the stock market. I would oDly urp upoa 
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the Government to etlsure effective steps to 
be taken against such reckless diversion ot 
corporation funds into speculation. It is 
worthwhile to mention that just -one officer 
alone had e.rcised enormous illegitimate 
powers in matters of investment and deals 
struck upon telephones. Hundreds of 
thousands of crores of rupees of O.N.G.C. 
funds were diverted to foreign banks under 
portfolio management schemes in blatant 
violation of the rules and norms laid down 
by the Reserve Bank of India. 

I would expect the Government to see 
to it that before the new corporation take~ 
form and becomes operational, effective 
rules and regulations are framed to pre
vent corporation funds from hijacking the 
stock markets as it did in 1991-92. 

[TranslatiulI] 

SHRI SURYA NARAYAN YADAV 
(Saharasa): Mr. Chairman, Sir, I risc to 
oppose the Bill that has been introduced 
by the hon. Minister. 

Sir, I do not understand as to what will 
be the advantage of making ONGC a pri
vate Limited Company and what revolution 
will be brought about by doing so. If it 
can bring about a revolution, we will sup
port the Bill. I remember that 10 yea~ 
ago the Tata Company had said that tl:te 
Government of India should hand over the 
Ministry of Railways to the Company and 
it will be paying every year to the Govern· 
ment the highest amount of profit earned 
so far in any year since independence. 
Why it was not handed over to the com
pany? 

Mr. Chairman, Sir, the Banks were under 
the Private Sector. But why an experienc
ed person of Mrs. Indira Gandhi's stature 
handed it over to the Public Sector? To
day I do not understand as to what prom
pted the hon. Minister to propose to baud 
it over to the private sector. 

Mr. Chairman, Sir, so far as cxplorina 
of petroleum wells in the countrY is con· 
c:emed; the Government did not act com
petently. Why do we suffer loss? If we 
80 deep into it, I think· we can tackle !hi, 
prob1em. If proper treatment is not afven 
to an ailment the aiImeDt cannot be cured 

and the patienf cannot be saved. The 
Department ot Petroleum ii very impor
tant. It is due to petroleum that India 
looks towards Arab countries for oil 
~upply. Our country does not lack in such 
assets. But this has not been CQIlsidered 
deeply so far. Petroleum production has 
gone down. The production cost is high. 
But we are trying to give an impression 
that we are doing a great thing. That is 
why we have to suffer loss. We did not 
make any effort to improve the situation. 
This was the case with coal also. It is 
not coal, it is diamond. But coal has not 
shown profit till date. Since we are fac
ing the same problem in Petroleum, we are 
handing it over to the private sector. It 
will hardly make any difference wherever 
it is placed. Therefore, we oppose it. What 
do we save? If there is a requirement of 
one vehicle, we ply four vehicles. We do 
not value the petrol consumed by four 
vehicles at all. If this is the situation ill 
our country, how can the country make 
progress? I, therefore, would like to t'e" 

quest the hon. Minister to withdraw this 
Bill, and not to make it a Private Limited 
Company. He is intelligent, wise;mel 
young also. He should take up the ':hal
lenge at his own level and prove that with
out handing it over to private sectur. be 
did a commendable task and improved its 
performance. He can do it. It is not a 
big thing. Our hon. friend was rightly 
saying that the Government is going ahead 
to implement the various provisions of new 
industrial policy. We say that we do not 
have funds. The hon. Minister may say 
that there is lack of resources.. As such 
it is not possible to take up digging work.. 
But I do not agree that the Government 
does not have resources. It is sheer lack 
of will. If one does not have the wiU 
one runs short of money. This is the case 
with the Government. Capital should be 
generated and utilised properly only then 
we can make progress. Otherwise, ~he 
line on which the Government is wortint 
will ruin the future of the country and the 
Government as well. 

So far as employees ani coucemed, they 
will be transferred to the private sector 
and continue in service. They will COD

tinue to have their source of Jiwlibood. 
But how it is IOing to help the teemiq 
mWions 'of the country? How it is .... 
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to help their children who had entertain
ed a hope that there will be expansion ill 
the petroleum sector and greater avenues 
of employment would be created for them. 
H it is handed over to priva~ sector, 
it will dictate terms to jobless people that 
if they are willing to work for Rs. 500 a 
month, they should work, otherwise they 
should quit. Those unemployed person> 
will work for four months and then thev 
will not' be paid their wages and removed 
from the job. This heavy blow is going 
to be cau.sed to unemployed persons whose 
number runs into crares in the country. 
The Government also knows that there arc 
large deposits of petroleum in north Bih:u 
We are not technicians or scientists. The 
experts in the Government have given this 
repon. 

The report states that there is no lack 
of crude oil in North Bihar but its explo
ration could not take place till date there. 
Some work was done but later on waa 
stopped. But we are not disappointed. It 
is not an exahustible asset. It is such an 
asset if it could not be exploited today, it 
can be exploited tomorrow. It can be very 
useful to everybody. I urge the Govern" 
ment to take up this task promptly. 

I would like to cite an example. Thele 
was a gold mine at Jamshedpur in Bihar, 
Digging work was undertaken and 
gold was found. But after doing some dig
ging, the work was suspended. This was 
the fate of the Swarnarelcha project. but 
yOu will be surprised to know that private 
people go quietly to the site at night and 
extract gold from there. H the Government 
does not care fOT such a'l asset and take 
it up seriously whlt will be the fate of 
the country? Therefore. such incidents 
should be checked and a watch should be 
bpt. 

iii order to &a.e petroleum I would lib 
that petroleum st>ould be conmmed as less 
as possible. Because it pollutes the envi
ronment also. The Government also asks 
people to set the tileucer checked at petrol 
pumpL But wlJy such a situation should 
ariM. 

l·woaId Jib to submit Allin that the 
idea of ~~lt a prime limited ecd-

pany should be a~andoned and this Bill 
should be withdraWn. The hon. Minister 
should cover this point in his reply. I would 
like to express my heartfel~ thanks to Shri 
Naik that at least he has raised this matter 
before the House. 

With these words I conclu,te 

SHRI liARI KISHORE SINGH (Shea
haT): Mr. Chairman. Sir, I oppose this 
Ordinance and the Bill in prinCiple. 

I oppose it because at the time when 
there was very lilde production of oil and 
the foreign oompailles had no interest t('1' 
oil production in India. this work of oil 
production was uaderta~en under the dy
namic leadership and guidance of late 
Pandit JawaharIa! Nehru and the entire 
country would b~ grateful to Pandit Ke
shay Dev Malviya for this. But today 
Shri Satish Sharma has reversed the direc
tion and achievement of the entire coun
try. I do not know who will be thankful 
to him. Will the multi-national companIes 
or the big companies of the country be 
grateful to him. But I would like to know 
as to what was the need of do:ng this. 

The' Lok Sabha session commenced on 
the 26th July. Therefore. what was the 
need of promulgating this Ordinance on the 
2nd July? Was there any foreign awes
~ion? What was the compulsion to pro
mulgate the Ordinance? Whether in the 
absence of it the work of ONOC would 
have come to a standstiU? Why does the 
Government want to disinvest? Is the 
Government not satisfied with the mega
scandal that rocked the countlY in the 
recent past. 

There is one more aspect. If it becomC\ 
a Public Limited Company, it will not be 
audited by the C.,mptroUer and Auditor 
General It is quite but natural that the 
Public Limited Company wiu be audited 
by its Chartered Accountant. Why doe:; 
Comptroller and Auditor General do 10'1 
The authority whien has been enlruJted 
wilh statutory powers reveals the laws iJt 
the Public Sector Undertakinp and there
fore. the Government is goin, to dilinvest 
it. The report received from other compa
nies sbows that the COUtltry hal I\dfend • 
1011 of as. 3000 crorc. The loss Qlused 
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to the Public Sector Undertakings means 
that the country bas suffered tbis loss. In 
order to hi. this fact the Government is 
going to disinvest. Then, will tbe Govern
ment like to lIoat it in tbe share market? 
wm the Government lite to give an assu
rance that the scandal similar to the scan
dal in the mutual fund and private invest
ment to whicb my friend has also 
referred and whicb is being probed by ,PC 
will not be repeated? What is going on? It 
is an irony that the ONGC IS buying crude 
oil at the rate of 7 doUars per barrel 
whereas the Gover!lment is paying 17 do)
lars per barrel to them. It mean! that the 
ONGC will invest at the rate of 7 dollars 
per barrel which is given by the Govern
ment of India Whereas its price in the 
market is higher. A new method is being 
devised to assess the value of public Sec
tor property. C"rrect valuation of the 
property in the possession of the Public 
Sector is not "eing made. I would like 
to ask as to what was the compul'lion be
hind it? Was it beyond the capacity of 
the Government of India to get it explor
ed by the ONGC? Otherwise the blocks 
formed by the Gover~mcnt should be allot
ted to the ONGC and the Multinational 
Companies also as it i~ being done in 1he 
World, I am oppvsing this Bill also be
cause it was a bIg step towards self-reli
ance and econo:nic liberty which is being 
privatised in a meaningless and baseless 
manner. One of ollr learned friends of the 
Congress Party was saying that it was the 
obvious outcome of the new ecollomlc 
policy. This lihcral tendency is going on 
under the new economic policy. First It 
was headed by Shri S!t:mlcaranand an!! 
succeeded by Shri Sharma_ Earlier he WIl~ 
watching it from the air. now if be wat
ches it from the ground or the sea. he 
would be also t() see too far. Then the 
BiU introduced by him ... (Interruptions) ... 
This Bill introdu-'td on behalf of the Mi· 
nistry ... he libould explain it, 1 do not 
know. I would like to know as to why it 
was necessitated. Is th~ ~vernment of 
India not capable of exploring oil with tfle 
limited means .,f the ONGC? If they are 
not capable, are they under compulsion 
to diaeover .lew fields of oil tn coIlabora· 
tion with other companieJ or the multt
national companies? This news is belna 
published that the ONGC will cease to 
haw iu rilht to develop the oU-field dis-

covered by itself. Shri Chetan Chauhan 
said that if oil consumption can be reduced, 
it will prove very beneficiaL I welcome 
this suggestion. But I would like to say 
one thing. We see within thc premiM:s of 
Parliament that the cars of security forces 
follow the VIP cars. This atmosphere has 
been ereated ;n the country. How many 
security forces' cars would be necessary. 
Their number ranges from two to four. 
Some big people must be provided security 
I have no objection to it. But if more 
than fifty per cent persons are provided 
such security in Delhi city or other part, 
of the country. how can we ask officers 
to observe :tUsterity? Shri Sharmaji. I, 
therefore. would like to submit that... 
... (lnterruptions) ... Both Pandit and Captain 
are present. 1f I am wrong they should 
correct me. This country should remem
ber economic pali,,"), of 1956 of Late Shri 
Keshadev Malviya, Late Shri lawaharlal 
Nehru, Late Mrs Indin Gandhi and at
least this much must be done that the conn
try marches ~orNard on the path self-de. 
pendence and th ONGC should be not 
handed over to the Multi-natio~al compa
nies or any "Jrged indigenous comp::.rry. 

SHRI RAMASHRAY PRASAD SINGH 
(Jahanabad): Mr. Chairm:m. Sir. I oppose 
this Bill and support the Motion brought 
forward by Shri Ram Naik. I am not 
opposing it only for the rea~on that I am 
in the opposition. There are some reason~ 
behind it. 

The first re:non is that it was brought 
through promulgalion of an Ordinance and 
now the Government is replacing it by a 
Bill. What was the emergency? The ses
sion of the House was to commence only 
after 24 days and a comprehensive Bill 
could have been brought after holding de
tailed discussion here. It would ha"\e bene
fited the country. B,!t our hon. Minister 
made a mistake. 

The ONGC is a public 0Il~ Its 
p.:rformance has heen good. The country 
was benefited by it. But ncw the Govern
ment is converting it into a company. 
There must be some reallOn. The bon. 
Minister is not disclosing the fact. 

In 1956. our policy was to booIt the 
the pubHc aector an>I also allow the pi ..... 
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sector to operate. But we are abandoning 
that policy. Today, for every other th.ing 
we mention N-!hruji. But our hon. Minis
ter is hurting his spirit by abandoning his 
policy. 

Thirdly. I would like to say that the job 
of the O.N.G.C. :5 to explore maximum 
oil and exploit it and make the country 
self-sufficient tn the matter of oil. We are 
deviating from the path of self-sufficiency 
and falling in the grip of others. Referen
ces are time and ag:l:n made to America. 
This step is being taken in a haste at the 
instance of multi-national companies and 
the World Bank. It is a fact. If we have 
to run the country we have to succumb 
to their dictates. That means the country 
will not be run as per the wishes of 85 
crore people of the country. The Govern
ment may not disc).>se the reasons but 
everybody knows it. If the hon. Minhter 
thinks that we do not know the facts, it 
is his mistake. 

Consumption of oil h higher than its 
production. Our reserve is full. But that 
reserve has been mad,- by import. We 
would require 45 million metric tonnes of 
oil during the Eighth Five Year Plan. If 
we want to make the country self-sufficient 
and strong, I would like to request the 
hon. Minister 10 withdraw !hie; Bill and 
develop the ONGC. Its performance was 
,ood. The Government wants to make j! 

free so that the Government and Lok 
$abba do not have any runtrol on it. Tt 
is their policy. They are working against 
the interests of the country. Therefore. I 
would also like to request all the hon. 
Members to see that the Government is 
not able to work agai:1st the interests of 
the country. 85 crore people of the coun
try have voted them to run the country. 
But they are throwing the country into the 
grip of America. Where are they taking 
the country after abandoning the national 
policy? With thae words I conclude. 

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur): Mr. Chairman, Sir, I opose this 
DiU as it is not in the interest of the coun
try. As per the recommeodation of the 
Committee the country would depend on 
foreip ~untries for money. That is why 
I oppotO it. _ h has bee11 said. that RI. 5000 

crore would be available if expenditure I)D 

petrol is reduced. It is not proper to beg. 
We should develop resources of the coun
try and Dot beg. It is a shame for the 
country. The iDcrease1 expenses on trans
port should be recinced. I oppose the movo 
of privatisation under the pressures of tho 
World Bank or the Asian Development 
Dank since they are against the interest 01 
the country. The self-respected leaders of 
the country may not sell the prusperous 
nation in the hands of foreign countries. 
The Britishers mled India and the country 
could. only be freed after a great stmgsle. 
If we invite the foreign countries again, 
t he country would lose its freedom. J 
oppose the Bill and request the Govern_ 
ment to withdraw it in the country'" interest. 

[English] 

PROF. UMMAREDDY VENKATES
WARLU (Tenali): Mr. Chairman. Sir, tho 
Oil and Natural Gas Commission (rT8n~fer 
of Undertaking a.,d Repeal) Bill, 1993 is 
seeking replacement of the Ordinancc al
ready promulgated. Based on the recom
mendations of the Kaul CoIDlnittee. ONGC 
:s now being converted into a limited com
pany. This is being done with. the prime 
objective that the ONGC should function 
more efficiently and give a greater flexibi
lity in raising resources from capita! mar
ket for easier structural adjustments t" the 
needs. And the other objective is to even
tually enable the company to perform bet
ter to meet its production targets. 

In this connection, I wiJl have to point 
out that in the process of converting the 
ONGC which is already functioning as a 
Commission, a new corporate culture is no 
doui:t being ineul.:a~. Corporate culture 
in India is having a very dir.;lppointing 
record. 

In several public sector undertakinp. risht 
from the banks, th-= record i~ not that 
encouraging. In the namo of autonomous 
corporations, more autonomy is being 
given to the officers and also to the per
sonuel who are in-charge of these corpora
tions. 

Sir, the prime objective of this c>rpora
lion is to have more flexibility, to tai. 
IIlO1'e anct IIlO1'e flulds. II you tee the a-
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perience of somo of these petro based or
ganizations, the oil based organizations in 
other countries, for example the Petro 
Brass ot Brazil, a Government undertak
ing and ~lso Pemex, you would realise that 
they, by usina the corporate ftexibility, 
raised huge fnnds in foreign markets and 
landed their countries into the debt trap 
from which they still are nQt able to come 
out of it. 

Sir, this commission which is now being 
converted and taking now a new shape ShO

uld not be a burden OD this country and on 
the country's finances at a later date. Tho 
problem is that the deciSion-makers of to
day who are going to have more flexibility 
to raise funds, will not be in servIce after 
some years to answer as to why the Corpo
ration is going to be landed in troubles. In 
most of the organizations, in most c:ase!', tbe 
major aspect is that the people who com
mit mistakes are somebody and those who 
are going to answer to all such lapses ac· 
cepting accountability to all these things 
are going to be somebody else. This is one 
of the aspects that has to be taten near of. 
This should not multiply the evils that are 
there in this corporation. 

Sir, I have no doubt in my mind about 
the soundness of functioning of the present 
ONGC. However, there are certain aspects 
which are to be taken care of by the com
mission which is now going to function, 
after this conversion, as a limited company. 

Sir, every year, the natural gas worth 
RI. 400 crore is being Sared up into the 
atmosphere for want of proper proccs,ing 
facilities. This is a very serious loss being 
incurred by the Corporation and the country 
This warrants immediate action for reinforc
ing the mstins facilities. Secondly, the 
losses which are being occurred due to lea
kages in the pipelines and also due to tho 
decayina of the complexes is very high. 
Recently, we have wito~sed a major lea
kage particularly at tho Bombay High, 
South BHN Complex, where the trunk 
pipeline itaelf had got a major leataae 
and . thent was a huae loss. The natural 
corroaioa and clecay of the pipeline syatem 
is more OIl the coutal line. A replat 
care and ma........ is required to be 
tat.oa up. 

27-3LSS/ND194 

Sir, my last point pertains to the lopsid
ed distribution of the natural ps. Mostly, 
the Northern States are enjoying the maxi
mum benefit out of this ONGC's prodoc
lion. The Southern States where the in
dustries are also coming in an encouras
jog way, they are not being properly 
looked after as far as the distribution of 
this natural ps is concerned. The much 
awaited Southern Gas Grid project has to 
be taekn up, though in principle it baa 
been approved and sanctioned. Its imple
mentation requires a political will and 
commitment, allotment of funds. Unless 
the Southern Gas Grid comes up, the S0u
thern States will not be done due justice. 

Sir, with j11~ few words, I hesitate to 
support the Bill. 

[Tran.rl4tioll] 

SHRJ RAJNATH SONKAR SHASTRI 
(Saidpur): Mr. 0llIirman. Sir, 1 thank you 
for allowing me to speak for two minutes. 
I will not take m(\re than the anowed 
time. As my other colleaaues have also 
pointed out, first of all. I would lite to 
know the reasons for bringing this Ordi
nance in such a hast.e as the seasioa -
to commence after 15-20 days. In IIlf 
opinion it would have been better had 
they brought an effective and comprebeft
sive Bill in place of this Ordinance as the 
petroleum situation is not very sound in 
the country. When he took over this 
department I was hoping that be will 
adopt a. scientific attitude towarda it, but 
this ordinance has surpr:isod me. AIthau&h 
1 was not willing to speak on tim Bill but 
after listening to the comments made by 
hon. Memben and the Minister I would 
like to know the utility of this DeW BilL 
Nothing has been said in it. The whole 
country and Parliament know that ONGC 
is functioning well and thor is no wrong 
opinion about its performance. So pleuo 
clarify in your reply the reasons for pr0-

posing privatisation of ONGC. 

Mr. OIairman, Sir, as aevenJ otIler 
Membcra have said. he belongs to the 
wne family. Pt. Jawaharlal Nehru often 
said that he would pay attention towanII 
nationalisation and Shrimati Indira 0aDdhi 
had aationalisod banta though abo .... 
apinst toveral other thinp. I QOUId. DOt 
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ISh. RaJuath Sontar Sbastnl 
UIlderstaad IS to how he was refusing 
thoae beliefs and moving towards pri'Vllti

-.lion. It is unfortunate for the country 
Ibat t of th~ total oil n:oei'Wld here is 
wasted and spent l1D!IeCeII8arily. This pro
blem could have been solved if it could have 
been stopped. The GoVCl'DlD'ent should 
baw: explored new deposits of oil Finan
cial assistance sbonId be provided to ON
OC if it required, then it could bave br0-
. UJht revolution, in oil production and 
solved oil problem in India. 

Mr. Chairman, Sir, I would lib to 
submit that this Bill should be reviewed, 
I hope that this Bill will be withdrawn 
and new sources of oil would be disco
vered. I appose this bill. 

DR. G.L. KANAUJIA (Kheri): Mr. 
Chairman, Sir, I thank you for allowing 
me to speak. I disapprove this Bill for 
the objectives a"3d reasons stated in 
it, 1 am doubtful. It wiU take India 
towards a wrong direction. I support 
this Bill IS evera! other Members 
said that it will help in removing scarcity 
of petroleum products in the country. It 
is said that ONGC had performed well for 
a long time but now it has developed 
some defects and concerned persons have 
not been able to rectify it. People mew 
¥ely well that they WO'l elections in the 
name of nationalization of Banks. . So, I 
~ and thank you for allowing me 
to participate in this discussion. 

17 ....... 

lElIgliM] 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NAlURAL GAS (CAPr. SATISH KU
MAR SHARMA): Mr. Chairman Sir, I 
am extremely grateful to the bon. Mem
bers- for their valuable suggestions in res
fICCl of the manner in which the ONGC 
can function cflectivcly so as to move us 
towards achievement of self su1Iiciency in 
production of bydrocarbons. 

Wbile moving the Statutory Resolution. 
the Jaon. Member Sbri Ilam Naik ba4 

. raised certain iuues which I would lib 
:t9 ct.rify. The iaue8 railed by Sbri Nail: 

and other MemberS related to the __ 
of an ordinance, inst_d of mcmng the BiD. 
the sianilicance of the conversion of Oil 
and Natural Gas Commission into a PUb
lic Limited Company and the medMnia 
which would be in place to ensure aut0-
nomy in the functioning of this orpnila
bon al well as its continued aecountability 
to Parliament. 

As regards the urgency for issuing the 
ordinance, I would lite to clearly state 
the decision to convert to ONGC into • 
Public Limited Company was a conscious 
decision of the Government taking into 
account the requirements of the hydrocar
bon sector and the need for ONGC to 
play a continued important and dynamic 
role in the functioning of the petroleum 
sector in the years to come. 

I would also like to draw the hon. Mem
ber's attention to the fact that the ONGC 
is one of our premier publi~ sector orga
nisations in the country and the process 
of its conversion into a public limited 
company required careful examination of 
the various issues involved. Apart from 
the fact that the decision involves transfer 
of assets worth over Rs. 10,000 crore, it 
also needs to be remembered that the fu
ture of as many as 48,000 employees is 
also tied with the decision to convert it 
into a public limited company. Therefore. 
it had to be a considered decision keeping 
in mind various legal issues Wbic:h had to 
be incorporated in the Bill. 

Dr. I axminarayan Pandeya referred to 
the Kaul Conumttce recommendations on 
the reorganisation of ONGC. In this con
text he made a reference to decline in 
crude oil production in recent years. In 
doing so he questioned whether financial 
autonomy alone would make ONGC more 
cflective and belp to increase crude pro
duction. He also urged that cflorts should 
be made to move towards self su1Iiciency. 

Il.eference was also made by the hoD. 
Member to the parallel JlUlrketing of LPG 
aDd drew attention ttl instances where JII'i
... companies of quesU9nablc credibility 
were coJ1ectiDg deposits from the pablio. 
Sir, I would Uke to clarify these am. in 
brief. 
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ONOC siDc:e' its iDceptioa hal doDe com
IDtiDdabIo wort u a Commission. BetideI 
IIICCflIIful exploriDg for; oil aDd rai.llll 
oil produc:t'ion to .. record of, 34 million 
M.T. in 1989-90, ONOC hat .. own into 
aD orpnitation wbieh bas kept abreast of 
the technological developments in the oil 
sector. However, in recent years, it baa 
facecl several administrative aDd organisa
tional constraints. In.. rapidly duulaiDI· 
global economy, ONGC needs to now 
keep pace with the rest of the world. To 
do this, it is esscn;ial that ONGC be COIl

verted'lnto a company. Besides givinJ it 
a competitive commercial edge, this would 
enable the Corporation to raise funds 
from the capital market in the form of 
equity. I may add that the ONGC will 
be converted into only one Company-tbe 
Oil and Natural Gas Corporation-which 
will deal with exploration as well as deve
lopment and production of crude oil. 

As regards parallel mark.eting and the 
reference made to Parmar, I would lite 
to mention that the Monopolies and Res
trictive Trade Practices Commission is tak
ing necessary action against companies 
with doubtful credibility. 

Sir, hon. Member Shri Mohan Singh rais.
ed several important issues which I would 
like to briefly touch upon. The Member 
expressed concern about the service condi
tions and future of the large number of 
ONOC employees. Let me reassure aU the 
hon. Members that all aspects pertaining 
to the prospects and future of the existing 
employees of the ONGC have been taken 
care of with suitable provisions made in 
the BiU. The other suggestions made by 
the Member, regarding stepping up explo
ration dforts, strengthening of research 
institutions aDd paying greater attention to 
conservation are well tak.en. In this regard 
I would lite to inform all the hon. Mem
bers that we have recently established a 
Directorate General of Hydro-Carbons 
which will ensure a better, more declive 
aDd coordinated dart in exploitina the 
hydrocarbon potential in the country. 

The conversion of ONOC into a c0rpo
ration will also In a large measure faci)j.. 

tate our eIforts towards self sufticiency ia 
oil procIuctjon by prcmdiq for tiDaDciaI 
IexibiJity aDd f'aIlc:lioDal autonomy. 

I would lite to thank Sbri Nitesb Kumar 
for his .uggestions particularfy on three 
licnification iaaues--sreater darts required 
for conservation of petroleum products 1he 
Deed to increase our explo'1ltion dorts aDd 
to tate measures to i-educe the gas ftarina. 

I would lite to mention that consider
able research wort on conservation, aucb 
as, introducing fuel-efficient automobile 
engines/parts. use of better qnality lubri
cants and oils and creating public aware
ness, has been taken up all over the COUll

try. 

We have also intensified exploration 
dforts covering all the basins in the coun
try. We have also oft'ered exploration 
blocks to the private sector as part of this 
dfort. 

To reduce gas :laring, a massive gas flar
ing reduction project hat been taken up. 
By 1995, we expect that flaring of gas will 
be reduced to a teChnical zero. 

17.ff7 II1II. 

[MR. DEPUlY SPEAKER in the Chair] 

I am also thank.ful to several other 
Members S/Shri Uddbab Barman, Kashi 
Ram Rana and Ramesh Chennithala-who 
focussed attention on the need to substan
tially increase exploration efforts with a 
view to make new major c;liscoveries of 
oil They also referred to dtlays in sanc
tioning and implementing projects and the 
need to give areater autonomy to the 
ONGC. 

On both counts, I would like to reas
sure the hon. Members that conversion of 
ONGC into a company will be a positive 
step forward both in terms of autonomy 
as well as to increase exploration work 
both in terms ''If quantity as weD as 
qualIty. 

[Translation} 

SHIll K.ASHIIlAM RANA: Mr. Chatr
man, Sir, I have referred to the Scandal 
involW1g RI. 4S00 crore by Parmar ltei· 
aery limited. Will its letter of intem 
iDlpoundecl after hoktiDa a CBI inqulrJ 
into it? 
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CAPT. SATISH KUMAR SHARMA: 
As I said just now that MRTP CommIs
sion is inquiring into the activities of such 
companies. I would like to say that pro
mpt action would be taken against Parmar 
Refinery or any other company which 
wish to join LPG marketing, but their 
credibility is suspected. Administration 
and other sectors are under the control of 
State Government, we have written to 
them for conducting an inquiry and we 
will take immediate action whenever the 
report is received. 

[English] 

Several Members have expressed concern 
about some private companies with doubtful 
credibility advertising for supply of LPG 
and collecting deposits from the public. 
I want to inform the House that steps have 
been taken to safeguard the interests of the 
public. Besides my Ministry issuing pub
lic awareness notices, the MRTP Commis
sion has issued notices to some of these 
companies and action is being taken. Offi
cers of my Ministry are also pursuing this 
matter with the MRTPC. In addition, 
the State Governments have been requested 
to keep a close watch over such compa
nies and to take necessary action. 

Shri Chitta Basu, a senior and respect
ed Member, raised some issues and also 
made valuable suggestions. I am grateful 
to him for the same. 

At the outset, I would like to state that 
I share his viSion of a strong, independent 
and self-sufficient India, not only in the 
oil sector but for the economy as a whole. 

I wish to state that the policy of my 
Ministry is aimed at augmenting produc
tion of indigenous hydro-carbons and 
reducing dependence on imports. We are 
today part of a rapidly changing econo
mic environment, with growing energy de
mands. If we are to achieve sustained 
economic devlopment, it is imperative that 
investment for exploiting our hydro-carbon 
reserves are sharply stepped up. While 
the Government is committed to ensuring 
that the publio sector will continue to play 
a crucial role in this endeavour, its efforts 
have to be supplemented by the private 
leCtor. 

I wish to state categorically that an 
steps taken, such as offer of exploration 
blocks I discovered fields to the private sec
tor, are aimed at achieving this objective, 
so that all possible investment and the 
country's economic interests are secured 
firmly. 

Shri Chitta Basu would be happy to 
know that the interests of the employees 
of ONGC have been protected in the Bill. 
Also, the 20 per cent increase in equity 
will also be offered to the employees of 
ONGC as part of the process of involvina 
workers in management. 

I am also tankful tOlthe other Members, 
such as, S/Shri Chetan P.S. Chauhan, 
Yaima Singh Yumnam, Surya Narayan 
Yadav, Hari Kishore Singh, Ramashray 
Prasad Singh for participating in this de
bate. I share their concerns. 

The hon. Members who participated in 
the debate made several suggestions. I do 
not wish to take more of the valuable 
time of this House. 

In short, I wish to reiterate that the 
aim of this Bill is to provide autonomy 
and flexibility in the functioning of the 
ONGC to enable it to respond rapidly 
and effectively to the changing environ
ment of the hydro-carbon sector. The 
ONGC will continue to play a crucial 
role in oil exploration and production in 
the country. 

However, it must be recognised that 
early, effective exploitation of our oil re
serves requires resource mobilisation on a 
scale far greater than is possible by the 
ONGC or the public sector alone. 

The only rationale and realistic approach, 
therefore, is to utilise the resources of the 
private sector to augment those of the 
public sector in achieving the goals of 
self-sufficiency and self-reliance in the pet
roleum sector. Once again, I thank all 
Members for the useful debate and now, 
I also ask the Members to withdraw the 
Resolution, support and pass this Bill 
since thiM would help our efforts towards 
self-reliance in tbe petroleum sector. 
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SHRI RAMESH CHENNITHALA: 
would like to know the Minister's stand 
on the long-standing demand of the people 
of the South about the southern gas grid. 

CAPT. SATISH KUMAR SHARMA: 
I would likd to assure my hon. friend, 
Mr. Ramesh that Government has cleared 
the southern gas grid in principle. All 
that I can add to that is I am very glad 
that since we have signed the MOU with 
Oman, southern gas grid would come to 
India in as short a time frame as three 
years aDd will only expedite the southern 
gas grid project coming through. We 
would have normally taken gone upto 2000-
2005 but I see it happening faster than 
what it was originally planned. 

SHRI ANIL BASU: What the hon. 
Minister has stated is very important that 
indigenous and foreign companies are 
allowed to participate for developing oil 
fields and also commissioning oil wells. 
This is precisely to increase production. 
But he has not said anything about the 
price factor. How will the Government 
arrive at a price with these indigenous and 
foreign companies and will that price be 
affordable to our country men? At pre
sent, Government is paying to the ONGC 
at the rate of seven dollars per barrel 
which is much less than the international 
market price. Will the same fashion be 
followed in other private sector companies 
also? Will the criteria of paying to the 
ONGC be followed for indigenous and 
foreign companies who are participating in 
exploration of oil fields and commissioning 
of oil wells? You have not elaborated 
on these' points. 

in the best interest of the country and the 
nation. I can assure the hon. Member 
this much. 

SHRI ANIL BASU: This is not at all 
the reply. Sir, he has evaded the point. 
I asked him categorically about the price 
factor. 

MR. DEPUTY SPEAKER: 

get the reply. 
You will 

CAPT. SATISH KUMAR SHARMA: 
I have no hesitation to share with the 
hon. Member that international and Indian 
companies are paid international price for 
the share of the product. 

SHRI HARI KISHORE SINGH: Mr. 
Surya Narayan Yadav and Mr. Chitta 
Basu have referred that exploration work 
in Bihar should be continued and should 
be stopped. I want to have a categorical 
assurance from the hon. Minister that ex
ploration work in Bihar will continue and 
will not remain confined only with West 
Champaran but also to other parts of the 
State. Secondly, the shares of the ONGC 
will be given exclusively to the workers of 
the company and will not be sold to mutual 
funds and other agencies. 

CAPT. SATISH KUMAR SHARMA: 
Sir, I am happy to inform my friend, 
hon. Hari Kishoreji that three blocks have 
been carved out in the Purnia Basin, which 
are now being offered for exploration. So, 
Bihar will definitely be part of the explo
ration effortS in the country. (llIIerrllption.s) 

CAPT. SATISH KUMAR SHARMA: [Translation] 
We are undergoing the exercise presently. 
As you are aware, there bas been tremen
dous response to the privatisation of the 
fields. Twelve medium sized and 31 small 
sized fields were offered. We had 
170 bids which are presently being evalua
ted. Discussions are going on. I do 
not think that I should be touching on 
this subject at this point of time. As 
1I00n as we decide exactly, position will be 
clear. I am sure the hon. Member will 
appreciate what I am saying. So, this 
exercise is on, response has been extre
moly ,ood and whatever we do will be 

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): Mr. Speaker, Sir, I would 
like to know whether the country would 
become self-reliant in oil at the end of 
Eighth Five Year Plan or it would continue 
to import oil. 

CAPT. SATISH KUMAR SHARMA: 
I can say the position of next 3-4 years 
which I can foresee. The oil productIon 
would go up by five billion tonnes every 
year in the next three years. If this 
year tho oil production is 27 billion tonnel. 
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next year it woUld be 32 and tbeD it 
would be thirty, seven billion tonnes. . 

[ feel the worst is over. We have hit 
the trough. Now, our situation will 
oa&y set better. 

SHRl CHrITA BASU (Barasat): It IS 

repot1ed dlat the operations of ONGC in 
West BeaaaI. Tripura and Assam are being 
curtailed. W"ill the hon. Minister assure 
this House that there will be DO furtbet 
cut in the operations of the ONGC in 
these three States? Rather, more rigs 
should be made available for Assam, 
Tripura and Sildler. 

CAPT. SATlSH KUMAR SHARMA: 
I would lib to inform the hon. Member 
that blocts have been offered in Bengal in 
the fOlirth, fifth and apin in the sixth 
totmds. 

SHRl B. AHAMBD (Manjeri): There 
was a proposal to conduct offshore drilling 
in the West Coast in Kerala. According. 
ly, some drilling work has been started in 
Coc:hin. Is that drilling going on or is it 
given up? Is there any cbance of under
taking more drillins work in the offshoro 
region of Cocbin· in the West Coast of 
KeraIa? 

CAPT. SATISH KUMAR SHARMA: 
I will find out the information specificaJl1 
and inform the bon. Member. 

SHJlI BASUDEB ACHAltIA (Bankura): 
Sr, satisfac:tory reply is not given to the 
query raised by Shri antta Bam regardini 
AaaJa, Tripura and West Benpl The 
...... is not complete. Sir, there have 
been reports which indicate that there are 
abundant reserves of oil in the West Bengal 
BasiL 'l"IIere was '. report from experts 
also., Bat die apIoration wort which is 
... OR in West Bengal is not au8kicat. 
WiD.the Govemmeat 8II8IDIIlt the apkn. 
tiaa work ia West Beapl. .. also iD. 
AIII!8 UI4 'nipua'l 

CAPI'. SATISH KUMAR SHARMA: 
As far as Assam and Tripura are C:OIM:er'D
ed, I have DO hesitation wha1loeftr i:a 
stating that the level of actmty itt· tho 
hydrocarbon sector in these two States wiD 
definitely go up. As far as the State ot 
West Bengal is concerned, I can only say 
that if our seismic surveys, which are no" 
going on, can show the slightest indication 
of presence of hydrocarbons in any part of 
West Bengal, we will only be too glad 
and too excited to carry out work in that 
part of the cotmtry also. 

SHRI SR1KANTA JENA (Cuttack): 
Sir, seismic survey is a basic and preli
minary thing. No decision from the 
ONGC or the Oil India should be taken 
on political grounds. I am sure, as per 
your survey, ·the gas is available in Orissa 
State only. Keeping that in view, will 
you take immediate action in this reprd 
so that the oil exploration work which was 
being taken up by the Oil India should 
continue? 

[Tran.rlation] 

SHRI KASHIRAM RANA: I had 
said in my speech that there are eighty 
points in Gujarat and seven points in 
Himachal Pradesh where oil has been 
strock. I wowd like to know whether 
the department has chalked out any scheme 
for the exploration work. 

DR. G. L. KANUJlA: Exploration 
was done in many areas in the Tarai resion 
Is the work going to be stopped? 

[English] 

CAPT. SATISH KUMAR. SHARMA: 
In Gujarat. I see down the road, the 
level of activity is going up. In..the case 
of Pilibhit and Tarai, I will have to check 
up and definitely I will let the hon. Mem
ber know the position. 

SHRI RAM NAIK: Mr. Deputy 
Speaker, Sir. I have listened to the Minis
ter with. rapt attention and have also hnrd 
other Members. I had expected a normal 
Parliamentary courtesy from the Minister. 
that he requests the mover to withdraw hiI 
raolDtiDn. . 
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'CAn. SAnSH KUMAR. SHAltMA: 
That would come afterwards. 'Now only 
the epeech has been made. 

[E...,.um] 

. SHIU RAM, NAIK.: H the courtesy 
'IS to come after my reply, then I will 
'not bother him becauae I am not at aU 
f~ with the reply which he has given, 
particularly with reference to the reasons 
for which this ordinance has been issued. 
The Minister has said that it was a cons
cious decision; not only a conscious deci
sion but the assets worth .R.s. 10,000 croce 
and about 47,000 employees were involved. 
I dQ not know what prevented the Minister 
to tate the Parliament into confidence· 
what was the necessity to iaroe an ordin~ 
when such a big issue was involved. The 
Minister should have first come to the Par
liament, convinced the Parliament and 
then brought a Bill but the Minister has 
moved' in a reverse direction. The gowrn
ment is an addict of issuing ordinances and 
the aame addiction has continued. 

There are three-four important points' 
which have come up, to which the Minister 
did not reply. There was a pressure from 
the Asian Development Bank and the 
WOTlii Bank for converting ONGC into 
,a Public Limited Company. The Minister 
did not reply to that charge levelled by me. 
'I would at least expect a positive reply 
as to what type of pressure was there and 
how the Government succumbed to that 
'pressure. 

About the equity contribution, I would 
lite to say that if the Finance Minister is 
not going to allow you to go in the market 
and have either debentures or more capital, 
from where arc you going to get the funds. 
I specifically gave the example of Konkan 
.Railway Corporation, where the FiDance 
Ministry is cccating obstacles in the issu
ance of debentures by the Corporation. 
Probably, this new company will have to 
go through the aame phase. This point 
bas not been replied to by the Minister. 

Another issue which has been touched by 
tho Mini_ is about the ftaring of gas at 
Bombay High. He said that it will be 
OWI', by 1995. That JDII8DS her.fter alto' 

the gas will be wutecL Cl'orcI of napoli 
worth deposits have been taken from tile 
Bombay factory owners and indUltlialilts 
by the Gas Authority. 

The gas is being lared. Why not ute 
that and givo to the immediate and nearest 
consumers? I don't understand that. The 
factory owners. the industrial establish
ments have purchased machinery worth 
crores of rupees on the assurance that PI 
would be available to them and if the gas 
is not available to them the bighly 8Ophis
ticated machineries which were purchased 
by the industries in Mumbai wit be a waste 
and the Government would be responsible 
for that. 

What steps are you taking to protect the 
Bombay High 80 that the supply 0( oil 
would be continuous? That also has not 
been touched. You have also not touch
ed the most important point which the hon. 
Members have made and that is about 
saving petrol and diesel. No step has 
been specifically taken about the GOYerD
ment minimising usc of petrol and diesel 
in their vehicles. Practically, every 
Member bas suggested that the Govern
ment should usc some restrictive methods 
so that petrol and diesel is used leu. OIl 
that also, the Minister has not responded. 

I hope, that, at least, DOW, be will -
pond and clarify the position 80 that it 
will be better and easier for us to decide 
about the MotioD which I have moYed. 

CAPT. SATISH KUMAR. SHA.R.MA: 
I would lite to assure the Member that 
this whole exercise of converting ONGC 
into a company should not be looked into 
in the ADB context alone. ADB certain
ly is one of the issues. They haw to give 
instalments within a given time frame. 
But I wJ1l appreciate that if this issue is 
looted at as one amongst many aubjecb 
which have been taken to mobilise inter
nal resource generation for the stupendous 
task ahead of us. On the one hand to 
increase prodUctiOD of oil and on the other 
hand to increase the level of activity for 
exploration, both aN extmncly important 
areas. So, this is one of the wcy im
portant and major roles that the ONGC 
has to play. A day wasted is a day was
ted.. So. this Itep .... tatea. 1'he 1rholo 
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eurcise is loin, on. This exercise is an 
lmponant exercise and the bon. Members 
have also shared this view. So. we went 
in for this Ordinance. There was no 
ulterior motive as such. There is nothin& 
to bide. I hope, you will tab it in 
proper spirit. 

I can assure the hon. Members regard
ing gas 1Iarins. H I can do anythina 
for the existing companies also. I will 
look into it and inform you personall,. 

I thank the bon. Members once again. 

Mit. DEPUTY SPBAKER: I. now. 
put the Statutory Resolution moved by 
Sbri Ram Naik to the vote of the House. 

Tile StatrllOry Ruolutiort WlIf PilI .rui 

matters connected thercw~ or incidoAtal 
thereto and also to repeal the Oil and 
Natural Gas Commission Act, 1959, be 
taken into consideration." 

The motiOll WtIf _pted. 

Mit. DEPUTY SPBAKER: The 
House will now take up clause-by-clause 
consideration of the BilL Tho question 
is: 

"That Clause 2 stand part of the Bill. 

CI_ 2 _ adthd to tile /Jill 

CI_ 3-UNkrtaJcing of CDfItIfrInUJn 
to vest in Corporation 

ltegalived. [Tr41Lft.rtiort] 

MR. DEPUTY SPEAKER: Now, 
there is an Amendment to the Considera
tion Motion by Girdhari LaI Bharpva. 

[TrlJllSlDtioll] 

SHRI GIRDHARI LAL BHARGAVA: 
I seek leave of the House to withdraw my 
amendment. 

Mit. DEPUTY SPBAICBR: Has the 
Ron. Member leave of the House to with
draw hit amendment 

SEVERAL HON. MEMBERS: Yes. 

The Amendment No. 3 WIll by leave 
withdrawn. 

(EIJglVh] 

Mit. DEPUTY SPEAKER: The qllCl-
tion is: 

'That the Bill to provide for the trans
fer and vesting of the undertaking of the 
Oil and Natural Gas Commission to and 
ill the Oil and Natural Gas Corporation 
Limited. a company incorporated under 
~ Campania Act, 1956, and for 

SHRI MOHAN SINGH (neoria): Mr. 
Deputy Speaker. Sir. I bel' to move:-

Page 2,-
after line S. IILfert-

"Provided that the strUCture of the Cor
poration shall be the same as the 
Commission and the rules regardins 
appointment. conditions of service, 
suspension. retirement and retrench
ment of employees shall also be tbe 
same as that of Commission: 

Provided further that the procedure for 
holding meetings of the Corporation 
shall be same as that of Commis
lion."(6) 

Mr. Deputy Speaker. Sir. I would like 
to get an assurance from the hon. Mini~

fer that the employees of ONGC would 
not have to face retrenchment and their 
interests would be protected completely 
after the formation of the corporation. 

[English] 

MR. DBPUTY SPBAICBR: I ,ball 
now put amendment no. 6 moved by Shri 
Mohan Singh to the vote of the HoUle. 

Amendment No. 6 Wlif pilI (Inti M~. 
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SHJU GIRDHAllI LAL BHARGAVA: 
I ~i:to move: 

PaP 2,-
after line S, ht.ren-

,"Provided that the Composition of the 
Corporation shaU be the same as that 
of the CommiIsioa. "(7) 

Mr. Deputy Speaker, Sir, 1 requat that 
. 'there should he DO break in the ICl'Yica of 
. ':the employees and they would act all 

the benefits. Therefore I would request 
the, hon. Minister to accept it in the in
terests of the employees. 

{English] 

MR. DEPUTY SPEAKER: I shall 
now ,put amendment No. 7 moved by 

,Shri Girdhari Lal Bharpva to the vote of 
,tbe House. 

A.~ No. 7 was put anti negatived. 

Mit. DEPUTY SPEAKER: The ques-
,ion is: 

''That Clause 3 stand part of the BID." 

The trIOfitnt _ adopted. 

CIIIU# 3 ... IIIItkd to the Bill. 

MR. DEPUTY SPEAKER: The ques-
tion it: 

'"That ·dallleS 4' to 12 stand part of the 
BilL" 

TM JJtDfiort """ _p~d. 

CIo_ 4 10 12 ~ lIIIded 10 the Bill. 

MR. DEPUTY SPEAICER: The ques-
tion is: 

"That c:laUle I. the Bnaetina Formula 
and the 10111 Title stand part of the 

, Bill." 

The mmiDrt 1WU adopted. 

ClfIIIIJe J .,. EItIICfInt FOl'lDla IIIItI 1M 
~ .. Titl, -wre .Jde4 10 the BiU. 

21-3 LSSfND194 

: CAPT. SATISH JtUMAIl SHAJtIIA: 
I beJ to JDOYe: 

"That the DiU be Passed.. .. 

MR.. DEPUTY SPBAXER: The III*-
tion is: 

'"That the Dill be Passed. .. 

The motion _ adopted. 

(Translation] 

SHRI MADAN LAL KHURANA 
(South Delhi); Mr. Deputy SpeaIter. Sir, 
I would like to make a submission. WhIm 
I aslted a supp1ementary question rcprdina 
DESU durin& the Question Hour in the 
morning. the bon. Minister had said that 
a Half an Hour Discussion would be field 
at 5.30 p.m. Now I would like to reqlleit 
that a Half-an-Hour Discussion should be 
allowed so that the hon. Minister (l()u1d 
give a reply, as promised, to that parti_ 
cular question of mine. TU is impOrtant 
as the plight of DESU is very, deplorable. 

THE MINISTER OF POWER. (SH1U 
N.K.P. SALVE): Mr. Deputy Speaker, 
Sir, one point should be clarified. 11Je 
question raised by the hon. Member was. 
on generation of electricity and &bout * 
matter reiatin& to employees. So· far .. ell 
the matter of employees is conocmed. 'I 
will certainly live a reply. 

17.35 .... 

HALF-AN-HOUR. DISCUssiON 

R_,iiII_ for Sellehietl c.-._ 
Sc ..... 'IiiIIeI .. DeIW EIedik SIif(IIy 

U ............... 1\I"I.tI_ 

[English] 

DEPUTY SPEAKER.: 'Now HaIf...
Hour Discussion. 

SHRI RAJNATH SONlCAR. SHASTRI 
(Saidpur): Mr. Deputy Speaker, SIr 
DBSU is an important ortaniIatioa dl .. 
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Government. The Government receives 
revenue 'to the tunc of millions of rupees 
from it. A few questions reprding pri
vatisation of DESU . were asked in the 
House on 26 July, 1993 vide Unstarred 
Question number 2. In reply to that 
question the hon. Minister said that the 
Government proposes to privatise DESU 
so that transmission system could be 
modernised and distribution made qualita
tive. This led to some confusion and 
you, therefore, allowed a Half an Hour 
Discussion and for which we are thankful 
to you. 

Mr. Deputy Speaker, Sir, the manage
ment is not working properly. Corrup
tion is rampant in the organisation. More· 
over, DESU bas become a place for 
general unlawful income. 18 lUb power
connections have been provided in Delhi. 
Besides, there are four and a half lakh 
illegal connections. 25,000 units are 
consuming 20 K.W. electricity as against 
5 K.W. for which approval has been eiven. 
Moreover, there are frequent incidents of 
C!lbles actting melted and power break
down. About R,. 15-16 crore revenue 
is being collected from South Delhi 
per month. As per a report, DE'iU 
suffers a loss of about Rs. 40 crore' every 
year. In the early months of January 
and February of 1992, the DESU sutJel'
ed a loss of Rs. 8 crore only. In the 
meanwhile, the General Manager was en
trnsted with the task of monitorina the 
distribution of electricity and to check the 
theft of electriciry. The loss incurred 
from the distribution of electricity during 
the year 1986-87 was 30%. This system 
caused a loss of 19.6% during 1990-91, but 
when the same system was regulated by 
you, the loss has now gone tUltO 20%. 
Tbcrc is a nexus between the Administra
tion and the Ministry. Recently, we 
have -come ,to bow that the Department 
of Engincerin& bas prepared such a report 
that has the provision of bringing the 
Billing Department under it. 

Sir, the issue of defective transformers 
bas been raised several times. DESU 
have adequate technical bow-how for 
repairina the defective transformers. There 
is ,every facility including a worksboJ) of 
its own. yet the repairina of transformers 

is not done. InStead. orders are placed 
for bringing new transformers with the 
motive of earning commission. There 
have also been talks on several occasiolli 
for conducting a high level enquiry into 
such incidents; but this bas Dever been 
done. There was one confusion in rcprd 
to the issue of privatisation. According 
to a report the Modi, group had made an 
offer for getting the transmission and dis
tribution work of elcctricity in four areas 
of South Delhi viz R.K. Puram, Nehru 
Place, Nizamuddin and Mahrauli and it 
was also inclined to possess licence for the 
management of Badarpur power station 
that is under NTPC. The Government 
had sought the comments of eEA in this 
regard. The comments were favourable. 
The Ministry also souaht comments of 
the DESU. The opinion of DESU was 
that the transmission and distribution work 
of electricity of East Delhi instead South 
Delhi should be aiven to the Private Sec
tor. Probably, the reason behind it 
was that DESU was finding itself helpless 
while operating in East Delhi and it wa~ 
incapable of exercising control in this area. 
.sir, in such a situation my first question 
to the han. Minister would be whether the 
Ministry has taken a decision for the pri
vatisation of DESU. IT so, whether it 
would be partial or total. IT it is partial. 
which area will be covered under it and 
why the rest of the area will not be cover
ed? By what time DESU is likely to be 
privatised and what is the progress in that 
regard? This is my first question in 
regard to privatisation of DESU. 

Sir, there was another very important 
question raised by the hon. Member of 
Bhartiya Janata Party, Shri Kalka Das. 
Even at that time a special mention was 
made when there is privatisation of DESU. 
there arc other organisatiolli in other sec
tors of the country that are being priva
tised. When DESU is transferred to 
private sector, the interest of Scheduled 
Castes and Scheduled Tribes working there
in will suffer. You bow. the people 
belonging to Scheduled Castes and Sched"l
ed Tribes of the country enjoy certain 
Constitutional rights in regard to 1'CIICl'Va

tion. When on the one hand they enjoy 
rescrva ti on in services. there' is also a 
provision of reservation' in promotions. 
Recently. there has been a decision of tbe 
Coun that bas led to certain misJivin .. 
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regarding provisions of reservation. It wa~ 
decided in the House that if required, the 
Government can make necessary amend
ments in the Constitution and thereby pro
visions of reservation for the Scheduled 
Castes and Scheduled Tribes in service. 
and Dromotion could continue. 

The Government adopted the policy of 
liberalisation and invited multinational 
companies including companies of our 
country and those of foreign countrIes. 
They are to be given the charge of different 
industrie~. According to my information 
DESU is going to be transferred to the 
Modi Group. I would like to know 
whether the Government have made it 
known to those companies that there is a 
constitutional provision of reservation in 
our country for the people belonging to 
Scheduled Castes and Scheduled Tribes. 
There are separate rules of reservation for 
the downtrodden and S.Cs and S.Ts. 
There is a provision of 15 per cent reser
vation for Scheduled Castes and 7t per 
cent for Scheduled Tribes. I would like 
to know whether those companies have 
been apprised of the provisions. If so, 
what is their reaction in this regard. Will 
they abide by the policy of reservation for 
SC/ST after privatisation as envisaged in 
our Constitution. Has the Government 
reached any agreement with them in this 
regard. When those comoanies in a 
bid of privatisation. are i~vited' in this 
country. will the Government reach an 
agreement with them in regard to reser
vation policy in services and promotions as 
enshrined in the Constitution. I would 
also like to know whether the Government 
would safeguard the interests of those per
sons who are already working with these 
companies. I would like the hon. Mini~
ter to give clarification in this regard. 

Thirdly. I would like to say that it is 
not the question of DESU alone. There 
are many power generating agencies work
ing under the Ministry of Power. 

There are two Power Houses in Uttar 
Pradesh, one is Anpara Thermal Power 
House and other is ANB. Similarly there 
are other organisations in the country 
where people belonging to SCs and STs 
are in service. I would like to know 
whether any survey has been conducted· by 
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the Government in these organ.lsatlons m 
respect of reservation being provided to 
the above categories. Six posts of junior 
Engineers were vacant in Anpara Power 
Plant which were reserved for SCs and STs. 
Six persons were selected against those 
posts but only three of them were ap
Dointed and the names of the rest three 
candidates were kept is a panel. When 
the question regarding the appointment of 
the rcst of the thrce candidatcs were raised, 
you kept a silence. I myself met Shri 
Naidu in this regard and handed over a 
letter to him. In that lettcr I had men
tioned the name of a Candidatc, perhaps 
it was either Suresh or Ramcsh. Thc 
hon. Minister said that he was collecting 
the information in this rcgard. I submit
ted that there was no need for doing that. 
There wcre six vacancies and against these 
vacancies a panel of five or six persons 
was prepared. That panel has been lying 
as it is for the last one year. I would 
like to know the rcasons as to why the 
recruitment is not being made from this 
panel. Whcn three persons have been 
appointed and vacancies are stilI existing. 
then what is the necessity of preparing 
the panel. You had assurcd that you 
would inform after collecting information 
in this regard but nothing has been stated 
so far. Sir, through you I would like to 
know a specific and clear reply from the 
hon. Minister in this regard I would IiIre 
to point out that as per renort of 1991. 
there werc 62507 posts in Group A and 
the number of scheduled caste persons 
among them was only 5679. It mean~ 
their ~rccntage was about 9.9%. The 
condition of STs is even worsc in this 
regard; thcir number is onlv 1584 in 
Group A, thus forming their pe;centage is 
only 2.53. Similarly thcre were 1.02.512 
posts in Group B and only 12115 people 
of SCs were in service alZainst Group 'B' 
posts. It means only 11.82 % people wcre 
from this category. Thc percentalle of STs. 
was only 2.53. I would like to know I\t 

to what is the position of recruitment In 
the Power Departments of the Statcs and 
what is the pcrcentage of appointments of 
SCs and STs in that Department. 

Some days back special recruitment drive 
had been planned. Shri Rajiv Gandhi 
had ordered for the tilline up of an the 
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vacant posts reserved for SCs and ST;; 
within a period of ninety days. All of us 
had read those directives. What is the 
present position in your Department? Are 
you ready to clear the whole backloj!; 
before privatisation? I would like to 
seek your specific reply in this regard 
because you are moving towards privatisa
tion in Uttar Pradesh also. You should 
give reply only in respect of your Depart
ment because sometimes Shri Sitaram 
Kesri and sometimes the Prime Minister 
answer the question in respect of other 
Departments in this regard. Today I 
would like to know specially from vou 
regarding your department whether you 
have made any promise or not to safe
guard the provisions of the Constitution if 
the privatisation of Public Sector under
takings takes place. I would like to have 
the detailed answer ot my above 3 ques_ 
tions. (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: Now. I 
call Shri Santosh Kumar Gangwar to 
speak. Including Shri Gangwar, there are 
four Members, whose name have appear
ed throulili the ballot and the additional 
Member is Shri Kalka Das. 

SHRI RAM VILAS PASWAN (Rosera): 
As far as I understand, the main mover 
will ask his questions and then the Minis
ter will reply. After that, the Members 
whose name have aweared through the 
ballot will ask their questions and at the 
end the Minister will reply to them. Or 
is it that the Minister will reply at the end 
after the mover and the four Members 
ask their questions? 

SHRI N.K.P. SALVE: 
will reply at the end. 

The Minister 

MR. DEPUTY SPEAKER: Shri Ah-
med. can you throw light on the proce
dure? 

SHRI E. AHAMED (Manjen): After 
he has called the attention of the Minister. 
the Minister will reply. The Members 
will put their questiom and then the Minis
ter will reply. That is all. 

[Trallslation] 

SHRI RAJNATH SONKAR SHASTRI: 
Sir, the hon. Minister should answer my 
questions first; and then the persons 
whose names figure in ballot would be 
able to ask their questions. (Interruptions) 

[English] 

SHRI N.K.P. SALVE: 
the procedure. 

[Translation] 

That is not 

SHRI RAJNATH SONKAR SHASTRI: 
Mr. Deputy Speaker, Sir, this has been 
a tradition that the questions of the mover 
are replied to first then the other questions 
are raised. (1IIlerruptions) 

SHRI KALKA DAS (Karol Bagh): 
Mr. Deputy Speaker, Sir, there is a con
vention that first the question is raised, 
then speech is made and then the MinIs-
ter replles ........ .. (Interruptions) 

SHRI RAM VILAS PASWAN: Mr. 
Speaker. Sir, If the han. Minister replies 
in the end you would not allow us to ask 
questions. So let the Minister reply the 
question of Shri Rajnath Sonkar Shastn 
then the other hon. Members will raise 
their questions ... (llllerruption.s) ... 

[English] 

MR. DEPUTY SPEAKER: Now 
will read the rules. It says: 

"There shall be no formal motion before 
the House nor voting. The member 
who has given notice may make a short 
statement the Members who have pre
viously intimated to the Speaker may 
ask a question for the purpose of further 
elucidating any matter of fact. There
after, the Minister shall reply shortly." 

[Translation] 

SHRI KALKA DAS: Mr. Deputy 
Speaker, Sir, on my request, the han. 
Speaker had allowed half an hour discuI-
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sian. Although I had raised this ques
tion yet my name could not appear in the 
Ballot. I should at least be allowed to 
put forward my views. 

[English] 

MR. DEPUTY SPEAKER: The very 
purpose of every han. Member is that there 
should be social justice given to the class 
which has been suppressed for a fairly 
long time, which is denied the opportuni
ties. The hon. Minister has noted down 
everything. Shastriji, you rest assured 
that every question of yours will be ans
wered. You need not have the apprehen
sion that because others are speaking, so 
your questions will be lost sipt of. 

(Translation] 

SHRI RAM VILAS PASWAN: This 
has been the precedent that the Minister 
replies after the mover. .. (lnterruptions) ... 

[English] 

SHRI E. AHAMED: Sir, there is ab-
solutely nothing against Shri Gangwar 
speaking here. But there is a rule also. 
As you have yourself read out, the rule 
says that "there shall be no formal motion. 
The Member who has given notice may 
make a short statement and the Members 
who have previously intimated to the 
Speaker, may ask a question each for !he 
purpose of further elucidating any matter 
of fact. Thereafter the Minister shall 
reply." 

[Translation] 

SHRI KALKA DAS: First, the Minis-
ter will reply and then the han. Members 
may ask supplementaries. 

[English] 

SHRI E. AHAMED: Not more than 
four Members who have previously inti
mated to the Secretary -General, may be 
permitted to ask a que~tion each for the 
purpose of further elucidaling any matter 
of fact. That is what the rule says. So, 
there will be only one reply. 

SHRI RAM VILAS PASWAN: Sir, J 
leave it to you to decide. 

SHRI KALKA DAS: Sir, I had also 
giVen the notice on the 26th July itself. 

MR. DEPUTY SPEAKER: O.K., 
now Shri Gangwar. Instead of making a 
speech, you pinpoint one or two points. 
That will be better because Shastriji bas 
made an exhaustive speech. 

(Translation] 

SHRI SANTOSH KUMAR GANGWAR 
(Bareili): Mr. Deputy Speaker, Sir, I 
would only take a few minutes. Sbastriii 
has described it in detail. Our friend Shri 
Kalka Das had raised this question. Wheo 
the matter had been discussed, the hoo. 
Speaker had said:-

[English] 

"The question is important It relates 
to the policy. It cannot be discussed 

[Translation) 

I have quoted it, because on the very 
same day Shri Naidu bad said:-

[English) 

"I am sorry, this does not relate to my 
Ministry. It has something to do with 
the Ministry of Personnel and that 
should be sorted out." 

(Translation] 

00 that day Shri Salve had remarked:-

"I have already told you, we alone are 
following the policy of reservation even 
after privatisation. Therefore, this ques
tion does not arise at all. This is a 
policy matter. If this can be followed 
in private sector, we would definitely 
follow it." 

Sir, the Government is following the 
policy of liberalisation and public sector 
undertakings are being privatised. In nri
vate sector, the reservation policy is not 
being followed: Today when the multi
national companies are coming to this 
country, we are taking the government 



439 Half-An - Hour AUGUST 23, 1993 Discussion 440 

[Sh. Santosh Kumar Gangwar] 

undertakings to the Private Sector. Hon. 
Paswanji and Atalji have put the same 
views, Mr. Speaker has remarked that this 
is a policy matter. At that time the Hon. 
Prime Minister was present but he prefer
red to maintain a silence. I understand 
that the hon. Minister can only tell about 
his own Ministry but cannot tell about the 
policy matter. This is not a question 
whether the reservation policy would be 
followed or not after privatisation. I 
think he would not be able to answer thi~. 
My only question is regarding the policy 
of the government. If this organisation is 
privatIsed . .. (Interruptions)... You have re
plied to only half the part of my question. 

Power generation work will remain with 
DESU and transmission and distribution 
work will be handed over to private sector. 
Then how you will implement the reserva
tion policy in both the sectors. How you 
will implement new reservation policy in 
private sector? 

My second question is about policy mat
ter. We would like to have a statement 
from Government. Today, we talk of 
equality in the society and for that pur
pose we are giving reservation to backward 
castes, so under such circumstances, how 
the Government would implement it in 
private sector. Shri Sitaram Kesri is not 
completing the backlog, so how he will 
implement new reservation policy. I would 
like to know that after handing it over to 
private sector, how you will implement 
this policy in recruitment to private sector? 
The hon. Minister should give a statement 
that in case any public sector undertaking 
is handed over to private sector, how re
servation policy will be implemented in 
them? The hon. Minister should give re
ply either in yes or no. If it is yes, then 
it is allright but if his answer is negative 
then I would like to know the reasons 
therefor. 

SHRI RAJNATH SONKAR SHASTRI: 
Sir. I am on a point of order. You should 
give Hindi version of it because we can 
express our views more clearly in Hindi. 
It has been provided in the rules that: 

'There shall be no formal motion be
fore the House nor voting. The mem
ber who has given notices may mao a 

short statement. Any member who baa 
previously intimated to the Speaker may 
be permitted to ask a question for the 
purpose of further elucidating any mat
ter of fact. Thereafter the Miniu. 
shall reply shortly. 

Provided that not more than four mem
bers who have previously intimated to 
the Secretary-General may be permitted 
to ask a question each for the purpose 
of further elucidating any matter ot 
fact. .. 

It means that the mover will ask question 
first and then its reply will be given by 
the concerned Minister. After the reply 
of Minister, four members who have pre
viously intimated, wiIl participate in the 
discussion. 

[English] 

SHRI N. K. P. SALVE: Sir, you have 
already given a ruling. , 

[Translation] 

SHRI RAJNATH SONKAR SHASTRI: 
They will ask one question each. The hon. 
Minister should first give detailed reply of 
my three questions which I have asked and 
then the further discussion will continue 
on it. It has been given in rule 55 (5) of 
Rules of Procedure and Conduct of Busi
ness in Lok Sabha. 

[English] 

MR. DEPUTY SPEAKER: It comes 
under Rule 55. I shall read the rule 55(5) 
English: 

'There shall be no formal motion before 
the House Dor voting. The member who 
has given notice may make a short state
ment and the members who have pre
viosuly intimated to the Speaker may 
ask a question for the purpose of fur
ther elucidating any matter of fact. 
Thereafter, the Minister shall reply 
shortly." 

This is the rule. We are dependina on 
rules. 
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[Translation 1 

SHRI RAJNATH SONKAR SHASTRI: 
This is the rule. We do not have any ob
jection to your ruling but so far as the rule 
is concerned it has been mentioned clearly 
that the mover will give a short statement 
and will ask three questions. This prac
tice has been going on in the House even 
before 1984 and the Chair ... (IlIterruptioIl5) 
... What the rules say? From today will a 
new practice be set up because Half-an
Hour Discussion are usually taken up and 
this pract,ice will continue. , 

[English) 

SHRI E. AHAMED: Sir, may I submit 
a thing? (Interruptions) 

MR. DEPUTY SPEAKER: Let us hear 
Shri Ahamed. 

SHRI E. AHAMED: Sir, there are two 
rule... Half-an-hour discussion is governed 
by Rule 55 and the Calling Attention is 
governed by Rule 197. For Rule 55, what 
the hon. Deputy Speaker has said is correct 
because after one Member raises this issue. 
other Members can put the question and 
the Minister shall reply. Under Rule 197 
when a Member raises an issue, the Minis
ter shall reply thereafter; then those Mem
bers who have given notice can raise the 
questions. 

[Translation) 

SHRI RAJNATH SONKAR SHASTRI: 
Sir, I am quoting th..: rule. I have no ob. 
jet tion to your ruling. 

SHRI KALKA DAS: Sir. you have 
given your ruling ... (lntcrrupliom) 

(English) 

MR. DEPUTY SPEAKER: Your qUCII· 
tions will be answered first. Then the 
Supplementaries. Okay, let us have 'lOme 
compromise. 

(Interruptions) 

SHRI E. AHAMED: It is only in res
pect of the Member who has given notice. 
The other Members have only to put the 
question. (In lerrup tions) 

MR. DEPUTY SPEAKER: Dr. Chinta 
Mohan-absent. 
deya. 

[Translation] 

Dr. Laxminarayan Pan-

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): Mr. Deputy Speaker, Sir, I 
would like to know from the hon. Minister 
that when only power generation will re
main with DESU and distribution will be 
given to private sector, then who will be 
responsible for the loss of crores of 
rupees? Even after that if it runs into 
lo~s then what the Government would do. 
My secona question is that there is power 
crisis in Delhi and to resolve this crisis the 
Government is going to get 840 MW elec
tricity from National Capital Thermal 
Power Project ... 

SHRI RAJNATH SONKAR SHASTRI: [English] 
We are talking about the rulin& and rules. 

18.00 hrs. 

[English] 

SHRI E. AHAMED: After the bon. 
Member made the statement, other Mem
bers can put the question to which the 
Minister will give reply. There will be 
absolutely no bar even under sub-rule (5) 
of this rule .... .. (Interruption) 

[Translation] 

MR. DEPUTY SPEAKER: Now it 
ought to have been closed by 6 O'clock. 
Since many important issues were raised, I 
think if you all permit, we can sit for 
another 15 minutes and allot 15 minutes 
more for thiS so that the Minister also can 
reply. 

SHRI V. DHANANJAYA KUMAR 
I. MangaI0re): 1 would like to know whe
ther the House will adjourn after this or 
whether the next item will be taken up. 

THE DEPUTY SPEAKER: Let us see. 
MR. DEPUTY SPEAKER: 

it was slightly amended in 1989. 
Sha.trijt, We sit for 15 minutes now for this. Let 

us complete this. 
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SHRI V. DHANANJAYA KUMAR: 
Just now you ruled that the House will sit 
for another 15 minutes. 

MR. DEPUTY SPEAKER: On this 
subject. My dear advocate, I said this 
subject will be there for 15 minutes more. 

[Translation] 

on a point of order. There is no quorum 
in the House and proceedings are goina on 
without quorum. Time is being wasted. 
My submission is that quorum should be 
ensured. 

[English] 

MR. DEPUTY SPEAKER: The bell is 
being rung-

DR. LAXMINARAYAN PANDEYA: 18.07 Jus. 
I was saying that nowadays Delhi is 
facing acute power shortage and every now 
and then it appears in newspapers that 
there will be power cut in different areas 
of Delhi. Therefore, I would like to know 
as to when two proposed power projects 
Dadari and Bhavana will be commissioned 
and when producthn will be started in 
these projects and whether the Government 
will be able to overcome the prevailing 
power crisis after that? 

PROF. RASA SINGH RAWAT (Ajmer): 
Sir, I would like to refer to the reply given 
by the hon. Minister earlier and would like 
to say that there is provision in the consti
tution for providing 14 and 7.5 per cent 
reservation for Scheduled Castes and Sche
duled Tribes respectively, so I would like 
to know whether this reservation policy 
which was being followed hitherto in the 
recruitment in Public Sector Undertakings 
would continue or not under the new eco
nomic p<'licy of the Government because 
these Public Sector units are being given 
to private sector. I would like to know 
whether any agreement or contracts bas 
been made with private investors or any 
assurance has been obtained from them 
that the facility being provided to SCs and 
STs will continue after privatisation of 
Public Sector units. If it is not done then 
what would be the alternative policy of 
the Government in this regard. Secondly, 
I would like to ask whether DESU will be 
privatised partially or after successful eco
nomic privatisation it will be privatised 
completely. Thirdly, I would like to say 
that since the news of privatisation of 
DESU is going on, power crisis has aggra· 
vated in Delhi and many colonies now fre
quently remain without electricity. There
fore I would like to say that how the 
Gov'ernment would tackle this problem. 

SHRI RAM NIHAOR RAJ (Roberts
pnD: Mr. Deputy Speaker, Sir, I am 

Now, there is quorum. The hon. Mem
ber, Prof. Rasa Singh Rawat, may cotinue. 

[Trallslation] 

PROF. RASA SINGH RAWAT: Sir, I 
was asking as to who is responsible for 
this loss in DESU? Has the Government 
identified the elements responsible for it? 
What is the flaw in the management tllat 
this organisation is suffering such a huge 
loss. Besides, I would also like to know 
the action being taken against the persons 
found guilty for this. 

SHRI KALKA DAS: Mr. Deputy 
Speaker, Sir, the matter of reservation Ul 

organisations proposed to be privatised has 
been raised. The han. Minister of Power 
may say that he can give clarifications 
about the matters related to his depart
ment cnly, but the question I raised on 
26th was whether 22t per cent reservauon 
as per the constitutional provisions was to 
be provided to people belonging to Sche
duled Castes and Scheduled Tribes when 
DESU is privatised. The entire House 
including Shri Atal Bihari Vajpayee, Shri 
Chandra Shekhar. Shri Indrajit GuPta had 
supported the proposal at that time. The 
hon. Prime Minister was present in the 
House at that time who was requested to 
give the reply. But he did not. 

Mr. Deputy Speaker, Sir, I would not 
like to go into the profit and loss of DESU, 
Whatever the case may be, it is all due to 
rampant corruption there. DESU is not 
serving people. Corruption prevails there at 
every stage. But the fundamental ques
tion is that we have not been able to 
increase the percentage of reservation from 
12 per cent onwards even after 46 years of 
independence. Thus the Government bas 
miserably failed to provide rightful dues 
of people belonging to Scheduled Castes 
and Scheduled Tribes. Half an hour dis
cussion was demanded for it sineo it if • 
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policy matter. The Government should 
give cIantication in this regard. Since it is 
the ioint responsibility of the Government, 
if the han. Minister of Power makes the 
statement it would be taken as that of the 
Government. However, the fact is that 
the matter is being taken very lightly in 
spite of the fact that the entire House is 
curious to know about the reservation fa
cility in DESU and all other organisations 
when they are privatised. 

[English] 

MR. DEPUTY SPEAKER: Mr. Kalka 
Das, this is being repeated many times. 
You have to ask only questions. 

[Translation] 

SHRI KALKA DAS: The SC, ST quota 
would remain the same as per the Constitu
tion after privatisation of the organisation 
.. . (lnterruptions) ... 

[English] 

MR. DEPUTY SPEAKER: 
not permitted to proceed further. 

You are 

SHRI N. K. P. SALVE: I am grateful 
to the hon. Members who have participat
ed in thIS Half·an-Hour lJlscussion. 

A very important issue has been raised. 
The subject of the Half·an·Hour Discus
sion is confined purely to reservation for 
Scheduled Castes and Scheduled Tribes in 
Delhi Electric Supply undertaking after 
privatisatlOn. That is the precise area 
within which I would like to confine my
self. 

Hon. member Shri Rajnath Sonhr 
Shastriji reviewed the working of DESl1 
and referred to the large-scale mismanage. 
ment and corruption. He has his views in 
the matter. Obviously. I cannot reply to 
all the questions. But he has raised a 
very impdrtant question. He has 'lSked 
whether the privatisation of DESU is go
ing to be total or l'artiai. At the moment, 
the proposal is for partial privatisation. 
The generation is not sought to be priva
tised. 

The second question is very important 
which he raised and this will take care 
substantially of very important issues rais
ed by almost all the han. Members. 

[Translation] 

SHRI RAJNATH SONKAR SHASTRI: 
The hon. Minister has given reply only 
to one part of the first question ... (lnterrup
lions) ... 

[English] 

SHRI N. K. P. SALVE: You ?~k.ed 
what progress has been made and whether 
it is partial or total and what is progress 
of privatisation. 

[Translation] 

SHRI RAJNATH SONKAR SHASTRI: 
The first l'art was whether privatisation 
would be partial or total and the bon. 
Minister said that it would be partial. 

SHRI N. K. P. SALVE: I will have 
to give a complete reply to the ~oDd 
question of the han. Member ... (lnterrup
liOns) ... 

[English] 

You have mentioned that Scheduled 
Castes and Scheduled Tribes have Consti
tutional guarantees in the Constitution and, 
therefore, according to the Constitution, 
whether the successor private companies 
will give and keep up the requisite reser
vation. That is the second query. In that 
connection, all that I want to submit is. 
the Constitutional guarantee perhans he is 
referring to is in Article 16 of the Consti
tution. I read out Article 16. That, in 
fact. is one of the difficulties we have. 
Unfortunately for us, today for me, I do 
not have any injunction which stipulates 
that you should provide for reservation of 
SC ST in the private sector. Neither the 
Constitutional guarantees are there in the 
Labour law. nor in the Mercantile law, nor 
in the Co~any law. Nowhere is there 
any stipulation so far as the reservation ot 
SC ST is concerned. So far as the ques
tion of Shri Rajnath Sonkar Shastriji is 
concerned. I refer to Article 16 which 
refers to opportunity in matters of public 
employment. Clause 1 of Article 16 pro
vides: 

"(1) There shall be equality of opportu
nity for all citizens in matters relating te 
employment or appointment to any of6ce 
under the State." 
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Under the State, you have to J!;ive equal 
opportunity to all the citizens. That is the 
rule in Clause 1 of Article 16. Article 16 
is an exception to this which stipulates 
that 

"(4) Nothing in this article shall prevent 
the Sta~e from making any provisirJD for 
the reservation of appointments or post~ 
in favour of any backward class of citi
zens which, in the opinion of the State, 
is not adequately represented in the ser
vices under the State." 

want to submit to hon. Members that 
there are no constitutional guarantees pro· 
vided to Scheduled Castes and Scheduled 
Tribes which are not under the State 
Reservations which are coming by way of 
that exception for Scheduled Castes and 
Scheduled Tribes apply only to the States 
and not to the private sector. There is 
no provision in the Companies Act; There 
is no other provision in the Mercantile Law 
or anywhere else. That is the main i.sue. 
We have to take a decision, Ultimately. 
the Prime Minister himself has said, while 
replying to the question on the N o-confi
dence Motion that this is a policy matter. 
And hon. Member Shri Kalka Das will be 
satisfied with that. It is not as though 
that on this important issue. we want to 
shy away. We have to face i. we want to 
come before this House and tell whatever 

ing the said amendment is concerned. 

rEnglish] 

I want to submit that I personally stand for 
social emancipation and economic advance' 
ment of backward classes. That is my 
personal commitment. But that is neither 
here nor there. 

The next question which was asked was 
about Anpara and about U.P. If hon 
Member were to write to me, I will certain· 
ly reply to him. He said, whether or not 
there are some kind of reservations ... (/n
terruptions). 

SHRI D. K. NAIKAR (Dharwad North): 
The hon. Minister is referring to Article 16 
which relates to reservation for the back· 
ward classes in the services under the State. 
That is a special provision made for the 
State Governments in relation to backward 
classes. It does not refer to SC and ST, 
SC and ST problem of appointment could 
be dealt with only under Article 335. Elec
tricity Board was originally a public under
taking. Now there is privatisation. What 
was the reservation made in that when it 
was a public undertaking? I would like 
to know whether it should be continued 
even after privatisation or not is the main 
issue that has to be answered. 

SHRI N. K. P. SALVE: Hon. Member 
has referred to Article 335 refers to the 
claims of Scheduled Castes and Scheduled 

we want to do-whether we can do it. whe- Tribes to services and posts. It says: 
ther we cannot do it, whether we want to 
do it and we cannot do it. This House 
will have to be taken into confidence. (In
terruptions). 

[Translation] 

SHRI KALKA DAS: It was also agreed 
that Constitution will be amended so as 
to keep the reservation available in the 
organisations being privatised. The pre· 
sent day siruation is normal, because the 
constitution guarantee~ the same. Ho ... 
ever, at the same time 22+ per cent reser
vation should be maintained even in the 
organisations being privatised. 

SHRI N. K. P. SAL VB: I do welcome 
your suggestion. I would first convey bow 
the hon. Prime Minister reacted to this 
suggestion, and then only 1 will ttlove 
ahead. So far as my personal view regard· 

"The claims of the members of the Sche
duled Ca~tes and the Scheduled Tribe~ 
shall be taken into consideration, consis· 
tently with the maintenance of efficiency 
of administration in the making of ap
pointments to services and posts in con
nection with the affairs of the Union or 
of a State." (Interruptions). 

SHRI E. AHAMED: Under what pro
vision of the Constitution are you now 
continuing the reservation? This is a 
mandatory provision for reservation to SC 
and ST. (Interruptions). 

[Translationl 

SHRI N. K. P. SALVE: Please be 
seated and at least give a patient hearing. 

SHRI RAJNATH SONKAR SHASTRI: 
Let us, first hear their replies and as a lot 
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of confusion is being created we sball put 
up questions afterwards. 

[English] 

MR. DEPUTY SPEAKER Let the bon. 
Minister reply. 

(Interruptions) 

MR. DEPUTY SPEAKER: Ll"t the 
hon. Minister complete his reply and 
then. if there I1re any doubts, you can 
put tbe questions. Let us have some "ati
enee. Why are you losing your patience? 

" PROF. RASA SINGH RAWAT: Sir .... 

(lllterYllpliollS) 

MR. DEPUTY SPEAKER: Whatever 
Prof. Rawat says "iII not go on record. 

Prof. Rawat, there arc certain norm~. 
Whcn the Minister yields then only you 
can put the questions. You cannot simply 
raise and put the questions ""'hat is this? 

SHRI N. K. P. SALVE: That precisely 
is what I am trying to explain. I am 
explaining to you the serious limitations 
in which the entire problem is hedged. 
And hon. Member, Shri Kalka Das right
ly said that unless we amend the Cons
titution, if we can, perhal)s, this kind 
of a thing cannot be done. But, it is 
not a question, so far as I am concerned, 
because I am nnly replying with refe
rence to the privathation of DESU and 
the continuation or otherwise of the re
servations in the hand~ of the successor 
private companies. I have replied to the 
first two questions of hon. Member Shri 
Shastri. The questions relating to 
Anpara and U.P. and whether the quota 
is filled up or not, a bout that, I wculd 
like him to write a letter to me so that 
I will let him kn()w about it. Here, I am 
not prepared with that kind· of a reply. 

Hon. Shri Gangwar raised some very 
important questions. He said, 

[Tralls/alion] 

how will you be able to continue with the 
reservations if electricity distribution of 
DESU is privatised. 

[English] 

That precisely is the problem. You are 
making the question and in fact, I am 

·Not recorded. 

aO··-3 LSS{ND!94 

myself saying that it is hedged between 
very serious legal and Con~titutiona1 limi
tations. And that is my answer. He alao 
referred to Dadri and Bhavana. But, the 
question is with reference to the pro
blems in Delhi. So far as Dadri is con
cerned, three units of 210 MW each have 
already been installed. (Interruptions) Sir, 
I am replying to this question as a matter 
of courtesy though the main question per
tains to the power problems ill Delhi. 
Although it is outside the purview of the 
Half-au-Hour discllssion, as a matter of 
courtesy, I am replying to it because this 
j~ a very important aspect. Shri Khurana, 

will also reply to your question. 

As far as Dadri proiects are concerned, 
three units of 210 MW each have already 
been installed and one unit of 210 MW 
haa already been put into commercial ope
ration. So far as Bhavana gas project 
is concerned, tenders from four parties 
have been short-listed. The matter is 
under evaluation and is likely to be finali
sed shortly. 

Shri Pandey asked one question, that 
is, whether on privatisation, will the toSSC8 
do come to an end. My answer is in the 
affirmative 'yes'. That is one of the main 
reasons. We are losing nearly Rs. 1 crore 
everyday. 

Sir, I am connected with DESU in 
a very limited manner. DESU is under 
the Municipal Corporation and at the 
moment the Corpor.ltion hlllS been di,
solved. So. there is an Administrator 
appiOintcd by the Delhi Adnlinistra tion 
with the consent of the Government of 
India. And there is a DESU Committee 
which used to look after DESU. Those 
powers are at the moment with the Ad
ministration. For historical reasons, I am 
liable to answer for DESU in the House 
and that is why I am here. That is one 
of the very important consideratiOJil. • 
am connected with DflSU because the 
Badarpur plant is owned by Government 
of India. It is managed bv NTPC, I 
supply power worth Rs. 35-40 crore every 
month and I get paid only P..s. 4 crore 
and there is so much of loss, over Rs. 1 
crore every day. And. therefore, we have 
suggested for privathation of distribution 
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and as soon as the privatisation is com
plete, the losses will be borne bv the 
suqoessor private comoanies. 

The second questioo is. 

[Translation] 

How and when wHl the problem of power
houses be solved? Even an astrolOj:ter may 
not be able to tell this thing, then, how 
a Minister can say anything about it. The 
main objective of the privatisation is to 
do away with infinite loopholes, corrup
tion, mismanagement etc. Once the ori
vate companies come on the scene they 
will have to orovide a better consumer 
service in order to eam profit. We arc 
facing power crisis today, even then, we 
shall supply 1500 mw of electricity 
tomorrow, though the position of power 
supply is acute and we need 1600 mw 
of electricity. We supplied. 1500 mw of 
electricity to Delhi yesterday. But the 
distribution system is so lctharllic and 
overburdened that it creates hassels. I 
hope the woes of the consumers lAin. come 
to an end on privatis:ltion. 

[English] 

Prof. Rawat asked me 1Ahether the re
servation will continue after privatisation 
or not; I have already answere.t that ques· 
tion. There was another Qllestion whether 
the privatisation will be full or partial; 
I have already answered that question. 
Another question was. when wJ1I the e1ec· 
tricity crisis be overcome: T have already 
answered it. About who is responsible for 
the losses in DESU, DESU itself is respon
sible. 

I must answer one point as to what WIll 
be the fate of the emploYl"es. I want to 
make a statement on the floor of tl>e 
House that the employees connected with 
distribution will be absorbed by the suc
cessor private company. (Interruptions) 

MR. DEPUTY SPEAKER: Now the 
question is, Half-an-Hour discussion has 
gOt limitations. Under the rules we have 
.~. f~~cti~. We <:annat violate the rules. 
tt we were to· go a little out of the way, 
it will become difficult. 

[Translation] 

SHRI KALKA DAS: Mr. Deputy Spea
ker, Sir, my question was whether the 
Government would make amelldment in 
the Constitutioo or not. 

[English] 

SHRI N. K. P. SALVE' I have not 
completed. I am yet to answer the ques
tion of Shri Kalka Da.'I. 

[Translation] 

SHRI RAINATH SONKAR SHASTRI 
(Saidpur): First of aU we should be given 
an opportunity to ask questions. 

[Eng/ish] 

MR. DEPUTY SPEAKER: You are 
asking regarding reservations and other 
things. He is asking only about electri
city. In the morning, I am told the hon. 
Speaker permitted him to put a question 
whenever the discussion pertaininJ! to elec
tricity supply in Delhi were to rome. In 
that connection 1 am jmt permitting him. 

{Translation] 

SHRI MADAN LAL KHURANA: In 
the moming also, I had asked a Question 
about the power crisis in Delhi. The 
Hon'ble MiniSter has just said that 15-1600 
mw of electricity is required and yesterday 
they supplied 15-1600 mw of electricity. 
Whereas only 800 to 900 mw of electricity 
was available. Today the position has gone 
from bad to worse. On one hand the !upply 
is not adequate and on the other DESU is 
short of transformers, cables, tubes, bulbs 
etc. If a transformer gets burst, the ~upJ)ly 
of electricity to that area remains suspend
ed for several days. Consequently, the 
people come out on the roads during 
night time, 1hereby adding further to the 
<teteriorating law and order situation. 
Public is blocking the roads and when the 
DESU is questioned it complains about 
the non-availability of transformers and 
cables. I therefore, wish to ask a simple 
question through your good offices. Will 
the Hon'ble Minister convene a meeting 
of the elected members o~ Delhi and ac
cept IIOme of our flUggestions ~rdi~ the 
steps to be taken about Delhi. In the ab
sence of an elected body in Delhi, people 
shower abuses on U~. It is beiDa said 
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that there is no Central Government 
worth the ll8IDC. Whenever a problem 
arises, the hon. Minister convenea a meet
ing of the Members. Therefore, the Gov
ernment should convene a mceun2 of hon. 
Members and concerned officers of Delhi. 
It should listen to their problem:; and our 
views as well so that Delhfs problems 
could be solved. Matters relating to 
Bavana and Dadri come afterwards. It is 
a lengthy discussion. I am, at present, 
requesting the Government to solve power 
crisis in Delhi. My second question is 
regarding I,plivatisation and reservation as 
has been referred to by him. (Interrup
tions) 

adhered to, properly followed. The IlUD, 
15 that there is a lot of confusion unnecea
sarily aeated 'Uld we are losing patience. 
In the DlOIlIing itself, hon. Speakel bad 
promised him that Shri Madan Lal Khu
rana can put a "ue~t1on whenever the 
Minister for Energy were to answer. In 
that connection, he is Just see.iJnj! a clan
fication. 

(Interruptions) 

MR. DEPUTY SPEAKER: Shri Shastn, 
you can. Who have taken your riJilit? 

(Interruptions) 

MR. DEPUTY SPEAKER: You can 
SHRI RAM NIHAOR RAI: Here all ask question and get the clarification. 

the speakers are talkinjl about big cities 
and Delhi wheredS the fanners in village» 
are not getting electricity. They are in a 
pitiable condition in the matter of power 
supply. Nobody is thinkini about them 
.. . (1 nterruptions) ... If arrears are outstand
ing against farmers, their electric connec
tions are disconnected and they are §ent to 
jails. But electric connections are not cut 
though arrears are outstanding again!:t 
Hindalco and Sonbhadra. 

[English] 

MR. DEPUTY SPEAKER: No. It doea 
not work out Please d·) not misuse the 
liberty given by the Chan. 

[TrDnslation] 

SHRI KALKA DAS; PerhaJ)S the hon. 
Member does not Know that this question 
relates to Delhi only. 

SHRI RAM NIHAOR RAI: We should 
discuss the problems of the entire coun
try. The plight of f,umcrs is miserable in 
villages. The rural aredS of Mirzapur and 
Sonbhadra districts have not so iar been 
provided electricity. 

[Translation] 

SHRI RAlNATH SONKAR SHASTRI: 
You are interrupting time and 3.J!ain. We 
ask questions when our namcs figure in 
the ballot. When should I ask Question·! 
I have to participate in the half·an·hour 
discussion. Unless I conclude my view 
point, I cannot be sati'lfied. Thereafter 
you may allow KhuranaJi. Nobodv would 
object to it I ugree that Shri Khuranaji 
was permitted in the mornin/!. to ask some 
questiolllS durin& the discussion. But my 
speech is not yet over. I have not re
ccived the complete reply to my question. 
The position in r.:gard to the original 
qu~tion shOUld be made clear first. Only 
then Khunaraji shoulJ be allowed to ask 
questions . .. (Inte"uptions). .. 

SHRI MADAN LAL KHURANA: My 
question is very small as has been replied 
by the Minister. It w;u about generation 
...... (Interruptions) . .... . 

SHRI RAM NIHAOR RAI: I fail to 
understand as to ",·hy we are talking Of 
Delhi only. Nobody thinks about the vil
lages. 

[English] [English] 

MR. DEPUTY SPEAKER: This i. per_ \n. DEPUTY SPEAKER: Plc3sc ..... r'· 
hining to Delhi only. 

MR. DEPUTY SPEAKER: The point 
is that there is no wrona lD the system. The 
system is all riaht; procedure is properly 

(Interruptions) 

MR. DEPl TY SPEAKER: That is all 
right. 
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SHRl RAJNATH SONKAR SHASrRI: 
With all hwnility, throuph you, I would 
like to RqUeSt the hon Minister that I 
have mod three questions during the 
diecuasioo and as per ruli~ the reply 
should have come. Thereafter, if chance 
is given to others, nobody would object 
to it as four more han. Members can 
ask q1Je6tiOllS. I know that the hon. Spea
ker has permitted Shri Khuranaji to put 
his ~ If he is penniUed to ask 
questi.oR after rty speech, nobody would 
OppoBe. First of all reply to all mv ques
tioos should come. Only then otherll 
should be allOv.ed to put QUeStiOD. Rou· 
ghly, 1:bicn are three parts iu. my ques
tiOG. 

[English) 

MR. DEPUlY SPEAKER: Half at 
hour is OVM; I will close this now. 

SHill N. K. P. SALVE: Let me com
plete 1ll7. sta1arleDt, and if he tbiaks that 
I h&ve JlQt aDS\veml any queries or ques
tioos, I will dc:al with it First, let me 
complote. 

[Translation] 

As a matter of fact it would have 
been better had they put their questions 
aft« completion of my statement. If 
they are asking as a matter of courtesy, 
they may ask. But thereafter, I should 
be allowed to ::ompiete my statement. 
1ben, if I hav.~ to make a submission I 
will make it bolCaUSC I have to reply to 
a v«y importa:lt question asked bv him. 

[Eng/ish] 

It is the quesf.on of reservation in the 
private sector per se. That is what he is 
about. That.] must answer 

[Translation] 

'I"hereaft&r if he wishes he may ask an, 
D.UJD.beI" of qu£stiODS. 

SH1U MAD/.N LAL KHURANA: I 
would like to "equest yol.< to convene a 
meeting rqarding power crisis in Delhi 
1bis is my humble rcc'.JCSt. 

SHRI DlLEEP SINGH BHURIA tJha· 
bua): The baaic question, as hilS been 
asked by Shri Kalka Duji, is that whe
ther the private sector would follow the 
reservation policy as it is bein~ followed 
by DESU or other publk sector under
takillJS in respect of SC: ST employees. 

SHRI N. K. P. SAL VB I have replied 
that the priva~ stctor will aLso employ 
them. 

SHRI RAJNA TH SONKAR SHAS 00: 
But you have created a .confusioD. (Inter
ruptions) 

SHRI KALKA DAS; Mr. Speaker, Sir, 
I am on a point of order. The hoo. 
Minister should make his statement first. 
If something is left, it can be clarified. 
...... (lnterruptions) ...... 

[English] 

MR. DEPUTY SPEAKER: Mr. Sbastri. 
let the hon. Minister answer it. If your 
questions arc not answered, you are III 
liberty to ask for infonnatJon. 

[Translation] 

SHRI N. K. P. SALVE: I have to say 
two things 5:1 that the position regarding 
privatisation of DESlJ is clear. 10day 
there are 2(633 employees in generation 
and distribution. Out of them 4983 em
ployees i.e. 18.7 percent belD llR to Sche
duled Castes and 28'; belong to Scheduled 
Tribes. It constitutes 19.78';;, reservation 
as on date. The successor company v.hich 
will handle distribution will absorb all of 
them. At present the Govemmen~ is not 
introducing privatisation in generation. I 
would like to r.ay what the hon. Prime 
Minister said about this policy when 
he was replying to the No-Confidence 
Motion. 

[English] 

I seek. your permission to quote the 
Prime Minister: 

"Measures for welfare of scheduled castes 
aDd scheduled tribe~. &pecially with re
gard to ~el'Vati_ in priva~ and puhlJc 
multi-oatiODal corporatioas..... In view 
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of the new economic policy, this it apia 
an extremely important point. But 
right DOW, . as the law stands, as ,be 
Constitution stands. it is DOt posst"ble 
for IDe to live any commitment. All I 
can say is, we can put our heads to~
tbcr and find a way to thi!l--bow we can 
.:ope with tho "" situatiOll in 1bt new 
context And we will do it." 

I think, this should satisfy everyone. 
this is the omdertakinl of the Prime 
Minister. I cannot change comma or full
stop in, it. It is not only improper but 
it is also impossible. I thiuk. it compre
hensively takes care of the entire situation. 

Lastly, Mr. Khuraaa, I entirely agree 
with you ~t the mismanapmeat part. 
I also know that there is an inadequate 
number of transformers. You are also 
right by saying Bavana or by saying 
Dadri or anything else hat! no meaning 
unless we are able to etrec:tively tackle the 
various problems 'Which are aeatinJ a very 
serious malaise for the consumers in 
Delhi, of which I am also a victim. I can 
only promise you. 

I have explained earlier that my MinI
stry does not hold administrative or finan
cial contl"Ol over DESU. It is the Home 
Ministry who does it. I promIse you. 
I will write tomoTTClW morninJ! to the 
Home Minister to convene a meetin~. This 
'sank at' is a comprehensive word. I do not 
know what is the equivalent to English 
for that. How do we tackle it'? You 
make your suggestions and let us see 
what comes out of it. That, Sir, is my 
suggestion. Thank you very much. 

[Translalion] 

SHRI ~AJNATH SONKAR SHASTRI: 
Sir, the reply given by the hon. Minister 
has scores of lacuna. The Question was 
simple as it related to reservation for 
Scheduled Castes and Scheduled Tribes. 
He made a reference to Article 16. He 
has also said that there were some pro
blems in a.mending the Constitution. Hence 
we would not reverse the process ..•...... 
(I n.ten"Uprions) ••• 

SHU N. P. K. SAL VB: No, I had only 
said that it nlquired amendment to the 

Constitution. It is .. ~ fIUClIlien 
whether we can 40 it or not. ••.• .(J_mq .. 
li_) •••••••••••• 

SHRI RAmAl'H SONKAR. SHASr.lU: 
Mr. Deputy Speaker Sir, the question dQC8 

not relate only to making amendmeats in 
the Constitution. There are two other 
things als<r-Rcscrvati.>n for SCI and Sh 
and the reservation for the badtwlrd 
classes. It is clearly mentioDecl in the Con
stitution of India rcprding the rcservatioD 
for SC/Sfs. I would like to read the. 
Article 335 which says-

"The claims of the member.; of the 
Scheduled Castes and Scheduled Tribes 
shall be taken into considera tion, con
listeady with the maintenance of cfi
ciency of administration, in the -u.s 
of appoiIatmeats to aervices &lid posts 
in COIIDIIClioR with the albirs of the 
UnioD or a State." 

That means that it is certain that this 
provision cannot be changed. The Con
stitution of India says that there is no 
doubt regardiag the provision (0. appoint
mmt of Scheduled Castes and ScMduIed 
Tribes, Kesariji bas clarmed the doubts 
in this regard. You have alked for amend
ment in the Constitution but it is DOt 10. 

Keeping in view the decision of tbe Gov
ernmeot regarding invitini multhnadonal 
companies and promoting Indian c0m

panies, I would like to know whether you 
have told them about the provisions of 
our Constitution or whether the Govern
ment is going to make agreement witl> 
multinational companies that they bad to 
abide by the Constitution of India __ it 
so provided. No other article is quoted 
bere. It is not beggary but a fUJHbunental 
right that they wQUld be Aiven rcsenation 
under the Constitution. This is provided in 
article 335. I would not like to go ioto 
details rcganiing the profit and loss of 
multinational companies. I would like 
to know only this much that whether they 
had been made aware of our Constitution. 

Sir, I have raised three questions A. B 
and C. You have given the reply of qua
tion A and under the question 'B' I had 
asked about the 'Drivatisation of DESU 
and the tipIc by which it would lie dor& 
I bad asked about the reasons for peRIJ 
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priyatisa'tion or'DESU. Why the 3/4 pot 
tion has been Jeft out and only 1/4 baa 
been priva.tised. rhe reply Riven for the 
question third is also not appropriate. 1 
had asked whether the Power Mjnistry is 
awJ.Ie of the position re~ the resa 
vation for SC/STs in its offices at aU 
India level. RaJiv Gandhi as well al 
some others'. aaaured that back10lt in 
appointment of SC/STs would be cleared 
withiJ:l 90 days. But I would like to bow 
the present position o!' this back-Io, at 
all India level. 

[English] 

SHRl N. K. P. SALVE: After tho 
atatement of the Prime Minister, I 
thouaht there is lJardly anythin~ for me 
to add on the issue of reservation because 
it has taken care of reservation not only 
with regard to DBSU but also of the lar
ger issues raised by hoD. Member Shri 
Kalka Das. 

Sir. the hon. Member has made a refe
rence to article 335 and he maintained 
that this is a ltuarolntce Riven to the Sche
duled Castes and s.:heduled Tribes. He 
has also ~ntioned that this guarantee ~ 
applicable to private sector too. 

Article 335 finds a place in part XVI of 
the Constitution. entitled 'Special Provi· 
sion& relating to Certain Classea·. A sim· 
pie and plain readinll: of the article makea 
everything very dear. The article says: 

"'The claims of the members of the 
Scheduled Castes and the Scheduled Tri
bes shall be talten into consideration. 

consistently with the maintenancc of 
,!-'ficiencv of administration, in the malt
hg of appointments to services and 
posts in connection with the affairs 01 

the Union or of a State." 

Now. Sir. how does he briD£ iD the 
private sector here? 

(Translation] 

S B.I RAJNATH SONKAR SHASTRI, 
wh:ch Article you have rcad ...... (lnterTllp-
lions). 

ralli.rhl 
SHRI N. 1(. P. SALVE: I do Jlot want 

to argue any more. Do I have to CJlplain 
the provision of the Constitution to tl» 
hon. Member? It is not for me to peint 
out the provisions of the Constitution. 
llntem~ptions). The second part of his 
questioo is whether I have stipulated about 
reservations in the al!l'ccment. We have 
:lot made any agreement and whether I 
~.1Il stipulate or not, is not the isaue in 
question. 

1"hen the hon. Member has asked about 
the progress of the pri vatisatioD effort 
..nd he also asked as to why it is partial 
and not full. A decision has been taken 
in a cfucussion that I had with the lieu
tenant Governor of Delhi that by Scp
ttmber we should call for the bid and 
perhaps by October or November, we 
S'1ould be able to hand over the distribu· 
tion. This decision h taken becaUIC 

. the immediate problem is very serious. 
Moneys are not coming forth. As 
I have said, Badarpur Plant is not being 
paid. There is so much of difficulty on 
E :count of power itself. f'ortunately or 
unfortunately, one thing about the power 
problem in Delhi is that nobody is im
mune to it. Not even the Prime Minister, 
not even the President, no one is immune 
to it. Before J became the Power Mini
<let, when there "'las no power and when 
my air-conditioner was olT, I used to 
rebuke the Power Minister. But now, 
I am at the receiving end! Anyway, 1 must 
take it as part of professional hazards. But 
leave that as it may. We are doing ou; 
best to improve the situation. Every day. 
we are sustaining a lollS of over one 
croce of rupees! That most come to an 
end. 

Now let me answer the hon. Member', 
query as to why p-rivatisation was partial 
and not full. We wanted to privatise the 
entire DBSU. That means. taking cue 
of both asaeta and liabilities. But I have 
to admit that for two years, the accl'unts 
'.re not ready. We d~ not know what the 
lISSCts are and what the liabilities are. 
nen, there is resi~tlnce from the CD'-PJo-
"ees. I can understand it, thouah it is utter· 
ly unwarranted resistancc. We are 10iDa to 
take care of the interests of the employees 
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and we arc JOina to ao'iOl'b all the emplo
yees. With tho losses that the DESU is sus
taining, it will go bankrupt We used to 
pay a subsidy of Rs. 350 crore annually. 
Now, that subsidy haS been stopped. As 
a result of that, DESU cannot pay mODe)' 
to us. We cannot pay mODe)' to coal, we 
C8J1Dot pay money to railways and so on. 
Perhaps, the aspect of salaries will create 
a problem for us. With the result, the 
whole thing will collapse and DESU will 
have to ISo into liquidation. Rather th3n 
doing such a thirul, we are brinaing it 
under private sector. Who will take up 
the responsibility of the losses? Who will 
pay the money when they buy poWet 

from us? From that point of view, we 
would have been only too happy to pri
vatise the DESU in its entirety. Unless 
I cannot make any commitment about that 
pan of the aspect 

[Translation] 

At present I do not have statistics re
garding enterprises under the Ministry of 
Energy. But I would inform vou later in 

writina about the position of appointment 
of SC/STs in the enterprises under the 
Ministry of Energy. (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: Now, 'Half· 
an-Hour discussion is over. Should we 
take up the next item on the agenda? 

SHRI V. DHANANJAYA KUMAR: 
No Sir. It was already decided that tho 
House would adjourn after the half-an
hour discussion is over. 

SEVERAL HON. MEMBERS: Yes Sir. 
We may adjourn now. 

MR. DEPUTY SPEAKER: All riJdlt. 
The House shall now adjourn to reassem
ble tomorrow at J 1 o'clod. 

18.50 .... 

The Lok Sabha then adjollrned tiU Elewn 
of the Clock on TIIa!Ihzy. ,A.IIgrut 14, 

1993/Bhadra 2. 1915 (.wa). 




